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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  June  20,  977/Jyaistha  30,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]

 MEMBER  SWORN

 SHRI  RUDOLF  RODRIGUES
 (Anglo-Indian—Nominater}  ;

 ——

 INTRCDUCTION  OF  MINISTER

 THE  PRIME  MINISER  (SHRI
 MORARJI  DESAI):  Sir,  may,  I  intro-
 duce  Shri  Surjit  Singh  Barnala,  the
 new  Minister  of  Agriculture.

 ORAL  ANSWERS  TO  QUESTIONS

 Review  of  cases  of  Victimisation  of
 Teachers  ’Principa!s/Professors

 *l0¢.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  issued
 instructions  to  all  the  educational
 institutions  to  review  cases  of  victi-
 misations  of  teachers,  principals  and
 Professors  during  the  period  of  Emer-
 gency;

 (b)  if  so,  how  far
 been  implemented;

 has  the  policy

 (c)  whether  the  Government  School
 Principals  Association,  Delhi  and  many
 other  organisations  of  teachers  in  India
 have  complained  about  the  non-fulfl-
 ment  of  the  policy;  and
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 (d)  what  further  steps  Government
 propose  to  take  to  review  cases  of
 victimisation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Instructions
 have  been  issued  to  state  Govern-
 ments  and  Union  Territory  Adminis-
 trations  to  review  cases  of  excesses
 and  improprieties  committed  during
 the  period  of  Emergency  on  grounds
 other  than  academic  and  take  imme-
 diate  action  to  remedy  them,  before
 the  educational  institutions  are  re-
 opened  after  summer  vacation,

 (c)  The  Delhi  School  Principals
 Association  have  made  a_  general
 complaint  alleging  victimisation  in
 some  cases.  Similar  general  comp-
 laints  have  also  appear  to  have  been
 received  from  other  organisations.

 (d)  The  State  Governments  and
 Union  Territory  Administrations  are

 expected  to  review  any  specific  cases
 that  may  be  brought  to  their  notice.

 To  बसन्त  कुमार  पंडित  :  केन्द्र  सरकार

 ने  जो  राज्य  सरकारों  को  लिखा  है  क्या  उस

 में  कुछ  स्पेस्फिक  कैसेज  दिये  हैं  ?  विक्टिमा-

 ईजगन  कई  तरह  से  हुआ  है,  कई  जगहों  पर

 सस्पेन्शन  हुआ  है,  कई  जगहों  पर  रिट्रेन्चेमेंन्ट  हुआ

 है,  कई  जगहों  पर  फाईन  किया  गया  है,

 प्रीमेच्योर  रिटायरमेन्ट  किया  गया  है,  सी०

 झार०  खराब  की  गई  है  -  इसलिये  मैं  जानना

 चाहता  हूं  कि  शासन  के  ध्यान  में  किस-किस
 प्रकार  के  विक्टिमाइजेशन  है  भौर  किस  प्रकार

 की  स्पेस्फिक  डाइरैव्शन  शासन  की  शोर  से

 स्टेट  गबर्नमन्टस  को  दी  गई  है?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  In  respect  of  the  educational
 institutions,  genera]  observations  and
 instructions  have  been  sent  to  the
 State  Governments.  We  are  not.  in
 possession  of  these  specific  cases  and
 in  answer  to  part  (d)  of  the  Question,
 I  have  already  stated  that  the  State
 Governments  are  expected  to  review
 any  specific  cases  that  may  be  brought
 ३०  their  notice.

 In  case  of  UP,  as  the  hon.  Mem-
 bers  knows,  the  new  State  Govern-
 ment  has  not  yet  been  formed  and  as
 soon  as  it  is  formed.  the  Ministry  might
 take  it  up  with  them.

 DR.  VASANT  KUMAR  PANDIT:
 What  is  the  progzressi:e  repert  of  the
 action  taken  by  the  State  Govern-
 ments?  Will  that  be  placed  on  the
 Table  of  the  House?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  We  have  asked  for  the  pro-
 gressive  report  and  wanted  a  reply
 in  due  course  of  the  action  taken,  but
 we  have  not  received  any  reply.

 DR.  SUBRAMANIAM  SWAMY:
 Where  there  have  been  reinstatements
 or  undoing  of  victimizafion—thanks
 to  the  Ministry's  efforts—the  institu-
 tions  have,  however.  not  fully  accom-
 modated  these  reinstated  professors  or
 principals,  where  they  were.  In  many
 cases,  I  find  that  they  have  not  been
 given  their  back  salaries,  proper  se-
 niority  or  their  position  and  the  victi-
 mization  in  some  forr:  or  the  other
 continues.  What  is  the  Government's
 specific  policv  on  the  question  of  back
 salary  of  these  reinstated  professors,
 or  seniority  and  all  cther  pos:tions
 they  held  before  they  were  victimised?

 DR.  PRATAP  CHANDRA  CHUN
 DER:  In  cases  where  these  officers
 are  connected  with  Central  Univer-
 sities  and  educational  institutions
 under  the  contro]  of  the  Ministry,
 we  have  not  only  directed  that  the
 officers  who  were  politically  victi-
 mised,  should  be  taken  back,  but  as
 soon  as  they  are  taken  back,  it  is  ex-
 pecteq  that  the  penalties  imposed  on
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 them  will  be  taken  away  altogether
 so  that  they  will  be  placed  in  the
 same  position  as  if  there  was  no
 victimization.

 As  regards  their  back  salaries,
 these  will  certainly  have  to  be  paid
 because  the  intervening  disqualifica-
 tion  will  be  condoned.

 शी  तेज  प्रताप सिह  :  क्या  शिक्षा  मंत्री

 जी  यह  बताने  की  कृपा  करेंगे  कि  प्रादेशिक

 सरकारों  को  जो  भ्रदेश  भेजे  गये  है  वे  झ्मी

 तक  जिला  स्तर  पर  पहुंचे  &  या  नहीं  ?

 हमारी  यह  जानकारी  है  कि  वे  जिला  स्तर  पर

 नहीं  पहुंचे  हैं  प्रोर  बहुत  से  विक्टेमाइजेंशन  के

 जो  केसेज  है,  उन  में  कुछ  नही  हुभा  है  शौर

 कुछ  लोगों  को  तनखा हें  नहीं  मिली  है  ।  वहां

 झादेश  पहुंचने  में  बडी  देरी  हो  रही  है  |  क्‍या

 शिक्षा  मंत्रालय  ऐसे  आदेश  पुन:  जारी

 करेंगा  कि  वे  श्ादेश  डिस्ट्रिक्ट  लेविल  पर

 भ्राफिससं  को  शीघ्र  पहुंच  सके।

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  last  letter  was  writetn  on
 April  16,  977  by  the  then  Educa-
 tion  Secretary.  Again.  the  matter
 was  taken  up  by  the  present  Educa-
 tion  Secretary  on  June  10,  977  and
 there  we  have  asked  for  the  details
 about  the  course  of  action  taken.

 wert)  बसबोर  सिह  :  क्या  शिक्षा  मंत्री

 जी  यह  बताने  की  कृपा  रगे  कि  स्टेट्स  में  जिन

 टीचमस  को  या  प्रिसवल्स  को  गिरकूतार  किया

 गया  था  या  जो  ग्रनन्दर  ग्राउन्ड  रहे  थे,  उस बरमे

 की  उन  को  तनख्वाह  देने  के  बारे  में  स्टेट

 गवनेमन्‍्टस  ऐक्शन  लेगी  या  सेन्टर  की  सरकार

 उन  को  इस  बारे  में  लिखेंगी  कि  उन  को  उस

 असे  की  नतख्याह  दी  जाये  शौर  थे  इस  बारे

 में  कया  पालिसी  अ्रख्तियार  करें।

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  As  you  are  aware,  Sir,  and  I
 believe,  the  hon.  Member  is  also  aware
 that  under  our  Constitution,  the  fede-
 ral  structure  remains  and  the  Central

 Government  in  matters  which  fall



 $

 within  the  jurisdiction  of  the  State
 ‘Government  tannot  take  any  action
 -directly.  More  than  the  request  or
 persuation,  we  cannot  do  at  any  stage
 whatsoever.

 watt  बलबीर  सिह  :  केन्द्रीव  सरटार

 उत  स्टेट्स  को  एडवाइस  दे  कि  इस  सिलसिले

 में  उत  को  क्‍या  करता  चाहिये।  भ्रगर  सरकार

 झाईर  नहींदे  सकतो  है,  तो  एडवाइस  तो  दे  ।

 DR.  PRATAP  CHANDRA  CHUN-
 ‘DER:  I  have  already  stated  that
 twice  the  advice  was  sent  to  the  Chief
 Secretary—once  on  the  l6th  April,
 3977  and  then  again  on  0th  June
 1977.
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 SHRI  पर.  K.  MHALGI:  Has_  there
 ‘been  any  response  from  the  Maha-
 .rashtra  Goevrnment  regarding  the
 ‘instructions  issued  by  the  Central
 ‘Government?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  We  have  not  yet  got  any  res-
 ‘ponse.  न

 श्री  किरंगो  प्रसाद  :  मैं  मनतो  मंत्रों

 जी  से  जानता  चाहता  हूं  कि  प्रिसियलों  ऑर

 टीचरों  के  अलावा  गैर  शिक्षकों  को  जो  पकड़ा

 गया,  उन्हें  सजाएं  हई,  उतको  बहाल  करने

 एवं  श्र््प  सुविधाएं  देने  के  बारे  में  सरकार  ने

 कार्ड  पग  sito  हैं  या  नहीं  ?  यदि  नहीं,  तो  कब

 पक  उनके  मामले  पर  विचार  किया  जायेगा  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  If  the  emplovees  were  not  tea-
 chers,  they  also  come  within  the
 secpe  of  the  Education  Department
 New  their  cas?s  also  have  been  cover.
 ‘ed  by  tte  instructions  which  have
 been  issued,

 भरी  झोम  प्रकाश  त्यागी  :  प्रथध्यक्ष  महोदय
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि

 आपात्कालीन  स्थिति  के  दौरान  यूनियन  टेरी-

 टरीज  के  अध्यापक  प्र॒ध्यापिकाप्रों  को  जो
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 ये  शादेश  दिये  गये  थे  कि  पांच-पांच  *टेरेला-

 इजेशन  के  केस  लॉधों,  भ्रन्यथा  उनको  तख्वाहेँ

 नहीं  दो  जायेंगी,  उनको  सस्पेष्ड  कर  दिया

 जायेगा,  क्या  ये  झ्रादेश  केन्द्रीय  सरकार  की  ओर

 से  भेजे  गये  थे  या  किसी  एजुकेशन  भ्रफसर  ने

 मनमाने  ढंग  से  इस  प्रकार  के  आदेश  जारी  कर

 दिये  थे  ?  यदि  ये  आदेश  किसी  एजुकेशन
 झ्रफतर  द्वारा  दिये  गये  थे  तो  क्‍या

 उसके  खिलाफ  कारंवाही  की  जायेगी  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  hon.  Member  must  be
 aware  that  a  high  power  commission
 has  been  set  up  for  the  purpose  of
 inquiring  into  the  excesses  in  the
 matter  of  implementation  of  the  fami-

 ly  planning  programme  and  I  respect-
 fully  submit.

 MR.  SPEAKER:  He  is  asking
 about  the  salaries  of  teachers  and
 about  the  quota  for  teachers.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  understand  that  as  the  high-
 power  commission  has  a  very  compre-
 hensive  scope  of  inquiry.

 Ea  |

 ait  श्रोम  प्रकाश  त्यागी  :  अ्रध्यक्ष  महोदय

 मेरा  प्रश्न  यह  था  कि  क्‍या  अपकी  एजुकेशन

 मिनिस्ट्री  की  तरक  से  यूनियन  टेरीटरीज  को

 इस  प्रकार  के  ऑ्रादिश  गये  थे  कि  श्रब्यापक

 अध्यापिकाश्रों  को  कहा  जाये  कि  स्टेरेलाइ-

 जेशन  के  पांच-पांच  केस  दीजिये  या  एजूकेशन
 अ्रकसरों  ने  स्वयं  इस  प्रकार  के  अदेश  जारी

 कर  दिये  ?  ज्ञात  हो  कि  एजकेशन  डिप्रार्ट-

 मेंट्स  द्वार  अब्यावक,  ग्रध्या  पिक/झ्रों  को  सस्पेंड

 तक  कर  दिया  गया  ।  क्या  ऐसे  अफसरों  के

 खिलाक  अप  कारंबाही  करेंगे  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  will  require  notice  for  that.

 श्री  मनोहर  साल  :  मैं  मंत्रो  महोदय  से

 जानना  चाहता  हूं  कि  आपातकाल  के  दौरान

 स्टेरेलाइजेशन  के  मामले  में  जो  प्रध्यापक,

 झध्यापिकाशों  को  परेशान  किया  गया,  यह
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 केबल  यूनियन  टेरेटरीज  तक  ही  सीमित  नहीं

 था  बल्कि  गांवों  तक  भी  यह  चीज  गयी  थी,

 जब  थह  बात  हुई  तो  क्‍या  झाप  इसके  सम्बन्ध

 में  मालूम  करके  जिन  भ्रध्यापक-अ्रध्यापिकाशों

 के  साथ  ज्यादतियां  हुई  है  उनकी  ज्यादतियां

 दूर  करने  के  लिये  तुरन्त  कोई  कदम  उठायेगे  ?

 क्या  झाप  जल्‍दी  ही  ऐसे  कोई  पग  उठाने  ज

 रहे  है  जिससे  इस  सम्बन्ध  में  तुरन्त  कारवाई

 हो  सके  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  indicated  that

 Fe
 have  made  two  requests.  Now

 r.any  States  new  popular  govern-
 ments  will  be  taking  office  and  if  any
 specific  cases  are  brought  i¢  our  notice
 we  will  take  them  up  with  the  appro-
 priate  authorities  of  the  new  popular
 governments.

 adler  we  ast  महोदय  क्या

 मंत्री  महोदय  बतायेंगे  कि  टीचस  के  साथ  जो

 विक्टिमाइजेशन  हुआ  है  उसकी  राज्यवार

 क्या  स्थिति  है  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  We  have  no  such  information.

 Storage  and  Distribution  of  Imported
 Fertilisers

 *105.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  terms  and  conditions  under
 which  the  work  regarding  storage  and
 Gistribution  of  imported  fertilisers  was
 entrusted  to  Fertiliser  Corporation  of
 India;  and

 (b)  the  quantity  and  value  of  ferti-
 lisers  handled  by  Fertiliser  Corpora-
 tion  of  India  during  the  last  3  years?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The-  work  relating  to  storage  and  dis-
 tribution  of  imported  fertilisers  has
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 not  been  entrusted  fo  Fertiliser  Core
 poration  of  India.

 (b)  In  view  of  (a)  above,  the  ques-
 tion  does  not  arise.

 SHRIMATI  PARVATHI  KRISHNAN.
 The  Minister  has  stateg  in  his  reply
 that  the  storage  and  distribution  of
 the  imported  fertilisers  hag  not  been:
 entrusted  to  the  Fertiliser  Corporation
 of  India.  Now,  there  have  been  serious
 complaints  from  all  over  the  coun-
 try  with  regard  to  distribution  and
 sale  of  these  fertilisers  which  have
 been  imported  and  on  which’  very
 valuable  foreign  exchange  hag  also
 been  spent.  So,  I  would  like  to  know
 from  the  Minister  why  it  is  that
 the  Fertiliser  Corporation  of  India
 which  is  a  government  organization  is
 not  in  the  picture  and  whether  the
 government  is  considering  that  the
 Fertiliser  Corporation  shoulg  enter  in-
 to  the  picture  so  that  they  can  help:
 to  remove  these  distortions  and  im-
 pediments  that  sre  there  to-div  end
 also.  prevent  black-marketing  and
 racketering  in  prices  that  is  taking
 plice.

 SHRI  SURJIT  SINGH  BARNALA:
 In  3976  the  work  was  transferred  to
 the  FCI.  Since  then  FC]  has  been
 distributing  all  the  imported  fertili-
 zers.  There  is  no  proposal  with  the
 Government  to  transfer  the  work  to
 the  FCI.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Will  the  Government  consider
 now  to  do  so?

 SHRI  SURJIT  SINGH  BARNALA:
 The  matter  has  not  been  looked  ints
 from  that  angle.

 SHRI  K.  GOPOL:  Is  the  Minister
 aware  of  the  fact  that  the  distribution
 at  present  is  rather  un-even.  It  is
 not  based  on  the  actual  neeq  and  re-
 quirements.  There  is  a  glut  in  some
 States  and  shortage  in  scme  States.
 Will  the  Minister  consider  distribu-
 tion  of  fertilizers  on  the  basis  of  the
 needs  and  not  on  other  basis?
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 SHRI  SURJIT  SINGH  BARNALA:
 The  needs  are  received  from  the  Sta-
 tes.  Those  are  considered  and  then
 Fertilizer  is  issued  to  the  States.  It
 is  the  States  who  have  to  distribute
 fertilizers  further  to  the  consumers.
 So,  mainly  the  responsibility  is  on
 the  States  and  not  on  the  Central
 Government  or  the  FCI.

 SHRI  SAUGATA  ROY:  Will  the
 Minister  like  to  continue  the  present
 policy  of  distribution  of  imported  fer-
 tilizers?

 SHRI  SURJIT  SINGH  BARNALA:
 ‘This  is  to  continue  as  it  has  been  con-
 sidered  efficient  and  has  been  receiv-
 ed  well  by  the  farmers.

 i
 eft  राम  नरेश  कुशवाहा:  खाद  के

 बितरण  में  हमेणा  ऐसा  होता  है  कि  अझापषाद

 में  ग्रगर  जरूरत  होती  है  तो  सावन  में  मिलता  है

 अ्रर  कातिक  में  होती  है  तो  अगहन  में  मिलता  है

 शौर  तब  मिलता  है  जब  बोने  का  समय  निकल

 जाता  है  ?  इस  व्यवस्था  को  सुधारने  के  लिये

 भी  क्या  शाप  कोई  कदम  उठाएंगे  ?

 श्री  सुरजोत  सिह  बरनाला  :  जैसे  मैंने

 कहा  है सों  की  सरकारों  की  इयटी  है  श्राप

 हमकों  डिस्ट्रीवूयूट  करता  |  हम  लोग  उतकी

 jib  ले  करके  उनको  दे  देते  है  और  जितनी

 उतकी  जहूरत  होती  है  उसके  मुताबिक  दे  देते

 हैं  प्रोर  भागे  डिस्ट्रीवूयूट  करता  उतकी  जिम्मे-

 दारी  होती  है  ।

 SHRI  P.  RAJAGOPAL  NAIDU:  Is
 the  present  distribution  of  fertilizers
 to  the  States  dependant  upon  their
 irrigated  area?

 SHRI  SURJIT  SINGH  BARNALA:
 It  depends  upon  the  demand  of  fhe
 State,  In  some  States  the  demand  is
 more  and  in  some  States  the  demand
 is  lesa.  ae  -
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 महिलाओं  के  दर्जे  के  बारे  में  समिति

 * 106.  श्रीसती  मूचाल  गोरे:  क्या

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  महिलाओ्ों  के  दर्जे  सम्बन्धी
 समिति  के  सिफारिशों  को  क्रियान्वित  किया

 जारहा  है;

 (ख)  यदि  हां,  तो  कंन  सी  सिफारिशें
 क्रिपान्वित  की  गई  है  या  की  जा  रही  है  ;

 (ग)  शेष  सिफारिशों  को  क्रियान्वित  न
 करने  के  क्या  कारण  हैं?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ‘DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  Sabha.

 Statement

 (by  Of  the  52  recomim>  ‘ations
 made  by  the  Commitee  on  the  ...atus
 of  Wemen  in  India,  many  are  of  long
 term  duration  and  are  in_  essence,
 continual  programmes.  The  recom-
 mendations  which  have  been  imple-
 mented  or  are  being  implemented  are
 as  under:—

 qa)  Mobilising  public  opinion  and
 Strengthening  social  effort  against
 polygamy  dowry,  ostentatious  ex-
 penditure  etc.  (Recommendation  No.
 l);

 (2)  the  Hindu  Marriage  Act  has
 been  extended  to  the  Union  Terri-
 tory  of  Pondicherry  (Recommenda-
 tion  No.  4);

 (3)  steps  have  been  taken  in  six
 States  Yor  amending  the  dowry  law
 and  the  Central  Government  is  to
 review  the  Central  law;  in  addition
 Central  Civil  Services  (Conduct)
 Rules,  964  have  been  amended  for
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 tnsking  the  giving  and  seking  of

 dowry  an  offence  (Recommendation
 No.  7);

 (4)  Marriage  Law  (Amendment)
 Act  196  has  added  ‘cruelty’  and
 ‘desertion’  as  grounds  for  divorce;
 mutual  consent  for  divorce  has  also
 been  included  in  this  Amendment;

 in  addition,  repudiation  by  gir)  be-
 fore  attaining  majority,  of  a  child

 marriage,  whether  the  marriage
 ‘was  consummated  or  not,  has  also

 been  provided  for  in  the  Amend-
 ment  (Recommendation  No,  8);

 (5)  Setting  up  of  a  Cell  in’  the

 Ministy  of  Labour  to  deal  with

 women’s  problems  especially,  the

 implenientation  of  the  Equal  Remu-

 neration  Act,  976  (Recommenda-
 tion  No.  19);

 (6)  )éxtension  of  Maternity  Bene-

 fits  Att  to  industries  not  already
 covere!  and  to  agricultural  Jabour-

 ers  an:|  home  workers  (Recommen-

 dation  No.  20);

 (7)  Provision  has  been  made  for

 emplovers  to  provide  Creches  in

 factori:s  employing  30  women  (in-

 cludiny;  contract  Jabourers)  by  am-

 ending  the  Factories  Act  948  (Re-

 commendation  No.  21);

 (8)  ‘Grant  of  permission  to  work

 upto  10  P.M.  wherever  practicable

 provided  it  does  not  adversely  affect

 the  er  ployment  of  women  (Recom-
 mendation  No,  22);

 (9)  Effective  implementation  of

 the  Maternity  Benefits  Act  and  ex-

 tensio;,  of  Employees  State  Insu-

 rance  Scheme  to  areas  not  already
 covered  (Recommendation  No.  23);

 (10)  The  Equal  Remuneration
 Act  providing  for  equa]  pay  tor

 equal  work  was  passed  in  976  (Re-

 commendation  No.  24);

 ayy  Development  of  programmes
 of  vocational  training  in  close  re-

 Yationship  with  industries  and  re-

 ‘  oa)  nduyces  located  in  the  area  (Recom-

 mendation  No.  25(iii)  7
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 et)  Inelusion,  in  Polytechnics  for
 women,  of  a  production  centre  with
 the  assistance  of  concerned  State
 Smal)  Seale  Industries  Department
 [Recommendation  No.  25  (iv) L

 (138)  Development  of  training  pro-

 grammes  in  production  and  market
 Organisation  to  develop  —  self-ermp--
 loyment  [Recommendation  No,  25
 6४)  h  !

 ee

 (14)  Increase  in  number  of  wo-
 men  in  Inspectorates  of  different.
 Labour  Departments  and  provision
 of  women  as  welfare  officers  where
 women  are  employeq  (Recommen-
 dation  No.  29);

 415)  Promotion  of  research  in  the
 field  of  female  disorders,  (The  Naticn-
 al  Institute  of  Family  Planning  has

 conducted  surveys  and  studies  in  this
 direction.  This  is  g  continuing  pro-
 gramme)  [Recommendation  47  (f)]

 (I6)  Mass  capaign  for  family  plana-
 ing  so  as  to  correct  prevailing  social
 attitude  regarding  fertility  and  meta-
 bolic  heriditary  disorders  and  sex  of

 the  child.  The  Department  of  Family
 Welfare  has  brougnt  out  a  Mailer
 entitled  “The  Birth  of  Baty”  convey-

 ing  correct  information  to  the  public:
 regarding  fertility,  sex  of  the  child
 ete.  (This  is  a  continuing  programme)
 {Recommendation  47  (h)];

 (17)  Simplification  of  procedure  in-

 volved  in  abortions  under  the  M.T.P.

 Act  through  the  i:sue  of  the  M.T.P.

 Rules  975  [Recommendation  48  (d)]j.

 (18)  Sterilisation  should  not  be  jnsis-
 ted  on  as  a  pre-condition  for  opera~-
 tion  under  the  M.T.P.  Act  (State  Gov-

 ernments  have  been  suitably  advised’

 in  this  regard)  [Recommendation  45

 (c)].

 (19)  Husband’s  consent  is  not  to  be

 insisted  on.  before,  performing-operas
 tion  under  fhe  MTP  Act”  [Reccm~
 mendafion  48%e)],.

 vo
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 (20)  To  overcome  reluctance  on  the
 part  of  docters  to  perform  operations
 under  MTP  Act  in  the  case  of  unmar-
 rieg  girls.  Suitable  instructions  have
 been  issued  to  State  Governments
 {Recommendation  48(f)].

 (21)  Provision  for  non  forma]  edu-
 cation  tc  men  and  women  in  the  15-26
 age  proup  in  one  district  in  each  State
 with  Central  assistance.  This  secheme

 a)  Co-education  in  primary  schools

 Gi)  A  Primary  school  within  walking  distance  of
 every  child

 (iii,  Elimination  of  single  teacher  schools
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 supplements  formal  education  schemes
 operated  by  other  agencies  of  Govern-
 ment  (Recommendation  3l  &  32).

 '

 (22)  Among  the  recommendations
 relating  to  the  6-11  and  l-4  age
 groups,  the  following  have  already
 gained  acceptance  jn  Goverrnment  and
 are  being  pursued  to  the  extent  pos-
 sible  (the  constraints  being  local
 sentiment,  money  etc.):

 (Recommendation  33)

 [Recommendation  36607)  }

 {Recommendation  36(viil,  ]

 tiv.  Developing  a  system  of  part-time  education  for
 those  who  cannot  attend  full  time  schools

 ४,  Muluple  entry  system  for  joining  scho  १५

 Wwiy  Choice  of  Vocational  and  Technical  courses  at
 high  school  stage

 (23)  Adoption  of  the  priniciple  of
 reservation  of  seats  for  weoinen  at  the
 leve)  of  Municipalities,  State  Govern-
 ments  have  been  requested  to  look
 into  this  (Recommendation  44).

 (24)  Inclusion  of  suitable  women  in
 delegations  going  abroad  and  in  impor-
 tant  Committees,  Commissions  or
 delegations  appointed  to  examine
 socio-economic  problems.  NecesSary
 instructions  have  already  been  issued.
 (Recommendation  46).

 (25)  A  machinery  has  been  set  up
 consisting  of  a  “National  Committee
 on  Women"  to  advise  Government  in

 initiating  suitable  polices  for  women.
 and  Women's  Welfare  and  Develop-
 ment  Bureau  in  the  Department  of
 Social  Welfare  to  implement  pro-
 grammes  for  women.  (Recommenda-
 tion  No.  51).

 (९)  Many  of  the  recommendations
 made  by  the  Committee  on  the  Status
 of  Women  in  India  are  of  long  term
 duration  and  are  in  essence  continuel
 programmes.  Implementation  of  the
 recommendations:  is  the  responsibility
 of  the  respective  Departments  /Minis-
 tries/State  Governments/Union  Terri-

 (Recommendation  ३3605  J

 [Recommendation  36  ‘x  ]

 {Recommednation  34  (६.  ]

 tories,  The  Department  of  Social  Wel-
 fare  is  pursuing  it  with  the  concerned
 Ministries/Departments/State  Gov-
 ernments/Union  Territories,  Some  of
 the  recommendation  have  to  be  imple-
 mented  by  agencies  other  than  the
 Central  Government  e.g.  political  par-
 ties  (Recommendation  No.  45).  Gov-
 ernment  can  succeed  in  implementing
 the  recommendation,  only  with  the
 help  and  support  of  voluntary  agencies

 श्रीमती  मणाल  गोरे  :  यह  बहत  बड़ा  स्टेटमेंट

 है।  इस  में  जो  ग्रनेक  सिफारिश  ?  के  मेरे

 ख्याल  से  प्रलग  श्रलग  मंत्रालयों  से  सम्बन्ध

 रखती  है  और  उनके  पास  ही  वे  जाने  बाली

 थी  I  मुझ  पता  नही  है  कि  मंत्री  महोदय  उन

 सभी  का  उत्तर  दे  सकेंगे  या  नहीं  -  मिसाल  के

 तौर  पर  19वीं  सिफारिश  में  समान  वेतन

 की  बात  कही  गई  है।  ध्ौर  कहा  गया  है  कि

 इसके  बारे  में  श्रम  मंत्रालय  ने  एक  नया  सैल

 बना  दिय्रा  है  इस  पर  भागे  कार्य वाही  करने

 के  लिये  मैं  जानना  चाहती  हूं  कि  श्र॒भी  तक
 देश  के  किसी  भाग  से  इस  सैल  के  पास  जहां

 समान  बतन  नहीं  मिल  रहा  है  कोई  सिकावतें

 झाई  हु  श्र  प्रगर  हाई  ह े्
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 तो  उनकी  संख्या  क्‍या  है  झौर  उनके

 बारे  में  सरका  :  क्या  कर  ःही  है  ?

 बीसबों  सिफारिश  मातृत्व  लाभ  झचि-
 नियम  i96:  से  सम्बन्ध  रखती  है  भौर  इस
 में  कहा  गया  है  कि  जिन  उद्योगों  में  मातृत्व
 लाभ  पभ्रधिनियम  लागू  हैं  उनकी  संख्या  को
 बढ़ाया  जाये  भौर  झौर  भी  ज्यादा  उद्योग  घंधों
 को  इस  में  जोड़  दिप्रा  जाये।  मैं  जानना

 चाहती  हूं  कि  क्या  इस  सिफारिश  पर  अमल

 शरू  हो  गया  है  ?  जैसा  कि  शाप ने  इस  में
 बताया  है  कि  घरों  में  काम  करने  वाली  महिलाझ्रों
 के  लिये  भी  यह  भ्रधिनियम  लागू  होगा  1  तो
 क्या  इसका  अमल  शुरू  हो  गया  है?

 ow  wre

 MR.  SPEAKER:  No,  madan.  You
 will  get  another  chance.  You  have  put a  number  of  questions  already,

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  OND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  Sir,  I  suggest  thay  there
 should  be  a  Committee  of  the  House
 for  prevention  cf  creelty  to  newly-
 appointed  Ministecs.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  |  fully  agree  with  the  hon.
 Member  that  the  answer  js  rather
 long,  because  the  problem  is  also  very g8rave.

 As  you  know,  large  number  of  re-
 commendations  have  been  made  in
 that  committee.  Actually  52  recom-
 mendations  were  made.  Out  of  these,
 25  have  been  implemented.  There  was
 4  committee  of  representatives  of  dif-
 ferent  concerned  departments.  As  the
 hon,  Member  rightly  pointed  out,  there
 was  representation  of  Labour  Ministry  |
 ag  well,  The  problems  which  the  hon.
 Member  has  taken  up  will  be  duly
 Considered  in  Consultation  with
 those  representatives  and  also  of  those
 m\vistrie-  concerned.
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 अीमतो  [चाल  भोरे  :  मेरे  पूछने  का

 मतलब  यह  है  कि  जहां  झाप  ने  कहा  है  कि

 सिफारिश  हम  लोगों  ने  इमप्लीमेंट  की  है,
 तो  कया  बास्तव  में  इस  का  इमप्लीमेंटेशन  हुभा
 है  ,  इस  में  दिया  हुआ  है  कि  मातृत्व  लाभ

 झधिनियम  i966.  बारे  में  और  घरों  में

 काम  करने  वाली  महिलाझों  के  लिये  भी

 यह  लागू  हुभा  है।  तो  क्‍या  सही  माने  में

 इसका  इमप्लीमेंटेशन  शुरू  हुआ  है  कि  नहीं  ?

 MR.  SPEAKER:  That  is  the  diffil-
 culty.  You  are  putting  too  many  ques-
 tions  and  he  is  getting  confused  if
 you  put  one  question  only  there  is
 a  chance  of  his  replying  to  it.

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  As  I  said,  certain  recommenda-
 tions  have  been  implemented.  I  would
 like  to  point  out  that  the  point  raised
 by  the  hon,  Member  has  been  imple-
 mented.

 If  there  is  any  specific  case  which
 May  subsequently  come  up,  this  can
 be  looked  into,

 saat  समणाल  गोरे  :  फैक्ट्री  एक्ट  948

 के  मुताबिक  जिस  कारखाने  में  30  महिलायें

 काम  करती  ;  वहां  शिश  सदन  UT  क्रेशेज  स्प्ल

 के  मुताबिल  बने  चाहिये  ।  तो  इम  के  बारे

 में  यह  लिखा  गया  है  कि  यह  इमप्लोमेंट  हो

 रहा  है।  जब  कि  मुझे  मालूम  है  कि  यह

 इमप्लीमेंट  नहीं  हो  रहा  है,  भौर  इतना  ही  नहीं

 नियम  में  30  वर्क्स  लिखा  हा  है  तो  29

 को  रख  लेते  2  तो  क्‍या  शासन  इस  बारे

 में  सोचेग  कि  इस  तरह  से  रूल  इमप्लीमेंट

 करने  के  बजाय  मालिक  के  पास  से  कुछ  पैसा

 जमा  किया  जाय  अर  औरैशेज  फैक्ट्री  की  जगह

 पर  न  रख  कर  बम्बई  जैसे  शहर  में  स्टेशन

 के  नजदीक  रखें  जिस  से  काम  करने  बाली  बहने

 धपने  बच्चों  को  बहां  रख  सकेगी  इस  प्रकार

 इमप्लीमेंटेशन  सही  रूप  में  हो,  केबल  कागज

 पर  ही  नहीं।  इस  बारे  में  मंत्री  जी  कुछ
 विचार  करेंगे  क्‍या  ?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  It  is  quite  possible  that  there
 may  be  soMe  cases  of  violation  of  the
 ‘rule  which  have  to  be  followed  up.
 That  is  why  I  submitted  to  you,  Sir,
 ‘and  through  you  to  the  House  that  if
 specific  cases  are  brought  to  our
 notice  we  shall  certainly  look  into
 ‘them.

 MR.  SPEAKER:  Next  question.

 SHRIMATI  PARVATHI  KRISHNAN:
 It  is  an  important  question.  I  want
 to  put  a  supplementary,

 MR.  SPEAKER:  I  have  already
 passed  On  to  the  next  question,  He
 has  already  got  up.

 SHRIMATI  PARVATHI  KRISHNAN:
 You  are  neglecting  women,  Sir.  It  is
 an  important  question:

 MR.  SPEAKER:  I  don’t  think  I  will
 commit  that  mistake,  madam.

 SHRIMATI  PARVATHI  KRISHNAN:
 Just  one  supplementary.

 MR.  SPEAKER:  No,  please,  J  am

 very  sorry.  He  has  already  got  up.  I
 did  not  sec  her  getting  up  =  ai  ail.
 Otherwise  I  would  have  allowed.  All
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 the  time  they  were  discussing  between
 themselves,  when  I  looked  at  that  side.

 Anyway,  he  has  got  up  and  we  have
 moved  on  to  the  next  question,

 Slum  Clearance

 *I07.  SHRI  V.  M.  SUDHEERAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state  what
 amount  has  been  spent  in  different
 States,  particularly  in  Kerala  State,
 on  slum  clearance  during  the  last
 three  years?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  &  REHA-
 BILITATION  (SHRI  SIKANDAR
 BARSPy  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 The  Expenditure  incurreq  by  the
 various  State  Governments  on  Slum
 Clearance/Improvement  during  the
 three  financial  years  ending  1976-77,
 based  on  figures  given  by  the  State
 Governments  in  their  Annual  Plan
 documents  for  the  year  1977-78,  is

 given  below:

 Jammu  &  Kashmir

 Karnataka

 Kerala  e  .  .  .  .  e

 SI.  Name  of  the  State  Expenditure  (Rs.  |  lakhs’
 No.

 I974-75  1975-76  1976-77
 (Acutal)  (Actual)  (Antici-

 pated)

 t  Andhra  Pradesh  258  30  3r°00

 2  Assam

 3  Bihar

 4  Gujarat  60°20  37°54  47°00

 s  Haryana

 6  Hiamchal  Pradesh  -  .
 *  *  %  .  न

 7
 *  I°45

 8

 9
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 a
 Name  of  the  State  Expenditure  (Rs.  in  lakhs)

 1974-75  '97§-76  I976~
 (Retuals  (Actual)  (Antic.

 pated)

 10  Madhya  Pradesh  .  i°70  0°90  4°I6

 गा  Maharashtra  -  32°55  8°50  0°28

 32)  Manipur

 wa  Maghalaya

 I4  Nagaland

 %§  Ovisa

 १6  Purjab

 77  Rausthan  3°63  reh4  5°00

 1B  Sikkim  *  -  erate  Oras

 i9  Tamil  Nadu

 20)  «Tripura

 zi  Uttar  Pradesh

 22  West  Bengal  *

 Toute

 40°00  6420.  360°00

 °0¢  3°00  §°§0

 S27  १३  4ige7s  405 *  84

 As  will  be  seen,  Kerala  State  has
 not  mate  any  provision  for  slum
 clearance  from  the  funds  provided  for

 ‘Housing’  in  the  State  Plin.

 SHRI  V.  M.  SUDHEERAN:  Sir,  I
 would  like  to  know  whether  any  re-

 presentation  has  been  received  in  this

 regard  from  the  Government  of

 Kerala  and  if  so,  what  action  has  been

 taken  so  far.

 SHRI  SIKANDAR  BAKHT:  No,  Sir.

 SHRI  K.  A.  RAJAN:  Mr.  Speaker.

 Sir,  the  Government  of  Kerala  have

 submitted  a  comprehensive  scheme  on

 the  slum  clearance.  I  want  to  know
 whether  he  is  aware  that  this  scheme

 has  been  cleared  by  them  or  not.  Whet

 fs  the  position?

 SHRI  SIKANDAR  BAKHT:  I!  am  cer-

 fainly  not.aware  of  it.

 et  श्याम  सुन्दर  दास:  क्या  मंत्री  महोदय
 बतायेगे  कि  बिहार  राज्य  की  शोर  से  कोई

 प्रतिय  दन  प्रस्तुत  किया  गया  है  प्रं।र  वहां  के

 लिये  कितना  पैसा  दिया  गया  है:

 शो  सिकन्‍वर  बरल  :  जी  नहीं,  बिहार

 रीज्य  में  कोई  प्रावीजन  नहीं  है  ।

 SHh[  TULSIDAS  DASAPPA:  I

 Waui  ty  kuvw  fsuin  the  hon.  Minister

 as  to  what  happened  to  the  previous
 scheme  envisaged  by  the  Centra]  Gov-

 ernment  to  provide  sufficient  funds  for

 the  scheme  of  slums  clearance  in

 places  like  Bangalore...

 MR.  SPEAKER:  Just  now  the  hon.

 Member  went  to  Bihar.  Now  you

 have  gone  to  Mysore.  The  question
 here  is  about  Kerala.  In  that  case

 this  question  wil]  have  to.  cover.  alk

 the  places  in  the  country.
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 SHRI  TULSIDAS  DASAPPA:  I
 would  Jike  to  know  from  him  as  to
 what  happened  to  the  scheme  of  pro-
 viding  funds  for  the  States  in  this
 matter,

 SHRI  SIKANDAR  BAKHT:  This
 scheme  which  wag  started  in  956  was
 discontinued  at  the  end  of  the  Third
 Plan,  that  is,  in  1969.  But,  in  1972,
 there  wa:  another  scheme  which  had
 been  included  in  regard  to  the  €n-
 vironmental  improvement  in  only
 about  twenty  cities,  Further,  the
 scheme  i:  that  for  this  purpose,  tie
 States  will  get  700  per  cent  grant  in

 undertaking  the  projécts  of  enviren-
 mental  jniprovement  and  20  cities  have
 been  selected  for  that  purpose.

 SHRI  RATANSINH.  RA¥DA:  Will
 the  Minister  of  State  pe  pleased  to  state
 what  is  the  allocation  that  has  been
 Made  in  .the  City  of  Bombay?

 MR.  SPEAKER:  Now  you  want  to
 cover  the  whole  of  India.

 SHRI  SIKANDAR  BAKHT:  Sir,  I
 do  not  have  information  with  me.

 DR.  SUSHILA  NAYAR:  I  want  to
 know  from  the  hon.  Minister  about
 the  brvad  outline  of  slum  clearance,
 Is  jt  that  the  people  who  are  remov-
 ed  from  the  slums  ure  to  be  taken  far
 away  or  a  better  type  of  housing  is
 to  he  provided  to  them  in  places  close
 to  the  places  from  where  they  are
 displaced  so  that  they  can  earn  their

 living  where  there  is  a  possibility  of

 doing  s0.

 SHRI  SIKANDAR  BAKHT:;  The
 Slum  Clearance  Scheme  provided  for

 re-housing  the  people  on  sites  closer
 to  their  place  of  business,

 ली  कंजर  लाल  गुप्त :  स्कम  वलीयरेंस

 के  दो  हिस्से  है,  एक  तो  लोगों  को  उठाकर

 दूसरी  जगह  पर  बसा  देना  धौर  दूसरे  उस

 “इलाके  में  जो  सुविधाएं  है,  उनको  दम्प्र्य  करना  ।

 इस  सवाल  में  पंटिकुंजरलौ  केरल  के  बारे  में
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 पूछा  गया  है,  ले  किन  मैं  मंत्री  महोदय  से  आनता-

 -चाहता  हूं  कि  दित्ली  में  स्लम  वलीयरेंस  का  ब्या.

 प्रोग्र।म  बनाया  बया  है  ?

 पहले  स्लम  बलीयरेंस  का  डिपार्टमेंट

 कार्पोरेशन  के  हाथ  में  था  लेक्नि  जब  विरोधी

 पक्ष  सत्ता  में  श्रा  गया  तो  उसे  डी०  ह 1६.1  ए०

 के  हाथ  में  दे  दिया  गया  ।  ब्या  रूरकार  इस
 =

 सस्‍लम  बलीयरेस  के  स्पयिवुद  पैसा  डी ०  डी०  To

 को  देगी  ?

 झरी  सिक्दर  रूस्त  :  इसके  मुतात्लिक

 विचार  नहीं  किया  गया  है

 MR.  SPEAKER:  Next  question.

 SHRI  KANWAR  LAL  GUPTA:  The
 Minister  just  now  stood  up  to  answer

 my  question.

 MR,  SPEAKER:  I  called  the  other

 gentleman  only  after  the  Minisier  sat.
 He  gsaid  that  he  diq  not  have  the

 figures  and  so  he  could  not  answer
 that.  No  minister  can  do  that.

 SHRI  SIKANDAR  BAKHT:  I  can

 only  add  as  to  what  the  programme
 of  slum  clearance  is.  Under  the  Slum
 Clearance  Scheme.  jn  Delhi,  they  are
 done  under  a  Central  Act  known  as

 Slum  Rreas  Improvement  Act,  I936,  It

 provides  for  the  declaration  of  arcas
 as  slums  areas.  improvement  of  build-

 ing  unfit  for  humay  habitation,  decla-
 ration  of  any  slum  area  as  an  area  to
 be  cleared  for  building,  tall  buildings
 and  those  buildings  which  are  recog-
 nised  by  the  competent  authority  as
 not  fit  for  human  habitation  and  hand-

 ing  over  back  as  fit  for  human  habita-
 tion  after  the  necessary  repairs  are-

 carrieq  out;  clearance  of  land  which

 is  adjacent  to  or  close  to  the  slum  for
 ewcuting  the  work...

 MR.  SPEAKER:  That  js  all  right
 You  need  not  go  on  now
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 Construction  of  Mansien  by  Ex-Prime
 Minister

 *108,  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND
 SUPPLY  AND  REHABILITATION  be
 Pleased  to  state:

 (a)  whether  the  =  _  attention  of  Gov-
 ernment  has  been  drawn  to  reports
 appearing  in  the  Press  that  the  former
 Prime  Minister  Shrimati  Indira  Gandhi
 is  building  a  mansion  near  Mehrauli,
 estimated  to  cost  nearly  50  lakhs  of
 rupees;

 (b)  whether  the
 correct;  and

 said  reports  are

 (c)  if  so,  whether  Government  pro.
 pose  to  inquire  as  to  how  she  came  to
 possess  such  assets  disproportionate  to
 her  income  over  the  years?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA.
 BILITATION  (SHRI  SIKANDAR
 BAKHT).  (a)  and  (b).  A  farm  house,
 with  a  covered  area  of  46.4  sq,  meters
 on  the  ground  floor  ana  1215  $y.
 meters  in  the  basement,  is  being  con-
 structeg  by  the  former  Prime  Minis-
 ter,  Shrimati  Indira  Gandhi  in  her
 farm  in  village  Sultanpur,  near
 Mehrauli.  The  building  plans  of  the
 house  were  sanctioned  by  the  Munici-
 pal  Corporation  of  Delhi  in  December,
 1975.

 (९)  As  the  Government  have  no
 information  on  the  likely  cost  of  con-
 struction,  the  question  of  holding  any
 inquiry  does  not  arise.

 SHRI  HARI  VISHNU  KAMATH:  I
 would  like  to  know  how  much  land
 was  allotted  for  the  building  of  this
 house  and  at  what  price?  Has  there
 been  large-scale  deviation  from  the
 blueprint  of  the  plan  in  respect  of
 subterranean  vaults  and  swimming
 pool,  etc.?

 SHRI  SIKANDAR  BAKHT:  The
 lard  was  not  allotted,  It  was  bought
 ‘-y  her  in  a  private  deal  and  the  area
 is  4.3  acres.
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 SHRI  HARI  VISHNU  KAMATH:
 Am  I  to  understand  that  farm  land
 is  being  used  for  house-building?

 SHRI  SIKANDAR  BAKHT:  Sir,
 small  farm  houses  with  certain  speci-
 fications  are  permitted  to  be  construc-
 ted,

 SHR]  HARI  VISHNU  KAMATH:  Is
 the  Minister  in  8  position  to  assure  the
 House  that  in  case  there  has  been  8

 large  scale  deviation  from  the  tlue-

 print  by  providing  underground
 vaults  and  swimming  pool  he  will
 inquire  into  the  matter?

 SHRI  SIKANDAR  BAKHT:  No

 deviations  have  been  brought  to  our
 notice  uptil  now.  If  they  are  brought
 to  our  notie  we  will  take  action.

 SHRI  RAM  JETHMALANI;  Is  the

 hon'ble  Minister  aware  that  a  feeling

 is  growing  amongst  the  public  in  this

 country  that  this  government  is  very

 sof,  towards  the  ex-Prime  Minister  on
 this  matter.  It  is  the  duty  of  the  gov-
 ernment  that  whenever  an  allegation
 of  corruption  is  made  against  the  ex-

 Prime  Minister  it  should  be  enquired
 into  Governtnent  must  realise  this.  If

 the  government  js  satisfied  that  the

 ex-Prime  Minister  is  jn  possession  of

 assets  far  in  excess  of  her  earring

 capacity  then  the  government  must

 institute  proper  proce-dings.

 SHRI  SIKANDAR  BAKHT:  Sir,
 what  has  the  feeling  to  do  with  this

 question,

 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAT):  I  should  like  to

 say  that  one  should  not  get  excited
 in.  such  matters  and  if  the  ques-

 tion  relates  to  the  former  Prime
 Minister  one  should  be  more  care-

 ful.  Nobody  should  give  any  cause

 for  feeling  that  we  are  out  to

 prosecute  anybody  07  pursue  anybody.
 That  should  not  be  the  idea  any-

 where.  If  anybody  wants  an  enquiry,

 let  him  first  furnish  the  evidence  to

 us.  Without  evidence  government  is

 not  going  to  act  on  any  allegations.
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 Storage  Capacity  of  F.C.  and  CAP.

 *110.  SHRI  8, GANGADHAR  APPA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  what  is  the  total  storage  capa-
 city  of  Food  Corporation  of  India  and

 C.A.P.;  and

 (b)  whether  the  present  capacity  is
 adequate?

 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  storage  capacity  (owned,  h:red
 and  cover  and  plinth)  with  FCI  as  on
 1-5-77  is  9.09  million@  tonnes,  of
 which  the  CAP  storage  capacity  is  to
 the  extent  of  7.72  million  tonnes.

 (b)  There  has  been  pressure  on
 the  available  covered  storage  cupa-
 city  which  is  not  a‘leguate,  However.
 all  possible  measures  have  been
 taken  by  FCI  to  meet  the  situation,

 att  बी०  गंगाधर  भ्रप्पा  :  प्रगर  क्षमता

 बढ़ाने  के  लिये  भण्डारों  की  जरूरत  पड़ी  तो

 गवर्नमेंट  के  पास  उस  के  लिये  क्‍या  इरादा  या

 प्लान  है  ब्रीर  कितने  दिनों  में  उसे  पूरा  करेंगे  ?

 SHRI  SURJIT  SINGH  BARNALA:
 The  question  is  not  clear.

 at  Wo  गंगाधर  झप्पा :  अगर  खाद्य

 ज्यादा  हा  तो  उस  के  लिये  भण्डार  बढ़ाने  के

 लिये  कोई  प्लान  सरकार  के  पास  है।

 शी  सुरजोत  सहि  बरनाला  :  ब-दोबस्त

 किया  जा  रहा  है

 SHRI  RAMA  CHANDRA  MALLICK:
 Will  the  hon.  Minister  for  Agri-
 culture  and  Irrigation  tell  us  if  the
 Government  of  India  js  going  to  in-
 troduce  a  scheme  for  construction  of
 godowns  through  co-operative  bodies
 and  on  subsidised  basis?
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 SHRI  SURJIT  SINGH  BARNALA:
 Not  to  the  co-operatives  directly.  We
 have  asked  some  private  individuals.
 also  to  construct  godowns  according  to
 the  specifications.  Loans  are  given  to-
 those  individuals  by  the  banks.  If
 the  Co-operatives  want  to  construct
 such  like  godowns,  they  can  also  do.
 SO.

 SHRI  RAMA  CHANDRA  MALLICK:
 What  about  the  subsidy?

 SHRI  SURJIT  SINGH  BARNALA:
 There  is  no  subsidy.  Only  loan  is  given.

 श्रोभगीरथ  भंवर  :  मैं  मत्री  महोदय

 से  जानना  चाहता  हूं  कि  जिन  प्रदेशों  में  ब्रौर

 खासकर  पिछड़े  क्षेत्रों  मे ंजहां  भंडारों  की  व्य-

 वष्था  नहीं  है  औरण  के  बारि  दिनों  में  श्रनाज

 खराब  हो  जाता  है  जिमसे  काफी  नुकसान  होता

 है  प्रौर  समय  पर  लोगों  को  शभ्रनाज  मिल  नहीं

 पाता  है.  क्या  ऐसे  क्षेत्रों  में  आप  भण्डारों  की

 व्यवस्था  करेंगे  जहां  बिलकुल  ही  भण्डार  नहीं

 हैं?

 श्री  सुरजीत  सिह  बरनाला  :  आप  हमार

 नोटिस  में  ऐसी  जगहें  लाएं  तो  हम  जरूर  व्यवस्था

 करेंगे  |

 थ्रो  मनोहर  लाल  :  क्या  यह  बात  सही

 है  कि  भ  *डारों  की  बहुत  बड़ी  कमी  है  ग्रौर  उस

 कमी  की  वजह  से  तमाम  खाद्यान  खराब  हो

 जाता  है,  ऐसी  स्थिति  में  जो  लेंड  सीलिग  के

 अ्रस्तगेंत  जमीन  ली  जाती  है  उस  में  से  जो  लोग

 भमठडार  बनाने  के  लिये  जमीन  चाहते  हैं  उन  के

 लिये  क्‍या  कितनी  जमीन  लैड  सीलिग  से

 एग्जेम्प:  की  जायेगी  ?

 श्री  सुरजीत  सिह  बरनाला  :  नहीं,  ऐसा

 तो  कोई  विचार  नहीं  है  कि  लैड  सालग  से:

 उन  को  एग्जेम्ट  कर  दिया  जात  t
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 -  SHRI  S.  R.  DAMANI:  The  hon.
 Minister  has  said  that  the  Govern-
 ment.  has  asked  sOme  individuals  to
 construct  godowns  to  meet  the  short-
 age  of  storage  capacity.  But  I  under-
 stand  that  this  scheme  was  introduced
 long  tack.  I  would  like  to  know  how
 much  storage  capacity  has  been  built
 by  the  individual,  so  far  and  what  is
 the  plan  for  expansion  of  this  capacity

 ‘through  the  individuals.

 SHR]  SURJIT  SINGH  BARNALA:
 We  have  already  got  about  5  million

 “tonnes  of  godown  capacity  hired  from
 varjous  resources.  We  take  them  on
 hire  basis  and  store  the  grains  in

 ‘those  stores,

 Import  of  Fertilizers

 11  SHRI  P.  RAJAGOPAL  NAIDU:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 state:

 (a)  whether  Government  are  import.
 ing  fertilizers  from  other  countries
 during  the  current  year,  and

 (b)  if  so,  names  of  the  ecu:  rie”  aad
 the'r  quantity?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)  Yes
 Sir.  Domestic  production  is  alsv  pro-
 gressively  going  up.

 (b)  It  is  not  in  public  jnterest  to
 disclose  this  information,

 SHRI  P.  RAJAGOPAL  NAIDU:
 Would  the  hon.  Minister  tell  us  the

 guantity  that  was  imported  last  year?

 SHRI  SURJIT  SINGH  BARNALA:
 J  require  notice  for  that.

 SHRI  ह:  RAJAGOPAL  NAIDU:
 When  the  question  is  sbout  import  of
 fertilisers,  he  must  be  ready  with  the
 figures  to  tell  us.

 MR.  SPEAKER:  These’  were  all
 imported  when  he  was  not  @  Minister.

 ५  थो  लेब  uae  सिह  :  मैं  भ्रापके  जारा

 मरो  त्रों  जी  से  जानता  चाहता  हूं  क्या

 reir  को  कर  करे
 के  लिये,  कांइना  में

 जो  फ  नाइजर  फीकटरी  है  उतकी  उस्पादन

 क्षप्रता  को  बड़ाने  के  लिये  सरकार  कोई  कदम

 उठा  रही  है  ?

 श्यो  खुरब्ोन  111  बरनाला:  बढ़त  सो

 फैटरीज  चन  रही  है  शौर  ज्यादा  से  ज्यादा

 फटगाइजर  दा  करये  को  कोशित  को  जा

 रही  है।

 थ्रो  काताब  तह  यादव  :  मैं  प्राउके  मध्य

 से मतना  मंत्रों  जो  से  जानता  चाहता

 हूं  करा  यह  सही  है  कि  इपत  देश  में  खाद

 के  करवाते  बुत  कम  हैं  दोर  खाद  बाहर  से

 मंगानी  डो  है  तो  क्याय्र  के  दे  गे  में  ही सरक र
 सदके  कुठ  ने  कर  बने  खो  व  वे  को  ठप्व  या

 करंगी  ?

 शो  सु  रजत  मिड  बरताला  :  बहुत  को ग

 को  जा  रह  है  कि  प्रोर  नये  करवाने  लग  ये

 जरह।

 SHRI  SHANKARRAO  MANE:  M2)
 I  know  whether  the  hon.  Min'sts!
 has  examined  the  need  for  chemica
 fertilisers  for  the  Government  0
 Maharashtra  and  if  so  what  is  his  re
 action?

 SHRI  SURJIT  SINGH  BARNALA
 The  demand  from.  various  states  }
 examined  half  yearly;  representative
 are  called  and  they  are  heart  an
 then  decisions  are  taken  according  t'
 the  demand.

 at  सरेख  विक  सिह  :  मैं  ऑ्रापके  पाई  77

 से  मतनीथ  मं  टी  जो  से  आनता  चाहताड़  कि
 }

 कितता  फर्डिला :जर  किस-किस  किम  8
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 बाहर  से  :म्पौर्ट  करना  पश्तार  झोर  किस-

 । किस  किम  का  फर्टीला  ,जर  इस  दश  में

 बनने  लगा  है  ?

 SHRI  SURJIT  SINGH  BARNALA:
 I  need  a  separate  notice  for  providing
 details,  ~

 DR.  HENRY  AUSTIN:  Even  as  the
 government  are  thinking  of  import-
 ing  fertilisers)  may  I  know  whether
 the  government  are  consideting  utili-
 sing  to  the  maximum  extent  the  capa-
 city  of  existing  projects  such  as
 FACT  in  Kerala  ang  the  Cochin  divi-
 sion  of  FACT?  The  capacities  are
 not  being  used  fuily.

 SHRI  SURJIT  SINGH  BARNALA:
 We  shall  make  efforts  to  utilise  the
 existing  capacities  in  all  fertiliser
 plants,

 ही  उपग्रसेन  :  माननीय  मंत्रों  जी  के

 उत्तर  से  सम्बन्धित  ।  मंत्री  जी  ने  बताया  है

 कि  विदेशों  से  बहुत  खाद  मंगाया  जा  रहा  है  t

 मैं  जानना  चाहता  हूं  विश  शों  से  जो  खाद  मं  गाया

 जाता  है  उसकी  क्वालिटी  यहां  के  खाद  से

 अच्छी  है  या  बुरी  ?

 श्री  सुरजीत  सिह  बरताला  :  क्रालिटी

 की  बजट  से  खाद  बाहर  से  नटों  मंगाया  जा  रहा

 है  वाहक  खाद  की  जहूरत  होती  है  इसलिये

 मंगाना  पढ़ता  है

 ही  उप्रसेन  :  मंत्री  जी  ने  कहा  कि  यह

 नहीं  देखते  हें  कि  क्वालिटी  श्रच्छी  है  या  बुरी

 'तो  बाहर  से  भ्रच्छी  खाद  मंगाते  है  या  खराब  ?

 शो  सरजीत  सिह  बरनाला  :  बढ़िया

 किस्म  का  खाद  मंगाया  जाता  है।
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 DR  V.  A.  SEYID  MUHAMMED:
 How  much  foreign  exchange  was  in-
 volved  in  the  i:nport  of  fertilisers
 during  the  concerned  period?

 SHRI  SURJIT  SINGH  BARNALA:
 I  am  sorry;  I  do  not  have  that  infor-
 mation  and  ]  am  not  in  a  position  to
 reply  to  that  question  just  now.

 रोअगाशोन्मुज  शिक्षा  प्रणालो

 +412.  श्री  शानेश्वर  प्रसाद  यादव  :

 श्री  नवाब  सिह  चोहान  :

 क्या  शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (के)  क्या  सरकार  का  विचार  वर्तमान

 शक्षा  प्रणाली  के  स्थान  पर  रोजगारोन्मुस म्
 क्षा  प्रणालों  ग्र।रम्भ  करने  का  है;  और

 (ख)  यदि  हां,  तो  तत्मम्बन्धी  रूप-

 क्या  है  ?

 THE  MINISTER  OF  EDUCATION.

 SOCIAL  WELFARE  AND  CULTURE

 (DR  PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir.

 (b)  A  statement  is  jvid  on  the  Table

 of  the  Sabha.

 Statement

 Outlines  of  various  features  cf  Werk

 Experience  and  Vocationalisation  for

 the  school  stage  (I9-+2)  may  be  seen

 in  the  two  brochures  (copies  available
 in  the  Lok  Sabha  ‘.ibrary)  “Curricu-
 lum  for  the  Ten-Year  School-A  Frame-
 work"  and  “Higher  Seccndary  Educa-
 tion  and  its  Vocationalisation”  pre-
 pared  by  the  NCERT.  As  stated  it  the
 first  brochure  “At  the  Primary  stage,
 work  experience  should  begin  with

 simple,  creative,  self-experience  activi-
 ties  performed  with  locally  available
 materia]  and  simple  tocls.  It  is  cesi-
 reable  to  avoid  any  activity  with  an
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 element  of  monotony  in  it.  In  the
 upper  primary  (or  middle)  and  secon-

 dary  classes  the  use  of  tools  should  be
 introduceg  in  a  scientific  manner.”
 “Work  Experience  areas  should  be
 identified  through  community  surveys
 and,  wherever  necessary,  the  exper-
 tise  of  artisans  und  mechanics  should
 be  utiliseq  for  the  programme.  In
 technologically  oriented  work  experi-
 ences,  the  desired  level  of  skill  and
 precision  should  be  attempted.”  “In
 order  to  give  the  students  some  experi-
 ence  in  a  number  of  areas  of  work,  it  is
 suggested  that  one  area  of  work  may  be
 Offered  in  one  semester,  and  so
 on.”  “The  actual  areas  of  work
 which  should  be  included  in  the
 curriculum  would  be  governed  by
 local  needs  but  the  areas  of  work
 should  cover  the  various  processes,
 techniques  ang  tools  cf  work,  as  far
 as  possible”.  “Work  Experience  should
 be  aimed  at  providing  experiences
 which  are  not  otherwi<e  provided  in
 the  curriculum.  Jt  hos  implications
 for  the  teaching  and  learning  of  school
 8ubjects  and  provides  a  basis  for  integ.
 rating  knowledge.  Wel!  —  organised
 work  experience  mav.  from  the  hicher
 Primary  stage,  rest  in  come  errning for  the  student.  either  in  cash  or  in
 kind,  and  thie  notentialit--  should  he
 exploited  where  possible,

 At  the  higher  secondary  leve)]  Job
 oriented  courses  in  the  voci.tions
 which  offer  good  emplovment  opnortu-
 nities  will  be  selected  on  the  hbisis  of
 well  conducted  occupational  sirveys  in
 each  district  of  the  country.  The
 Courses  may  he  of  various  durations
 depending  upon  the  expected  ckill
 levels  by  the  employing  agencies.  To
 provide  adequate  basic  knowledge  for
 further  career  improvement  the  neces-
 sary  components  of  Science.  Social
 Science  and  Commerce  subjects  will
 be  incorporated  into  the  relevant  cur-
 ricula.  Facilities  will  be  created  for
 further  education  through  evening,
 holiday  or  block  time  special  instruc-
 tion  and  training.  Advanced  diploma
 courses  will  be  within  the  reach  of  the
 students.  Provision  has  been  mede
 under  the  Apprentices  (Amendment)
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 Act  973  for  Apprenticeship  Training:
 of  students  who  have  completed  two
 years  vocational]  course  after  0  years
 of  general  education.  The  methods
 of  instruction  will  be  based  on  semes-
 ter  system  permitting  the  students  to
 accumulate  credits  according  to  their
 convenience  without  restriction  that  the
 students  will  have  to  complete  the
 courses  within  a  rigidly  fixed  time  in-
 terval.  In  preparing  the  curricula  the
 Government's  policy  of  creating  em-
 ployment  opportunities  through  village
 and  industries  will  be  kept  in  view.

 sit  vara  fag  थौहान  :  प्रध्यक्ष  महोदय
 मैं  श्रापके  हरा  माननीय  मंत्री  जी  से  जानना

 चाहता  हूं  कि इस  देश  में  हर  वर्ष  लाखों  की

 संख्या  में  ग्रेजुएटस  शौर  श्न्य  डिग्रियां  लेकर

 लोग  निकलते  है  शौर  बेकार  फिरते  हैं  तो  क्या

 सरकार  कोई  ऐसी  वब्यःस्था  करेमी  जिससे

 शिक्षा  प्रणाली  को  तुरन्त  बदला  जाये  झर

 ब्ेकारी  अ्ागे  न  बढ़ने  पाये  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  problem  of  unemployment  is

 not  always  linked  up  with  educetion
 because  we  find  even  students  coming
 out  of  Engineering  Colleges  and  tech-
 nical  institutions  are  u»nemploved  So
 it  depends  on  the  man-power  plannning
 and  also  on  general  climate  of  employ-
 ment,

 श्री  नवाय  सिह  चौहान  :  जो  हन्जी-

 निय  रेग  पास  कर  के  निकलते  है,  क्‍या  वे  श्राप

 की  शिक्षा  प्रणार्ल!  का  प्रंग  नहीं  हैं?  झ्ाप  यह
 जरूरी  नहं  समझते  है  कि  जो  शिक्षा  दी  जाय,

 शिक्षा  प्राप्त  करने  के  बाद  जैसे  ही बाहरनि  कले

 उनको  फौरन  काम  मिले  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  fully  agree  with  the  hon.  Mem-
 her  that  education  policy  must  be  so
 framed  that  it  will  enable  the  students
 who  come  out  of  educational]  institu-
 tions  to  get  jobs.  That  is  why  voc  tion-
 alisation  of  education  js  greatly  stres-
 sed.  It  has  been  divided  into  two
 stages—one  upto  ten  yearg  and  the
 other  plus  two  stage  where  full  voca-
 tionalisation  hag  been  thought  cf  I  may-
 submit  that  even  for  the  students  com.

 ing  out  of  technical  institutions,  there
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 are  not  sufficient  jobs.  Creation  of  jobs
 is  a  problem  which  has  to  be  tuckled

 t  by  other  Ministries  as  well.

 wy  राम  नरेश  यादव  :  श्राजादी  के  बाद

 से  बराबर  यह  सुनने  में  श्ाता  रहा  है  कि

 हमारी  शिक्षा  प्रणाली  टीक  नहीं  है,  रोजगार-

 परक  नहीं  है,  लेकिन  श्राज  तक  कोई  ठोस

 शिक्षा  प्रणाली  हमारे  सामने  नहीं  शाई  ।

 क्या  माननीय  शिक्षा  मंत्री  झब  कोई  ऐसी  शिक्षा

 प्रणाली  की  विस्तृत  योजना  या  सही  योजना

 बना  कर  पेश  के  गे  जो  रोजगार-परक  हों,
 उस  में  झामूल-बचूल  परिवर्तत  या  जो  भी  परि-

 वतन  वे  करना  चाहें,  जल्द  से  जल्द  कर  के  उस  को

 लागू  करें--क्या  कोई  ऐसी  योजना  श्राप  के

 पास  है  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  Education  is  a  toric  regarding
 which  there  can  be  no  final  say.  After
 our  independence,  two  very  important
 Commissions  hid  been  set  up  -wne  was
 the  University  Fducction  Commission
 of  1948-49  under  the  chairmanshiv  of
 Dr.  Radhakrishnan  and  the  ether  was
 the  Education  Commiss'on  of  964—66
 headed  by  Dr.  Kothari  and  pursuant
 to  their  recommendaticns,  this  House
 and  the  other  House  c«dopted  the
 National  Policy  of  Education  in  968
 and  pursuant  to  that  s-veral  changes
 had  heen  introduced  in  the  educational
 pattern.  We  are  again  reviewing  the
 pattern  and  will  come  up  with  con-
 crete  proposals  before  this  House  after
 some  time.

 SHRI  L.  K.  DOLEY:  The  hon.  Minis-
 ter  has  very  rightly  referre:  to  the
 question  of  man-powe:  planning.  In
 view  of  the  acute  problem  arising  out
 of  educated  unemploved,  is  there  any
 proposal  under  contemplation  by  the
 present  Government  to  have  ६  man-
 power  planning?

 DR.  PRATAP  CHANDRA  CHUN-

 DER:  There  are  bodies  for  having
 man-power  planning.  But  the  difi-

 culty  in  our  country  is  that  we  have
 the  private  sector  2s  well  and  a  large
 number  ता  our  industries  and  other
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 productive  forces  are  controlleg  by  the
 private  sector.  Our  Committees  de  not
 get  proper  data.  We  are  trying  to
 have  closer  contact  with  private  sec-
 tor  so  that  proper  data  can  be  collected
 and  the  difficulties  may  be  solved.

 श्यो  लक्ष्मण  राव  मानकर  :  कोठारी  कमी-

 धन  के  मुताबिक  देश  के  झनेक  प्रान्‍्तों  में

 शिक्षा  की  व्यवस्था  शुरू  हुई  थी,  लेकिन  वलास

 11 प्ौर  i2  के  लिये  जो  वोकेशनल  एजूकेशन

 शुरू  होनी  रहिये  थी,  वह  पैसे  के  प्रभाव

 में  शुरू  नहं  हो  पाई  है--क्या  यह  सत्य  है  ?

 यदि  यह  सत्य  है  तो  शासन  इस  के  लिये  क्‍या

 व्यवस्था  करने  जा  रहा  हूँ  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  It  is  not  gorrect  that  vocational
 education  has  not  been  started.  It  has
 been  starteg  in  several  States.  I  can

 give  a  long  list  of  5६७68  which  have

 adopted  vocational  education.  Haw-
 ever.  I  admit  it  is  not  up  to  the  mark
 because  it  has  not  been  posible  to
 finance  some  of  the  schools  to  i:  troduce
 vocationa]  education  to  «clieve  its
 desired  objective.

 SHRI  C.  K.  CHANDRAPFAN:  For
 the  last  few  davs,  the  minister  has
 been  trying  to  tell  the  House  that
 since  the  government  is  not  in  a  posi-
 tion  to  provide  employment  to  those
 who  are  trained  in  job-oriented  educa-
 tion,  it  ig  better  to  do  away  with  job
 orientation  itself.  That  is  perhaps  the

 philosophy  which  drove  the  minister
 to  the  position  against  ihe  +2  system.
 When  the  country  requires  a  lot  of

 trained  personnel,  is  it  not  proper  that
 the  ministry  should  take  steps  to  train
 people  so  that  in  future  when  the  man-
 power  planning  comes,  the  country
 will  have  enough  trained  personnel?
 Will  the  government  tzke  on  attitude
 of  this  type  towards  this  problem  ins-
 tead  of  taking  a  position  of  annithila-
 tion  of  vocationalisation  itself?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  There  is  no  question  of  annihilat-

 ing  vocationalisation.  We  are  quite
 aware  that  this  should  be  emphasised.
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 That  is  why  we  are  having  dialogues
 with  the  Planning  Commission  also  on
 this  matter.

 sit  हरिफेश  बहादुर  :  झध्यक्ष  महोदय,

 मैं  आप  के  माध्यम  से  माननीय  शिक्षा  मंत्री

 जी  से  जानना  चाहता  हुं  कि  शिक्षा  व्यवस्था

 को  केन्द्रीय  सरकार  प्रपने  हाथ  में  क्‍यों  नहीं

 ले  लेती,  जिस  से  उस  में  यनिफामिटी,  एक  व्पता

 स्थापित  हो  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  About  untfermits  af  ecucation,
 even  the  Kothari  (Commission  observ-
 ed  that  it  is  not  desirable  for  a  big
 country  ke  India  in  view  of  6
 different  stages  of  develonmert  in
 different  parts  of  the  country.  Edu-
 cation  is  still  a  State  Subject.  It  has
 been  brought  to  the  Concurrent  Tist  no
 doubt  but  unless.  some  Act  j-  passed
 by  Parliament,  it  is  not  possible  to
 take  over  education.  Whether  |  is
 desirable  or  not  is  verv  douttful.

 at  गौरो  शंकर  राय  :  क्‍या  शिक्षा  मंत्री

 जी  कृपया  यह  बताएंगे  कि  श्ाज  के  बाद

 केस्द्रीय  सरकार  के  लिये  यह  संभव  होगा  कि

 देश  को  पूरी  योजना  जो  भविष्य  में  श्राने

 वाली  है,  उस  की  प्रावश्यकताओों  को  देखते

 हुए,  शिक्षा  की  कोई  ऐसी  योजना  बनाएं

 जिस  से  दोनों  में  कोआह्ह  नेशन  हो  सके  ताकि

 झनावश्यक  व्यय  न  हो  ?  उन  आवश्यकताओं

 को  ध्यान  में  रखते  हुए  टैक्निकल  ट्रे  निंग  की  कोई

 योजना  क्‍या  सरकार  के  विचाराधीन  है,  जिस

 से  दोनों  में  कोआर्डीनिशन  रहे  ?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  |  fully  agree  with  the  hon.  mem-
 ber  and  steps  are  being  taken  in  that
 regard.
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 Sharing  of  Cauvery  Waters

 +

 *115.  SHRI  M.
 DARAM:

 SHRI  5.  5.  MURUGATYAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  tou  state:

 KALYANASUN-

 (a)  steps  proposed  to  be  taken  io
 reach  an  amicable  settlement  between
 the  States  of  Karnataka  and  Tamil
 Nadu  regarding  the  dispute  over  snar-

 ing  of  Cauvery  Waters;  and

 ab)  whether  stich  steps  ure  to  be
 taken  expeditiously?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNATLA):  (a)  antl  (b).
 A  statement  is  iat’  on  the  Tle  of

 the  House,

 Statement

 An  understanding  omongst  the  con-

 cerned  States.  namely,  Forcotaka,
 Kerala  and  Tamil  Nadu  with  regard
 to  use  and  develooment  of  Cr  very
 waters  was  reaches  at  the  inter-State
 meetine  held  by  the  Union  Minister  of

 Agriculture  and  Irrigation  in  Avgust,
 1976.

 It  was  agreed  that  the  various  issues
 relating  to  the  manner  of  sharing  of
 Cauvery  waters  in  lean  and  pond  vears
 would  be  worked  out  by  a  Committee
 of  technical  representatives  of  the
 Central  ang  State  Governments.  It
 was  also  agreed  to  constitute  the  Cau-
 very  Valley  Authority  and  that  the
 functions  and  rules  of  procedure  of
 such  an  Authority  be  drawn  up  by  a
 Committee  of  Secretaries  of  the  three
 States.

 The  two  Committees  have  according-
 ly  been  setup  and  the  renorts  cf  these
 Committees  are  expected  to  be  receiv-
 ed  by  the  end  of  July,  1977,  for  consi-
 deration  at  the  next  meeting  of  the
 concerneq  Chief  Ministers,
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 SHRI  M.  KALYANASUNDARAM:
 |  The  river  Cauvery  is  the  main  source

 of  irrigation  for  the  State  of  Tamil
 Nadu.  This  dispute  has  been  pending
 for  over  three  years.  If  you  take  the

 period  before  1974,  then  it  has  been

 there  for  over  five  years.  Sir,  the

 Agreement  reached  in  974  does  not

 automatically  get  extinguished.  What
 is  provided  for  in  the  Agreement  is

 with  regard  to  the  assessment  of  sur-

 plus  on  the  basis  of  the  nceds.  The

 large  acreage  in  Tamil  Nadu  has  been

 there  for  over  thousand  years.  Only

 perhaps  about  a  few  thousan4  acres

 might  have  been  udded  during  the

 Second  and  Third  Plan  periods.  That

 is  all.  Why  was  the  Goverrment  of

 Karnataka  allowed  to  construct  the
 dam  in  an  unauthorised  manner  cn  the

 tributaries  of  Karnutcka?  Ever  after
 the  construction,  will  the  Gevernment
 Intervene  and  see  tha:  the  water  is  al-
 lowe?  to  Tamil  Madu  as  usial?

 SHRY  SURJIT  SINGH  BARNAT.A:
 The  Statemen:  laidon

 the  Table  makes
 it  very  clear.  ‘Two  Committees  have

 accordingly  been  set  up  and  the  reports
 of  these  committees  are  expected  to  be
 received  by  the  end  of  July  int?  for
 consideration  at  the  next  meeting  of
 the  concerned  Chief  Ministers.  So,  the
 matter  is  being  settled  in  concurrence
 with  the  Chief  Ministers.  It  will  be
 done  according  to  the  reports  of  the
 committees  which  have  been  set  up.

 SHRI  M.  KALYANASUNDRAM:
 Sir.  the  committees  have  becn  set  up.
 ‘The  Conferences  have  been  going  on
 for  the  past  three  years.  For  the  past
 three  years  Tamil  Nadu  has  net  been
 getting  any  water.  More  than  three
 lakhs  of  acres  have  remained  fallow
 consecutively  for  the  past  three  years
 in  the  district  of  Tanjavur  alone.  The
 Situation  is  very  serious.  Even  the
 Cauvery  delta  is  becoming  drought-
 prone  because  of  this.

 MR.  SPEAKER:  Mr.  Kzlyanasun-
 dram,  you  come  to  the  main  question.

 SHRI  M.  KALYANASUNDARAM:  I
 am  coming  to  the  question.  Because
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 the  Minister  is  new,  I  am  trying  to  ex-

 lain  to  him.

 MR.  SPEAKER,  That  dispute  has

 been  there  for  a  long  ‘tfme.  Do  you

 think  by  the  Question  Hour,  it  can  be
 solved?

 SHRI  M.  KALYANASUNDARAM:
 My  point  is  mere  promise  of  commit-

 tees  will  not  help  us.  Will  the  Govern-

 ment  pursuade  the  Government  of  Kar-

 nataka  to  release  whatever  water  is

 necessary  for  cultivation  in  the  month

 of  June  which  is  the  beginning  cf  the

 cultivation  season  in  Tamil  Nadu?
 Will  the  Government  of  India  pursuade
 the  Government  of  Karnataka  to  re
 lezse  some  water  to  commence  the
 cultivation?

 SHRI  SURJIT  SINGH  BARNALA:
 Ever  since  884  during  the  British

 period  also  this  dispute  was  going  on.
 Now  we  are  taking  active  steps  te
 solve  this  problem.

 SHRI  M.  KALYANASUNDARAM:
 This  is  no  answer.  The  Minister  has
 not  understood  question  at  ell.  Don't
 try  to  blame  the  previous  goverrment
 to  hide  your  present  inaction,  Here
 is  a  State  which  has  been  suffering
 for  the  past  three  vears  and  |  am
 asking  the  Government  whether  they
 will  intervene  and  see  that  some  water
 is  released  pending  the  dispute.  Let
 the  committees  sive  their  report  and
 let  the  Government  take  its  decision
 at  its  convenience.  But  06  cultiva-
 tion  must  commence  immediately.  Will
 something  be  done  immediately?

 SHRI  SURJIT  SINGH  BARNALA:
 I  will  look  into  the  matter  ard  try  to
 see  what  can  be  done  immediately.

 SHRI  TULSIDAS  DASAPPA:  I
 would  like  to  draw  the  attention  of
 the  hon.  Minister  whether  he  is  aware
 that  more  than  once  Karnataka  has
 spared  waters  generously  to  Tamil
 Nadu.  Bven  during  the  days  when
 We  were  passing  through  drought  in
 Karnataka,  looking  to  the  difficulties
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 of  Tamil  Nadu  and  purticularly  Tanja-
 vur  District,  Sir,  is  the  hon.  Miuister

 aware  that  we  have  spared  sufficient
 w  ‘ar  and  we  have”  given  whatever

 guuatity  is  due  to  Tamil  Nadu  under

 the  4924  Agreement  which  itself  of

 course  is  not  an  agreement  which  is
 rational  ang  just.

 SHRI  SURJIT  SINGH  BARNALA:
 The  views  expressed  by  the  two  Hon—
 ble  Members  show  how  serious  the
 dispute  is.  We  are  trving  to  do  our
 best.

 wert  महोदय  :  कावेरी  तो  मद्रास

 शो  हुकम  सन्द  कछवाय  :  कावेरी  जल-

 विवाद  पिछले  झनेक  वर्षों  से  उलझन  ह्भा  है  |

 लिखित  वक्तव्य  में  मंत्री  महोदय  ने  कहा  है  कि

 कमेटी  वना  दी  गई  हैं।  क्‍या  कमेटी  को

 हिदायत  दो  गई  है  कि  वह  इतने  दिनों  में

 अवनी  रिपोर्ट  दें  दे  ?  कब  तक  कमेटी  झपनी

 रिपोर्ट  दे  देगी  ?

 भी  सुरखोत  सिह  बरनासा  :  कमेटी  से

 बात  हो  गई  है ग्रौर  वह  जुलाई  के  श्न्त  तक

 रिपोर्ट  दे  देगी  t

 SHORT  NOTICE  QUESTION

 Lock-out  in  N.C.A.E.R.

 S.N.Q.  l.  DR.  SUBRAMANIAM
 SWAMY:  Will  the  Minister  of  PAR-
 LIAMENTARY  #  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  the  National  Council
 of  Applieq  Economic  Research  has
 declared  a  lock-out;  and

 (b)  if  so,  the  reasons  for  which  the

 lock-out  has  been  declared  and  the

 demands  that  the  employees  have

 made?

 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFPAIRS  AND  LABOUR  (SHRI

 RAVINDRA.  VARMA):  (a)  Yes,  The
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 Council’s  Office  at  Delhi  has  suspended
 work  with  effect  from  30th  May,

 1977.

 (७)  The  reasons  for.  suspension  of

 work,  according  to  the  notice  put  up

 by  the  management,  are  “the  prolor.g-

 ed  agitational  methods  resulting  in

 gheraos  of  the  officers  of  the  Council

 and  complete  disruption  of  the  normal

 working  of  the  institution.”  The  Em-
 ployees'  union  has  on  the  other  hand

 alleged  that  “the  management  has

 clampeg  the  lock-out  to  intimidate  and

 browbeat  the  workers  who  have  been
 demanding  reinstatement  of  four

 workers  dismissed  wrongfully  during

 the  emergency  and  withdrawal  of  anti-
 labour  acts  committed  by  the  manage-

 ment  during  the  emergency.”

 Besides  the  basic  demand  cf  the

 Employees’  Union  for  reinstatement  of

 these  four  employees,  demands  for  the

 lifting  of  lock-out  and  payment  of

 salaries  for  the  month  of  May,  977

 have  been  added  after  the  cffice  0

 N.C.A.E.R,  suspeaded  work  on  the  30th

 of  May,  1977.

 The  management  had  terminated  the

 services  of  four  employees,  in  terms  of

 their  orders  cf  appointment.  after  an

 enauiry.  These  emplovees  who  were

 interviewers  were,  according  to  the

 management,  not  found  present  in  the

 villages  in  which,  according  to  their
 schedule.  they  should  have  heen  work-

 inc.  A  dispute  regarding  these  four  em-

 ployees  was  raised  before  the  Labour

 Department  of  Dethi  Administration
 in  December,  1975;  it  was  taken  up

 in  conciliation  ty  the  Conciliation
 Officer  during  Januar:  and  February,

 1976.  But  conciliation  endeq  in  failure.

 The  Delhi  Administration,  however,

 did  not  consider  the  dispute  fit  for

 reference  to  adjudication  under  the
 “Industrial  Disputes  Act  as.  according

 to  them,  the  services  of  these  emplo-

 yeeg  appeared  to  have  heen  terminat-
 ed  in  accordance  with  the  terms  of

 ‘appointment.  The  employees  there-
 ‘diter,  filed  a  writ  petition  before  the

 Delhi  High  Court  in  the  year  976

 itself.  This  matter  ig  thug  sub  judice.
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 DR.  SUBRAMANIAM  SWAMY:  I

 would  like  to  tell  the  Minister  that
 there  seems  to  be  misgiving  amongst
 at  least  some  of  the  employees  that
 the  Labouy  Minister  himself  seems  to
 be  against  a  settlement.  I  have  seen
 some  circular  being  circulated  in  this
 area.  I  would  like  to  know  from  the
 Labour  Minister  what  is  his  personal
 view  or  the  ministerial  view  on  the
 subject.

 SHRI  RAVINDRA  VARMA:  As
 far  as  the  Labour  Minister  is  concern-
 ed,  he  is  always  for  the  promotion  of
 a  settlement,  so  that  such  situations
 are  not  created;  and  if  created,  do  not
 deteriorate.  There  is  no  truth  at  all
 in  the  statement  that  the  Labour
 Minister  jis  interested  in  the  lock-out
 continuing.  I  may  inform  the  House
 that  after  the  so-called  lock-out  was
 declared,  the  employees’  union  ap-
 proached  the  Labour  Commissioner  of
 the  Dethi  Adminisfration  for  interven-
 tion.  The  Assistant  Labour  Commis-
 ‘sioner,  Delhj  wrote  to  them  on  the  Ist
 of  June  itgelf,  t.e.  the  day  after  the
 so-called  lock-out  was  declared,  re-
 questing  both  the  parties  to  come  for
 personal  discussions  on  the  3rd  6
 June.  The  parties  attended  the  pro-
 Posed  discussions  on  the  3rd  of  June,
 in  which  the  management  was  repre-
 sented  by  the  Registrar  of  the  Coun-
 cil,  while  the  union  was  represented
 by  the  general  secretary.  The  discus-
 sions  were  held  before  the  Assistant
 Labour  Commissioner;  and_  certain
 proposals  and  certain  suggestions  have
 been  made  by  the  Assistant  Labour
 Commissioner  to  the  parties;  ang  both
 the  parties  have  asked  for  time  to
 consider  these  recommendations.  One
 more  thing  I  would  say,  in  answer  to
 the  hon.  Member,

 One  of  the  questions  that  has  now
 arisen  is  about  the  pay  for  the  month
 of  May.  The  Caneiliation  Officer  of
 the  Delhi  Administration  has  already
 taken  up  the  raatter  with  the  -nanage-
 ment  of  the  Council  on  the  l5th  of
 June  and  taken  the  initiative  to  see
 thet  the  pay  for  the  month  of  May  is
 given  to  the  workers.  Therefore,
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 there  is  absolutely  no  truth  whatever
 in  the  statement,  or  the  allegation,  or
 suspicion,  or  insinuation  that  the  Lab-
 our  Minister  is  against  the  settlement
 of  this  dispute.

 DR.  SUBRAMANIAM  SWAMY:  In
 view  of  the  helpful  attitude  of  the
 Minister,  and  also  in  view  of  the  fact
 that  the  Nationa]  Council  of  Applied
 Economic  Research  is  basically  ga  re-
 search  organisation,  or  at  least  the
 output  of  it  ig  research  output.  may
 I  know  whether  the  demand  of  the
 officers  that  they  should@  also  be  in-
 volved  and  be  a  party  to  the  dispute,
 is  a  feasible  proposition  and  whether
 the  Ministry  of  Labour  would  recom-
 mend  to  the  management  that  the  offi-
 cers  should  also  be  included  in  these
 negotiations?

 SHRI  RAVINDRA  VARMA:  It  is
 true  that  it  ‘is  a  research  associatior.,
 as  the  distinguished  Member,  who  is
 also  a_  distinguished  Professor,  is
 awate,  afd  research  institutions  have
 to  maintain  certain  standards  in  their
 functioning.  In  fact,  one  of  the  com-
 plaints  arose  because  some  of  the  peo-
 ple  engaged  in  fielq  research  were  not.
 found  in  their  places,  and  this  led  to
 the  dispute,  which  is  a  long-standing
 dispute.  As  far  as  the  present  ques-
 tion  is  concerned,  this  happens  to  be
 dealt  with  by  the  employees’  union,
 and  the  employees’  union  is  one  of  the
 parties  with  whom  the  Assistant
 Labour  Commissioner  jis  having  talks.

 SHRI  K.  A.  RAJAN:  In  the  first
 instance,  if  I  heard  the  Minister  cor-
 rectly,  he  has  made  a  remark  on  the
 lock-out  as  “so-called  lock-out",  I
 would  like  to  know  whether  it  is  a
 lock-out  or  not  l  have  some  appre-
 hensions  because  of  this  statement  of
 the  Minister.  Secondly,  I  would  like
 to  know  whether  after  exhausting  al!
 the  regular  procedures  like  négotta-
 tions,  conciliation,  adjudication,  going
 to  the  court  and  all  these  things,  there
 would  be  bi-partite  negotiations  in  the
 larger  interests  or  the  solution  of  the
 industrial  dispute.
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 SHRI  RAVINDRA  VARMA:  On  the
 first  question,  it  is  quite  true  that  he
 heard  me  correctly,  when  I  did  use
 the  term  “so-called  lock-out”,  because
 this  is  g  matter  on  which  there  is  a
 dispute.  The  institution  itself  has
 taken  the  view  that  it  is  not  an  in-
 dustrial  establishment  covered  by  the
 Industrial  Tisputes  Act,  nor  is  it

 covered  by  the  Delhi  Shops  and  Estab-
 lishments  Act.  Actually,  this  jis  one
 of  the  questions  raiseq  in  the  writ
 petition  that  is  before  the  Delhi  High
 Court.  Since  this  is  a  matter  whicn
 is  sub  judice  and  since  the  manage-
 ment  has  taken  one  view  and  since
 that  is  one  of  the  questions  which  is
 being  considereq  by  the  Delhi  Aigh
 Court.  I  thought  it  desirable  to  call  it
 “so-called  iuck-out”.  Secondly.  as  far
 as  the  question  of  bi-partite  negotia-
 tions  is  concerned,  we  are  always
 in  favour  of  negotiations.  We

 do  not  want  to  be  ani  in-
 tervening  or  meddling  party.  But  it
 is  precisely  when  bi-partite  negotia-
 tions  fail  that  the  Labour  Commis-
 sioner  intervenes  and  then  the
 methods  that  he  has  referred  to  come
 into  operation.  In  this  case,  the
 Labour  Commissioner  failed  in  the
 past.  and  his  report  was  there.  On
 the  basis  of  his  report.  the  Delhi
 Administration  took  the  view  that  the
 action  taken  by  the  management  was
 right,  and,  therefore.  it  was  not  a
 fit  case  for  adjudication.  Against  that
 judgment  or  decision  of  the  Delhi
 Administration  that  it  is  not  a  11  case
 for  adjudication,  the  petitioners  have
 gone  to  the  High  Court  and.  therefurc.
 I  said  that  the  matter  js  sub  judice.

 SHRI  K.  RAMAMURTHY:  Since
 the  hon.  Labour  Minister  hag  stated
 that  this  matter  is  sub  judice  only
 with  regard  to  four  workers  who
 have  already  been  sent  out  of  employ-
 ment,  may  I  know  whether  the  lock-
 out  is  going  to  be  lifted  and  whether
 the  Labour  Minister  himself  justifies
 the  lock-out?

 SHRI  RAVINDRA  VARMA:  The
 Labour  Minister  does  not  function  on
 his  own.  I  have  made  no  statement
 about  the  lock-out,  whether  it  is  justi-
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 fied  or  not  justified.  When  there  is
 a  lock-out  and  a  complaint  is  made
 by  either  of  the  parties,  in  this  case
 the  employees’  union,  to  the  appro-
 priate  machinery,  then  the  conciliatioa
 machinery  comes  into  motion.  It  is
 coming  into  motion.  The  Assistant
 Labour  Commission  called  the  two
 parties  and  talkeg  to  them,  and  he
 has  made  some  suggestions  for  a
 solution.  The  parties  have  said  that
 they  want  time  to  consider  the  sug-
 gestions.  We  hope  ६  solution  will  Le
 found.

 ft  हुकम  न्य  कछवाय  :  मैं  मंत्री  महोदय
 से  यह  जानना  चाहता  हूं  कि  यह  जो  ताला-

 बन्दी  हुई  है,  इस  में  कितने  लोग  प्रभावित

 हुए  हैं  ?

 क्या  मंत्री  महोदय  ने  भ्रपना  व्यक्तिगत

 प्रभाव  डालकर  या  सरकार  द्वारा  विशेष

 रुचि  ले  कर  इस  के  बारे  में  कछ  किया  है  जिस

 से  यह  तालावन्दी  जल्दी  समाप्त  हों  ?

 मंत्री  महोदय  ने  कहा  है  कि  इसकी

 इन्कवायरी  हुई  है  ।  क्‍या  इस  इन्क्‍्वायरी

 में  उन  मजदूरों  को  झपनी  बात  कहने  का  मौका

 दिया  गया  है  ?  यदि  हां,  तो  ऐसे  कितमे

 व्यक्ति  साक्ष्य  के  लिये  सामने  दाये  ?

 SHRI  RAVINDRA  VARMA:  On
 the  first  question,  I  would  say  that
 the  Council,  according  to  our  infor-
 mation.  employs  i98  persons,  inc'ud-
 ing  59  officers.  On  the  second  ques-
 tion,  the  enquiry  was  conducted  in
 1975,  It  was  initiated  by  the  Super-
 visor  ang  then  continued  by  the  Pro.
 ject  Leader.  The  employees  concern-
 ed  were  aSked  to  explain  their  ab-
 sence  from  duty  which  they  did  in
 writing.  Their  explanation  was  ccn-
 sidereq  and  found  unsatisfactory,  and
 they  were  foung  guilty  of  dereliction
 of  duty.  Consequently,  the  Director
 of  the  Council  terminateg  their  ser-~
 vices  some  time  in  December,  978  in
 terms  of  their  appointment  ietter
 after  giving:  them  one  month’s  notice.
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 ft  gen  wa  WwaTT  :  क्‍या

 सरकार  भाव  डालकर  तालाबन्दी  समाप्त

 करन  जा  रही  ?

 SHRI  RAVINDRA  VARMA:  I  heve

 already  said  that  we  are  always  will-

 ing  to  try  to  find  a  solution  to  every

 dispute.

 SHRI  SAUGATA  ROY:  In  i2rms

 of  the  number  of  workers,  it  is  a

 comparatively  small  labour  dispute
 and  so  the  management  disputes  that
 it  is  a  labour  dispute  at  all.  In  view

 of  the  fact  that  a  memorandum  has

 been  circulateg  among  Members  of
 Parliament  by  the  employees  talking
 of  some  sort  of  hush-hush  dea!  bet-

 ween  the  Labour  Minister  and  he

 management,  I  would  like  to  as  the
 hon.  Minister  whether  his  persenal
 intervention  js  calleq  for  at  this  stage
 so  that  he  might  himself  act  ax,  a
 conciliation  officer  to  bring  about  a
 reconciliation  between  the  employees
 and  the  management  aon  this  iss'e.

 SHRI  RAVINDRA  VARMA:  I  have

 already  said  that  there  is  nothing
 hush-hush  about  it.  If  there  wes  any
 such  thing,  I  would  not  have  given
 such  an  elaborate  answer.  There  are
 nothing  but  insinuations  in  the  hand-
 bill  with  a  fallacious  caption,  There
 ig  nothing  more  to  it  than  that.  As
 far  as  my  intervention  is  concerned,
 this  is  a  very  strange  method  that
 somebody  publishes  a  handbill  with
 a  fallacious  caption  as  I  said.  and
 then,  because  there  is  such  a  handbill,
 I  am  askeq  to  bypass  the  machinery
 and  act  directly.  I  cannot  bypass  the

 machinery  when  the  machinery  is
 seized  of  it.

 ft  शोम  ग्रकादा  त्यागी  :  जहां  तक

 मेरी  जानकारी  है,  जो  इन्क्वायरी  हुई  है  वह

 एक  विशेष  ग्रवस्था  में,  ग्रापातकालीन  स्थिति

 में  हुई  है भौर  जो  कुछ  जांच  परिणाम  प्राया  है  वह

 संदेहात्मक  है  ।  मैं  मंत्री  महोदय  से  यह  जानना

 चाहता  हूँ  कि  क्‍या  वह  अपने  प्रभाव  का  प्रयोग

 करके  उनकी  दोजारा  नियुकि  कराकर  फिर
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 दोबारा  जांच  करायेंगे  शौर  इस  जांच  में  ज़ो

 लोग  दोषी  पाये  गये  तब  उन्हें  हटाया  जायेगा

 यदि  ऐसा  नहीं  होता  है  तो  इस  प्रकार  का  एक्शन

 सन्देहात्मक  रहेगा  |

 SHRI  RAVINDRA  VARMA:  The

 enquiry  was  conducteg  in  December,
 1975.  The  Delhi  Administration  took
 the  view  that  the  enquiry  was  con-

 ducted  in  a  proper  manner  and  the

 conclusion  arrived  at  was  justified.
 Precisely  against  this  decision  of  the
 Delhi  Administration  four  employees
 have  filed  a  petition.  in  the  High  Court.

 It  is  a  matter  which  is  lying  in  the

 High  Court.  That  is  why  I  have  said
 it  is  sub  judice.  want  to  assure  that
 the  suggestions  which  the  hon.  Mem~
 ber  has  made  will  be  borne  ia  mind.

 SHRI  0.  V.  ALAGESAN:  Who  is
 the  present  Chairman  of  ‘he  institu-
 tion?

 SHRI  RAVINDRA  VARMA:  Shri
 Asoka  Mehta.

 SHRI  DINEN  BHATTACHARYA:
 Even  at  this  stage  will  the  I[.abour
 Minister  consider  it  possible  and  neces.
 sary  alsa  to  intervene  in  such  १  way
 that  beth  the  parties  come  to  a  deci-
 sion  and  the  lock-out  may  be  lifted
 at  the  earliest?

 SHRI  RAVINDRA  VARMA:  I]  want
 the  lock-out  to  be  lifted  as  early  as
 possible  and  I  have  already  said  so.
 But  when  the  Labour  Commissioner
 is  dealing  with  the  matter,  if  I  make
 a  statement  that  I  will  intervene,  will
 it  help  a  solution?

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Winding  up  of  National  Seeds
 Corporation

 *l0.  SHRI  F.  H.  MOHSIN:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  Government  propose  to
 wind  up  the  National  Seeds  Corpora-
 tion  and  establish  State  Seeds  Corpora-

 tions  in  the  joint  sector;
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 (b)  if  ‘80,  whether  there  will  be  re-
 trenchment  in  the  existing  staff  of  the
 National  Seeds  Corporation;  and

 (c)  if  answer  to  aa)  and  (७)  are  in
 the  affirmative,  whether  this  could
 hamper  the  production  of  the  high
 yielding  varieties  of  quality  seeds  and
 increase  the  cost  of  seeds”

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 There  is  no  proposal  to  wind  up  the
 National  Seeds  Corporation.  How-
 ever,  because  of  the  establishment  of
 State  Seed  Corporations  in  the  joint
 Sector,  both  will  have  a  complemen-
 tary  role.

 (b)  An  exercise  is  being  made  to
 ascertain  if  any  stall  would  be  render-
 ed  surplus;  if  so,  how  much.

 (c)  The  production  of  high  yielding
 varieties  of  seeds  would  not  be  ham-
 pered;  on  the  contrary  larger  quanti-
 ties  of  seeds  at  competitive  cost  would
 be  available  to  farmers.

 Storage  Capacity  for  Grains

 *102.  SHRI  R.  KOLANTHAIVEL?):
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  Government  propose  to
 secure  qa  World'  Bank  loan  equivalent
 to  Rs.  200  crore  for  building  additional
 storage  capacity  for  grains:  if  so,  the
 conditions  for  grant  of  such  a  loan
 and  the  additional  capacity  envisaged:
 and

 (b)  the  time  by  which  the  loan  wilJ
 matefialise  and  additional  capacity
 built  up?

 THE  MINISTER:  OF
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Government  have  requested  for  World
 Bank  assistanee  in  respect  of  a  pro-
 ject  for  construction  of  an  additional

 AGRICUL-
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 storage  capacity  of  3.2  million  tonnes
 and  also  for  pilot  study  of  bulk  hand-
 ling,  training  etc.,  at  an  estimated  cost
 of  Rs.  49.2  crores.  Part  of  this
 amount  is  expected  to  be  provided  by
 the  Worlq  Bank.  The  details  about
 the  conditions  of  loan  etc,  will  be
 available  only  after  final  negotiations
 are  held  with  the  Bank  and  a  decision
 taken.  4

 (b)  According  to  present  indica-
 tions,  the  loan  is  likely  to  materislise
 by  the  end  of  977  anq  the  additional
 capacity  is  expected  to  be  completed
 by  1980-81.

 Grants  to  Private  Institutions  and
 Schools  in  Delhi

 *108.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  up  to  what  extent  of  percentage,
 grants  are  given  to  the  private  educa-
 tional  institutions  in  Delhi  and  New
 Delhi;  and

 (b)  in  the  case  of  the  amounts  of

 the  grants  being  given  is  near  about
 00  per  cent,  what  are  the  reasons  that

 the  private  institutions  and  schools  are

 not  nationalised  or  their  management
 taken  over  by  Delhi  Administration?

 THE  MINSTER  OF  EDUCATION,
 SOCIAL  WELFARB  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  As  per  provisions  of  the

 Delhj  School  Education  Act  and  Rules,
 1973,  the  grant-in-aid  is  paid  to  the

 recognised:  private  edycational  insti-

 tutiong  in  Delhi  and  New  Delhi  to  the
 extent  of  95  per  cent  of  the  recurring
 expendituré  ‘and  67.2  /3-per  cént  of

 non-recurring  expenditure,  viz,  pur-
 chase  of  furniture,  building  etc.

 (b)  Voluntary  effort  in  the  field  of
 Education  should  be  encouraged.  As
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 stated  in  (a)  above,  the  managements
 876  expected  to  meet  5  per  cent  of  the
 recurring  expenditure  and  a  sizeable
 ‘portion  of  the  non-recurring  and  capi-
 tal  costs,

 Distribution  of  Fertilizers

 *109.  SHRI  S.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleaseg  to  state:

 (a)  whether  Givernment  propose  to
 review  the  existing  system  of  distribu-
 tion  of  fertilizers  to  farmers  so  as  to
 make  it  easily  available  to  them  at
 reasonable  rates;  and

 (b)  if  so,  the  broad  indications  of

 any  revision  proposed  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  ANR  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  No  general  review  of  the
 existing  system  of  a  distribution  of

 fertiligers  is  contemplated  at  present
 The  existing  system  of  fertilizer  dis-
 tribution  in  the  country  is  well  orga-
 niseq  and  oriented  towards  ensuring
 adequate  availability  of  fertilisers  to
 farmers  in  all  corners  of.  the  country
 in  time  and  at  reasonable  prices.  For
 making  fertilisers  available  in  ade-
 quate  quantities  and  in  time,  increased
 domestic  production  and  adequate  im-
 ports  are  being  resorteq  to.  Buffer
 stocking  of  imported  fertilisers  is  be-
 ing  done  near  the  consumption  areas.
 More  retail  points  are  being  opened.

 "
 Alleged  Discrimination  against

 Miss  Rohini  Khadilkar

 *II8.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 -ed  to  state:

 .§a),  whether.  Government  are  awace
 of  the  alleged  discrimination  against
 Miss  Rohini  Khadilkar  in  not  allowing
 her  to  participate  in  National  Chess
 Championship  at  Kottayam  in  spite  of
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 the  protest  lodged  by  the  Government
 of  Maharashtra:

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  action  taken  by  the  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTUPE
 (DR.  PRATAP  CHANDRA  CHUN.
 DER):  (a)  to  (c).  Miss  Rohini  Kha-
 dilkar  was  allowed  to  participate  in
 the  Nationa)  Championship  as  per  the
 decision  of  the  Central  Council  of  the
 All  India  Chess  Federation  taken  on
 April  15  977  at  Delhi  and  endorsed
 by  the  General  Body  of  the  Federa-
 tion  at  its  Annual  General  Meeting  on
 May  22,  977  at  Kottayam

 Allocation  to  Karnataka  for  Fifth  Plan
 Period

 °I4.  SHRI  G.  Y.  KRISHNAN:  will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Ministry  of  Agriculture
 and  Irrigation  have  approved  some
 amount  to  cover  the  last  three  yea:s
 of  the  Fifth  Plan.  1976-77  to  1978-79
 in  favour  of  Karnataka  State;  and

 (b)  if  so,  development  activities  for
 which  the  subsidy  is  to  be  given?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Central]  assistance  is  given  to  the
 State  Governments  as  block  loans  and
 block  grants  for  their  Plans  unrelated
 to  any  specific  Schemes.  In  the  years
 1976-77/77-78,  a  sum  of  Rs.  60.36/
 62.93  crores  was  released/allocated  to
 the  Government  of  Karnataka  far

 tth  Plan.  It  is  too  early  to  give  any
 figures  for  1978-79.

 (b)  As  the  assistance  is  given  with-
 out  reference  to  the  Schemes,  the
 development  activities  cannot  be
 identified.
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 Proposal  to  remove  Distinction
 betweoea  Central  Schools  and  State  run

 Schools

 116.  DR.  RAMJI  SINGH:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state  whether  Government  pro-
 pose  to  remove  distinction  between
 Certtral  Schools  and  Schools  run  by
 the  State  Governments  in  view  of  the
 fact  that  education  has  been  placed  in
 the  Concurrent  List?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  Notwithstanding  the  fact  that
 ‘education’  is  now  includeg  in  List
 TWI—Concurrent  List  of  the  Seventh
 Schedule  to  the  Constitution  of  India,
 the  State  Governments  will  continue
 to  be  primarily  responsible  for  provi-
 sion  of  schooling  facilities  within  their
 respective  territorial  jurisdictions,

 The  schools  run  by  the  State  Gov-
 ernments  are  meant  to  cater  to  the
 needs  of  the  local  population  and  are
 affiliated  to  the  State  Boards  of

 secondary  Education.

 The  Kendriya  Vidyalayag  (Central
 Schools)  are  meant  primarily  for
 provision  of  education  facilities  to
 children  of  transferable  Central  Gov-
 ernment  employees  including  Defence
 personne]  with  common  syllabi  and
 media  of  instruction.  These  schools
 are  affiliated  to  the  Central  Board  of

 Secondary  Education.

 Private  Cashew  Plantation  in  Kerais

 *I7.  SHRI  K.  A.  RAJAN:

 SHRI  P.  K.  KODIYAN:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  a  Scheme  of  the  Kerala
 Government  for  raising  Cashew  Pian-
 tation  in  Private  Sector  is  lying  befare
 the  Union  Government  for  its  approval
 for  more  than  one  year,  and

 (b)  if  so,  the  reasons  thereof?
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 THE  MINISTER  OF  AGRICUL
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  Centrally  Sponsored
 Scheme  for  raising  Cashew  plantations
 in  85,000  hectares  of  private  lands,
 and  60,000  hectares  of  Government
 lands  in  different  States  has  been
 sanctioned  by  the  Central  Govern-
 ment  in  December,  1976.  Under  this
 Scheme,  a  total  Central  Assistance  of
 Rs.  .25  crores  has  been  approved  for
 Kerala,  as  subsidy  for  plantation  of
 cashew  in  25,000  hectares  of  private
 lands  ang  10,000  hectares  of  Govern-
 ment  lands  in  a  phased  manner.

 Committee  to  Inquire  into  Debacle  of
 Indian  Players  in  International

 Games

 *2I8,  SHRI  6.  M.  BANATWALLA:

 SHRI  MUKHTIAR
 MALIK:

 SINGE

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have  since
 appointed  any  committee  to  inquire
 into  the  causes  of  debacle  of  Indian
 players  in  the  International  Games;

 (b)  if  so,  the  names  and  number  of
 Members  of  the  Committee:

 (c)  the  terms  of  reference  of  the

 Committee;  and

 (d)  the  ‘time  by  which  the  Commit-
 tee  will  submit  its  report  to  the  Gov-
 ernment?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 Bee
 (b)  to  (d).  Do  not  arise.
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 शहरी  भूमि  क्‍्रधिकतस  सीमा  झ्धिनियम

 के  झन्लगंत  भूमि  का  अधिग्रहण

 *i9.  st  धर्मसह  भाई  पटेल  :  क्‍या

 सिसणि  झौर  झावास  तथा  पूति  झौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  देश  में

 शहरी  भूमि  प्रधिकतम  सीमा  प्रधिनियम

 के  भ्रन्तगंत  शब  तक  कितनी  भूमि  भ्रधिगृहित
 की  गई  है  ?

 निर्माण  और  ध्रावास  तथा  पूति  शौर

 पुनर्बासि  मंत्री  (शो  सिकस्व॒र  बर्त)  :  कर्नाटक

 सरकार  को  छोड़कर,  किसी  भी  राज्य  सरकार

 से,  जहां  नगर  भूमि  भ्रधिकतम  सीमा  तथा

 विनियमन  अधिनियम,  i976  लागू  है
 प्रधिनियम  के  अन्तर्गत  प्रपेक्षित  खाली  भूमि
 की  मात्रा  के  बारे  में  कोई  रिपोर्ट  नहीं  मिली

 है  ।  कर्नाटक  सरकार  से  यह  पता  चला  है  कि

 झधिनियम  की  धारा  30  (3)  के  प्रन्तगंत

 बंगलोर  नगर  संघटीकरण  में  3,:74°  03

 वर्ग  मोटर  रिक्त  भूमि  को  फालतू  खाली  भूमि
 के  रूप  में  अर्जन  करने  के  लिये  प्रधिसूचित  कर

 दिया  गया  है  ।

 भूमि  होन  मजबूर

 *120.  श्री  कर्पूरी  ठाकुर  क्‍या  कृषि

 शौर  सिच्चाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  देश  के  ग्रामीण  क्षेत्रों  में  कुल
 कितने  भूमिद्दीन  मजदूर  हैं

 a

 (a)  गत  वर्ष  सरकार  ने  कितने  भूमिहीन

 मजदूरों  को  भूमि  दी  थीं  :  शौर

 (ग)  शेष  भूमिहीन  मजदूरों  को  भूमि

 देने  के  लिये  सरकार  का  क्या  कार्यक्रम  है  ?
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 कृषि  शौर  सिचाई  मंत्री  शी  सूरजीत,

 सिंह  बरनाला)  :  (¥)1971  8%  जनगणना

 के  प्रनुसार  देश  के  ग्रामीण  क्षेत्रों  में  कृषि

 श्रमिकों  की  संख्या  456  लाख  थी  ।

 (ख)  जानकारी  इकट्ठी  की  जा  रही

 है  श्रौर  सभा  पटल  पर  रख  दी  जायेगी  ni

 (ग)  उपलब्ध  फालतू  तथा  श्मन्य  भूमि
 को  पात्र  श्रेणियों  के  व्यक्तियों  को  (जिन  में

 भूमिहीन  कृषि  श्रमिक  भी  शामिल  है)  वित-

 रति  की  जाती  रहेगी  ।

 राजस्थान  में  निर्धन  परिवारों  को  मकान

 बनाने  के  लिए  वितोय  सहायता

 966.  श्री  कृष्ण  कुमार  गोयल  :

 क्या  निर्माण घौर  पह्रावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राजस्थान  में  वे  निर्घन

 परिवार  जिन्हें  मकान  बनाने  के  लिये  भूमि
 झावंटित  की  गई  थी,  घन  की  कमी  के  कारण

 अपने  मकान  बनाने  की  स्थिति  में  नहीं  है  !

 (ख)  राष्ट्रीय  बैकों/जीवन  बीमा  निगम

 तथा  अय  वित्तीय  संस्थानों  द्वारा  इस  कार्य

 के  लिये  गत  तीन  वर्षो  में  लग  अलग  कितनी

 राशि  की  सहायता  दी  गई  ;  और

 (ग)  इस  कार्य  की  गति  को  तेज  करने

 के  लिये  अन्य  कौनसी  योजनाएँ  सरकार  के

 विचा  राधीन  है  ?

 निर्माण  और  झावास  तथा  पूर्ति  और

 पुनर्वास  मन्नो  (भी  सिकन्‍दर  बखत )  :

 (क)  जी,  हां  ।

 (@)  राजस्थान  राज्य  सहकारी  भ्रावास

 वित्त  समिति  लिमिटेड  जो  कि  राज्य  स्तर  पर

 एक  अपेक्स  निकाय  है,  भ्ावास  स्थलों  के  पावन

 a
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 झावोटेयों  को  प्लाटों पर पर  मकानो  का  निर्माण

 करने  के  लिये  ऋण  सहायता  दे  रही

 है  ।  समिति  ने  झब  तक  9.  94  करोड़

 रूपये  का  ऋण  स्वीकृत  किया  है  ।  समिति  के

 लिये  वित्त  का  मुख्य  साधन  भारतीय  जीवन

 बीमा  निगम  है  !

 जून,  976  में  भारतोय  रिजवं  बैक

 ने  सभी  प्रनसूचित  वाणिज्यिक  बैंको  को  ये

 मार्गदर्शन  जारी  किये  थे  कि  वे  समाज  के

 झ्राथिक  दृष्टि  से  कमजोर  बर्गो  के  लिये  उद्दष्ट
 झावास  योजनापों  के  लिये  विसीय  व्यवस्था  करें  ।

 3]  दिसम्बर,  i976  तक  राजस्थान  के

 विभिन्न  बैंकों  ने  समाज  के  झ्ाथिक  दृष्टि
 से  कमजोर  वर्गो  के  लिये  उद्दिष्ट  ग्रवास  योज-

 'नाझों  के  लिये  i2.:0  लाख  रूपये  के  ऋण

 स्वीकृत  किये  थे  शोर  दी  गई  राशि  06  लाख

 रुपये  थी  |

 (ग)  ग्रामीण  झावास  को  बढ़ावा  देने

 के  लिये  राजस्थान  सरकार  भूमिहीन  परिवारों

 को  ईटे  बनाने  की  मिंट्‌टी  बजरी.  मुश्म,  पत्थर

 झादि  जैसी  भवन  सामग्री  बिना  मल्य  देती  है  |

 इसके  पग्रतिरिक्त  राज्य  सरकार  झ्रावास  तथा

 नगर  विकास  निंगम  श्रीर  राष्ट्रीयक्रत  बको

 में  सहायता  लेकर  राजस्थान  ग्रावास  बोई

 के  जरिये  ग्रामीण  क्षेत्रों  मे ंमकानों  के  निर्माण

 के  प्रश्न  पर  विचार  कर  रहा  है  t

 ऋण  मुक्ति

 967.  ओऔी  भानोरण  अचर :  क्‍या  कृषि

 -झौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  झापात  काल  के  दोरान  ऋण

 मक्तिं  के  लिये  फर्जी  कार्यबाहियों  के  बारे  में

 सरकार  को  जानकारी  मिली  है  ;

 ख)  क्या  सरकार  का  विचार  फर्जी  ऋण

 मुक्ति  के  ऐसे  मामलों  को  जांच  कराने  के  लिये

 कोई  स्‍झ्रायोम  या  समिति  गठित  करने  का  है  शर

 यदि  हां,  तो  उसकी  रुपरेसखा  क्या  है  ;  और
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 (3)  क्या  सरकार  को  इस  तथ्य  का  भी

 पता  है  कि  ऋण  मुक्ति  की  अ्राड  में  भयकर

 भ्रष्टाचार  हुआ  था  ?

 कृषि  शौर  सियाई  मंत्री  (थो  सुश्जोत

 सिह  रसाला)  :  (क)  झौर  (ग).  कृषि

 ऋणंग्रैस्सता  से  राहत॑  राज्य  का  विषय  है  ;

 राज्य  सरकारों  न ेऋण  स्थगन,  ऋणों  से  मुक्ति
 तथा  कणों  को  कम  करने  के  रूप  मे  ऋण-

 ग्रस्तता  से  राहत  दिलाने  के  लिये  झ्धितियम

 पारित  किए  हैं  ।  भारत  सरकार  का  ऋण

 परिसमापन  के  लिए  की  गई  झंटठी  कार्य  बाहियों
 अथवा  गंभोर  भ््प्ट  तरीकों  के  मामलों  की

 कोई  रिपोर्ट  प्राप्त  नहीं  हुई  हैं।

 (स्व)  प्रश्नही  नहीं  उठता  ।

 अध्य  प्रदेश  &  बड़े  मगरों  को  स्वच्छ  धौर

 सुन्दर  बनाने  के  लिए  केस  सहायता
 योजना

 968.  थी  कल्याण  जंन  :  क्या

 निर्माण  झोर  ध्ावास  तथा  पूति  शौर

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  कुछ  समय  पूर्व  देश  के  कछ

 प्रमुख  नगरों  को  स्वच्छ  एवं  सुन्दर  बनाने  के

 लिये  केन्द्र  सहायियत  योजना  प्रारम्भ  की

 गई  थी  ;

 (ख)  इस  योजना  के  झन्तगंत  किन-किन

 नगरों  का  कार्य  प्रारम्भ  किया  गया  अर

 केन्द्र  सरकार  द्वारा  इस  के  लिये  कितनी  सहा-

 यता  दी  गई  ;  शौर

 (ग)  इस  योजना  के  अन्तरगत  लिये

 गये  प्रन्य  नगरों  केनाम  क्‍या  हैं?
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 |  बुमर्थास'  आम्ती:(लवी/सिकन्कर:अख्त)  :  (क)

 शहरों  को  संवारने  के  विशिष्ट  उद्देश्य  से

 क्ेसद्रीय  क्षेत्र  मे ंकोई  योजना  आरम्भ  नहीं
 की  गई  थी।  तथापि,  गन्दी  बस्तियों  के  पर्चा-

 वरणीय  सुधार  की  योजना  प्रप्रैल,
 972  में  इस  उर्ृेश्य  से  आरम्भ  की  गई

 थी  कि  ऐसी  गन्दी  बस्तियों  में  प्रनिवाय

 मूलभूत  सुविधाएं  प्रदान  की  जायें  जिन्हें  कम

 से  कम  i0  वर्ष  तक  हटाना  अ्रपेक्षित

 नहीं  है।  यह  योजना  3i  मार्च,  974

 तक  केन्द्रीय  क्षेत्र  में  थी  श्लौर  इसे  पांचवीं

 योजना  के  प्रारम्भ  में  राज्य  क्षेत्र  में  हस्तान्त-
 रित  कर  दिया  गया  है  ।

 (ख)  एक  विवरण  संलग्न  है

 (ग)  इस  योजना  के  प्रन्तर्गत  इन्दौर

 शहर  आता  है  t

 विवरण

 गन्दी  बस्तियों  के  पर्यावरणीय  सुधार  की

 केन्द्रीय  योजना  के झन्तर्गत  श्राए  शहर  तथा

 केन्द्रीय  सरकार  द्वारा  दी  गई  सहायता  की

 राशि  का  विवरण  |

 5&

 2  3

 8.  कानपुर  1,32,19,000
 9.  लखनऊ  1,24,04,999

 10.  पूना  27,31,000

 ll.  नागपुर  1,02,18,198

 l2.  इन्दौर  28,06,000

 13.  जयपुर  46,57,440

 14.  श्रीनगर  30,00,000

 15.  पटना  21,18,000

 16.  कोचोीन  9,70,000

 17.  लुधियाना  39,66,660

 18.  कटक  7,88,000

 l9.  गोहाटी  1,81,000

 20.  रोहतक  7,89,500

 क्रम  शहर  का  नाम  =  972-73  तथा

 सं०  1973-74  में

 दी  गई  प्रनुदान
 की  राशि

 l.  कलकत्ता  5,89,  00,000

 2  बम्बई  2,55,83,  500

 3.  दिल्‍ली  1,75,77,500

 4.  मद्रास  2,95,16,000

 5.  हैदराबाद  30,35,800

 6.  प्रहमदाबाद  14,00,850

 7.  बंगलौर  72,82,350

 चावल  के  क्षेत्र  बनाना

 969.  श्री  मीठा  लाल  पटेल  :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :  +

 (क)  देश  में  चावल  के  कितने  क्षेत्र  है

 झौर  क्‍या  चावल  की  खपत  वाले  क्षत्रों  को

 चावल  क्षेत्रों  में  नहीं  रखा  गया  है  ;  श्रौर

 उदाहरणतया  .राजस्थान  को  उत्तरी  क्षेत्र  के

 स्थान  पर  दक्षिण  क्षेत्र  मे ंसम्मिलित  किया  गया

 है;  भौर

 (ख  )  क्या  इन  क्षेत्रों  के बनाने  के  समय

 उन  सिद्धान्तों  को  ध्यान  में  नहीं  रखा.  गया

 जिनकी  ध्यान  में  रखना  जरूरी  है  भ्रौर  सरकार
 'की  इस  बारे  में  इस  समय  क्या  नीति है  ?
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 कृषि  झौर  सिलाई  शम्ली  (थी  लुरजणीत

 सिह  जरमाला)  :  (क),  देश  में इस  समय

 सखनगभग  i5  चाबल  जोन  है  ।  उत्तरी  झौर

 दक्षिणी  चावल  जोन,  जहां  प्रत्येक  जोन  में

 कुछ  राज्य  शामिल  हैं,  को  छोड़कर  भय  जोन

 लगभग  एक  राज्यीय  जोन  है  दक्षिणी  चावल

 जोन  में झान्घ्र  ब्रदेश,  कर्नाटक,  तमिल  नाडु  शझौर

 पांडिचेरी  के  चावल  उपभोक्ता  क्षेत्र  शामिल

 है  |  राजस्थान  के  उपभोक्ताशों  की  चावल

 की  बढ़िया  किस्म  की  मांग  को  पूरा  करने  में

 सहायता  करने  के  लिये  राजस्थान  को  उत्तरी

 चावल  जोन  में  शामिल  कर  लिया  गया  है

 (ख)  स्थिति,  जोकि  समय-समय  पर

 बदलती  रहती  है.  की  जरूरत  के  मुताबिक

 चावल  जोन  बनाये  जाते  हैं,  उनका  विस्तार

 कया  जाता  है।  :976—77  विपणन  मौसम

 के  दोरान,  क्षेत्र  के  उत्पादकों  तथा  उपभोक-

 ताओं  के  हितों  को  ध्यान  में  रखते  हुए  दक्षिणी

 चावल  जोन  बनाया  गया  है

 खीनों  पर  से  नियंत्रण  हटाना

 970.  श्री  बोरेन्द्र  प्रसाद  :  क्‍या  क्ष

 झौर  सिंचाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  का  चीनी  पर  से

 नियंत्रण  हटाने  का  विचार  है  ;  और

 (ख)  यदि  हां,  तो  कब  तक  ?

 कृषि  झौर  सिचाई  भ्तती  (भी  सुरणीत

 सिह  बरनाला)  (क)  ौर  (ब) :  सरकार

 चीनी  नीति  पर  जब  प्रगली  बार  विचार

 करेगी  तब  श्र्न्य  प्रश्नों  के  साथ-साथ  चीनी  से

 नियंत्रण  उठाने  के  प्रश्न  पर  भी  विचार  करंगी  |
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 Ret  btttyeasent  te  the  ‘alletioes  ef
 Rajeuri  Garden  Fhis

 971.  SHRI  D.  B,  CHANDRA  GOW-
 DA:  Will  ‘the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  price  of  the  DDA
 (LIG)  Flats  at  Rajouri  Garden  (G-8)

 Waco  higher  than  the  price  of  DDA
 (LIG)  Flats  at  Prasad  Nagar  and
 Kalkaji;

 (b)  if  so,  the  reasons  for  this  ano-
 maly;  and

 (c)  whether  Government  are  consi-
 derirg  for  suitable  reimbursement  to
 the  a‘lottees  of  Rajourj  Garden  flats?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT  :  a  Yes,  Sir.

 (b)  The  difference  in  price  of  flats
 arises  due  to  difference  in  design,
 plinth  area  and  the  rate  at  which  the
 work  is  awarded.

 (c)  No,  Sir.

 Memoranda  from  Individuals  /Insti-
 tutions  of  Maharashtra  regarding

 Education  Policy

 972,  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  how  many  representations  and
 memoranda  have  been  received  by
 the  Government  since  25th  Mareh, 2९77  from  individual,  ang  institutions
 ef  the  State  of  Maharashtra  in  regard
 to  educational  policy  of  Government; and

 (b)  what  action  Government  have
 taken  or  propose  to  take  in  respect  of
 the  said  representations  and  memo-
 randa?
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 THE  MINISTER  OF  EDUCATION,
 WELFARE  AND  CULTURE

 ‘nn PRATAP  CHANDRA  CHUNDER):
 (a).  Government  have  received  ६  large
 number  of  representations  on  National
 Policy  from  individuals  and  institu-
 tiong  all  over  the  country.  Details  of
 these  are  not  maintained  separately
 for  each  State.

 (b)  The  Government  of  India  have
 undertaken  review  of  the  National
 Policy  on  Education.  The  suggestions
 contained  in  these  representations
 will  be  kept  in  view  while  reviewing
 the  Policy.

 झालरा  पाटन  नगर  (राजस्थान)  में

 चन्द्रावतो  के  मंदिरों  को  जीर्णोवस्था

 973.  श्री  खतर्भज  :  क्या  शिक्षा,

 समाज  कल्याण  और  संस्कृति  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राजस्थान  में  झालावाड़

 जिले  के  झालरा  पाटन  नगर  के  दक्षिण

 में  चन्द्रावती  के  प्राचीन  मंदिर  प्रत्यन्त

 उपेक्षित  एवं  जीर्णावस्था  में  हैं;  शौर

 (ख)  यदि  हां,  तो  स्थापत्य  शौर

 मूतिकला  के  लिए  प्रसिद्ध  इन  मंदिरों  की

 मरम्मत,  समुचित  रखरखाव  एवं  जीर्णों

 द्वारा  के  लिए  क्‍या  कदम  उठाए  जा

 रहे  हैं।

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 शंती  (डा०  प्रताप  चल्मा  म्दर) :  (क)

 जी  नहीं,  मंदिरों  की  प्रावश्यक  मरम्भर्ते

 की  जा  चुकी  हैं।

 (ल)  प्रश्न  नहीं  उठता।
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 रतलाम  में  केम्रीय  चिशालय  खोलना

 974.  te  लक्ष्मी  -गारायण  पशिय  :

 क्या  शिक्षा  समाज  कल्याण  झौर  संस्कृति
 मन्वी  यह  बताने  की  कृपा  करेगें  कि  :

 (क)  क्‍या  रतलाम  (मध्य  प्रदेश)  में

 केन्द्रीय  सरकारी  कमंचारियों  की  बहुत
 बड़ी  संख्या  है  जो  रेल,  डाक  तथा  तार,
 झ्रायकर  विभाग  तथा  ग्न्य  केन्द्रीय  विभागों

 में  काम  करते  हैं;

 (ख)  क्या  उन्होंने  1974-75)  में

 मांग  की  थी  कि  रतलाम  में  एक  केन्द्रीय

 विद्यालय  खोला  जाए ;  और

 (ग)  यदि  हां  तो  इस  मामले  में  क्‍या

 कार्यवाही  की  गई  है?

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्रो  (डा०  प्रताप  चन्द्र  चन्दर)

 (क)  और  (ग).  इस  बात  की  जान-

 कारी  नहीं  है  कि  रतलाम  में  कितने  केन्द्रीय

 कमंचारी  हैं  ।  केन्द्रीय  विद्यालय  संगठन  का

 एक  नया  विद्यालय  खोलने  से  सम्बन्धित

 कोई  प्रस्ताव  उनसे  प्राप्त  नहीं  हुआ  है।

 Complaint  against  Deputy  Director  of
 Education,  Delhi

 975.  SHRI  SHIV  NARAIN  SARSO-
 NIA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Delhi  Administration
 and  Education  Ministry  have  got  com-
 plaints  against  one  Deputy  Director  of
 Education,  Delhi  Administration  who
 committed  excesses  during  the  emer-
 gency  period;

 (b)  whether  the  same  person  got
 promotion  because  he  suspended
 many  teachers  in  Darya  Ganj  Zone
 without  any  reason;
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 (c)  whether  one  hundreg  teachers
 havé  ‘written  to  Delh{:A@ministration
 and.  Education  Ministry  about  the
 misbehaviour  and  excesses  og  the

 Deputy  Dixector  of  Education,  the
 then  Educafior.  Officer  Zone  दिक  (Boys)
 Darya  Gahj:  and

 (d)  what  action  thas  been  taken  by
 the  Ministry?-

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):

 (a)  Yes,  Sir.

 (b)  No.  Sir.

 (९)  About  50-teachers  have  made
 complaints  recently.

 (9)  The  matter  is  under  investiga-
 tion  by  the  Delhj  Administration  (Edu-
 cation  Department).  Delhi.

 Yardsticks  for  provision  of  amenities
 in  Government  Accommodation  of

 Cabinet  Ministers

 976.  SHR]  A.  BALA  PAJANOR:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  te  pleased  tn  state:

 (a)  the  yardsticks  in  force  for  pro-
 vision  of  airconditioning.  water
 coolers,  geysers.  refrigerators  and
 lifts  in  the  Government  accommoda-
 tion  for  Cabinet  Ministers  and  func-
 tionaries  of  equal  rank:

 (b)  the  cases  where  the  yardsticks
 have  been  exceeded  and  reasons
 therefor;

 (c)  whether  Government  propose  to
 revise  the  yardsticks  in  conformity
 with  the  emphasis  on  austere  living;
 and

 (d)  if  so,  the  salient  features  there-
 of?
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 THE  MINISTER  OF  WORKS  .AND
 HOUSING  AND  SUPPLY

 in  ae HABILITATION  (SHRI  NDR
 BAKHT);  (a)  and  (b)  There.  is  8
 yardstick  only  for  the  free  supply  af
 furniture,  furnishing  and  electrical
 appliances  like  air-conditioning,  water.
 coolers,  gavsers,  refrigerators  etc.  This
 is  as  follows:—

 l.  Ministers  (whether  of  |  Rs.  (38,500/-
 Cabinet  rank  or
 otherwise)

 te  Deputy  Minister  Rs.  22,500/-

 3.  Speaker.  Lok  Sabha  Rs.  38,500/-

 4.  Dy.  Speaker,  Lok  Rs.  38,500/-
 Sabha

 5.  Dy.  Chairman,  Rajya  Rs.  28.500/- te
 Sabha

 6.  Members  of  the  Rs.  38.500/-
 Planning  Commission

 7.  Chief  Justice  of  the  Rs.  38.500/-
 Supreme  Court  of
 India

 Judges  of  the  Rs.  30,000/-
 Supreme  Court

 The  yardstick  has  not  been  exceeded
 so  far  as  free  supply  is  concerned.
 There  is  a  provision  tor  charging  rent
 wherever  any  body  wants  any  furni-
 ture,  furnishing  in  excess  or  the  yard-
 stick  for  free  supply.  Only  Justice
 A.  (ए  Gupta  had  been  supplied  at  his
 request,  furniture/furnishing  worth
 Rs.  1647 /-  in  excess  of  R's,  30,000/-
 fixed  for  judges  of  the  Supreme  Court
 of  India.  For  this.  Shri  Gupta  is  pay-
 ing  hire  charges  plus  the  departmental
 charges  on  the  cost  of  the  items

 supplied  in  excess.

 (c)  At  present  there  is  no  such  pro-
 posal,  but  the  Ministers  of  the  present
 Government  are  practising  self-impos-
 ed  austerity  with  regard  to  the  use  of
 furniture,  air-conditioners,  etc.

 (9)  Doeg  nof  arise.
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 Representation  from  Forest  Seamen
 Union,  Andaman  and  Nicobar  Islands

 977.  SHRI  MANORANJAN  BHAK-

 TA.  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Master,  Greasers,
 Firemen.cum-Laskar  of  the  Forest
 Department  (Andaman  and  Nicobar)
 are  given  lesser  scale  of  pay  than
 their  contemporaries  working  in
 Marine  Department  (Andaman  and
 Nicobar)  for  the  same  work  under
 the  same  Administration  and  if  50,
 reasons  for  such  discrimination;  and

 (b)  whether  Andaman  and  Nicobar
 Administration  have  received  any
 representation  from  Forest  Seamens
 Union  and  if  so,  action  taken  in  this
 regard?

 THF.  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHR[  SURJiT
 SINGH  BARNALA):  (a)  and  (७).
 The  information  is  being  collected  and
 the  same  will  be  laiq  on  the  table  of
 the  Lok  Sabha.

 Agricultura]  Farms  in  Kerala

 978.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  progress  made  in  setting  up
 n-w  agriculi.ra]  farms  in  the  State
 of  Kerala.

 (b)  whethcr  the  Government  of
 Kerata  have  sought  ony  financial
 assistance  for  this  purpose  from  the
 Central  Government;  and

 (c)  if  so,  the  reaction  thereto?

 THE  MINITER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c).  The  Government  of  India  do  not
 have  any  proposal  to  set  up  new  agri-
 cultural  farms  in  the  State  of  Kerala.

 In  their  annua]  plan  proposals  for
 the  year  1977-78  the  Government  of
 Kerala  had  made  a  provision  of  Rs.  0
 lacs  for  getting  up  a  new  district  agri-
 cultural  farm  in  Idduki  district.  The

 Planning  Commission  have  agreed  to
 a  provision  of  Rs.  380.20  lacs  for  crop
 husbandry  as  a  whole  in  the  State's
 annual  plan  for  1977-78.  Necessary
 funds  to  set  up  the  farm  would  pre-
 sumably  be  foung  from’  within  chis

 provision  by  the  State  Government.

 Rise  in  price  of  rice  in  Kerala

 980.  SHRI  RAMACHANDRAN  KA-

 DANNAPPALLI:  Will  the  Minister
 of  AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  after  the  lifting  of
 emergency  there  hag  been  increase  in
 the  open  market  price  of  rice  in
 Kerala  State  and  consequently  the
 off-take  of  rice  from  the  ration  deputs
 has  also  increased;  and

 (b)  if  so,  the  steps  taken  and  the

 pelicy  of  Government  in  this  regard?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 There  has  been  an  increase  in  the  open
 market  price  of  rice  and  off-take  from
 the  ration  shops  in  Kerala  but  this  is
 mainly  attributed  to  the  commence-
 ment  of  the  lean  months  in  Kerala
 from  “larch  977  onwards  when  the
 off-take  generally  shows  an  increasing
 trend.

 (b)  The  allotment  of  rice  to  the  Go-
 vernment  of  Kerala  was  stepped  up
 from  one  lakh  tcnnes  allotted  for  the
 month  of  March,  4977  to  .25  lakh
 tonnes  per  month  for  April  and  May,
 977  and  was  further  increased  to  .35
 lakh  tonnes  for  the  month  of  June,
 1977.  Keeping  in  view  the  over-all
 availability  of  rice  in  the  Central  Pool,
 the  relative  needs  of  the  other  deficit
 States  and  other  relevant  factors,  it  is
 the  policy  of  the  Central  Government
 to  make  maximum  possible  allotments
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 of  rice  to  the  Kerala  Government  to
 meet  it’s  reasonable  requirements  of
 the  public  distribution  system.

 Promotion  of  Sentor  Demestic  Science
 teachers  to  P.G.T.

 98!.  SHRI  M.  RAM  GOPAL  REDDY:
 Wiil  the  Minister  of  EDUCATION.
 SOCIAL  WELFARE  ANp  CULTURE
 be  pleased  to  state:

 (a)  whether  Senior  Domestic
 Science  teachers  of  Delhi  Administra.
 tion  Schools  who  attend  and  qualify
 three  consecutive  ‘Summer  Institutes’
 will  be  considered  for  promotion  to
 PGT  (Home  Science)  or  they  will  be
 promoted  automatically  to  PGT
 scale;

 (by  whether  all  Senior  Domestic
 Science  Teachers  who  have  already
 completed  two  consecutive  ‘Summer
 Institutes’  will  be  given  opportunity
 of  attending  third  ‘Summer  Institutes’
 arranged  by  the  State  Institute  of
 Education.  Delhi  Administration  dur-
 ing  current  summer  vacation;  and

 (c)  if  so,  the  number  of  teachers
 who  have  already  completed  two
 consecutive  ‘Summer  Institutes’  and
 who  will  be  attending  the  third  con-
 secutive  ‘Summer  Institute’?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR,  PRATAP  CHANDRA  CHUNDER):
 (a)  According  to  prescribed  =  recruit-
 ment  rules,  Home  Science  teachers  wh»
 are  having  B.Sc.  (Home  Science),  B.Ed.,
 as  their  basic  qualificationg  and  have
 pursued  a  condens2d  course  in  Home
 Science  through  three  consecutive
 Summer  Institutes  satisfactorily,  are
 eligible  to  be  considereg  for  promotion
 on  the  hasis  of  merit-cum-senicrily.
 The  question  of  their  automatic  promo.
 tion  does  not  arise.

 (b)  The  State  Institute  of  Education,
 Delhi  Administration,  has  not  organis-
 ed  any  Summer  Institutes  on  the  lines
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 of  condensed  courge  as  defined  in  gns-
 wer  to  Question  (a)  The  Summer  In-
 stitutes  organised  quring  the  1975-76
 were  intended  to  prepare  Home
 Science  Teachers  to  take  up  tailoring,
 embroidery,  bakery  and  confectionery
 as  Work  Experience  in  schools  under
 the  new  pattern  of  Education.  The
 first  Summer  Institute  on  the  lines  of
 a  condensed  course  is  being  organised
 only  from  this  year.  The  question  of

 providing  opportunity  of  attending
 third  Summer  Institute,  therefore.  does
 not  arise.

 (०)  Since  the  Summer  Institute  on

 the  lines  af  condensed  course  is  being
 organiseg  for  the  first  time  this  year.
 the  question  of  completing  two  con-
 secutive  Summer  Institutes  does  net

 arise.

 Senior  Drawing  Teachers  Grade  in

 Gevernment  Aldeg  School

 982.  SHR]  YADVENDER  DUTT:

 Will  the  Minister  of  EDUCATION.

 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  senior  drawing  teachers

 in  Government  Schools  have  been

 getting  P.G.T.  grade  since  972  but
 the  same  has  been  denied  to  the

 senior  Drawing  teachers  working  in

 Government  aided  schools  and  teach-

 ing  XI  class;

 (b)  if  so,  what  are  the  reasons  of

 this  disparity;  and

 (c)  whether  a  memorandum  in  this

 regard  has  been  pending  considera-
 tion  before  the  Education  Ministry
 since  long  and  whether  any  action
 has  been  taken  in  the  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 ‘a)  No,  Sir.

 (b)  Question  does  not  arise.

 (c)  The  matter  is  sub  judice  as  the

 writ  petition  filed  by  the  drawing  (ea-

 chers  is  still  pending  in  the  Court.
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 विश्वविद्यालय  झमृवान  ध्रायोग  में  हिन्दी  का

 प्रयोग

 983.  थ्री  सुखदेव  प्रसाव  वर्मा:

 क्या  शिक्षा,  समाज  कल्याण  धौर  संरक्ृति

 भंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विश्वविद्यालय  प्रनुदान  ग्रायोग

 में  विभिन्न  पदों  पर  कुल  कितने  हिन्दी

 अधिकारी  कार्य  कर  रहे  हैं  ;  और

 (@)  क्‍या  प्रायोग  में  हिन्दी  की

 उपेक्षा  की  जारही  है?

 शिक्षा,  समाज  कल्याण  धौर  संस्कृति
 भन्यो  (डा०  प्रताप  शम्टर  चन) :  (क)
 कोई  नहीं

 (a)  जी,  नहीं  ।  विश्वावद्यालय

 अनुदान  प्रायोग  से  प्राप्त  मूचना  के  ग्रनुमार
 झायोग  के  कार्यालय  में  प्राप्त  सभी  हिन्दी

 पत्नों  के  उत्तर  प्रामतौर  पर  हिन्दी  में  ही

 दिए  जाने  हैं।

 विश्वविज्ञालय  भ्रनुदान  झ्रायोग  में

 हिन्दी  संल

 984.  श्री  जनेश्वर  मिश्र  :  बया

 शिक्षा,  समाज  कल्याण  श्लौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  विश्वविद्यालय  झनुदान
 प्रायोग  में  कोई  हिन्दी  सैल  है,  और

 (ख)  क्‍या  विभिन्न  राज्यों  में  हिन्दी

 में  ग्राने  वाल  पत्रों  के  उत्तर  हिन्दी  में  दिए

 जाते  हैं  !

 शिक्षा,  समाज  कल्याण  झोर  संस्कृति

 मंत्री  (डा०  प्रताप  चना  चन्द्र)  :  (क)

 जी,  नहीं  1

 (ख)  विश्वविद्यालय  श्रनुदान  आयोग

 द्वारा  भेजी  गई  सूचना  के  ग्रनुसार,  विभिन्न

 राज्यों  से  हिन्दी  में  प्राप्त  पत्रों  के  उत्तर

 सामान्यत4।  हिन्दी  में  दिए  जाते  हैं।

 Acute  Water  Problem  in  Rural]  Areas
 in  Asansol  and  Durgapur  Sub-

 Division

 985.  SHRI  ROBIN  SEN.  Will  the
 Minister  of  WOR'KS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleas2d  to  state:

 (a)  whether  there  is  acute  water
 problem  in  the  rural  areas  in  Asansol
 and  Durgapur  Sub-Division  in  Burd-
 wan  District  particularly  in  the  Sche-
 duled  Castes  Mohallas  and  due  to  this
 scarcity  of  water,  many  peop’e  die
 due  to  cholera;  and

 (b)  if  so,  what  action  Government
 propose  to  take  for  the  removal  of  the
 water  scarcity  in  those  rural  areas?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUFPLY  AND  RE.
 HABILITATION  -SHRI  SIKANDAR
 BAKHT).  (a)  and  (b).  Information
 is  being  collected  and  will  ke  laid  on
 the  Table  of  the  Sabha.

 Blue-Print  for  the  Supp'y  of  Pct2zble
 Dringking  Water

 926.  SUR]  CHITTA  BASU:  Wil  tho
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  since
 formulated  a  biue-print  for  the  sup-
 Py  of  potable  drinking  water  for  all;
 and

 (b)  if  so,  the  main  features  of  such
 Scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b),  Water  Supply
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 ig  a  State  subject.  The  State  Govern-
 ments  formulate  and  execute  water

 supply  schemes  in  both  urban  and
 rural  areas  according  to  the  prioritics
 drawn  up  by  them.  Funds  are  pro-
 vided  for  the  same  in  the  State  Sector
 of  the  Plan.

 In  so  far  aS  urban  areas  are  con-

 cerned,  about  80  per  cent  of  the  popula-
 tion  has  already  been  provided  with

 safe  drinking  water  sucply.  The  posi-
 tion  of  water  supply  in  rural  areas  is

 more  acute  and,  especially,  in  about

 1,13,000,  villages  which  have  been

 identified  as  problem  villages,  he

 villages,  which  have  no  source  of

 water  within  a  distance  of  .6  kms.

 villages  where  water  born  diseases  are
 endemic  ang  villages  which  have  dis-
 solved  impurities  like  chlorides,  flori-

 des,  irom  compounds  of  hazardous

 nature  in  their  water.  These  villages
 are  to  be  covered  by  the  State  Govern-
 ments  under  the  Minimum  Needs

 Programme.

 The  Centre  has  embarked  urzon  २

 plan  in  the  Central  Sector  to  deal  with
 the  vroblem  of  providing  water  in  the

 prcblem  villages  in  addition  to  the

 Plan  allocation  in  the  State  Sector.

 झौद्योगिक  उस्किभ्ट  चदवायों  को  नवियों

 में  बहाने  के  कारण  स्वास्थ्य  को

 खतरा

 987.  श्री  उपवेन :  क्या  निर्माण

 शौर  श्ायास  तथा  पूति  और  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  कया  झौद्योगिक  उच्छिष्ट  वदार्थों

 को  नदियों  में  बहा  देने  के  परिणामस्वन्‍नप

 मानव  एवं  जलजीबों  के  स्वास्थ्य  को

 खतरा  बढ़ता  जा  रहा  है  ;  द्रौर

 (ख)  सरकार  द्वारा  इस  बारे  में  क्‍या

 प्रभावी  कदम  उठाए  जा  रहे  हैं?
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 िर्गाणि  शौर  नावास,  तथा  पर्त  जौर

 पुनर्वास  सम्सी  (भी  सिकम्दर  बस्त)  :

 (क)  भौर  (ख)  यह  सत्य  है  कि

 झोल्योगिक  निसब  द्वारा  नदी  के  जल  के

 प्रदूषण  के  फलस्वरूप  मानव  तथा  जल  जीबों

 का  स्व|स्थ्य  खतरे  में  पड़ता है.  इस  स्थिति  का

 सामना  करने  के  लिए  रक  कानून  नामत:

 जल  (प्रदूषण  निवारण  तथा  नियस्तण)

 झधिनियम,  1974  पहले  ही  बनाया

 जा  चुका  है  भौर  वह  23  मार्च,  974

 से  लागु  है।  5  राज्यों  ने  अधिनियम  को

 झपना  लिया  है  झौर  शेष  को  भी  इसे

 झपनाने  के  लिए  प्रेरित  किया  जा  रहा  है।

 झधिनियम  में  एक  केन्द्रीय  बोर्ड  तथा

 इसी  प्रकार  के  राज्यों  में  बोड़  स्थापित

 करने  की  व्यवस्था  है  ताकि  देश  में

 सरिताओं  झौर  कुझों  के  प्रदूषण  नियन्लण

 या  उमसे  कम  करने  के  लिए  एक  विस्तुत
 कार्य क्रम  बनाया  जाए  और  उसका  निष्पादन

 किया  जाए  ।  बेन्द्रीय  बोर्ड  और  4  राज्यों

 में  बो्डों  की  पहले  ही  स्थापना  की  जा  चुकी

 है भ्रीर  वे  कार्य  कर  रहे  हैं।  सरिताझों

 झोर  कुझों  का  प्रदूषण  करने  वालों  पर

 मुकदमा  लाने  न्नौर  दोर्षी  ठहराए  जाने  पर,

 उन  पर  जुर्माता  करने  की  प्रधिनियम  में

 व्यवस्था  है।

 Drought  in  Bankura,  Purulla
 and  Burdwan  Districts

 988.  SHRI  SHYAMAPRASANNA
 BHATTACHARYYA:  Wil]  the  Minis-
 ter  of  AGRICULTURE  AND  IRRIGA-
 TION  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 acute  drought  condition  prevailing  in
 the  districts  of  Bankura,  Purulia  and
 some  non-irrigated  areas  of  Burdwan;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereof;  and

 (९)  the  steps  taken  to  supply  food-
 grains  there?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  JIRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes,  Sir.

 (b)  The  Government  of  West  Bengal
 have  reported  that  they  are  fully
 aware  of  the  situation  prevailing  in  the
 districts  and  are  providing  adequate
 relief  _to  the  distressed  population.
 During  1976-77,  they  sanctioned  Rs.
 24.80  lakhs,  Rs,  /6.l  lakhs  and
 Rs.  2.59  lakhs  to  the  District  Officers
 of  Bankura,  Purulia  and  Burdwan  res-

 pectively  for  execution  of  Test  Relief
 Works  and  Food  for  Work  Programmes.
 During  the  period  from  Ist  April,  4977
 to  420  May.  1977,  the  State  Govern-
 ment  sanctioned  Rs.  50.25  lakhs  for

 Bankura,  Rs.  47.00  lakhs  for  Purulia
 and  Rs.  .00  lakh  for  Burdwan  gdis-
 trict  for  relief  works.  Foodgrains  as
 gratuitous  relief  are  also  being  distri-
 buted  in  badly  affected  areas  covering
 about  66,600  beneficiaries  per  month.
 The  State  Government  is  keeping  close
 watch  over  the  situation  prevailing  in
 these  districts  and  are  prepared  tc
 undertake  all  possible  measures  to
 meet  the  same,  The  State  Government
 has  reported  that  during  977  till  May,
 the  rainfal]  recorded  in  these  districts
 had  been  favourable  and  more  than
 what  was  recorded  in  the  correspond-
 ing  periog  last  year.  The  State  Go-
 vernment  has  the  margin  money  of
 Rs.  66]  lakhs  to  meet  natural  calama-
 ties.  The  Cenfral  Government  has
 not  yet  been  approached  for  Advance
 Plan  Assistance  so  far.

 (c)  The  requirements  of  wheat  and
 milo  for  public  distribution  in  West
 Bengal  are  being  met  in  full.  The
 State  Government  have  been  informed
 that  they  can  draw  additional  quanti-
 ties  of  wheat  and  milo  required  hy
 them  over  and  above  the  monthly  allot.
 ments  directly  from  the  Food  Corpora.
 tion  of  Indfa  without  waiting  for  for-
 Ma]  allocation  from  the  Central  Go-
 vernment,  The  allotment  of  rise  from
 the  Central  Pool  has  since  been  stepped
 up,  The  Central  Government  have
 been  allotting  500  fonnes  of  milo  to  the
 State  Government  on  the  basis  of  their

 demand  for  issue  in  Purulia  district
 but  no  off  take  by  the  State  Govern-
 ment  has  been  reported  by  the  Food
 Corporation  of  India  against  the
 allocations.

 Development  Plan  of  Sarai  Khalil,
 Dethi

 989.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  ०  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  residents  of  Sarai
 Khalil  Delhi  were  shifted  from  that

 place;

 (b)  whether  Government  have  re-
 ceived  some  representations  from
 them  regarding  rent  and  providing
 mosques  etc;

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  thereon;

 (da)  whether  Government  propose
 to  settle  them  again  in  Sarai  Khalil;
 and

 (e)  if  so,  whether  Government
 have  revised  the  plan  of  Sarai  Khalil
 so  that  all  of  them  can  be  settled
 there?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-

 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Land  measuring  200  sq.  yds.  has
 been  allotted  by  DDA  for  a  mosque  at
 Inderlok.

 (a)  and  (९).  The  gereral  policy  of
 the  Government  is  to  resettle  all  those
 who  were  evicted  from  residential
 areas  in  the  same  areas  or  In  their
 vicinity  after  proper  redevelopment.
 The  policy  for  Sarai  Khalil  will  be  a
 part  of  this  programme  as_  far  as

 possible.
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 Paddy  Procurement  Rate  and  its
 Free  Movement

 990,  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  AGRICULTURE
 State:

 (a)  whether  there  is  any  proposal  to
 enhance  the  paddy  procurement  rate
 by  the  Central  Government  from  the
 cultivators,  which  was  fixed  up
 eariicr;  and

 (b)  whether  the  Central  Govern.
 ment  have  received  any  repres2ntation
 frum  the  farmers  and  the  State
 Governments  to  a'low  the  free
 movement  of  paddy  from  one  State  to
 the  other  as  it  is  done  in  the  case  ८१
 wheat?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (9).
 No,  Sur.

 (>  Government  have  received  cer-
 tain  representations  to  the  effect  that
 free  movement  of  paddy  may  be  allow.
 ed  from  one  State  to  the  other  as  in
 the  case  of  wheat.  The  matter  will
 be  considered  at  the  time  of  formulat-
 ing  the  new  Kharif  policy  for  the  next
 marketing  season  1977-78  commencing
 from  October,  1977.

 Permission  to  Government  Employees
 to  Share  Accommce  jiation  with  MPs.

 Ot  DR.  BAPU  KALPATE:  Will
 the  li.ntister  of  WORKS  AND  HOUS.
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  bo  please!  to  state:

 (a  whether  Governm2nt  have

 given  permission  to  Government  em-

 ployecs  to  share  accommodation  with
 Me~..>2rs  of  Parliament;

 (i  if  50,  since  when  this  permission
 was  granted;  ard

 (c)  if  not,  what  steps  are  being
 taken  against  those  Government  em-

 ployees  who  share  these  accommoda-
 tions?
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 THE  \iINISTER  OF  WORKS  AND
 HOUSIN:i  AND  SUP;LY  AND  RE-
 HABITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b).  Does  not  arise.

 (c)  Action  against  officers  sharing
 accomm:dation  unauthorisedly  is  taken
 in  accordance  with  the  provisions  cf
 the  allotment  rules  when  specific  cases
 of  unauthorised  sharing  are  noticed.

 fart  को  बहुत  योजना  में  परिवर्तन

 992. भरी  पल्दस  शर्मा  :  बय!  निर्माण
 शोर  ध्रावास  तथा  पूति  झौर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  केन्द्र  शासित  क्षेत्र  दिल्ली

 में  श्रनघि कृत  निर्माण  की  स्थिति  को

 देखते  हुए  सरकार  का  विचार  बहत
 योजना  में  परिवर्तन  करके  झावास

 समस्या  को  हल  करने  के  प्रयास  करने

 का  है  शौर

 (खर)  यदि  हां,  तो  इस  बारे  में

 ग्रब  तक  क्‍या  कदम  उठाए  गए  हैं  ग्लौर

 भविध्य  में  क्‍या  कदम  उठाए  जाने  वाले
 32
 Ga.

 निर्माण  और  झ्ाबास  तथा  पूति  झौर

 पुनर्वास  मन्त्री  (श्री  सिकन्‍्दर  बहूत)

 (क)  जो  हां  |  गुणावशणों  के  प्राधार

 पर  |

 (खर)  विभिन्न  प्रायोजना  प्रभागों  में

 घनत्व  को  बढ़ाकर  जहां  प्रावश्यक  है

 क्षेत्रीथ.  विनियमनों  में  संशोधन  करके  शौर

 गृणावगुणों  के  भाधार  पर  भू-उपयोग  में

 परिवर्तन  करके  बहत  योजना  को  परि-

 शोधित  किया  गया  है  t  इस  प्रकार  के

 प्रभ्यास  सतत  आधार  पर  करने  पड़ते
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 हैं।  दिल्‍ली  नगर  संवद्धन  की  भावी

 झ्रावश्यकताओों  की  पति  हेतु  दिल्‍ली  के

 द्वितीय  बृहत्त  योजना  तैयार  करने  के  लिए
 भी  प्रध्ययस  किए  गए  हैं।

 कसला  बालान  तटबन्धों  का  विस्तार

 993.  श्री  राम  सेवक  हजारो  :

 क्या  कृषि  शौर  सिचाई  मंत्री  यह  वताने

 की  कृपा  करेंगें  कि  सरकार  का  बिहार  में

 कमला  बालान  तटबंध  को  दरजिया  से

 तिलकेश्वर  तक  बढ़ाने  का  विचार  हैं  |

 कृषि  झोर  सिंचाई  मन्ती  (श्री

 सुरणोत  सिह  बरताला)  :  बिहार  सरकार

 द्वारा  सूचित  किया  गया  हैं  कि  कमला  बालान

 तटबन्ध  का  दजिया  से  लगभग  6  किलोमीटर

 तक  विस्तार  करने  की  एक  स्कीम  पर

 जिसके  लिए  प्रभी  जल-वैज्ञानिक  झांकड़े

 इकट्ठ  किए  जा  रहे  हैं,  उनके  द्वारा

 विचार  किया  जा  रहा  है।

 Unrest  in  Ed#cational  Institutions

 994.  SHRI  5.  7.  DAMANI:  Will  the
 Miaister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state.

 (a)  the  nature  of  unrest  in  educa-
 tional  institutions  at  several  places
 since  the  lifting  of  emergency,

 (b)  what  are  the  grievances  of  the
 students  and  or  teachers  concerned
 and  what  action  is  taken  thereon;  and

 (c)  whether  any  national  policy  is

 being  worked  out  to  maintain  peace
 in  Universities  and  other  educational
 institutions,  and  if  so,  its  broad

 features?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  to  (¢).  There  have  been
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 several  cases  of  disturbances  in  edu-
 cational  institutions  during  the  last
 2-3  months.  At  some  places  there
 have  been  violent  incidents  involving
 assaults,  gherao,  demonstrations,
 Strikes  etc.  The  demands  of  students
 include  postponement  of  examina-
 tions,  revival  of  students  unions,  pro-
 motion  to  next  higher  classes  without
 examination  and  readmission  of  stu-
 dents  expelleqd  during  emerge’  cy.
 The  demands  of  teachers  include  im-
 provement  in  service  conditions  and
 action  against  authorities  who  are
 alleged  to  have  committed  excesses
 during  the  emergency.

 While  the  situation  is  being  watch-
 ed,  the  State  Government  have  been
 requested  to  look  into  the  represen-
 tions  and  complaints  made  by  the
 students  and  teachers  and  to  take
 immediate  action  for  the  redressal  of
 the  legitimate  grievances.  They  have
 been  requesteq  to  initiate  action
 immediately  so  that  an  atmosphere
 conducive  for  the  maintenance  of
 peace  can  be  created  by  the  time  the
 educational  institutions  reopen  after
 the  summer  vacation.

 Productivity  of  Land

 995.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  taking
 any  steps  to  maintain  productivity  of
 land;

 (b)  whether  any  instructions  have
 been  issued  to  different  agricultural
 universities  of  the  country  in  this  re-
 gard;  and

 (c)  if  so,  facts  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir,

 (b)  and  (c).  No  specific  intsruc-
 tions  have  been  issued  to  the  Agri-
 tural  Universities.  However,  the
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 Agricultural  Universities  are  conduet-

 ing  research  on  the  maintenance  of

 productivity  of  land  as  part  of  their
 normal  research  programme,  as  a
 result  of  which  recommendations  on
 the  balanced  useg  of  fertilisers  and

 application  of  micro-nutrionts,  ete.
 have  been  evolved.

 Narmada  Watery

 996.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased’  to
 state:

 (a)  whether  the  Narmada  Waters
 Issues  is  stil]  before  the  Tribunal  for
 further  hearings  and  arguments;

 (b)  if  so,  the  broad  outlines  of  the
 Progress  of  work  completed  50  far.
 and  the  time-limit  by  which  the  Tri-
 bunal  is  (०  give  its  judgement:

 (c)  whether  a  fresh  move  is  a  foot
 for  amicable  settlement  of  this  long
 standing  dispute  among  the  4  States
 of  Gujarat,  Madhya  Pradesh,  Mahe-
 rashtra  and  Rajasthan,  by  referring
 the  who'e  matter  to  the  new  Prime
 Minister  for  his  Award:

 (d)  if  so,  broad  details  thereto;  and
 whether  Government  have  urged  the
 Tribunal  to  expedite  its  work  of  hear-

 ings  and  judgement?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  The  party  States,  namely,  Gu-

 jarat,  Madhya  Pradesh,  Maharashtra
 and  Rajasthan  have  argued  the  initial

 stage  of  the  case.  Further  =  argu-
 ments  by  “Gujarat  are  now  proceed-
 ing.  The  Tribunal  has  indicated  that
 it  might  submit  its  report  in  a  year
 or  thereabout.

 (c)  No,  Sir.

 (d)  The  question  does  not  arise  in
 view  of  the  reply  to  (c)  above.
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 The  Tribunal  has  indicated  that  every
 effort  is  being  made  by  it  to  complete
 the  work  as  expeditiously  as  possitle.

 Price  for  Precurement  of  Basmati
 Rice

 997.  SHRI  GHULAM  MAHAMMAD
 KHAN:

 SHRI  K.  MALLANNA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Union  Government
 have  fixed  new  prices  for  procure-
 ment  of  basmati  rice  for  the  Centra]
 pool:

 (b)  whether  arrivals  of  basmati
 rice  in  market  are  much  lower  than
 last  year;  and

 (c)  if  so,  the  rates  Government
 have  fixed  for  the  basmati  rice,  State-
 wise?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Yes,  Sir.  Prices  for  pro-
 curement  of  basmatj  rice  have  been
 fixeg  in  respect  of  Punjab  and  Hary-
 ana.  Market  arrivals  of  basmati  rice
 during  1976-77  season  have  been  less
 as  compared  to  arrivals  during  the
 1975-76  season.

 (c)  The  prices  for  procurement  of
 basmati  rice  for  the  Central  Pool  for
 1976-77  season  for  Punjab  &  Haryana
 have  been  fixed  as  under:—

 (Price  per  quintal)

 State  Superior  Superior
 Basmati  Bacmati
 Grade-I  Grade-II

 Rs.  Rs.

 Punjab  75  50  I72:50

 Haryans  75°50  I72'§0
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 जायातित  गेहूं,  तथा  भाइलों

 में  भष्डारण  तथा  वितरण  पर  व्यय

 998.  भी  थ्ज  भूषण  तिवारी:  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  वर्ष  1975-76  के  दौरान

 कुल  कितने  मूल्य  के  (लागत  तथा  भाड़ा)

 गेहूं,  चावल  तथा  माइलों  का  भ्रायात

 किया  गया  तथा  उसके  भण्डारण  झौर

 वितरण  पर  कितना  खर्च  श्राया ;  श्रौर

 (खा)  प्रति  क्विंटल  उसका  प्रौसत  मूल्य
 कितना  पड़ा  तथा  बह  उपभोक्ताओं  को

 किस  मूल्य  पर  बेचा  गया?

 कृषि  शौर  सिचाई  मन्‍्त्रो  (थी  सुरजोत

 सिह  बरनाला)  :  (क)  1975-76  के

 दौरान  झायात  किए  गए  गेहूं,  चावल

 ग्रोर  माइलों  का  कुल  मूल्य  (लागत  तथा  भाड़ा  )
 069.3  करोड  रूपए  था  प्रायातित

 झनाजों  के  भण्डारण  तथा  वितरण  पर

 हुए  खच  का  ब्यौरा  ठी:  ठीक  देना

 सम्भव  नहीं  है  क्‍योंकि  ये  खर्च  देशी

 स्टाक  पर  हुए  खर्च  में  मिला  दिए
 जाते  हैं  ।

 (ख)  प्रायातित  गेहूं,  चावल  श्रौर

 माइलों  का  अ्ौसत  लागत  मूल्य  इस  प्रकार

 है  :--

 रु०  प्रति  क्विंटल

 7.03

 242.6]

 i46.  20

 गेहूं  भ्रायातित

 बावल  ऑझायातित  सभी  किसमें

 माइसों  प्रायातित

 राज्य  सरकारों  को  ये  खाद्यान्न  केन्द्रीय

 निर्गम  मूल्य  पर,  गेहूं  के  लिए  125/-

 रुपए  प्रति  क्विंटल  चावल  की  विभिन्न

 कसमों  के  लिए  i35/-  रुपए  से  72

 रुपए  प्रति  क्विंटल  श्रौर  7-11-76

 तक  माइलों  के  लिए  36/-  झुपए
 प्रति  क्विंटल  शौर  8-11-76  से

 70/-  रुपए  प्रति  क्विंटल  दिए  गए
 थे।  राज्य  सरकारें  खाद्यान्नों  क ेउपभोक्ताप्रों

 को  बेचने  से  पूर्व  इन  निगंम  मूल्यों  में

 भ्रपनी  वितरण  संबंधी  खर्च  जोड़ती  हैं

 Abolition  of  State  Farms

 999.  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  a
 Statement  made  by  the  Union  Home
 Minister  saying  that  the  State  Farms
 like  Suratgarh  should  be  distributed
 to  small  peasants  and  wanting  to  do
 away  with  State  Farms  and  coopera-
 tive  farms  with  mechanisation;

 (b)  if  so,  gist  of  the  statement  and
 the  reaction  of  the  Government;  and

 (c)  whether  this  is  likely  to  affect
 the  existing  State  farms  and  the
 working  of  the  Public  Undertaking
 like  the  State  Farms  Corporation?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  reference  presumably  is
 to  the  remarks  of  the  Union  Home
 Minister  in  the  Seminar  on  ‘Planning
 and  Implementation  Systems”  at  the
 Indian  Institute  of  Public  Adminis-
 tration,  New  Delhi  on  the  25th  April,
 1977,  As  the  Union  Home  Minister
 had  clarified  in  the  beginning  of  his
 speech,  his  remarks  were  made  in
 his  personal  capacity  and  not  as  the
 Union  Home  Minister.

 (c)  In  view  of  (a)  and  (b)  above,
 question  does  not  arise.
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 Diseases  of  Coconut  Trees

 1000.  SHRI  M.  N.  GOVINDAN
 NAIR:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  coconut  trees  are  affected  by
 tropical  diseases  in  Kerala;

 (b)  whether  the  State  Government
 has  any  scheme  or  proposal  to  fight
 this  menace:  and

 (c)  if  so,  Central  Government's
 attitude  to  this  proposal?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Government  of  India  are  aware
 of  the  fact  that  coconut  trees  in  Ke-
 rala  are  affected  by  a  disease  cailed
 “root-wilt’  which  is  a  slow  and
 debilitating  disease.

 (b>  and  ६०).  Yes  Sir.  Bareq  on
 the  proposal,  submitted  by  the  State
 Government,  the  Government  of
 India  have  sanctioned  a  Centrally
 Sponsored  Scheme  for  rejuvenation
 of  disease  ang  unproductive  coconut
 plantations  in  Kerala  and  the  outlay
 approved  is  as  detailed  below:—

 Rs.

 1977-73  7  066  lakhs

 1978-79,  32  343  lakls

 TOTAL  :  39  409  lakhs

 Procurement  of  Rain  Affected  Wheat

 00l.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  any  orders  have  been
 issued  by  his  Ministry  relaxing  speci-
 fications  for  procurement  of  rain
 affected  wheat  for  the  marketing  sea-
 son  1977-78;

 (b)  if  so,  whether  this  will  affect
 storage  of  these  procured  grains:  and
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 (c)  whether  precautionary  ateps
 have  been  taken  in  storage  of  such
 rain  affected  grains?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (c).  The  Government  of  India
 have  relaxed  the  specifications  so  as
 to  provide  for  the  procurement  of
 rain  affected  wheat.  The  storability
 of  such  foodgrains  is  comparatively
 less  and  all  necessary  precautions  are

 being  taken  for  proper  storage  of
 these  stocks.

 राष्ट्रीय  डोज  निगम  में  प्रमुसूचित
 जाति  तथा  अनुसूचित  जनजाति

 सदस्यों  को  प्रतिशतता

 1002.  थ्यो  महो  खाल

 शी  शिव  सम्पत:

 क्या  कृषि  और  सिचाई  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  राष्ट्रीय  बीज  निगम  में,

 श्रेणीवार  तथा  पदनामवार  कुल  कितने

 कमंचारी  हें:

 (ख)  उनमें  मे  कितने  कमंचारी

 प्रनुसुचित  जाति  तथा  भ्नुसचित  जनजाति

 के,  श्रेणीवार  तथा  पदनामवार  तथा  उनकी

 प्रतिशतता  क्‍या  है:

 (ग)  बया  वहां  प्रनुसूचित  जाति

 तथा  प्रनुमूचित  जनजाति  के  सदस्यों  के  लिए

 झारक्षित  कोटा  पूर।  कर  लिया  गया  है  और

 यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  और

 ध्रारक्षित  कोटा  पूरा  करने  के  लिए  क्‍या

 कार्यवाही  की  गई  है  भ्रथवा  किए  जाने

 का  विचार  है;  और

 (घ)  पदोस्नतियों  में  प्रारक्षण  के  प्राव-

 धान  को  ध्यान  में  रखते  हुए  विज्ञेष

 रूप  से  व्यक्तिगत  मामलों  में  सरकार  मे
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 क्या  कायवाही  की  $  भ्रथवा  की  जा

 रही  है?

 कृषि  और  सिचाई  मन्खी  (श्री

 सुरजोत  सिह  बरनाला)  (क)  श्रौर  (ख).
 सभा  पटल  (र  रखे  गए  प्रपेक्षित

 जानका/  विवरण  में  दी  गई  है।

 [प्रस्थालय  से  रखा  गया  देखिए  संख्या

 एल  टी  404  77]

 (ग)  प्रनुसूचित  जातियों  ग्रौर

 अनुसूचित  जनजातियों  के  लिए  आरक्षित

 पदों  की  निर्धारित  मात्रा  क्रमश:  5  प्रतिशत

 श्रौर  7.  2  प्रतिशत  है  ।  संलग्न  विवरण

 से  स्पष्ट  ?  कि  प्रयम  श्रेणी  और  पितीय

 श्रेणी  के  मामले  में  कुछ  कमी  है  ।

 राष्ट्रीय  बीज  निगम  ६ न  स्थापना

 ]  जुलाई,  973  को  हुई  थी।  इसमे

 पब  बीज  संगठन  भारतीय  कृषि  प्रनुसं  धान

 परिषद  के  तत्वाधान  में  कार्य  कर  रहा
 था।  इमकी  स्थापना  होने  पर  भारतीय

 कृषि  यनुसंघान  परिषद  द्वारा  भर्ती  किया

 गया  गःमंचारी  वर्ग  स्थानांतरित  होकर  इस

 निगम  में  था  गया।  डसी  प्रकार  भारत

 सरकार  का  कुछ  अ्रधिशेष  कमंचारी  वर्ग

 भी  स्थानांतरित  होकर  इस  निगम  में

 श्  गया।  प्रारंभिक  चरणों  में  विभिन्न

 संबर्गों  के  पद  अलग  अलग  सरकारी

 कार्यालयों  से  प्रतिनियकित  पर  स्थानांतरण

 द्वारा  भरे  गए  और  यथा  समय  इन  कर्म-

 चारियो  ने  राष्ट्रीय  बीज  निगम  में  विलयन

 की  इच्छा  प्रकट  की।  इन  कारणों  के  अलावा.

 जिनके  परिणाम  स्वरुप  प्रनुसूचित  जातियों

 ध्रौर  प्रतुसूचित  जनजातियों  के  प्रतिनिधित्व

 में  कमी  हुई  है.  यह  भी  महसूस  किया

 गया  ;  कि  राष्ट्रीय  बीज  निगम  एक  तक-

 नीकी  संगठन  होने  के  कारण  उसे  विभिन्न

 स्तरों  पर  अपने  पद  खुले  विज्ञापनों  द्वारा

 भरने  पड़े  हैं  क्योंकि  भ्रनुसूचित  जातियों

 शौर  प्रनुसूचित  जनजातियों  के  अपेक्षित

 योग्यताएं  और  अनुभव  वाले  प्रत्याशी

 प्रयाप्त  संख्या  में  बागे  नहीं  श्रा पा  रहे
 थे।  कुछ  मामलों  में,  श्रनुसूचित  जातियों

 श्रौर  प्रनुसूचित  जनजातियों  के  प्रत्याशियों

 को  निर्धारित  योग्यताओों,  आयु  सीमा

 इत्यादि  में  छूट  देकर  भी  नियक्षत  किया

 गया  है।  श्र्न्त  में,  चंकि  प्रनुसूचित
 जातियों  और  प्रनुसूचित  जनजातियों  को

 शझन्य  स्थान  पर  बेहतर  नौकरियां  भ्रधिक

 सरलतापूर्वक  मिल  जाती  है,  ऐसे  कर्मचारियों

 ने  निगम  को  छोड़  दिया  हैं  और  परिणाम-

 स्वरूप  रिक्त  हुए  थान  साधारणत:

 प्रोन्नति  करके  भरे  गए  हैं।

 राष्ट्रीय  बीज  निगम  के  प्रथम  श्रेणी

 तथा  द्वितीय  श्रेणी  के  प्रधिकतर  पदों  को

 तत्मम्बन्धी  भर्ती  के  नियमों  के

 प्रनुसार,  प्रोन्नति  करके  भरा  जाना  [इ  ।

 इनके  लिए  कोई  आ्लारक्षित  कोटा  नहीं  है।

 प्रथम  श्रेणी  एवं  द्वितीव  श्रेणी  के  केवल

 कनिष्ठ  पा  पर  प्रोन्नति  कोटा  विद्यमान

 डे  ।  तथायिआरक्षित  वर्ग  के  प्रत्याशी  प्रर्याप्त

 संख्या  में  उपलब्ध  न  होने  पर  आरक्षित

 कोटा  के  ये  पद  ब्रारक्षित  माने  जाएंगे।

 (घ)  जब  भी  ऐसे  विभिष्ट  मामले

 सरकार  की  जानकारी  में  शझाते  हैं  तो  उन

 पर  जांव  गण  दोष  के  आधार  पर  तथा

 सहानुमृतियूवंक  विचार  किया  जाता  है।

 छोनो  के  विक्रप  मून  में  एक  रूपता

 1003.  डा०  लक्ष्मो  नारापण  नायक  :

 क्या  कृषि  झौर  सिलाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  के  विभिष्न  राज्यों  में

 चीनी  के  दो  मूल्य  हैं,  अर्थात्‌  एक  कंट्रोल  का
 श्रौर  दूसर।  खुले  बाजार  का;
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 (ख)  यदि हां, तो  उसके  क्‍या  कारण

 3;  भौर

 (ग)  क्‍या  सरकार  का  देश  भर  में  चीनी

 के  मूल्य  में  एकरूपता  लाने  के  लिये  कोई  ठोस

 उपाय  करने  का  विचार  है  जिससे  कि  वह  उप-

 भोकताझों  को  एक  मलय  पर  उपलब्ध  हो  सके  ?

 कृषि  और  सिचाई  मन्खो  (थी

 सुरखोत  सिह  अरनाला)  (क)  घ्ौर  (ख).

 समूचे  देश  में  लेवी  चीनी  का  समान

 मूल्य  है  झौर  दिमम्बर,  i972  से  यह

 मूल्य  2.45  रपये  प्रति  किलोग्राम

 की  दर  से  चल  रहा  है  |  खुली  बिक्री  की  चीनी

 का  मूल्य  पूति  झौर  मांग  अधर  पर  बढ़ता

 घटता  रहता  है।

 चीनी  फैक्ट्रियों  के  उत्पादन  की  65

 प्रतिशत  चीनी  निधन  रति  मूल्य  पर  ली  जाती  है

 जोकि  उत्पादन  लागत  से  च््म  हाता  है।

 इसका  उद्देश्य  उपभोक्ता  की  प्रावश्यक  1५
 का  कुछ  ण  निर्धारित  तथा  उचित  दाम  पर

 सप्लाई  करना  होता  है।  शेप  35  प्रतिशत

 उत्पादन  को  परिस्थितियों  के  ग्रर्ध्नान  ऊचे

 मूल्यों  पर  बेचना  होता  है  जिसमें  खुले
 बाजार  में  पूति  ब्रीर  माग  के  धार  पर  उतार

 चढ़ाव  अता  रहता  है  1

 (ग)  एक  ममान  मृन्य  का  श्र्य  मौजूदा

 दोहरी  मलय  निर्धारण  प्रणाली  में  परिवतंन

 करना  होगा  शौर  इसलिये  इस  मामले  पर

 सावधानी  से  विचार  करता  होगा  -  सरकार

 इस  मामले  पर  झगली  बार  चीनी  की  मलय
 निर्धारण  नीति  पर  विचार  करते  समय  विचार

 करेगी  |

 मर  सरकारी  शिक्षण  संस्थाप्रों  में

 इमृसूचित  जाति  तथा  प्रमुसुचित  जनजाति

 के  सदस्यों  के  पदों  का  ध्ारकण

 1004.  भी  मंगल  देव  :  क्या  शिक्षा,

 समाज  फल्याण  झौर  संस्कृति  मंत्री  यह
 बताने  की  क्पा  करेंगे  कि
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 (क)  क्‍या  गैर  सरक।री  शिक्षण  संस्थाझों
 में  अनुसूचित  जाति  तथा  प्रनुसूचित  प्रादिम-
 जाति  के  सदस्यों  के  लिये  पदों  का  कोई  झारक्षण

 नहीं  है  जबकि  सरकारी  क्षिक्षण  संस्थाप्रों

 में  ऐसी  व्यवस्था  विद्यमान  है  ;  भ्नौर

 (व)  यदि  हू,  तो  (स  सम्ब  ध  में  उनका

 बग  का  वाह  करने  का  विवार  १  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 £..... . ह  (डा०  प्रताप  कन  अन्दर)  :  (क)
 गेर  सरकार  श क्षिव  संस्थाएं,  दिल्ली  रकूल
 शिक्षा  अधिनियम  शभ्ोर  नियम,  7973  द्वारा

 शासित  होती  2)  इसके  प्रन्तगंत  निजी

 प्रबन्ध  वाले  स्कलों  में  प्नन  सूचित  जातियों

 शौर  प्रनसूचित  जनजातियों  के  उर्म्माद-

 वारों  के  लिये  पदों  का  प्रारक्षण  नहीं।  है  ।

 (ख)  सरकार  द्र।रा  सकी  जांच  करनी

 होगी  |

 Implementation  of  recommendation  of
 National  Commission  on  Education,

 965

 1005.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  te  state:

 (a)  what  steps,  if  any,  were  taken
 by  the  erstwhile  Central  Government
 and  the  State  Governments  to  imple-
 ment  the  recommendations  of  the
 National  Commission  on  Education,
 1965,  in  regard  to  primary  and  sec-
 ondary  education;

 (b)  positive  results  of  the  steps
 taken  so  far;  and

 (c)  what  stepa  if  any,  are  being
 contemplated  by  the  Government  to
 implement  the  Directive  Principles  of
 State  Policy  on  free  and  compulsory
 education  for  all  the  school  going
 children  under  the  age  group  6—147

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  (PRATAP  CHANDRA  CHUN-

 DER):  (a):  The  major  recommenda-
 tions  of  the  Education  Commission  in
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 regard  to  primary  and  _  secondary
 education  accepted  by  the  erstwhile
 Government  nave  heen  incorporuted
 in  the  National  Policy  Resolution  on

 Education.  The  relevant  provisions
 of  this  Resolution  are  under  various
 stages  of  implementation  by  the  Cen-
 tral  and  State  Governments.

 (7)  More  important  of  the  posi-
 tive  results  are  the  following:

 The  enrolment  ratios  of  children  in
 Primary  and  iniddle  classes  have  in-
 <reased  from  78.l  and  33.5  per  cent
 respectively  in  1968-69  to  87  and  39
 per  cent  respectively  for  the  children
 in  the  age  groups  6—ll  and  ll—4.
 Primary  education  has  been  made
 free  in  schools  run  by  Government
 and  local  bodies  in  all  States  of  the
 country.  It  is  also  free  in  middle
 schoc]s  in  all  States  except  for  boys
 in  Orissa,  Uttar  Pradesh  and  West
 Bengal.  Various  measures  such  as
 provision  of  mid-day  meals,  supply

 of  free  uniforms,  stationery  and  equip-
 ment  to  poorer  sections  of  population
 hav~  been  adopted  by  States  to  at-
 tract  students  to  schocis  and  to  retain
 them.  Academic  reforms  such  as
 multiple  entry,  better  evaluation
 procedures,  revision  of  curriculum
 with  emphasis  on  teaching  based  on
 enviroment  have  also  been  advocated
 in  this  negard.  The  States  have
 taker  measures  to  improve  the  sta-
 tus  and  emoluments  of  teachers  and
 to  confer  upon  them  adequate  and
 satisfactory  service  conditions.  The
 teach»r  education  programmes  are
 constantly  reviewed  to  improve  their
 content  and  quality,  Regional  lan-
 fuattes  have  been  adopted  as  the
 medium  of  instruction  upto  se.
 condary  stage  and  the  three-
 laguage  formula  with  local  modifi-
 cations  have  been  accepted  for  imple-
 mentation  in  all  the  States.  The
 syllabus  has  been  revised  ang  the
 curricula  have  been  improved  in
 their  content.  The  teaching  of  work
 experience,  science  and  mathematics
 on  a  compulsory  basis  have  been  ad-
 vocated.  Rura!  talent  scholarships
 have  been  introduced  to  promote

 equalisation  of  educational  opportu-
 nities.

 (c)  The  Government  are  preparing
 a  time  bound  plan  for  universalisa-
 tion  of  elementary  education  with  the
 objective  of  fulfilling  the  Directive
 Principle.

 Increase  in  prices  of  houses  by  D.DA

 1006.  SHRI  BIJOY  KUMAR  MON-
 DAL:  Will  the  Minister  ७  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  _  pleased  to
 state:

 (a)  whether  the  previous  authori-
 ties  of  the  DDA  had  enhanced  the
 prices  of  houses  exorbitantly;  and

 (b)  the  steps  being  taken  to  bring
 down  the  prices  on  no  profit  no  loss
 basis?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT):(a)  and  (b);  It  is  true
 that  an  element  of  surcharge  was  add.
 ed  in  some  cases,  The  pricing  policy  is,
 however,  under  review.

 Charges  against  Registrar,  Regional
 Engineering  College,  Durgapur

 1007.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  there  is  a  police  case
 against  the  Registrar  Regional
 Engineering  College,  Durgapur  on  the
 charge  of  defalcation  of  college  funds
 but  stil]  he  is  performing  his  duties
 in  the  college;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  ‘PRATAP  CHANDRA  CHUN-

 DER):  (a)  Yes,  Sir.

 (b)  The  Board  of  Governors  are
 being  requested  to  consider  the  mat-
 ter  and  take  appropriate  action.
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 Tendu  leave  trade
 (a)  यदि  हां,  तो  गत  तीन  बर्षों

 1008.  SHRI  SHEO  SAMPAT:  Will  में  केन्द्रीय  सरकार  ने  कितनी  छोटी  सिंचाई
 the  Minister  of  AGRICULTURE  AND  योजनाझों  को
 IRRIGATION  be  pleaseg  to  state:

 स्वीकृत  कर  कितनी  धनराशि
 दी  है;  भौर

 (a)  whether  Government  are  aware
 that  the  main  profession  of  Adivasis
 in  Uttar  Pradesh  in  Mirzapur  district  (ग)  क्‍या  इन  योजनाञ्रों  के  झन्तगंत
 is  Tendu  leaves;

 कुछ  नहरों,  हाइबेण्ट  बोरिंग,  झादि  की  भी
 (०)  whether  Government  are  aware  व्यवस्या  की  गई  है  ?

 of  numerous  sufferings  of  these  Adi-
 vasis  due  to  nationalisation  of  tendu
 leave  trade;  and

 fe  झौर  सिलाई  मंत्री  (  शो  सरजीत

 (c)  whether  Government  propuse  fag  wore)  :  (क)  लधु  सिंचाई  स्कीमें
 to  de-nationalise  the  tendu  leave  राज्य  योजनाप्रों  का  एक  महत्वपूर्ण  विषय  है
 trade  for  the  benefit  of  the  weaker  ~¢.

 क्र
 sections  of  society  i.e.  Adivasis  and  प्रौर  इसलिये  बिहार  सरकार  द्वारा  केन्द्रीय

 if  so,  the  salient  features  of  the  pro-  सरकार  से  लधु  सिच।ई  स्कीमों  को  कियान्वित

 posal?  करने  के  लिये  बार  बार  प्राना  करने  का

 प्रश्न  ही  नहीं  होता  ।
 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 प्रचसिि
 ।

 पान  के No  Sir.  Adivasis  collect  Tendu  leaves  (a)  प्रचलित  काय  पढ़  प्रनुस।र

 only  from  last  Week  of  April  to  first  राज्य  की  प्लान  स्कीमों  के  लिये  केन्द्रीय

 Week!  of  dung  and  do:  many  other
 सहायता  समग्र  वाषिक  योजना  के  लिये  साम्‌-

 jobs  durimg  the  rest  of  the  year.  nn
 fet  ऋण  तथा  प्रन॒दान  के  रूप  में  दे  जाता

 (b)  Tedu  Patta  Trade  in  the  State  है,  किर्सी  खास  स्कीम  या  स्वीमो  के  लिये  नहीं
 was  nationalised  to  safeguard  the  in-  wr  aa  वरण  देना  मम्भ
 terest  of  Tendu  Patta  labourers  i.  e.

 ai  जाती  प्रत  यह  विवरण  दे  सम्भव

 Adivasis  and  labourers  of  different  नही  है  कि  घ,  सिचाई  स्कीमों  के  लिये  कितनी

 castes  as  they  were  not  getting  pro-  केन्द्र।य  सहायता  दी  गयी  या  केन्द्रीय  मे  ता
 प्रा  wages  from  the  contractors  be-
 fore  Halionalisation.

 में  कितनी  स्कीम  प्रारम्भ  की  गर्या  ।  तथापि

 गत  तीन  वर्षों  के  दौरान  बिहार  की  ाज्य
 (९)  There  is  no  propasel  at  rresent  oe  nett

 लिये
 ne

 by  the  Government  to  de-nationalise  याजना  ह: छ  लक्ष  सिचाई  स्कीमों  के
 मुहँँया

 Tendu  Patta  trade.  किये  गये  कुल  परिव्यय  के  सम्बन्ध  में  प्राग हे

 नीचे  दिये  गये  है  ।

 बिहार  मे  छोटी  सिचाई  योजनाएं

 (रू०  करोड़ों  में  )
 1009.  शो  ईश्वर  सभरी:  ब्या  कृषि

 शौर  सिद्धाई  मंत्र!  यह  बताने  की  कृपा  करेंगे  1974-75  I0.45

 कि:  975-—76  4.70

 केन्द्र  1976-77  8.00
 (क)  क्‍या  बिहार  सरकार  ने  केन्द्रीय

 सरकार  से  कई  बार  बिहार  में  छोटी  सिचाई  (ग)  जी  हां  ।  ये  योजनाएं  बिहार  में

 योजनाएं  क्रियान्वित  करने  के  लिये  अनुरोध  क्रियान्वित  की  जा  रही  लघु  सिचाई  का?  क्रम

 किया  हैं  ;  में  शामिल  हैं  t
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 Scheme  to  Rehabilitate  Persong  under
 Gadgil  Assurance

 1010.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  re-
 fer  to  the  reply  given  to  Unstarred
 Question  No,  778  on  the  29th  May,
 972  regarding  rehabilitation  of  dis-
 placed  persons  under  Gadgi!  Assura-
 nce  ang  State:

 (a)  whether  the  scheme  to  resettle
 22i  families  found  eligible  under
 Gadgil  Assurance  has  since  been  fina-
 lised:

 (b)  if  so,  the  broad  outlines  thereof;
 and

 (c)  the  time  likely  to  be  taken  in
 finalising  the  scheme?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT).  (a)  In  respect  of  323
 families,  the  Delhi  Development
 Authority  has  finalised  schemes  to  re-
 settle  them  on  the  same  sites.

 (b)  and  (c).  The  Delhi  Development
 Authority  will  draw  up  schemes  for
 the  resettlement  of  the  remaining
 residential  squatters  after  detailed
 physical  survey  and  finalisation  of
 the  zonal/Implementation  plans  of
 the  areas.

 Groundnut  Production  in  Gujarat

 1011.  SHRI  PRASANNBHAI
 MEHTA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  _  be
 pleased  to  state.

 (a)  whether  for  the  last  two  years
 the  groundnut  production  in  the  State
 of  Gujarat  has  been  much  less  than
 before;  and

 (b)  if  so,  the  main  reasons  for
 this?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJID  SINGH  BARNALA).  (a)
 Groundnut  production  in  the  State  in
 1975-76  had  reach  eg  a  record  level
 of  20.3  lakh  tonnes;  according  to  the
 available  information,  output  in  1976-
 77  is  somewhat  lower  than  that  in
 1975-76  but  exceeds  production  im
 preceding  years.

 (b)  Does  not  arise.

 Panel  on  production  of  Cotton
 Oilseeds  and  Pulses

 1012.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  have
 set  up  a  panel  to  go  into  the  problems
 of  stepping  up  the  production  of  cot.
 ton,  oilseeds  and  pulses;  and

 (b)  if  so,  the  composition  of  the
 panel  and  date  for  the  submission  0:
 its  report?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b))-  The  Government  of  India
 had  set  up  a  Special  Group  under
 the  Chairmanship  of  Secretary  to  the
 Government  of  India  in  the  Depart-
 ment  of  Agriculture  for  qrawing  up
 a  plan  of  action  for  increasing  the

 production  of  Cotton,  Edible  Oilseeds
 and  Pulses  during  the  year  1977-78
 and  also  suggest  long  term  measures.
 The  other  Members  of  the  Special
 Group  were:

 lL  Director-General.  JCAR  &  Evx-
 officio  Secretary,  Department  of
 Agricultural  Research  &  Education,
 New  Delhi.

 2.  Secretary,
 ssion,  New  Delhi.

 Planning  Commi-

 3.  Secretary,  Department  of  Food,
 New  Delhi.
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 4.  Secretary,  Department  of  Tex-

 tilies,  New  Delhi,

 . जी  Secretary,  Department  of

 Civil  Supplies  &  Cooperation,  New

 Delhi.

 6.  Chief  Economic  Adviser  to  the
 Government  of  India.

 7.  Agricultural  Commissioner  to

 the  Government  of  India.

 8.  Joint  Commissioner  (Com-

 mercial  Crops),  Department  of

 Agriculture,  New  Delhi.

 9.  Joint  Commissioner  (Cotton),

 Department  of  Agriculture,  New
 Delhi.

 10.  Joint  Commissioner  (Food
 Corps).  Department  of  Agriculture,
 New  Delhi  The  Sepecia!  Group

 submitted  its  report  on  16.5.77.

 बिहार  ह. 3  लोनी  मिलों  का  बन्द  होना

 L0I3.  ef  भत्यूअंय  प्रसाद  बर्मा :  क्या

 कृषि  धौर  सिलाई  मत्र,  यह  «ता,  व  कृपा

 करे  कि  :

 (क)  क्‍या  बिठार  में  कई  चीनी  मिलें

 झनक  वर्षो  से  बन्द  पड़ी  है  शरीर  इस  कारण  गन्ना

 उन्पादकों,  मजदूरों  ग्रादि  को  झन्यधिक  अधिक

 सट  का  सामना  करना  पड़  रहा  है  ;  श्ीर

 (ख)  यदिहांता  उन  मिलो  के  नाम  क्या

 *  4  किस  तारीख  से  बंद  पड़ी  है  ;  बन्पेक

 मल  के  पास  चीनी  का  कितना  प्रनविका

 स्टाक  पढ़ा  है;  गन्ना  उत्पादको  को  कितनी

 बकाया  राशि  देनी  है  ;  इन  मिलो  को  पुन  :

 चाल  करन  के  लिये  सरकार  की  क्या  योजना

 है?

 कृषि  शौर  सिद्चाई  मंत्री  (श्री  सरजोत

 सिह  बरनाला  yr  (कं)  बिहार  में  कुल  30

 चनो  फैक्ट्रियों  में  मे  3  फैक्ट्रियां  बन्द  पड़ी  हैं  ।

 इन  फीकिट्रयों  के  क्षेत्रों  के  गन्ना  उत्पादकों  को

 ्मी  काठनाई  का  मामता  नहीं  करना  प

 नटा  है  क्योकि  उनका  गन्ना  क्षेत्र  श्रन्प  पशैस
 चा  फैक्ट्ियों  को  आउंटित  कर  दिया  गया  है
 तया  उनके  द्वारा  गन्ना  खरीदा  जा  रहा  है|

 तथापि,  मजदूरों  को  कठिनाई  हो  रहा  है  1
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 (@)  बिहार  शुगर  बक्से,  पचरक्षी,

 जिला  सिवान  भौर  सकरी  शुगर  वर्क्स,  दरभंगा

 शुगर  कम्पनी  लिसिटेड,  जिला  दरभंगा  975-

 76  मौसम  से  बन्द  पड़ी  है।  भौर  रोहतास

 हृछ्  ३  ८्ट्रीज  लिमिटेड  डालमिया  नगर  77-78

 सेबद  पड़ी  बिहार  शुगर  बक्स  के  पास

 1974-75  शौर  पूर्व  के  मोसमों  में  उत्पादित

 चीनी  का  लगभग  20,000  क्विंटल  का

 बिना  स्टाक  पड़ा  था  जिस  का  झन  निपटान

 किया  जा  रहा  है।  पहले  उसका  निपटान

 रोक  दिया  गया  था  ।  क्योंकि  एक  बेंक

 ने  द्य  नियंत्रण  में  ग्य्क  ले  लिया  था  भरं.र

 उसक  निउटान  के  लिये  एग  नहीं  उठाये  गये

 थे।  सकरी  फैक्ट्री  क ेपास  चीनी  का  बिना  बिका

 स्टाक  नहीं  था।  चीनी  के  स्टाक  के  बारे  में

 राहतास  इंडस्ट्रीज  लिमिटेड  से  कोई  पत्र

 प्राप्त  नहीं  हुआ  है  ।  बिहार  शुगर  बक्से  को

 गन्ने वे  मुल्य  के  11.  22  लाख  रुपये  देने  है

 झौर  सकरी  शुगर  फैक्ट्री  की  बकाया  राशि

 I9.l4  लाख  रुपये  है।  डालमिया  नगर

 फबड़ी ने  सूचित  किया  था  कि  §.12.67

 को  गन्ने  के  मुल्य  की  बकावा  शि  0.  0l

 लाख  रुपये  थी  |  बिटार  सरकार  की  बिहार

 शुगर  बकस  को  फिर  से  चालू  करन  के  लिये

 कोई  तात्कालिक  योजना  नही  है  क्योकि  यह

 एक  प्राइवेट  फेक्ट्री है  जिसे  एक  परिवार  के

 चार  सदस्य  मालिक  है  जिन्होंने  पिछ्ले  तीन

 न्घोम  समें  भि  वि  लेता  ब  द  कर  दिया

 है  ग्रौर  मा  ये  कोई  पार्टी  अनतिशिकत  निधि

 लगाकर  इस  फैक्ट्री  को  चतानते  के  लिये  इच्छुक

 नही  है  क्योंकि  फैक्ट्री  कोबुल  लग  नग  दा  करो  ड़

 रूपये  को  भारी  राशि  देनी  है  जिसमें  अन्य

 विविध  देय  राशियों  के  अलावा,  बैक  ऋण

 के  लगभग  2.42  करोड़  रूपये  मजदूरों  को

 देय  लगनमग  70  लाख  रूपये  घोर  राज्य  सरकार

 को  देय  कर  के  लगभग  20  लाख  रपये

 शामिल  है  ।  राज्य  सरकार  सकरी

 शुगर  फैक्ट्री)  का  स्वामित्व  प्रथने  ग्रध्िैकार  में  लने

 पर  विचार  कर  रहो  है।  मिल  के  लेने

 सम्बन्धी  कावंबाही  पूरी  होने  के  बाद  फिर

 चालू  करने  की  योजना  तैयार  को  जायेगी  |  इस



 ०7  Written  Answers  JYAISTHA  30,  899  (SAKA)  Written  Answers  98

 समय  यह  फैक्ट्री  दरभंगा  शुगर  कम्पनी  का एक

 यूनिट  है  जोकि  वित्तीय  तथा  भ्रन्य  कारणों  से

 इसे  चलाने  की  स्थिति  में  नही  है  ।

 2.  क्योंकि  रोहतास  इंडस्ट्रीज

 लिमिटेड,  डालमिया  नगर  दस  वर्षो  से  बन्द

 पड़ी  है  ऐसा  दिखाई  देता  है  कि  बिहार  सर-

 कार  का  इसे  फिर  से  चालू  करने  का  कोई  विचार

 नही  है

 Wheat  from  Belgium

 30i4.  SHRI  छ  V.  SWAMINA-
 THAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  _  IRRIGATION  be
 pleased  to  state:

 (a)  whether  India  is  also  getting
 4,000  tonnes  of  wheat  from  Belgium
 under  a  bilateral  programme  for  food
 aid;

 (0)  Tf  so,  the  reasons  for  getting
 this  aid  when  the  country  is  sufficient
 in  the  wheat  production;

 (c)  whether  any  such  agreement
 has  been  made  with  other  countries
 a'so;  and

 (d)  if  so,  the  reasons  for  the  same?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 to  (d).  India  is  rece:virg  from  Bel-
 gium  a  quantity  of  4,000  tonnes  of
 wheat  as  food  aid  which  the  latter
 had  allocated  to  India  under  their
 1975-76  Food  Aid  Programme.  No
 food  aid  agreement  has  been  con-
 cluded  with  any  other  country  for  the
 current  year  so  far.

 Guidelines  for  appointment  ०
 Professor  of  eminence  in  various

 Universities

 20i5.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  U.G.C.  has  fram-
 ed  any  guidelines  for  the  appoint-
 ment  of  Professors  of  Eminence  in
 various  Universities;

 (b)  whether  certain  appointments
 as  Professor  of  Eminence  have  been
 made  in  Delhi  and  J.L.N.  Universities

 during  last  one  year;  and

 (c)  if  so,  the  procedure  followed
 in  these  appointments?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ‘Yes,  Sir.

 (b)  No  Sir.

 (c)  Does  not  arise.

 Setting  up  of  Employment  oriented
 University  in  Midnapur

 0l6.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  various  representa-
 tions  including  those  by  the  Govern-
 ment  of  West  Bengal,  were  made  for
 setting  up  an  employment-oriented
 university  in  the  District  of  Midna-
 pur,  West  Bengal,  after  the  name  of
 One  of  the  builders  of  Bengal,  late
 Iswar  Chandra  Vidyasagar;

 (0)  whether  the  U.G.C,.  discussed
 the  matter  many  times  earlier,  and
 recently  as  wel]  in  meeting  held  in
 April,  1977;  and

 (c)  if  so,  the  steps  taken  by  the
 Central  Government  to  quicken  the
 process  for  setting  up  such  a  univer-
 sity?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  Yes,  Sir.  The
 establishment  of  a  University  is  a
 matter  within  the  competence  of  the
 State  Government.  However,  a  Uni-
 versity  established  after  June,  972
 will  be  eligible  to  receive  financial
 assistance  from  Central  sources  only
 if  it  is  declared  fit  for  this  purpose
 by  the  University  Grants  Commis-
 sion,  under  Section  2A  of  the  U.G.C.
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 Act,  1956.  Accordingly,  the  Govern-
 ment  of  West  Bengal  had  requested
 the  Commission  to  consider  their
 proposal  to  set  up  a  new  University
 at  Midnapur.  The  Commission,  in

 April,  1977,  decided  that  this  propo-
 sal  needs  further  discussion  with  the
 State  Government.

 fart  विकास  प्राधिकरण  के  ग्रधिकारियों

 ड्ारा  धन  का  ब्रुपयोग  |

 1017.  शौ  राम  किसास  पासवान  :

 क्या  निर्माण  झौर  झावास  तथा  पति  और

 बूनर्बास  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  दिल्‍ली  विकास  प्राधिकरण

 कर्मचारी  संघ  के  महामंत्री,  श्री  ओर  पीर

 वर्मा  ने  दिल्‍ली  विकास  प्राधिकरण  में  व्याप्त

 भ्रष्टाचार  पश्रोर  घांघली  के  विरुद्ध  9  मई,

 977  को  एक  स्मरण  पत्र  दिया  था  ;

 (ख)  क्या  दिल्‍ली  विकास  प्राधिकरण

 में  पदाधिकारियों  का  एक  प्मा  गिरोह  है

 जिनका  काम  ग्रापात-स्थिलि  के  दौरान  जन-

 हिन  नहीं  बल्कि

 तथा  एक  दल  विशेष  की  सेवा  करता  था  ;

 ण्क  व्यक्तित  विशेष

 (ग)  क्‍या  इन  पदाधिकारियों  ने  करोड़ों

 रुपये  की  सावंजनि  राशि  का  दृसप्योग  किया  ,

 (9)  क्या  उक्त  अधिकारियों  ने

 सैकडों  कमं  चारियों  को  तबाह  किया,  ग्रनेकों

 को  निलम्बित  किया  झौर  बर्खास्त  किया  ;

 अर

 (=)  यदि  हां,  तो  सरकार  ने  उकत्त

 पदाधिका  रियों  के  विरुद्ध  श्व  तक  क्‍या  कायं-

 वाही  की  है  और  क्या  सरकार  का  विचार
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 दिल्‍ली  विकास  प्राधिकरण  के  काले  कार-

 नामों  की  जांच  के  लिए  एक  झ्रायोग  नियुक्ति

 करने  का  है  ?

 निर्माण  झौर  पग्राधास  तथा  पतों  शौर

 पुर्ंबास  मंत्री  (  श्यो  'सिकस्दर  बस्त  ):

 (क)  जीहां  1

 (ख)  से  (ड):  मामले  पर  विदयार

 किया  जा  रहा  है  |

 Measures  to  curd  floods  in  Assam

 1018.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No,  2025  on  30th  August,  976
 regarding  Brahmaputra  Flood  Con-
 trol  Commission  and  state  the  steps
 being  taken  by  the  present  Govern-
 men!  to  prevent  the  damage  that  is

 being  caused  by  the  floods  in  Assam
 State  every  year?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Be-
 sides  continuing  to  provide  adequate
 funds  by  way  of  foans  for  the  Brah-
 maputra  Flood  Control  Commission
 to  implement  works  which  are  of
 immediate  nature  and  which  cannot
 wait  the  formulation  of  comprehen-
 sive  Plan  as  also  those  required  for
 carrying  out  necessary  investigations
 programmed  by  the  State  for  prepa-
 ration  of  the  comprehensive  plan,
 the  Government  of  India  is  consider-
 ing  enactment  of  a  Bill  for  setting
 up  of  the  Brahmaputra  River  Board
 by  the  Central  Government.  One  of
 the  important  functions  of  the  Board
 proposed  in  the  Bill  is  carrying  out

 surveys  and  investigations  and  pre-
 paring  Master  Plan  for  the  control

 of  floods,  bank  erosion  and  improve-
 ment  of  drainage  in  the  Brahmaputra
 Valley.
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 Age  of  Feedgrains  with  F.C.I.

 0i9.  SHRI  छू.  N.  DASGUPTA:
 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased’  to
 state:

 (a)  the  average  age  of  Food  Cor-
 poration  of  India’s  existing  stocks  of
 foodgrains;

 (b)  what  steps  are  proposed  to  be
 taken  to  prevent  this  from  going  up;
 and

 (c)  at  what  level  it  is  proposed  to
 maintain  buffer  stocks  of  foodgrains?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 About  5  months.

 tb)  Keeping  in  view  the  need  for
 turn  over  of  the  stock,  as  far  as
 possibie  the  old  grain  is  moved  first
 to  the  consumption  points  in  prefer-
 ence  to  the  new  grain  and  efforts  are
 made  to  issue  such  old  grain  first.
 Furthe;  various  measures  have  also
 been  taken  by  the  Government  with
 a  view  to  increase  off-take  of  food-
 Grains  through  public  distribution
 system.

 (c)  A  Technical  Group  headed  by
 the  Union  Food  Secretary  was  ap-
 pointed  by  the  Government  to  go
 into  all  aspects  of  the  buffer  stock-
 ing  of  foodgrains.  It  has  recom-
 mended  that  a  minimum  buffer  stock
 of  2  million  tonnes  should  eventu-
 ally  be  built  by  the  end  of  the  Fifth
 Filan.  However,  it  also  took  the  view
 that  keeping  in  view  constraints  of
 resources  and  the  storage  accommo-
 dation,  the  buffer  stock  for  the  next
 two  three  vears  may  be  taken  on  a
 Slightly  lower  figure  of  0  million
 tonnes.  This  will  be  over  and  above
 the  operational  stock  required  for  the
 maintenance  of  the  Public  Distribu-
 tion  System.  The  report  of  the
 Technical  Group  is  being  examined
 by  the  Government,

 Fishing  Harbour  at  Paradeep  Port

 1020.  SHRI  SARAT  KUMAR  KAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state.

 (a)  whether  the  project  report  for
 construction  of  fishing  harbour  at
 Paradeep  Port  hag  been  received  by
 the  Government;  and

 (b)  if  so,  the  reasons  for  the  pro-
 ject  being  delayed  inspite  of  the
 prospect  of  earning  handsome  foreign
 exchange  by  exporting  prawn?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).:  (a)
 Yes,  Sir.

 (b)  There  is  no  undue  delay,  as
 such  projects  require  elaborate  ex-
 amination,  both  technical  and  finan-
 cial  by  various  Ministries/State  Go-
 vernments,  etc.

 Basic  Education  to  Adult  women

 02l.  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  as  per  recommenda-
 tion  of  the  Committee  on  Status  of
 Women,  g  scheme  to  provide  basic
 education  to  adult:  women  was  sanc-
 tioned;  and

 (b)  if  so,  in  which  part  of  the
 country  this  scheme  is  in  operation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 अनारस  हिम्यु  विदजिद्यालय  के  क्लपति  पर

 लगा?  गर  अप्टाचार  के  धारोप

 1022.  श्रो  सुभाव  झाहुजा  :  क्या

 शिक्षा,  समाज  कल्याण  झोर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बनारस  हिन्दू  विश्वविद्यालय

 के  निवंतमान  कुलपति  *' डा०  श्रीमाली

 के  विरुद्ध  उन  के  कार्यालय  में  भ्रष्टाचार,

 पक्षपात  पूर्ण  नीति  शौर  राजनीतिक  स्वार्थों

 के  लिए  सैकड़ों  छात्रों  को  निष्कासित  करन

 के ध्ारोप  में  लगाए  जाते  रहे  हैं  तथा  क्या

 पिछली  मरकार  “डा०  श्रीमाली
 '

 के  विरुद्ध

 जांच  करने  के  लिए  बनारस  हिन्दू  विश्व-

 विद्यालय  के  विद्यायियों  की  मांग  की  उपेक्षा

 करती  रही  है  तथा  क्या  बन मान  सरकार

 इन  झारोपों  की  जांच  करेगी  ;  और

 (ख)  क्या  28  अप्रैल,  977  को  शाम

 को  विश्वविद्यालय  के  प्रांगण  में  छाव  नेता  तथा

 छात्र  संघ  के  महा  मंत्री  पर  कुछ  प्रसामाजिक

 तत्वों  द्वारा  गोली  चलाए  जाने  तथा  उस

 संबंध  में  की  गई  कार्यवाही  का  विवरण  सभा

 पटल  पर  रखा  जाएगा  ?

 शिक्षा,  समाज  कल्याण  श्रौर  संस्कृति
 मंत्री  (  Vo  प्रताप  शम्द्र  चन्दर ):  (क)
 अम्यावेदन  प्राप्त  ड््ण्हैं  ।  जिन  में  बनारस

 हिन्दू  विश्वविद्यालय  के  भूतपूर्व  कलपति  के

 विस्द्ध  विभिन्न  अनियमितताओं,  अ्रटाचार

 ग्रादि  के  आरोव  लगाए  गए  हैं।  इन  प्रभ्या-

 बेंदनों  पर  विश्वविद्यालय  अधिनियम  के

 उपवन्धों  तथा  सांविधियों,  के  अनसार
 कारंवाई  की  गई  थी  तथा  उन  के  संबंध

 में  विश्वविद्यालय  के  विजीटर  की  हैसियत
 से  राष्ट्रपति  के  श्रादेश  जहां  कहीं  आवश्यक

 थे  भेज  दिए  गए  ये।  जनवरी,  97798

 एक  श्न्य  गभ्य  वेदन  प्राप्त  हुआ  था

 जिस  पर  विश्वविद्यालय  के  उत्तर  सहित
 विचार  कियाजा  रहा  है
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 (ख)  उत्तर  प्रदेश  सरकार  से  प्राप्त

 सूचता  के  प्रतुसार  बनारस  हिन्दू  विश्वविद्या-

 ला  के  छाज़  संघ  के  प्रव्यक्ष  श्री  भरत  सिंह
 ने  थाना,  मेलपुर,  वाराणसी  में  28  प्रप्रैल,

 977  को  एक  रिपोर्ट  दर्ज  कराई  थी  जिस  में

 उन्होंने  यह  झारोप  लगाया  था  कि  श्री

 भगवती  सिह  तथा  दो  प्नन्य  व्यक्त्तियों  ने  उन्हें

 यह  धमकी  दी  थी  कि  यदि  उन्होंने  वाणिज्य

 विभाग  के  प्रध्यक्ष  डा०  राम  प्रवध  सिंह  के

 विरुद्ध  काई  कार्यवाही  की  तो  उन्हें  भयानक

 परिणाम  भुगतने  होंगे  शौर  इस  धमकी  का

 उन  के  द्वारा  विरोध  करने  पर  उन  पर

 फायर  किया  गया  ।  यद्यपि  वें  बच  गए

 बनारस  हिन्दू  विश्व  विद्यालय  के  एम०  एए

 (मंस्क्रत)  के  एक  छात्र  श्री  ब्रवधेश  सिह  द्वारा

 उसी  दिन  एक  न्य  शिकायत  थाने  में

 दर्ज  कराई  गई  थीं  जिस  में  उन्होंने  यह

 झारोप  लगाया  थाकि  वह  श्री  भगवती  सिह

 के  साथ  भगवानदास  छात्रावास  में  अपने

 ही  एक  रिशतेदार  से  मिलने  के  लिए  गए  थे  ।

 लौटते  समय  रास्ते  में  से  श्री  परमहंस  सिह,

 सुरेश  सिह  तथा  कछ  ग्न्यों  ने  उन  पर  फायर

 कर  दिया  तथा  श्री  भरत  सिंह  श्रपने  बमरे

 में  से  उन  को  चुनौती  दे  रहे  थे  {  इन

 दोनों  शिकायतों  के घ्ाध र  पर  पुलिस  द्वारा

 धारा  307  भाल  द०  वि  के  प्रंतगंत  दोनों

 मामलों  की  तहकीकात  कीजा  रहीं  है  ।

 इसी  बीच  पुलिस  ने  श्री  भगवती  सिह  तथा

 श्री  अवधेश  सिह  को  28-4-77  को  गिर

 फ्तार  कर  लिया  तथा  29-4-77  को

 उन्हें  जेल  भेज  दिया  |

 शराब  का  उत्पादन  तथा  बितरण  सं  सूची
 में  शासिल  किय  जाना

 1023.  क्षों  श्लोम  प्रकाश  ह्वागी

 क्या  शिक्षा,  समाज  कल्याण  शझौर  संस्क्ृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 भ्रधिकांश  राज्य  सरकारों  ने  मद्यपान  को  भ्रपनी
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 we  का  एक  मुख्य  स्रोत  बनाया  हना

 है  जिस  के  परिणामस्वरूप  इसके  उत्पादन

 शौर  खपत  में  तेजी  के  साथ  वृद्धि  हो  रही  है
 तथा  इसकी  खपत  मुख्यतः  मजदूर  एवं  ग्रामीण

 जनता  मेंहों  रही  है  ;

 (ख)  क्‍या  सरकार  को  यह  भी  पता  है
 कि  मद्यपान  से  देश  में  सामाजिक  शपराधों

 में  बृद्धि  हुई  है  ;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  अपनी

 घोषित  नीति  के  प्रनुसार  शराब  के  उत्पादन

 तथा  वितरण  को  संध  सूची  में  शामिल  करके

 मद्य-निषेध  करेंगी  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति

 मंत्री  (डा०  प्रताप  चन्द्र):  (क)  राज्य

 सरकारों  के  पास  अपने  राजस्व  में

 वृद्धि  करने  के  लिए  शपने  प्रयाभों  में  प्रनेक

 संसाधन  हैं  अर  उन  में  से  एक  शराब  पर

 उत्पादन  शुल्क  है  ।  उपलब्ध  झांकड़ों  के

 झ्रनुसार,  शराब  पर  उत्पादन  शुल्क  राजस्व

 के  मुख्य  संसाधनों  के  रूप  में  अभिज्ञय

 नहीं  है  ।

 उपलब्ध  अांकड़ों  के  प्रनसार,  पिछले  कुछ
 वर्षों  से  देश  में  निर्मित  अंग्रेजी  शराब  और

 देसी  शराब  का  उत्पादन  लगभग  27,000

 किलो  लिटर  श्रौर  43,000  किलो

 लिटर  से  कम  ही  रहा  प्रतीत  होता  है  ।

 फिर  7  बीयर  के  उत्पादन  में,  पिछले

 कछ  वर्षों  के दौरान  लगभग  60,000

 लिटर  की  तुलना  में  976  में  लगभग

 70,000  किलो  लिटर  तक  की  वृद्धि  थी  ।

 श्रमिक  वर्ग  बौर  ग्रामीण  लोगों  द्वारा  शराब

 की  खपत  के झनुपात  के  अंकड़े  उपलब्ध

 नहीं  हैं।

 (ख)  बहुद्देशीय  कारणों  जैसे  सामा-

 जिक-प्राथिक  ढांचे  में  परिवर्तन,  मूल्य-
 पद्धति  ,  वातावरण  की  आन्तरिक  कार्य  वाही
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 के  माध्यम  से  सामाजिक  अपराध  किये

 जाते  हैं  |  इसलिए  अकेली  शराब  की

 खपत  को  ही  सामाजिक  अ्रपराध  में  किसी

 वृद्धि  का कारण  नहीं  कहा  जा  सकता  A

 (7)  सरकार  की  मद्य  निषेध  संबंधी

 नीति  संविधान  की  धारा  47  में  राज्य  की  नीति

 के  निदेशक  मिद्धान्त  के  रूप  में  पहले  ही

 निहित  है।  इसके  अनुसरण  में  एल्कोहल

 वाल  पेयों  की  खपत  में  कमी  करने  के  लिए

 एक  न्यूनतम  कार्यक्रम  2  झकलूबर,  975

 से  लागू  किया  गया  था।  कार्य  क्रम  की

 गति  बढ़ाने  और  लोगों  की  मदष्मपान  की

 बुरी  आदत  छुड़ाने  के  लिए  त्रन्य  उपायों

 पर  राज्य  सरकारों  के  प्रतिनिधियों  के

 परामर्श  से  केन्द्रीय  मं  4निषेध्र  समिति  की

 अगली  बैठक  में  विचार  क्रिया  जाएगा

 क्योंकि  मादक  पेयों  का  उत्पादन,  निर्माण

 प्राधिपत्य,  लाना-ले  जाना,  क्रय  और  विक्रय

 राज्य  विषय  है  ।

 Inquiry  into  alleged  suicide  by
 D.D.AL  employee

 1024,  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  WOKKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  40  state:

 (a)  whether  an  employee  of  Delhi
 Development  Authority  committed
 suicide  by  leaping  from  l7th  floor  of
 Vikas  Minar  because  he  was  not  re-
 lieved  by  the  DDA  to  join  new  ap-
 pointment:

 (b)  if  so,  whether  Government
 have  conducteg  any  inquiry  to  look
 into  the  incident:  ang

 (c)  if  so,  findings  of  the  inquiry
 and  what  immediate  action  hag  been
 taken  against  the  officials  responsible
 for  the  circumstances  leading  to
 committing  suicide  by  the  employee?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (c).  Information  is
 being  collected.

 बेलगाड़ी

 1025.  श्री  जगवस्बी  प्रसाद  यादव  :

 क्‍या  कृषि  और  सिंचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  बत मान  जेट  युग  में  भी

 भारत  में  बैलगाड़ियों  की  संख्या  ह:  2  लाख

 की  वृद्धि  हो  रही  है  ;  भौर

 (@)  सरकार  बैलगाड़ी  का  विकास

 करने  के  लिए  क्‍या  कार्यवाही  कर  रही

 है  जो  प्राचीनकाल  मे  प्रयोग  में  लाई

 जा  रही  हैं  ताकि  यह  दलदल,  रेतीला

 तथा  पानों  वाली  भूमि  पर  झौर  पक्‍की

 सड़क  पर  भी  बिना  कसी  कठिनाई  के

 चल  सके  ?

 कृषि  शझ्ौर  सिंचाई  मन्त्रों  (थो  सुरजीत

 सिह  बरनाला  )  :  (क)  झोर  (ख).

 सूचना  एकत्र  की  जा  रही  है  भोर  संवधित

 मंत्रालय  द्वारा  समा-पटल  पर  रख  दी

 जाएगी

 शाजस्थान  के  गावों  में  पीने  के  पानी

 सुविधा

 1026.  श्रो  चतुर्मुज  :  क्‍या  निर्माण

 शोर  ध्रावास  तथा  पूति  धौर  पुनर्वाह  म्न्ली

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  राजस्थान  में  अ्रधिकांश

 गांवों  में  पीने  के  पानी  की  सुविधा  प्रयप्ति

 तथा  सन्ताप जनक  नहीं  है  /

 (ख)  ऐसे  गांवों  की  संख्या,  कितनी  है

 जहां  पीने  को  साफ  पानी  उपलब्ध  नहीं

 है  ;  और
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 (ग)  राज्य  के  सभी  गांवों  में

 पीने  के  पानों  को  व्यवस्था  करने  के  लिए
 राज्प  सरकार  को  कितनों  सहायता

 दिए  जाने  का  विचार  है  तथा  यह  काम

 कब  तक  पूरा  हो  जाएगा  ?

 निर्माण  झोर  प्रावास  तथा  पूति  झोर

 पुनर्वास  मन्‍्तो  (श्री  सिकन्‍दर  बहत)  :

 (क)  से  (ग),  सूचना  एकत्र  की  जा

 रहो  है  तथा  सभा  पटल  पर  रख

 दी  जाएगों  I

 सहकारो  समितियों  का  पुनर्गठन

 1027.  श्री  ज्ानेश्वर  प्रसाव  यादव  :

 क्या  कृषि  धौर  सिचाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार

 सहकारी  समितियों  का  पुनगंठन  करने

 का  है;

 (खर)  यदि  हां,  तो  ग्राम  सहयोग

 समितियों  के  पुनर्गठन  का  पश्राधार  का  है  ;

 ग्रौर

 (ग)  क्‍या  ब्रिहार  के  ग्रामीण  क्षेत्रों

 में  सहयोग  समितियां  का  पुनर्गठन  किया

 जा  चुका  है।

 कृषि  शौर  सिचाई  मन्नी  (थ्रो  सरजोत

 सिह  बरमाला)  :  (क)  एक  सक्षम

 झाधार  तैयार  करन  के  लिए  प्राथमिक

 कृषि  सहकारी  ऋण  सोसायटियों  का  पुन-
 गठन  राज्य  सरकारों  द्वारा  वार्यान्वित

 किया  जा  रहा  एक  योजना  कार्यक्रम  है।

 (ख)  प्राथमिक  कृषि  सहकारी

 ऋण  सोसायटियों  के  पुनर्गठन  के  लिए

 मानदंड  एक  पूर्णकालिक  वैतनिक  सचिव

 रखने  योग्य  कम  से  कम  2  लाख  सपए
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 बॉधिक  कृषि  उत्पादन  ऋण  हैं  ;

 पुनर्गठित  सोसायटियों  से  यह  आशा  की

 जाती  है  कि  वे  0  किलोमीटर  की

 परिधि  में  लगभग  2,000  हैक्टेयर  सस्य

 झेत्र  को  अपन  श्रन्तर्गत  लायें  |

 (ग)  बिहार  राज्य  के  ग्रामीण

 ें  में  प्राथमिक  क्रपि  सहकारी  ऋण
 सोसायटियां  ब्मी  तक  इस  आधार  पर

 गठित  नहीं  की  गई  2

 मध्य  प्रदेश  में  प्रामोण  परिवारों  को

 मकानों  लिए  जमोन  का  श्रावंटन

 1028.  श्री  कल्याण  जेन  क्‍या

 निर्माण  झौर  ब्ावास  तथा  पति  अर  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  सरकार

 मध्य  प्रदेश  में  ग्रामीण  परिवारों  को

 मकानों  के  लिए  जमीन  का  झावटन  करने  के

 कार्य  में  प्रगति  तेज  करने  के

 लिए  किन  योजनाएं  पर  विचार  कर  रही

 है  ?

 निर्माण  बौर ध्रावास  तथा  पूति  और

 पुनर्वास  मन्त्रो  (श्री  सिकन्‍दर  बख्त )
 मध्य  प्रदेश  में  777,000  पात्र  परिवारों

 में  से  7,73.000  परिवारों  को  पहले

 ही  झावास  स्थन  झलाट  कर  दिए  गए  हैं  t

 मध्य  प्रदेश  सरकार  शेप  परिवारों  को

 ध्रावाम  स्थल  प्रताट  करने  के  लिए  कदम

 उठा  रहो  है।

 Study  of  Youth  Clubs  in  West  Ger.
 many,  Yugoslavia,  U.S.A.

 1029.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  Government  have  stu-
 died  cases  of  purposeful  contribution

 by  youth  clubs  in  West  Germany,

 Yugoslavia,  U.S.A,  etc.  in  constructive
 activities;

 (b)  if  so,  the  salient  features  there-
 of;

 (c)  whether  Government  propose
 to  consider  measureg  for  channelising
 the  youth  energies  of  this  country
 for  speeding  up  the  country’s  deve-
 lopment;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  bring  ‘orward  a  National
 youth  policy  for  purposeful  mobilisa-
 tion  of  youth  for  nation  building  ac-
 tivities?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  Does  not  ar:se.

 (c)  and  (d).  There  sre  a  large  num-
 ber  of  programmes  aimed  at  chan-
 nelising  the  energies  of  the  youth
 in  developmental  activities.  These
 include  National  Service  Scheme,
 National  Cadet  Corps  Nehru  Yuvak
 Kendras,  establishment  of  Work  Cen-
 tres  non-fo-mal  educa‘ion  for  the  age-
 group  l5—25,  ete.  Before  the  Gov-
 ernment  can  take  a  decision  regarding
 formulation  of  a  National  Youth
 Policy,  it  seems  necessarv  to  have

 wideranging  consultations  with  edu-
 cationalists,  social  workers,  represen-
 tatives  of  voluntary  organisations
 working  in  the  field  of  youth  servi-
 ces  and  youth  leaders.  The  Ministry
 is  taking  steps  to  ho'd  such  consul-
 tations.

 Science  Curriculum  workeq  out  by
 N.C.  ER.  T.

 1030.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be

 pleased  to  state:

 (a)  whether  the  NCERT  has  wor-
 ked  out  a  new.  science  curriculum
 based  on  the  immediate  environment
 and  actual  li‘e  problem;  and

 (b)  if  so,  salient  features  thereof?
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 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  In  classes  I  to  V,  environmental
 studies  has  replaced  “Science”  as  a
 Subject.  This  is  to  highlight  the  ap-
 proach  laying  stress  on  the  environ-
 ment.  For  classes  I  and  II,  the  con-
 tent  of  study  includes  units  of  instruc-
 tion  from  the  immediate  social,  phy-
 sical,  and  biological  environment  such
 as  Our  home,  Our  neighbourhood  an{
 Our  school  etc.

 For  classes  III  to  V,  the  subject  En-
 vironmemal  Studies  is  organ.sed  =  in
 units  corresponding  to  some  segment:
 of  environment.  For  example  in
 class  III,  some  of  the  units  are  earth.
 sky,  the  weather,  soil  and  its  relation;
 to  crops,  force  work  and  energy  mate-
 rials  and  their  properties,  liviny
 things,  human  body,  nutrition  and
 health  etc.

 Environr.ental  studies  aims  at  en-
 abling  children  to  observe  their  en-
 vironment  and  to  enrich  their  expe-
 rience,  thereby  developing  skills  such
 as  observing,  communicating,  mea-
 suring,  experimenting,  etc.

 Revamping  of  Sahitya,  Sangeet  and
 Natak  Akademies

 03l.  SHRI  VASANT  SATHE:  Wi!!
 the  Minister  of  EDUCATION,  SOCIAI,
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  there  is  a  proposal  un-
 der  consideration  of  the  Government
 to  revamp/restructure  Sahitya  Akade-
 my,  and  Sangeet  Natak  Akademy;  and

 (b)  if  so,  salient  features  thereof?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTUIRF.
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  While  !  -re  is
 no  single  proposal  under  consideration
 for  restructuring  Sahtya  Akademy
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 ang  Sangeet  Natak  Akademy,  the
 question  of  improving  the  functioning
 of  all  the  three  Akademies  is  a  con-
 tinuing  concern  of  the  Government.

 Rationalisation  of  Grants  to  Uni-
 versities

 1082.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  some  Universities  serv.
 inz  the  needs  of  predominantly  urba-
 nites  are  given  grants  at  higher  rate
 than  those  serving  semi-urban  areas:
 and

 (b)  if  so,  what  action  is  proposed  to
 rationalise  the  award  of  Central  grants
 to  Universities?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  infor-
 mation  furnished  by  the  Universit.
 Grants  Commission,  universities  serv-
 ing  the  needs  of  predominantly  urban
 population  are  not  given  grants  at
 higher  rate  than  those  serving  sumi-
 urban  areas.

 (b)  Does  not  arise,

 Complaints  regarding  State  Awards

 1033.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Delhi  Administration
 and  Education  Ministry  have  received
 complaints  regarding  the  State  Award
 for  the  year  TNT6-77;

 (b)  if  so,  what  steps  have  been
 tulen  by  the  Delhi  Administration
 and  the  Ministry  in  this  regard:  and

 (c)  whether  some  awards  are  being
 given  on  the  basis  of  Political  pres-
 sure?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  A  few  comp-
 laints  have  been  recé@ived  by  the  Delhi
 Administration  and  are  being  examin-
 ed  by  them.

 (९)  No,  Sir.

 Modernization  of  Bullock  Carts

 1034.  SHRI  5.  Y.  KRISHNAN:  Wil!
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 ‘a)  whether  Government  propose
 te  modernise  the  bullock  carts  with
 rubber  tyres  and  existing  wooden
 woeel:

 (b)  whether  the  country  has  surplus
 rubber  production;  and

 ५०१  if  so.  the  policy  of  Govern.
 rrent  to  utilise  the  surplus  rubber  to
 nianufacture  rubber  tyres  for  the
 henefit  of  the  poor  farmers  in  the
 country?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to

 The  information  is  being  collect-
 co  and  will  be  laid  on  the  Table  of
 the  House  by  the  concerned  Ministry.

 Cases  of  Excess  over  Yardsticks  pro.
 vided  for  Government  Accommoda-

 tion  for  Ministers

 1035.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  expenditure  incurred  or  pro-
 posed  to  be  incurred  in  respect  of

 al‘crations,  additions,  renovations.
 furnishings.  distempering  etc.  in  the
 Government  accommodations  for
 Cabinet  Ministers  and  functionaries  of
 equal  rank  since  the  last  two  months;

 th)  break-up  of  the  above  expendi.
 ture  according  to  each  individual

 Minister;
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 (c)  the  yardsticks  in  force  in  this
 regard  and  the  extent  to  which  yard.
 sticks  have  been  followed;  and

 (d)  cases  of  excess  over  yardsticks
 and  reasons  therefor?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  As  in  tne
 statement  laid  on  the  Table  of  the
 Sabha.  [Placed  in  Library.  See  No.
 LT-405/77].

 (c)  and  (ad).  There  is  a  yardstick
 only  for  the  free  supply  of  furniture.
 furnishing  and  electrical  appiicances
 like  airconditioning,  water-ccoiers,
 geysers.  refrigerators  etc.  This  is  as
 follows:—

 t.  Ministers  (whether  of
 Cabinet  rank  or  other-
 wise;  मर  Rs.  38,500

 tv  Deputy  Min'ster  Rs.

 3.  Speaker,  Lok  Sabha  R:.  38.500

 4.  Dy.  Speaker,  Lok  Sa-
 bha  Rs.  38,509

 5s.  Dy.  Crairman,  Raiva
 Sabha  Rs.  38,500

 6.  Members  of  the  Plan-
 ning  Commision  Rs.  38,500

 7.  Chief  Justice  of  the
 Supreme  Court  of  In-
 dia  है  Rs.  38,500

 8.  Tudges  of  the  Supreme
 Court  :  Rs.  30,000

 The  yardstick  has  not  been  exceeded
 so  far  as  free  supply  is  concerned.
 There  is  a  provision  for  charging  rent
 whenever  anybody  wants  any  furni-
 ture,  furnishing  in  excess  of  the  yard-
 stick  for  free  supply.  Only  Justice
 A.  C,  Gupta  had  been  supplied  at  his

 request,  furniture/furnishing  worth
 Rs.  1647/-  in  excess  of  Rs.  30,000/-
 fixed  for  Judges  of  the  Supreme  Court
 of  India.  For  this,  Shri  Gupta  is

 paying  hire  charges  plus  the  depart-
 mental  charges  on  the  cost  of  the
 items  supplied  in  excess.



 TI§  Written  Answers

 Residential  Accommodation  for  Staff
 of  Parliamentary  Parties

 1036.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  existing  facilities  for  pro-
 viding  Government  residential  ac-
 commodation  to  staff  working  in  the
 offices  of  the  Parliamentary  Parties
 and  Groups:

 (b)  the  criteria  laid  down  for  pro-
 viding  such  accommodation;  and

 (c)  whether  Government  prozose
 to  liberalise  such  facilities?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Generally
 Government  residential  accommodi-
 tion  is  made  available  to  the  sta  of
 the  recognised  polit.cal  parties  in
 Parliament  to  the  extent  of  33  13  per
 cent  of  their  total  strength.  However,
 political  parties  in  Parliament  having
 a  strength  of  less  than  50  membevs
 but  recognised  by  the  Speaker  are
 allotted  one  set  of  rooms  in  Vithal
 Bhai  Patel  House.  Normally.  allot-
 ment  made  tn  them  is  a  doube  suite
 or  2  single  suites.  Garages/servants
 quarters  are  also  allotted  on  demand

 subject  ¢o  availability.

 (c)  There  is  no  such  proposal.

 Casval  Labour  working  in  Forest

 Department  of  Andaman  and
 Nicobar  Islands

 1038.  SHRI  MANORANJAN  SBIIA-

 KTA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be

 pleased  to  state:

 (a)  the  number  of  Casual  Mazdoors

 working  in  the  Forest  Department
 under  Andaman  and  Nicobar  Ad.
 ministration  and  how  long  they
 lave  been  working  giving  yearwise
 break-up  separately;  and
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 (b)  whether  there  is  any  proporal
 to  bring  them  under  regular  scale  of
 pay  and  if  so,  when?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJTIT  SINGH  BARNALA):  (a)  and
 (b).  The  information  is  being  collect-
 ed  and  the  same  will  ve  [aid  on  the
 Table  of  the  Sabha.

 Extens‘on  of  Dairy  Development
 under  Oper.:tion  Flood  to  Kerala

 1039.  SHRI  VAYALAR  RAVI:

 SHRI  RAMACHANDRA
 KADNAPPALLI:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  please:  to
 state:

 (a)  whether  the  Government  have
 decided  to  extend  the  dairy  develop-
 ment  programme  under  the  ‘Opers-
 tion  Fleog  Phase  ITY’  to  the  State  of
 Kerala;  and

 (b)  if  so,  the  main  features  of  the
 scheme  and  progress  made  in  its  im-
 plementation?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  A

 proposal  for  implementation  of  a  Pro-
 ject  for  Milk  Production  and  Market-

 ing  in  Kerala  is  under  consideration.

 (b)  The  main  features  of  the
 scheme  are  as  under:—

 (i)  Establishment  of  a  feeder  ba-

 lancing  dairy  in  a  suitable  location.

 (ii)  Expansion  of  existing  Evrna-
 kulam  Dairy  Plant.

 (iii)  Programme  for  stimulatirg
 milk  production  through  provision
 of  improved  inputs  such  as  feed
 and  fodder,  artificial  insemination

 ang  health  facilities  for  the  animals.

 (iv)  Programme  for  organisation  of

 rural  milk  producers  into  cO-opera-
 tive  societies  for  assuring  q  more

 remunerative  price  for  the  milk.



 777  Written  Answers  JYAISTHA  30,  899  (SAKA)

 The  State  Government  has  been  re-
 quested  for  early  preparation  of  pro-
 ject  feasibility  report.

 Time  Capsule

 1040.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of  EDU-
 CATION  AND  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  49  on  6th  April  977  regard-
 ing  Time  Capsule  and  state:

 (a)  whether  Government  have  fina.
 lized  course  of  action  regarding  un-
 earthing  of  the  Time  Capsule  embed-
 ded  in  the  earth  near  Red  Fort,  Delhi
 some  three  years  ago;  and

 (b)  if  so,  the  pattern  and  details
 thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  The  matter  is
 under  consideration.

 बिक्रमशिला  विश्वविद्यालय  &  खण्ड-

 हरों  को  खुदाई

 L04..  डा०  रामजी  सिंह:  क्या

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 बान्द्राव  सरकार  विक्रमशिला  विश्वविद्यालय

 के  खाण्डहरों  को  खुदाई  के  लिए  क्‍या

 कार्यवाही  कर  रहो  है?

 शिक्षा,  समाज  कल्याण  और  संस्कृति

 मनतो  (डा०  प्रताप  चन्द्र  चन्दर) :  इस

 स्थल  पर  भारतीय  पुरातत्व  सर्वेक्षण  बड़े

 पैमान  पर  97i-72  से  खुदाई  करा

 रहा  है,  जिसके  फलस्वरूप  आउवीं-तवमी

 ईसा  शताब्दी  के  मंदिर  को  चारों  ओर

 से  घेरे  हुए  एक  विशाल  बिहार

 प्रकट  हुआ  है।
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 गांवों  में  पेय  जल  को  भ्यवस्था

 1042.  डा०  लक्ष्मोनारायण  पांडेय  :

 श्री  उग्रसेन

 क्या  निर्माण  श्ौर  शब्रावास  तथा  पूति  श्र

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  हजारों  गांवों  में

 उ्ाज  भा  पीन  का  पानों  उपलब्ध  नहीं  ह  ;

 (ख)  ऐसे  गावों  की  संख्या  कितनी  है  ;

 (ग)  क्‍या  पांचवीं  पंचवर्षीय  योजना

 के  दौरान  इन  सभी  गांवों  में  पीने  के  पानी

 की  व्यवस्था  कराना  संभव  होगा;  और

 (घ)  यदि  हां,  तो  इस  प्रयोजन  हेतु
 क्या  कार्यवाही  करने  का  विचार  है  ?

 निर्माण  शौर  ध्रावास  तथा  पूति  और

 पुनर्वास  मन्त्री  (श्री  सिकनदर  .बच्त)  :

 (क)  ग्रौर  (ख).  लगभग  1.13,000

 ग्राम  है  जिनमें  “पेक्षि  फासले  प्र्थात्‌  .6

 किलोमोटर  के  अन्दर  कोई  पेमजल  ग्रोस

 नहीं  है  ग्रथवा  कोई  पानी  की  सप्लाई

 नहीं  है  जिसे  पीने  के  लिए  सुरक्षित
 समसा  जाए।

 (ग)  और  (घ)  .  ग्रामीण  जल  पति

 को  “न्यूनतम  आवश्यकता  कायंत्रम  में

 शामिल  किया  गया  है  जो  पांचवीं  पंच-

 वर्षीय  योजना  के  राज्क्षेत्र  म॑  है।

 राज्य  सरकारें  संसाधनों  को  उपलब्धता

 53  अनुसार  अधिक  से  अधिक  ग्रामों  को

 सुरक्षित  पेय  जल  प्रदान  करने  के  लिए

 कदम  उठा  रही  है।

 केन्द्र  ने  राज्य  क्षेत्र  में  योजना  नियतन

 के  अतिरिक्त  समस्‍या  ग्रस्त  ग्रामों  में  जल

 की  आभ्रावश्यकता  की  समस्या  के  हल  करने

 के  लिए  केन्द्रीय  क्षेत्र  में  एक  योजना

 प्रारम्भ  की  दे
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 Proposal  to  introduce  Grain  Shops  at
 Work  Place

 1043.  DR.  BAPU  KALDATE:  Will

 the  Minister  of  AGRICULTURE  AND

 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  grain  shops  at  work

 place  at  subsidised  rates  to  check

 price  rise;  and

 (७)  whether  this  scheme  is  likely

 to  be  made  compulsory  for  the  private

 employers  too?

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA):  (a)  and

 (b).  The  distribution  ०  foodgrains
 within  a  State  is  the  responsibility  0:

 the  State  Government  concerned.  The

 opening  of  ration/fair  price  shop  at

 any  particular  place  within  the  State

 ang  choice  of  the  agency  to  run  the

 shop  is  a  matter  for  the  State  Gov-

 ernment  to  decide.  The  full  needs  of

 the  State  Governments  with  regard  to

 wheat  and  milo  are  being  met  by

 the  Central  Government  and  the  issue

 prices  fixed  by  the  Government  of

 India  for  these  two  grains  already

 carried  an  element  of  subs:dv,  Th:

 State  Governments  have  also  been

 advised  to  open  more  ration/fair  price

 shops  in  industria]  areas  and  wor

 sites  where  large  number  of  labourers

 are  involved,  in  order  to  make  the

 grains  available  as  close  as  poss.bic

 to  the  people.

 Introduction  of  Total  Prohibition

 1044.  SHRI  F.  H.  MOHSIN:

 SHRI  G.  M.  BANATWALLA:

 SHRI  SKARIAH  THOMAS:

 SHRI  MANGAL  DEO:

 Will  the  Minister  of  EDUCATIO™..

 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:

 (a)  whether  total  Prohibition  would

 be  brought  into  effect  in  the  whole

 country;
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 (b)  if  so,  by  what  time;  and

 \c)  whether  Government  intend  to
 introduce  total  prohibition  in  the
 Uniun  Territories  immediately?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ४०  (०).  Government's

 policy  on  prohibition  is  already  en-
 shrined  in  Article  47  of  the  Constitu-
 tion  as  a  Directive  Principle  of  State
 Policy.  Pursuant  to  this,  a  minimum

 programme  for  achieving  reducticn
 in  the  consumption  of  alcoholic  beve-

 ranges  was  introduced  from  2  October.
 1975.  Further  measures  to  step  up
 the  tempo  of  the  programme  and  to
 wean  people  away  from  the  evils  of
 the  drink  habit  would  be  considered
 at  the  next  meeting  of  the  Central
 Prohibition  Committee  in  consultation
 with  the  representatives  of  the  State
 Governmems  and  Union  Territories
 as  the  production,  manufacture,  po5-
 session,  transport,  purchase  and  sale
 of  intoxicating  liquors  is  a  State  sub-

 ject.

 Damage  due  to  Demolition  in  Delhi

 1045.  SHRI  SUSHIL  KUMAR

 DHARA:  Will  the  Minister  of

 WORKS  AND  HOUSING  AND

 SUPPLY  AND  REHABILITATION  be

 pleased  to  state:

 (a)  the  extent  of  damage  ‘)  prc-

 perty,  life,  and  honour  of  the  citizens

 of  Delhi  and  New  Delhi  by  the  demo-

 lition  squads,  and  other  means  of

 falling  houses,  building,  temples,
 shops,  other  constructions  during  the

 period  of  Emergency:

 (b)  to  what  extent  the  authority
 of  the  DDA,  the  NDMC,  the  Dethi

 Municipal  Corporation  and  other

 bodies  was  wantonly  exercise  and

 with  what  justification;

 (c)  action  being  taken  by  the  Gov-

 ernment  against  thosc  who  culpably

 misused  the  powers  vested  in  them,

 and

 (d)  remedial  action  being  taken  bv

 the  Government  to  undo  the  wrongs’
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  (SHRI  SIKANDAR
 BAKHT).-  (a)  to  (d).  The  matter  is
 before  the  Fact  Finding  Committee
 already  set  up  to  collect  all  availabie
 information  in  respect  of  demolitions
 etc.,  that  had  taken  place  in  Delhi
 ‘during  the  period  of  emergency.

 Dowry

 1046.  SHRI  प्र.  K.  AMIN:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  how  many  cases  of  victimisa-
 tion  have  been  detected  so  far  during
 the  last  three  years  yearwise;  and

 (b)  what  concrete  steps  Government
 have  taken  to  curb  thig  social  evil?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  28  implementation  of
 the  law  is  within  the  jurisdiction  of
 the  State  Government,  statistics  in
 this  regard  are  not  available  with  or
 maintained  by.  the  Central  Govern-
 ment.

 (0)  As  recommendeg  by  the  Com-
 mittee  on  the  Status  of  Women  in
 India,  the  Government  have  declared
 the  taking  and  giving  of  dowry  as
 violation  of  Government  Servants’
 Conduct  Rules  for  Central  Govern-
 ment  emplovees,  and  the  State  Gov-
 ernments  have  been  advised  to  take
 similar  action.

 (ii)  In  order  to  make  the  cxisting
 law  more  effective,  the  State  Gov-
 ernments  of  Orissa,  Bihar,  West  Ben-

 gal,  Haryana,  Punjab  and  Himachal
 Pradesh  have  amendeq  the  Dowry
 Prohibition  Act,  96l.  More  stringent
 penalties  for  evasion  of  the  provisions
 of  the  Act,  and  penalty  for  denying
 conjugal  rights  to  the  wife  for  not

 bringing  sufficient  dowry,  are  some  of
 the  provisions  that  find  a  place  in
 ‘some  of  these  Acts.  The  states  of

 Bihar  and  Himachal  Pradesh  have
 made  the  offences  under  the  Act  cog-
 nizable,

 (iii)  As  a  part  of  the  programmes
 of  the  National  Service  Scheme  and
 the  Nehru  Yuvak  Kendra  Programme
 launched  by  the  Department  of  Edu-
 cation,  efforts  are  made  to  highlight
 the  harm  done  by  various  social  evils
 including  the  dowry  system.

 (iv)  Anti-Dowry  Publicity  is  being
 carried  out  by  the  information  media
 of  the  Ministry  of  Information  and
 Broadcasting,  particularly  through  the
 Radio,  Field  Publicity  Units  and  the
 Films  Division.

 2,  However,  voluntary  effort  must

 supplement  the  steps  taken  by  Gov-
 ernment  so  as  to  tackle  the  evil  effec-

 tively.

 Subsidised  Housing  Scheme  for  Indus-
 trial  Workers

 1047.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 WORKS  AND  HOUSING  AND  SUP-

 PLY  AND  REHABILITATION  be

 pleased  to  stave:

 (a)  whether  it  is  a  fact  that  the
 Government’s  scheme  for  subsidised

 housing  for  the  Industrial  ‘Workers

 starteq  in  1952-53  was  based  on  the

 salary  limit  of  Rs.  350-00  per  menth;

 (b)  whether  the  Government  of
 Maharashtra  and  many  Industrial
 Housing  Co-operative  Societies  have

 approached  the  Government  to  in-
 crease  the  limit  to  Rs.  750.00  per
 month;  and

 (c)  what  decision  has  the  Govern-
 ment  taken  on  this  issue?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.
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 (b)  through  no  such  request  was
 received  from  Industria]  Housing  Co-
 operation  Societies,  different  requests
 were  received  from  the  Governments
 of  Maharashtra,  Gujarat  etc.,  for  rais-
 ing  the  income  limit  to  a  level  vary-
 ing  from  Rs.  600/-  to  Rs.  !000’-.

 (c)  It  was  not  found  possible  to  ac-
 cept  the  requests.

 Leas  by  F.C.  due  to  Laxity  in  Ad.
 ministrative  Control

 1048.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  every  year  Foo4  Cor-
 poration  of  India  is  losirg  several
 crores  of  rupees  owing  to  laxitv  in
 administrative  control  non-recovery
 of  dues  from  agents  and  miilers,  snd
 irregular  accounting;

 (b)  if  so,  the  facts  thereof;  and

 (c)  what  is  the  total  amount  lost
 during  last  three  years  by  Fecil  Cor-
 poration  of  India?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No.
 Sir.

 (b)  and  (c).  Do  not  arise.

 Opening  of  New  Universities

 1049.  SHRIMATI  PARVATHI  KRI.-
 SHNAN:  Will  the  Minister  of  EDU-

 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  de.
 cided  to  open  new  universities  in  the

 country  this  year;  and

 (b)  if  so,  the  description  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  COLTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Reorganisation  of  D.D.A.

 1050.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  propose
 to  reorganise  the  present  Delhi  De-
 velopment  Authority;  and

 (b)  if  so,  what  are  the  reasons  for
 these  changes?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  No  re-orga-
 nisation  of  the  Delhi  Development
 Authority  is  whe  contemplated  a+

 present  by  the  Government.

 Fishing  Harbours  on  Maharashtra
 Coast

 1051.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  a  number  of  fishing
 harbours  on  Maharashtra  Coast  have
 hoconse  immobile  due  to  irregular
 operation  of  dredgers,  and

 (b)  whether  there  is  any  proposal
 to  provide  additional!  subsidy  to  the

 Bomba,  Port  Trust  on  this  account?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  =  (a)

 No,  Sir.

 (b)  No,  Sir.  But  a  fishing  harbour

 for  Rs.  405.72  lakhs  at  Sassoon  Docks,

 Bombay  has  been  sanctioned  by  the

 Government  of  India  in  March,  1977,
 which  includes  a  sum  of  Rs.  08 ढ  lakhs
 towards  initial  dredging.

 Youth  Organisation  for  Country's
 Development

 1053.  SHR]  5.  0.  SOMASUNDA-
 RAM:  Will  the  Minister  of  EDUCA-
 TION.  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  aware

 of  a  number  of  youth  organisations
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 seeking  to  play  a  big  role  in  the
 country’s  development;

 (b)  whether  Government  propose
 to  integrate  the  workings  of  such
 organisations  for  a  coordinated  and
 meaningful  utilisation  of  youth
 energies  with  time  bound  plans;  and

 (c)  if  so,  the  concrete  guidelines
 envisaged  and  the  target  dates  for
 implementation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 a

 (c)  Does  not  arise.

 Problem  of  growing  urbanisation

 1052.  SHRI  Ss.  D,  SOMASUNDA.
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  problems  of  grow-
 ing  urbanisation  which  have  been
 discussed  threadbare  at  various  Hous-
 ing  Ministers’  Conferences  year  by
 year  have  been  ultimately  analysed;

 (b)  if  so,  the  concrete  measures
 taken  or  porposed  to  be  taken  for
 arresting  population  proliferation  in
 urban  areas;

 (c)  the  present  position  in  regard
 to  encouragement  of  growth  centrex
 and  satellite  towns;  and

 (ad)  broad  outlines  of  time-bound
 plans,  if  any,  in  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.  and  they
 are  continually  under  review.

 (b)  The  measures  being  taken  at
 present  are  for  controlling  the  rapid
 growth  of  the  large  cities  and  for
 developing  smaller  cities  and  towns

 with  a  view  to  achieving  decentralisa-
 tion  and  a  more  balanced  settlement
 pattern.

 (c}  Though  urban  development  is
 essentially  a  State  subject,  the  Central
 Government  has’  been  providing
 financial  assistance  under  the  Schemes
 of  Integrated  Urban  Development  and
 Development  of  the  National  Capital
 Region,  introduced  during  the  5th
 Plan  period,  to  supplement  the  re-
 sources  of  the  State  Governments  for
 the  development  of  growth  centres,
 Satellite  towns,  etc.  The  total  num-
 ber  of  cities  and  towns  assisted  so
 far  is  23.  With  regard  to  easing  the
 pressure  on  the  cities  of  Calcutta,
 Delhi,  Bombay  and  Madras,  the  urban
 areas  assisted  include  growth  centres/
 satellite  towns  such  as  Haldia  and
 Asansol  in  West  Benga!,  Meerut,
 Gurgaon,  Alwar  and  Panipat  in  the
 Nationa]  Capital  Region,  New  Bombay
 in  Maharashtra  and  Maraimalaj  Nagar

 a  satellite  town  of  Madras.

 (व)  Integrated  Urban  Development
 Programmes  have  been  drawn  up  by
 State  Governments  in  respect  of  the
 cities  and  towns  assisted  by  the
 Centre.  These  programmes  cover
 Various  sectors  of  development  such
 as  area  development,  housing.  other
 physical  and  social  infrastructure  such
 as  water  supply  and  sewerage,  trans-
 portation,  education,  health,  etc.  The
 programmes  generally  have  five  year
 phasings  and  have  to  be  implemented
 primarily  with  the  funds  of  the  State
 Governments  and  the  implementing
 agencies.

 Sites  and  Services  Scheme

 1054,  SHRI  S.  D.  SOMASUNDA-
 RAM:  Wil:  the.  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  ६०
 sate:

 (a)  the  present  position  in  regard
 to  Sites  and  Services  Scheme’  for
 solving  the  housing  problem;

 (b)  the  amount  investeq  by  the
 Central  Government  for  the  scheme
 and  the  contributions  made  by  the
 State  Government;
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 (९)  the  assistance  given  or  pro-
 mised  to  be  given  by  the  World  Bank
 and  the  conditions  appurtenant  to
 such  assistance;  and

 (d)  the  extent  to  which  such  assist-
 ance  has  been  utilised?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKKHT):  (a)  The  Sites  and  Ser-
 vices  Scheme  as  presently  envisaged
 is  intended  to  provide  developed  plots
 for  the  allottees  to  build  houses  of
 their  own.

 (b)  The  Central  Government  has
 not  formulated  any  scheme  for  finan-
 cing  projects  of  Sites  and  Services.
 The  Housing  and  Urban  Development
 Corporation  Limited  has  sanctioned
 loan  assistance  of  Rs.  4.00]  crores  for
 financing  13  sites  and  _  services
 schemes  received  from  the  States  of
 Gujarat,  Madhya  Pradesh  Maha-
 @ashtra,  Punjab  and  Uttar  Pradesh.
 The  total  cost  of  the  projects  is
 Rs.  4.876  crores  and  the  balance
 amount  would  be  met  by  the  borrow-
 ing  agencies.

 (c)  The  International  Development
 Association,  an  affiliate  of  the  World
 Bank,  has  agreed  to  extend  credit  to
 the  Madras  Urban  Development  Pro-
 ject,  which  has  a  component  of  sites
 and  services  also.  It  is  understood
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 that  the  conditions
 finalised  yet.

 (d)  As  the  credit  has  not  yet  become
 effective,  the  question  of  its  utilisa-
 tion  does  not  arise.

 rave  not  been

 Aduk,  Illiteracy

 1055.  SHRI  S.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  present  position  of  adult
 illiteracy  in  India  and  the  achieve-
 ments  vis-a-vis  Plan  targets  for  its
 liquidation;

 (b)  whether  Government  are  satis-
 fied  that  the  efforts  made  so  far  will
 lead  to  achievement  of  the  goals;  and

 (c)  if  not,  whether  Government
 propose  to  motivate  and  energise  all
 sections  of  society  including  bureau-
 crats,  technicians,  businessmen  etc.  to
 participate  in  well  conceived  pro-
 grammes  of  non  forma)  education  for
 illiterate  adults?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (c).  According  to
 1951,  1961  and  97l  Censuses,  the
 number  of  literates  and  illiterates  in
 the  country  are  as  under: —

 (Figures  in  crores;

 I95I  396I  1971

 Ag:-Group  —  Literates  Iliterates  Literates  Illiterates  Literates  Iliterates

 Sr  5°53  24°66  0°55  26°73  I6°!r4  30°72

 (78°32°5)  —  (84°69%,)  =  (28°  30%)  (7°  70.03  5447455)  “(65°  i

 I§:-  4°5  7°39  7°I9  i8°70  Bious  83  20°95

 (t9°26%,)  (80°  74)  =  (27°  76%  (72°24%)  (34°  08%  (65°92%)

 No  plan  for  liquidation  of  illiteracy
 was  prepared  by  the  Central  Govern-
 ment.  The  Education  Ministry  has
 held  extensive  discussions  with  educa-
 tionists  and  adult  education  field

 workers  with  a  view  to  preparing  a
 plan  of  massive  programme  of  adult
 education.  Such  a  programme  would

 involve  all  sections  of  society  interest-
 ed  in  adult  education.
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 Small  farmers  Development  Agency
 and  Dreught  ह...  है१... ह  Programme

 1036.  SHRI  P.  RAJAGOPAL
 NAIDU:

 SHRI  K.  MALLANNA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  establishment  of  Small
 Farmers  Development  Agency  ig  pro-
 hibited  in  districts  where  the  drought-
 prone  area  programme  is  implement-
 ed:  and

 (b)  whether  the  Government  are
 considering  to  lift  this  prohibition”?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  Smali  Farmers’  Development
 Agency  doves  not  operate  in  the  areas
 covered  by  the  Drought  Prone  Areas
 Programme  in  part  of  a  District  or  a
 whole  District,  to  avoid  duplication.
 However,  the  Same  benefits  are  avail-
 able  to  the  identified  small/marginal
 farmers  and  =  agricultural  labourers
 under  both  the  schemes.

 (b)  Does  not  arise.

 Use  of  Natural  Manure  by
 Agriculturist,

 1057,  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Wil!  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  are  en-
 couraging  the  agriculturists  to  use
 cow  dung  etc.  and  other  natural

 Manures:  and

 (b)  if  so,  the  incentives  given  to
 them?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  The  major  incentives  to  the
 farmers  include  the  following:

 (i)  Subsidy  on  _  installation  of
 gobar  gas  plants  (25  per  cent  on
 small  plants,  20  per  cent  on  bigger

 plants,  33  per  cent  for  Community
 plants  and  50  per  cent  for  plans  set
 up  in  hilly  and  tribal  areas).

 (ii)  Availability  of
 through:

 compost

 (a)  mechanical  compost  ‘plants;
 and

 (b)  sewage  and  sullage  schemes
 around  towns.  These  schemes  afe

 subsidised  in  the  construction/
 installation  stage.

 (iii)  Demonstration-cum-training
 camps  for  farmers  organised  through
 recognised  Farmers’  Associations.
 Additonally,  prizes  are  given  to
 Panchayats  and  local  bodies  for
 doing  best  composting  work.

 नारायणशप्र  को  भू-कटान  से  बचाने  की

 योजना

 1058.  श्री  ल्लानश्वर  प्रसाद  यादव  :

 क्या  कृषि  और  सिखाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  सरकार  ने  नारायण-

 पुर  क्षेत्र  को  गंगा  द्वारा  भू-कटाव  से  बचाने

 की  योजना  भेजी  है  ;

 (ख)  यदि  हां,  तो  उक्त  योजना  के

 क्रियान्वयन  के  लिए  केन्द्रीय  सरकार  द्वारा

 कितनी  धनराशि  दी  जा  रही  है;  शर

 (ग)  क्‍या  उक्त  कार्य  बरसात  शुरू

 होने  से  पहले  प्रारम्भ  हो  जायेगा  |

 कृषि  और  सिखाई  मन्‍्त्रो  (शनी  सुरजीत,

 सिह  बरनाला) :  (क)  श्रौर  (ग)

 बिहार  सरकार  ने  नाराय  गपुर  क्षेत्र  को  गंगा

 नदी  द्वात  कटाथ  से  बचाने  के  लिए  350

 लाख  रुपये  को  झ्नुमानित  लागत  वाली  एक

 स्कीम  तैयार  की  है।  लेकिन  गंगाबाढ़  नियंत्रण

 झायोग  द्वारा  स्कीम  की  संवीक्षा  किये  जाने

 श्रौर  ब्रायोग,  रेलवे  तथा  राज्य  सरकार  के

 इंजीनियरों  द्वारा  संयुक्त  रूप  से  स्कीम-स्थल

 का  निरीक्षण  किए  जाने  के  बाद  यह  निश्चय

 किया  मया  था  कि  इस  स्कीम  की  विभिन्न

 चरणों  में  हाथ  में  लिया  जाए।  बिहार
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 सरकार  ने  सूचित  किया  है  कि  नारायणपुर

 स्टेशन  के  निकट  प्रसुरक्षित  पहुंचो  की  सुरक्षा
 के  लिए  निर्माण-कार्य  शुरू  हो  चुका  है  ।

 (ख)  बिहार  सरकार  ने  रेल  मंत्रालय

 झौर  नौवहन  तथा  परिवहन  मंत्रालय  से  इस

 स्कीम  की  लागत  में  हिस्सा  बंटाने  के  लिए

 सम्प्क  स्थापित  किया  है  क्योंकि  नदी-कटाव

 से  इस  क्षेत्र  मं  इन  मंत्रालयों  की  सम्पत्ति  के

 भी  प्रभावित  होने  की  संभावना  है।  राज्य

 सरकार  ने  संचित  किया  है  कि  रेल  मंत्रालय

 ने  स्कीम  का  चौथाई  खर्च  उठाना  स्वीकार

 कर  लिया  है  लेकिन  बिहार  सरकार  उनसे

 तिहाई  लागत  उठाने  का  प्रननुरोध  कर  रही

 है।  नोौवहन  शौर  परिवहन  मंत्रालय  ने

 लागत  में  हिस्सा  बंटाने  में  अपनी  असमथ ता

 प्रकट  की  लेकिन  बिहार  सरकार  उन  पर

 एक  तिहाई  लागत  का  भार  उठाने  के  लिए

 फिर  से  जोर  दे  रही  है।

 Central  Sanskrit  University  for
 Western  Region

 1059.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 establish  Central  Sanskrit  University
 in  Western  Region:

 (b)  if  so,  whether  Government
 would  consider  location  of  such  Uni-
 versity  at  Ramtek  near  Nagpur  and
 name  it  ofter  the  great  Sanskrit  poet
 Kalidas;

 (c)  whether  some  Sanskrit  scholars
 have  approached  the  Government  for
 location  of  Sanskrit  University  at
 Ramtek:  and

 (d)  what  is  the  reaction  of  Gov-
 ernment  to  the  proposal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNR-
 DER):  (a)  No,  Sir.

 (b).  Does  not  arise.

 (c)  and  (d).  A  proposal  was  made
 in  March,  975  that  Ramtek  should
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 be  considered  for  the  location  of  a
 Sanskrit  University.  This  proposal
 was  forwarded  to  the  Government  of
 Maharashtra,  who  have  stated  that
 when  they  decide  to  establish  a  Sans-
 krit  University  they  would  then  con-
 sider  Ramtek  as  a  possible  place  of
 location.

 D.D.A.  L.LG,  Flats  at  Hari  Nagar,
 New  Delhi

 1060.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  draw  was  held  on
 24  August,  976  for  allotment  of
 D.D.A.  Flats  under  Low  Income  Group
 Rajouri  Garden  1G-8),  New  Delhi;

 (b)  whether  the  price  of  the  Flats
 was  fixed  in  the  name  of  Rajouri
 Garden  whereas  the  actual  allotment
 has  been  made  for  the  Flats  in  Hari
 Nagar,  an  arca  surrounded  by  barren
 fields  and  unauthorised  colonies  and
 the  Flats,  so  called  Rajouri  Garden
 (G-8),  do  not  exist  at  all;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  the  measures  Government  pro-
 pose  to  take  to  refix  the  price  of  the
 Flats  in  view  of  the  area  at  which
 the  flats  are  situated  and  the  sub.
 standard  material  used  therein?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  It  is  reported
 that  the  location  of  these  Flats  falls  in
 Zone  G-8  which  as  per  the  report  of
 the  draft  Zonal  Development  Plan
 is  called  Rajouri  Garden  and  that  as
 per  the  Plan  the  surrounding  areas  ore
 earmarked  for  development  to  provide
 for  open  space  High  Schools,  Hospi-
 tals  and  housing.

 (d)  There  is  no  proposal  to  refix
 the  price  of  these  Flats.  The  material
 used  are  as  per  specification.

 Sugar  Industry
 1061.  SHRI  G.  Y.  KRISHNAN:  Wiil

 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:
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 (a)  whether  the  Sugar  Industry  is
 going  to  be  nationalised;

 (b)  whether  Sugar  Exports  have
 stopped;

 (c)  whether  Dual  Pricing  System
 of  Sugar  igs  removed;

 (d)  whether  complete  decontrol]  of
 sugar  distribution  will  be  introduc-
 ed;  and

 (e)  whether  protection  to  Sugar
 Industry  wil]  be  aholished?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION’  (SHRI
 SURJIT  SINGH  BARNALA):  ५४)

 The  nationalisation  question  has  been
 dealt  with  in  considerable  detail  in
 the  Report  of  the  Sugar  Industry
 Enquiry  Commission,  submitted  in
 February,  1974.  Copies  of  the  Report,
 along  with  action  taken  note,  were
 placed  before  the  Parliament  in
 August,  1974.  There  are  qa  number
 of  complexities  and  any  decision  will
 have  wide  ranging  implications.  It
 will,  therefore.  take  some  time  to  come
 to  a  final  decision.

 (b)  to  (e).  Exports  in  the  calendar
 year  977  uptil  3lst  May  were  2.54
 Jakh  tonnes.  The  various  issues  relat-
 ing  to  exports,  due]  pricing,  decontrol,
 etc.  will  be  taken  into  account  when
 Government  next  consider  its  sugar

 policy.

 Coconut  Board

 1062.  SHRI  K.  A.  RAJAN:
 SHRI  7.  K.  KODIYAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  a  scheme  for  consti-
 tuting  a  Coconut  Board  on  the  lines
 of  other  commodity  boards,  prepared
 by  the  Kerala  Government  has  been
 forwarded  to  the  Union  Government
 for  its  approval  long  back;  and

 (b)  if  so,  hurdles  in  its  approval?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes,  Sir.

 (b)  The  proposal  is  under  considera.
 tion  in  consultation  with  the  main
 Coconut  growing  States.

 Request  from  Kerala  for  increage  in
 monthly  quota  of  rice

 1063.  SHRI  K.  A.  RAJAN:

 SHRI  G.  M.  BANATWALLA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Kerala  State  Gov-
 ernment  has  asked  the  Centre  to
 increase  the  monthly  quota  of  rice
 from  June  onwards;  and

 (b)  if  s0,  how  much  is  the  increase
 asked  for  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  request  was  made  by  the
 Minister  of  Food  and  Civil  Supplies,
 Kerala  on  4th  May,  1977,  for  increas-
 ing  the  allotment  of  rice  from  the
 Central  Poo]  to  Kerala,  from  1,25  lakh
 tonnes,  allotted  for  the  month  of
 April,  1977,  to  .50  lakh  tonnes,  for
 the  months  of  May,  June  and  July,
 1977.  The  requirement  of  rice  for
 the  month  of  June,  977  was  sub-
 sequently  worked  out  by  the  Kerala
 Government  as  .64  lakh  tonnes.  No
 increase  in  the  allotment  of  rice  for
 May,  977  was  agreed  to.  The  allot-
 ment  of  rice  for  June.  977  was  in-
 creased  to  .35  lakh  tonnes.  For  July,
 977  also,  Government  w:ll  try  to
 maintain  the  allocation  of  rice  at  the
 level  of  .35  lakh  tonnes.

 ग्रामीण  कर्जों  का  परिसमापन

 1064.  शो  कररो  ठाकुर  :

 श्यो  जनेश्वर  मिथ  :

 शो  चतु  ज  :

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  विगत  कुछ  वर्षो  के  दौरान

 कृषि  मजदूरों  पर  व्यक्तिगत  कर्जों  का

 भार  बढ़ा  है;
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 (ख)  यदि  हां,तो  उन्हें  इन  कर्जों

 से  उऋण  करने  के  लिए  सरकार  क्‍या

 कदम  उठा  रही  है;  भौर

 (ग)  भविष्य  में  सूदखोरों  द्वारा

 कृषि  मजदूरों  के  शोषण  को  रोकने  के

 लिए  सरकार  द्वारा  बनाई  जा  रही  योजना

 को  मुख्य  बातें  क्‍या  हैं  ?

 क्च  झौर  सिचाई  न्खी  (६ |  सुरजीत

 लहू  बरनाला) :  (क)  से  (7).  ग्रामीण

 श्रम  जांच  (1964-65)  ने  प्रत्येक

 कृषि  श्रमिक  परिवार  के  भौसत  ऋण  का

 झनमान  L48  हप४  लगाया  था,  तत्पश्चात
 झख्लि  भारतीय  ऋण  निवेश  सर्वेक्षण

 (1971-72)  ने  प्रत्येक  कृषि  श्रमिक

 परिवार  के  ऋण  के  झ्लौसन  मूल्य  का

 झनुमान  62  रुपए  लगाया  है।  इस

 सर्वेक्षण  से  यह  भी  पता  चला  कि  ऋण

 का भ्नपात  यनतम  परि  सम्पत्ति  वाले  समूहों
 के  बीच  बहुत  प्रधिक  है।  कमजोर  वर्गों

 को  ग्रामीण  ऋण  ग्रस्तता  के  भार  से

 राहत  देने  के  लिए  साहकारी  को  निय-

 बित  करने  तथा  मंस्थागत  झ्थवा  सरकारी

 स्त्रोतों  के  ग्रतावा  ऋण  स्थगन,  ऋणों

 में  पूर्व  मुक्ति  तथा  ऋणों  को  घटाने

 के  लाभों  को  सुलभ  करने  के  लिए

 राष्ट्रीय.  मार्गदर्शक  सिद्धान्त  जारी  किए

 गए  ये।  उन  क्रषि  श्रमिकों  के  लिए,

 जिनकी  वापिक  घरेलू  श्याय  2.400

 रुपए  से  अधिक  नहीं  है,  ऋण  से

 पूर्ण  मुक्ति  का  सुझाव  दिया  गया  था।

 चकि  साहूकारी  तथा  साहूकार  श्रौर,  कृषि

 ऋण  ग्रस्तता  से  राहत  का  वियय

 राज्य  सी  में  है,  न:  राज्य  सरकारें

 सुझाए  गए  विधायी  उपायों  को  कार्या-

 म्वित  कर  रही  हैं।

 राष्ट्रीय  नीति  कमजोर  वर्गों  को

 संस्थागत  ऋण  की  मात्रा  को  बढ़ाने  की

 है  .  प्राथमिक  कृषि  सहकारी  ऋण
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 सोसायी  टियां  ग्रामीण  क्षेत्रों  मे ंऋण  देने  के

 लिए  मुख्य  संस्थागत  एजेंसियों  के  रूप

 में  जानी  गई  हैं।  त:  एक  सक्षम

 झाघार  तैयार  करने  के  लिए  हन  प्राथ-

 मिक  कृषि  सोसायटियों  का  पुनगंठन
 राज्य  सरकारों  द्वारा  कार्यान्वित  किए

 जाने  के  लिए  एक  निशि.त  प्रवधि  के

 कार्यक्रम  के  रूप  में  सुझाया  गया  है।

 सहकारी  सोसायटियों  में  सदस्यों  के

 ह्प  में  कमजोर  वर्गों  के  नामांकन  पर  भी

 बल  दिया  गया  है।  भारतीय  रिजर्व

 नेक  ने  सहकारी  तथा  वाणिज्यिक  बैंकों

 को  कमजोर  वर्गों  जिनमें  कृषि  श्रमिक  भी

 शामिल  हैं  को  उपभोग  ऋण  दिए  जाने  के

 बार  में  मार्गदर्शक  सिद्धान्त  भी  जारी  किए

 हैं।

 बडों  को  पेंशन  वेने  के  लिए  योजना

 1065.  श्रो  कररी  ठाकुर  :  कपा

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति

 मंत्री  पह  बताने  की  कया  करेंगे  कि  :

 (क)  क्‍या  सरकार  असहाय  वृद्धा  का

 वेंशन  देते  के  सम्बन्ध  में  कोई  याजना

 बना  रहो  है;  प्रौर

 (खि)  यदि  हां,  दो  वह  कब  तक

 क्रियास्बित  की  जाएगी  झोर  उसकी  मख्य

 बाते  क्‍या  हैं?

 शिक्षा,  समाज  कल्याण  शझौर  संस्कृति

 मन्ती  (ढा०  प्रताप  शना  अन्दर):  (कओ

 जी  नहीं,  ।

 (ख)  प्रश्त  नहीं  उठता।
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 Payment  of  compensation  by  D.D.A.
 to  private  plot  owners

 1066.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  D.D.A.  took  possession
 of  the  lang  ang  plotg  owned  by  pri-
 vate  parties  in  the  last  2  years  for
 the  use  of  resettlement  colonies,  with-
 out  either  providing  them  alternative
 accommodation  or  making  payment  of
 compensation;

 (b)  whether  Government  have  re-
 ceived  such  complaints;

 (c)  if  so,  whether  Government
 propose  to  compensate  the  owners;  if
 50,  how;  and

 (d)  what  action  Government  pro-
 pose  to  take  against  the  officers  who

 forcibly  occupied  such  land?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (ce).  Information

 is  being  collected.

 (d).  This  will  depend  on  the  infor-
 mation  that  Government  will  get  on
 (a)  and  (b).

 Profit  earned  over  the  auction  of  plots
 by  D.D.A.

 1067.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  the  number  of  plots  auctioned

 by  D.D.A.  in  Delhi  in  the  last  three

 years  and  the  number  of  plots  allot-
 ted  in  the  game  period;

 (b)  how  much  profit  has  been  earn-

 eq  by  D.D.A.  over  the  auction  of
 these  plots  in  three  years;

 (९)  the  amount  of  Bonus  paid  to
 the  employees  of  D.D.A.  on  account  of

 the  profits  in  these  years;

 (a)  whether  the  number  of  flats

 constructed  by  D.D.A.  is  much  less  to

 maintain  even  the  status  quo  of  the
 housing  problem  in  Delhi;  and

 (e)  if  go,  whag  gteps  Government
 Propose  to  take  to  solve  the  housing
 problem  in  Delhi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):

 (a)

 Category  of  Plots  No.of  No.  of
 Plot  Plots
 auctioned  allotted

 Residential  695  I4I40

 Industrial  565  2070

 Commerical  420  408

 ,b’.  Information  is  being  collected.

 0०)  The  year-wise  payment  of
 bonus  made  to  the  employees  of  the
 Delhi  Development  Authority  is  as
 under:

 Year  Amoun:
 Paid
 (Rs.  in
 lakhs)

 1973-74  23  58

 1974-75,  27  45

 the  pay-
 ment  of

 bonus  was
 disconti-

 nued.

 I975-76

 (d)  Delhi  Development  Authority
 has  reported  that  no  precise  survey
 has  been  carried  out  by  it  to  assess

 housing  problems  in  Delhi  from  the
 point  of  view  of  Delhi  Development
 Authority’s  own  housing  schemes.

 (e)  Delhi  Development  Authority
 is  constructing  houses  for  persons  in
 MIG,  LIG,  Janta  and  CSP  categories.
 In  addition,  Delhi  Development  Autho-
 rity  and  the  Delhi  Administration  have
 given  land  to  the  Group  Housing
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 Societies  and  the  Plot  Housing  Socie-
 ties  respectively.  Therse  Societies  are

 required  to  build  houses  on  the  land
 allotted  to  them.  Moreover,  the  Delhi
 Administration  is  implementing  the
 Social  Housing  Schemes  relating  to
 LIG,  MIG,  Village  Housing  and  Sub-
 sidised  Housing  for  Industrial  workers
 and  economically  weaker  sections  of
 the  community.  Funds  are  being  pro-
 vided  through  the  Delhi  Administra-
 tion  in  their  plan  budget  for  housing
 purposes.  Delhi  Development  Autho-
 rity  is  utilising  its  revolving  fund  and
 loans  from  LIC  for  this  purpose.
 The  Cooperative  Societies  get  funds
 from  HUDCO  and  Delhi  Cooperative
 Housing  Finance  Society  Limited  and
 the  Government  propose  to  make
 available  larger  financial  resources  to
 the  Cooperative  Societies  through
 these  bodies.

 Civie  amenities  in  resettlement  colo-
 nies  in  pelhi

 1068.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  are  no  proper
 civic  amenities  in  resettlement  colo-
 Nieg  in  Delhi;

 (b)  if  so,  what  5९०५  Government
 propose  to  take  to  provide  amenities
 in  these  colonies;

 (c)  whether  the  Lt.  Governor  visit-
 eq  these  colonies  recently;  and

 (d)  if  30,  what  was  the  report  and
 what  action  hag  been  taken  by  him
 on  it?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Gov-
 ernment  ig  aware  that  all  the  civil
 amenities  are  not  available  in  the
 resettlement  colonies.  Efforts  are  be-
 ing  made  to  provide  such  amenities.

 (०)  Yes,  Sir.
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 (d)  Lt,  Governor  has  given  neces-
 sary  instructions  jn  regard  to  the
 provision  of  amenities,  gllotment  of
 plots  to  petty  vendors,  opening  of
 branches  of  nationalised  banks,  provi-
 sion  of  house  service  mains  of  electri-
 city,  allowing  changing  of  plots  and
 has  been  following  up  the  matters
 during  his  discussiong  and  conferences
 in  Delh;  Administration.

 Shifting  of  dairies  from  the  city  to
 the  outskirts  of  Dethi

 1069.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  all  the  dairies  have
 been  shifted  from  the  city  to  the  out-
 skirts  of  Delhi;

 (b)  whether  there  are  no  proper
 facilities  of  water  and  qrainage  etc.
 at  those  placeg  where  they  are  shift-
 ed:

 (c)  whether  Government  propose
 to  provide  all  facilities  (०  them;  and

 (d)  if  so,  when?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (by  Yes,  Sir,  in  some.

 (c)  Yes,  Sir,

 (d)  As  expeditiously  as  possible.

 wart  को  साच्डश:  (फ्लोर  बाइज)
 खकरोद  तथा  विक्रय  व्यवस्था

 1070.  भी  यजशवस  शर्मा  :  क्‍या

 निर्माण  1 अ  झावयास  तथा  पूति  शोर

 धुर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (=)  क्या  यह  सच  है  कि  कुछ
 संच  राज्य  क्षेत्रों  में  किसी  भवन  को
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 खाण्डश:  (फ्लोर  वाईज)  खरीदने  तथा

 बेचने  को  भ्नुर्मा  नहीं  है।

 (ख)  यदि  हां,  तो  उन  संघ  राज्य

 क्षेत्रों  के  क्या  नाम  हैं  जहां  ऐसी

 खरीद  तथा  विक्रय  की  प्रनुमति  नहीं

 है  :  श्रौर

 (ग)  इसके  क्‍या  कारण  है?

 निर्माण  शौर  झावास  तथा  पूति  झौर

 पुनर्वास  मनतो  (श्री  सिकन्दर  बसत )  :

 (क)  से  (ग)  :  दिल्‍ली  संघ  राज्य

 क्षेत्र  में  ऐसे  सक्षम  प्राधिकरण  की  पूर्व

 अनुमति  से  बहुमंजिल  भवनों  के  मंजिलवार

 खरीद  तथा  बिक्री  की  ग्ननुमति  है  जो

 ऐसी  अनुमति  देने  के  सक्षम  है।  जहां  तक

 दादरा  तथा  नगर  हवेली  का  सम्बन्ध  है
 प्रजासन  ने  भवन  के  मंजिलावार  खरीद

 तथा  बिकी  मई  रॉ  बध  नहीं  लगाया

 है  ।  प्रत्य  संघ  राज्य  क्षेत्रों  स  कोई  उत्तर

 प्राप्त  नहीं  हुग्ना  हैं।

 कृषि  क्षेत्र  को  प्रोत्साहन

 07l.  श्री  यशदत्त  शर्मा  :  क्या

 कृषि  झोर  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  चालू  वर्ष  के  दौरान

 कृषि  क्षेत्र  को  प्रोत्साहन  देने  की  कोई

 योजना  सरकार  के  विवाराधीन  है:  और

 (ख)  या  हां,  तो  उक्त  योजना  की

 मुख्य  बातें  क्‍या  हैं  ?

 कृषि  झौर  सिचाई  भन्‍्त्रो  थी

 सुरजोत  खिह  बरनाला):(क)  भौर  (ख)
 यद्यपि  चालू  वर्ष  के  दौरान  कृषि  क्षेत्र

 को  प्रोत्साहन  देने  की  कोई  विशिष्ट

 योजना  विचाराधीन  नहीं  है।  तथापि  वर्ष

 1977-78  के  बजट  प्रस्तावों  में  केन्द्रीय

 क्षेत्र  की  विभिन्न  योजनाशों  को  शामिल

 किया  गया  है  जिनसे  कृषि  क्षेत्र  के  विकास

 हेतु  विभिन्न  प्रकार  की  सहायता  उपलब्ध

 होती  है  ।  उदाहरणत:  केन्द्रीय.  तथा  केन्द्र

 द्वारा  प्रायोजित  विभिन्न  योजनाझं  जैसे

 कि  मिनीक्टि  कार्यक्रम,  नर्सरी  कार्यक्रम,

 सूत  तथा  कपास  विकास  का  सधन  जिला

 कार्यक्रम,  तिलहन,  गन्ना  तथा  दाल  विकास

 कार्यक्रम,  एकीकृत  बारानी  खेती  परियोजना,

 निरंतर  सूबे  से  प्रभावित  क्षेत्रों  से  संबंधित

 कार्यक्रम,  लधु  कृषक  विकास  एजेंसी

 कार्यक्रम  और  जातीय  विकास  एजेंसी

 कार्यक्रम  गआ्रादि  के  अन्तर्गत  राजसहायता
 उपलब्ध  कराई  जाती  है।

 इसके  ग्रलाव।  सरकार  ने  विभिन्न  फसलों

 दे  लिए  ग्रध्िप्राप्ति.  मूल्यों  सहायक

 मूल्यों  की  घोषणा  करने,  संस्थागत  साख

 एजेंसियों  को  सुदृढ़  करने  भूमि  सुधार
 उपाय  करने  तथा  अवस्थावना  संबंधी

 सुविधाप्रों  क।  विकास  करने  के  विथय  में

 कुछ  उपाय  किए  हैं  इनसे  भी  कृषि  विकास

 को  प्रोत्साहन  मिलता  हैं।

 श्रापात  स्थिति  के  दौरान  निलस्बित

 किए  गए  प्रध्यापक

 1072.  श्री  यशदत्त  शर्मा  :  क्‍या

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  आपात  स्थिति  के  दौरान

 दिल्ली  प्रशासन?  के  अनेक  सहायता  प्राप्त

 विद्यालयों  के  अध्यापकों  को  निलम्बित

 किया  गया  था  ;

 (ख)  यदि  हां,  तो  उनपर  मूख्य

 झ्ारोप  क्‍या  थे:

 (ग)  क्‍या  उनमें  ऐसे
 झनेक  मामले

 थे  जिनपर  प्लारोग  नहीं  लगाए  जा  सके  ;

 झौर
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 (च)  यदि  हां,  तो  बिना  भारोप

 लगाए  निलम्बन  का  शादेश  देने  काले

 शधिकारियों  के  बिस्द्ध  सरकार  का  ब

 क्या  कार्यवाही  करने  का  बियार  है?

 लिखा,  wee  ea  तथा  संस्कृति

 शम्सी  (डा०  प्रताप  लगा  स्वर)  :

 (क)  जी  हां,  सरकार  द्वारा  सहायता

 प्राप्त  दिल्‍ली  के  8  स्क्‌लों  के  29

 शिक्षक  कमंचारी  झापात  स्थिति  के  दौरान

 राजनीतिक  सम्बद्धता  भौर  सरकार  बिरोधी

 कार्य  कलापों  के  झाधार  पर  निलंबित  कर

 दिए  गएथे।

 (ख)  सुख्य  आरोप  थे  राजनीतिक

 सम्बद्धता,  सरकार  विरोधी  कार्य-क्लाप  झर

 स्‍कूलों  के  काम-  काज  में  बाधा  पहुंचाने
 के  कार्य  कनवाप ।

 (म)  जी  नहीं,  सभी  के  विरुद्ध

 विशिष्ट  आरोप  समाएं  गए  थ।

 (घ)  प्रश्न  नहीं  उठता।

 Sagar  availability  ang  export

 1073,  SHRI  S.  R.  DAMANI:

 SHRI  D.  D.  DESAI:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pieased
 to  state:

 (a)  the  expected  availability  of
 sugar  in  the  current  year  on  the  basis
 of  season’s  production  plus  carried
 forwarg  stocks;

 (b)  the  quantity  to  be  taken  under

 levy  sugar  and  the  price  fixed  for  it;
 and

 (c)  the  contracts  already  entered
 into  or  fresh  proposals  for  gugar  ex-

 port  in  the  current  year  together  with

 figures  of  actual  export  and  realiza-
 tion  of  foreign  exchange  in  1976-777
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  carryover  sugar  stocks  with  the
 factories  as  on  1-10-1976  were  8.32
 lakh  tonnes,  out  of  which  about  60,000
 tonnes  was  released  but  undespatched.,
 Thus,  taking  into  account  the  un-
 released  carryover  of  about  7,22  lakh
 tonnes  and  the  estimated  sugar  pro-
 duction  of  about  48.00  lakh  tonnes  in
 1976-77  sugar  year,  the  total  avail-
 ability  of  sugar  works  out  to  about
 55.72  lakh  tonnes.

 (b)  The  levy  portion  out  of  total
 available  sugar  mentioned  above,  after
 taking  into  account  the  higher  free
 sale  quota  entitlements  of  the  uew
 factories  and  expansion  projects  unde;
 the  incentive  scheme,  works  out  to
 about  35.4  lakh  tonnes,  The  prices  ०
 levy  sugar  for  1976-77  season  were
 notified  under  Notification  GSP/887
 (E)/ESS.COM/Sugar  dated  19.11.1976.

 These  prices  range  from  Rs.  141,96  to
 Rs,  274.60  per  quintal  ex-factory  for
 delivery  into  railway  wagons  fo:  0-29
 Grade  (excluding  excise  duty).

 fc)  Contracts  for  0.39  lakh  tonnes
 valued  at  about  Rs.  9.06  crores  cnter-
 ed  into  last  year,  which  could  not  be
 shipped  by  31-3-1977,  were  brought
 forward  for  implementation  during
 the  year  1977-78  ay  per  extension
 terms  of  the  relevant  contrac’:  An-
 other  contract  for  5,000  tonnes  valued
 at  about  Rs,  1.06  crores  was  al:o  con-
 cluded  for  which  offer  was  received
 On  3I-3-977.  A  quantity  of  250  tonnes
 of  sugar  of  the  1975-76  crop  1  stock
 for  a  considerably  long  time  was  sold
 during  first  week  of  Apri]  at  a  reali-
 zation  of  Rs.  0.05  crores.  The  «actual
 shipments  during  the  current  financial
 year  have  been  0.45  lakh  tonnes  valu-
 ed  at  about  Rs.  0.43  crores.  There
 are  no  fresh  commitments  for  export
 during  the  current  financial  year.  Dur-
 ing  1976-77,  6.79  lakh  tonnes  of  suger
 valued  at  Rs,  50.65  crores  were  ex-
 ported.
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 Buffer  stocks  of  foodgrains  with
 Central  and  State  Governments

 1074.  SHRI  8.  मे,  DAMANI:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  total  buffer  stockg  of  food-
 graing  held  as  op  31-3-77  both  on
 Central  and  State  Governments  ac-
 count;

 (b)  the  quantity  of  stock  stored  in
 the  depots  with  figure,  of  foodgrains
 stored  in  the  open  space;  and

 (९)  the  policy  of  procuremen;  from
 the  rabi  crop,  progress  made  so  _  far
 and  arrangements  made  for  its
 storage?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  total]  estimated  stocks  (both  buffer
 and  operational)  held  with  Central
 and  State  Governments  as  on  3l-3-77
 were  about  [8  million  tonnes.

 (b)  The  Food  Corporation  was  hold-

 ing  approximately  6  million  tonnes
 of  foodgrains  on  31-3-1977.  Out  of
 which  about  40.4  million  tonnes  was

 lying  in  the  covered  godowns  and  ap-
 proximately  5.5  million  tonnes  in
 CAP  storage  (covered  and  plinth).

 (c)  Government  have  decided  to

 purchase  all  wheat  of  Fair  Average
 Quality  offered  for  sale  by  the  far-
 mers  at  the  price  of  Rs.  0  per  quin-
 tal  fixed  for  al]  varieties,  Zona]  res-
 trictions  on  movement  of  wheat  have

 been  removed  to  enable  agriculturist
 to  get  even  a  higher  price  for  his

 produce  and  to  ensure  better  open
 market  availability  in  the  deficit
 states.  The  procurement  of  wheat  this
 year  will  largely  be  by  way  of  price
 support.  A  quantity  of  more  than  4.6
 million  tonnes  hes  been  procured  upto
 18-6.77.  Various  steps  have  been/are

 being  taken  to  improve  storage  situa-

 tion  by  constructing  additional  scien-
 tiffe  storage  capacity  by  the  public
 agencies.  Private  sector  is  also  being

 encouraged  to  build  godowns  for  hir-

 ing  out  to  the  Food  Corporation  of
 India.  CAP  storage  ig  resorted  only
 as  a  short  term  and  emergent  measure.

 Finance  for  procurement  of  foodgrains

 1075.  SHRI  S,  R.  DAMANI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  the  policy  of  financing  food-
 grains  procurement  operations;

 (b)  how  and  in  what  period  of  time
 the  funds  are  recycleq  into  the  pro-
 curement  operations  and/or  the  nor-
 mal  economic  channels;  and

 (c)  what  are  the  financial  working
 resultg  of  the  operations  quring  1976-
 77  and  how  qo  they  compare  with
 the  previoug  year?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  financing  of  foodgrains  procure-
 ment  operation  of  Food  Corporation  of
 India  is  done  through  overdraft  avail-
 ed  from  Banking  Sector  and  loans
 provided  from  the  Government  of
 India.  These  overdrafts  are  allowed  to
 the  Corporation  by  the  State  Bank  of
 India  alongwith  a  consortium  of  na-
 tionaliseqd  and  scheduled  banks  in  the

 country,

 (b)  The  foodgrains  purchased  by
 FCI  as  a  price  support  measure  are
 stored  ip  Food  Corporation  of  India
 godowns.  The  stocks  procured  by
 other  agencies  and  surrendered  to  the
 Central  Pool  ere  taken  over  and  paid
 for  by  the  Corporation.  These  stocks
 are  issued  to  the  various  State  Govern.
 ments  against  Central  allocation  on

 pre-payment  and  the  proceeds  deposit-
 ed  with  the  Bank.

 (c)  The  accounts  of  the  Food  Cor-
 poration  of  India  for  the  year  1976-77
 are  jn  the  process  of  finalisation.  After
 finalisation,  they  will  be  laid  on  the

 Table  of  the  Lok  Sabha.
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 Sugarcane  arrears

 1076.  SHRI  s.  R,  DAMANTI:;

 SHRI  BRIJ  BHUSHAN
 TIWARI:

 SHRI  LAXMINARAIN
 NAYAK:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  amount  outstanding  for  pay-
 ment  of  sugarcane  growers  by  the

 Sugar  mills,  mill-wise,  in  each  State:

 (b)  how  long  they  have  been  out-

 standing  and  the  reasons  thereof;  anu

 (c)  what  steps  Government  have
 taken  to  ensure  prompt  paymen;  for

 Sugarcane  supplies  made  to  mills  by
 cultivators?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  ,SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  A  statement  giving  amounts

 Of  sugarcane  prices  outstanding  as

 also  seasons  to  which  such  outstand-

 ings  relate  is  laid  on  the  Table  of  the
 House.  {Placed  in  Library.  See  No.
 LT-406/77).  The  reasons  for  non-pay-
 men*  can  be  due  to  8  variey  of  fac-

 tors,  like  the  financial  health  of  the

 factory,  stay  orders  from  courts.  grow-
 ers  not  turning  up,  etc.

 (c)  Under  the  Sugarcane  (Ccntrol)
 Order,  1966,  sugarcane  dues  are  to  be

 paid  within  4  days  of  delivery,  Some
 State  Government,  have  also  enacted

 legislation  levying  penal  rate  of  in-
 terest  for  delayed  payments,  Weekly
 reports  have  been  called  for  from  the

 factories  showing  cane  price  payments,
 In  cases  of  abnormal  delay  jn  payment
 the  matter  is  taken  up  with  the  State

 Government.
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 उदंरकों  को  कोमत  में  बद्ध

 1077.  भी  Bo  weg:

 To  खक्मोनारायण  पांडेय  :

 क्या  कृषि  और  सिलाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  उवंरकों  की  बढ़ी  हुई  कीमतों

 से  किसानों  में  क्‍ग्रसंतोष  है;  भोर

 (ख)  यदि  हां,  तो  उनकी  कीपतें  कम

 करने  के  लिए  सरकार  क्‍या  कार्यवाही  कर

 रही  है  ?

 कृषि  झौर  सिचाई  सम्खों  (भो

 सुरजीत सिह  अरगाला)  (क)  धौर  (ख):

 उबरकों  की  बढ़ी  हुई  कीमतों  के  कारण  किसानों

 में  प्रसंतोष  होने  के  बारे  में  सरकार  के  पास

 कोई  सूचना  नहीं  है  ।  वास्तव  में  974

 से  उर्वरकों  के  म्‌्ल्यों  में  कोई  बद्धि  नहीं  हुई

 है।  इसके  विपरीत  is  जुलाई,  i975  से  8

 फरवरी,  977  तक  की  प्रवधि  के  दौरान

 उबरकों  के मुल्यों  में  5  बार  कमी  हुई  है  t

 पी2  शभ्रो5  पर  राज  सहायता  दी  गई  है

 फासफेट  पर

 उत्पाद  शुल्क  में  कमी  की  गई  है  इसके

 भ्रतिरिक्त  म्यूरिएट  झाफ  पोटाश  पर  प्रति

 लाभ  की  समाप्ति  की  गई  है  t

 फासफेरिक  एसिड  पर  झायात  कर  को  घट

 दिया  गया  है  तथा  कच्चे  माल  की  लागत  में

 कमी  कर  दी  गई  हैं  |  समय  समय  पर

 उब रको  के  मुल्यों  का  पुनरीक्षण  किया

 जाता  है  शौर  जब  कभी  कोई  कमी  करने  की

 संभावना  |  उपयुकक्‍)तता  पाई  जाती  है  तो

 कार्यवाही  की  जाती  है  ।

 तथा  सिगल  सुपर
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 Boosting  up  of  use  of  fertiliser  for
 rabi  crop

 1078.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  tak-
 ing  any  steps  to  boost  the  use  of
 fertilizers  for  the  rabi  crops;  and

 (b)  if  so,  facts  thereof?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.

 (b)  The  steps  taken  include  succes-
 sive  reduction  in  fertiliser  prices,  sub-
 sidy  on  phosphatic  fertilisers,  opening
 of  additional  retail  outlets  at  block
 and  village  level,  increase  in  credit

 facilities,  strengthening  of  extension
 and  training  activities,  buffer  stocking
 of  poo!  fertlisers  in  interior  areas  for

 timely  availability:  release  of  urea  to
 SSP  manufacturers  and  IPL  to  facili-
 tate  the  sale  of  phosphatic  and  potas-
 sic  fertilisers  and  intensive  fertiliser
 promotion  campaign  in  selected  dis-
 tricts.

 District  covered  under  intensive  ferti-
 liser  promotion  campaign

 1079,  SHRI  छू  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  his  Ministry  have

 selected  some  districts  in  different
 States  for  taking  up  intensive  fertiliser

 promotion  campaign:  and

 (b)  if  so,  the  preak-up  of  the  dis-
 tricts  State-wise  and  criteria  adopted
 in  gelecting  them?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)

 Yes,  Sir,  this  Ministry  hag  selected  66

 districts  in  the  country  for  intensive
 fertiliser  promotion  campaign  during
 kharif  1977.

 (b)  The  break-up  is  given  in  the
 statement  placeq  below.  The  gelection
 of  districts  was  made  after  analysing
 the  level  of  fertiliser  consumption  and
 irrigation  potential  in  each  district.
 Those  districts  which  had  compara-
 tively  low  level  of  fertiliser  consump-
 tion,  but  high  irrigation  potential  were
 selected.  These  two  parameters  vary
 from  State  to  State  depending  upon
 stage  of  agricultural  development.

 Statement

 .  Andhra  Pradesh

 l.  Srikakulam

 Visakhapatnam

 Nellore

 Nizamabag
 kw

 ७

 Anantpur

 2.  Assam

 1,  Goalpara
 2.  Nowgaon

 3.  Bihar

 l.  Gaya

 Bhojpur
 Rohtas

 Saran

 Om

 ८०७

 9

 E.  Champaran
 6.  Bhagalpur

 4.  Gujarat
 l.  Gandhinagar
 2.  Banaskantha

 3.  Mehsana

 5.  Himachal  Pradesh

 l.  Sirmur

 6.  Haryana

 l,  Jind
 2.  Rohtak

 3.  Gurgaon

 7,  Jammu  and  Kashmir

 l,  Srinagar
 2.  Anantnag

 8.  Karnataka

 l.  Shimoga
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 .  Meharashera

 3.  Bhandara

 2  Aurangabad
 8.  Sholapur

 ‘0.  Madhya  Pradesh

 l.  Bailghat
 2.  Chhattarpur
 3.  Gwalior

 4.  Tikamgarh

 l.  Orissa

 l.  Puri

 2.  Bolangir

 Cuttack

 12  Punjab

 l.  Gurudaspur

 13.  Rajasthan

 14.

 15.

 .

 Alwar

 Bhilw  ara

 EL

 oll

 ail

 —
 ann

 en)

 ः

 WwW

 NM

 &

 S&S

 ः

 RHA

 DR

 ww

 Ajmer

 Pali

 Chittorgarh

 Jaipur

 Bharatpur
 Banswara

 Bundi

 Tonk

 Dungarpur

 Ganganagar
 Kotah

 Shalawar

 Siruhi

 Sawai  Madhopur
 17,  Udaipur

 Tamil  Nadu

 .  Tirunalvelli

 Uttar  Pradesh

 l.

 2.

 3.

 Meerut

 Jaunpur

 Gazipur

 4  Ree  Barelli

 %.  Etawah
 swe
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 6.  Asamgarh
 7.  Mainpuri

 8.  Etah

 e  Mathura

 10.  Aligarh

 l].  Bullandshahar

 16.  West  Bengal
 l.  Burdwan

 2.  Birbhum

 37.  Kerala

 l.  Mallapuram

 Maintenance  of  Foeqg  Cerporation  of
 India  Godowns

 1080.  SHR'  5  LAKKAPPA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Food  Corporation  of
 India  has  launched  a  drive  to  keep
 its  grain  filled  godown,  spick  and
 span;  and

 (b)  if  so,  gist  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  A  gist  of  the  check  list  framed
 by  the  FCI  for  keeping  godowns  clean
 as  below:

 (!)  The  quality  contro]  equip-
 ment,  gunnies  etc.  shoulg  be  kept
 in  the  most  convenient  place  within
 the  depot.

 (2)  To  organise  proper  conserv-
 ancy  arrangements  in  the  depots.

 (3)  To  provide  dust  bing  at  suit-
 able  locations  within  the  depots.

 (4)  To  remove  unnecessary  furni.
 ture  etc.  from  weighbridge  cabin.

 (5)  To  ensure  that  proper  fire
 fighting  arrangements  are  available
 in  the  depots.

 (6)  To  clean  and  level  up  all  avail.
 able  open  lands  within  the  Depots
 premises.
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 (7)  To  repair  the  depot  compo-
 und  walls  which  are  broken  and
 to  replace  broken  drain  slabs,
 damaged  parapet  walls,  broken  glass
 panes,  broken  asbestos  sheets  and
 ridges.

 (8)  Improvement  of  the  drainage
 of  the  godown  premises  to  avoid
 the  possibility  of  flooding  of  ‘he
 godowns.

 (9)  To  colour-wash  the  outside
 and  neatly  white-wash  the  inside  of
 the  depots  and  the  office  premises.

 (10)  To  remove  periodically  un-
 wanted  growth  of  shrubs,  grass  etc.
 in  the  open  land.

 (Il)  To  repair  immediately  the
 entrance  gates  and  the  gates  _—for
 railway  wagons  found  damaged  or
 out  of  shape.

 (12)  To  plant  trees  in  the  depot
 compound.

 Conversion  of  Teen  Murti  House  into
 P.M.'’s  permanent  official  Residence

 108),  PROF.  P.  5.  MAVALANKAR:
 SHRI  D.  B.  CHANDRE

 GOWDA:
 SHRI  SUSHIL  KUMAR

 DHARA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  Prime  Minister  is
 moving  to  a  new  residence  shortly  if
 so,  where  and  when:  and

 (b)  whether  Government  are  con-
 sidering  the  question  of  converting
 the  present  Teen  Murti  House  (which
 hag  been  housing  the  Jawaharial
 Nehru  Museum)  back  into  the  Prime
 Minister's  permanent  official  _resi-
 dence?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Prime  Minister
 hag  Moved  to  the  new  residence

 (Bungalow  No,  I,  Safdarjung  Road,.
 New  Dethi)  recently.

 (b)  Yes,  Sir.

 Precautions  against  damage  of  Buffer
 Stocks  ef  Foodgrains

 1082.  PROP.  ह:  6.  MAVALANKAR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleaseq  to
 state:

 (a)  whether  Government  have
 kept  the  buffer  stocks  of  various  food-
 grains;  and

 (b)  whether  the  foodgraing  so  stor-
 ed  are  kept  in  good  and  clean  condi-
 tions  and  whether  precautions  are
 adequate  for  non-damage  of  the
 grains;  and

 (c)  whether  Government  have  im-
 ported  and/or  propose  to  import  any
 foodgrains  and  if  so,  broad  outlines
 thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  All  efforts  are  being  made  to
 keep  the  foodgrains  in  g00d  and  clean
 condition  and  to  prevent  damage  _  to
 the  grains.

 (c)  In  the  context  of  comfortable
 stock  position  Government  had  sus-
 pended  commercial  purchases  of  food-
 grains  from  abroag  from  June,  97¢
 and  do  not  envisage  any  neeg  of  im-
 portine  foodgrains  in  the  near  future.
 The  quantity  imported  during  1976-77
 was  in  respect  of  contracts  which  had
 been  concluded  earlier.

 Pay-scales  of  College/University
 Teachers  in  States

 1083.  PROF,  P.  6.  MAVALANKAR:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Sen  Committee's
 recommendations  regarding  improved'
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 pay-scales  for  College  and  University
 teachers  have  been  implemented  by
 the  Universities  in  all  States  as  well
 as  by  all  Central  Universities;

 (b)  if  so,  facts  thereof;

 (c)  if  not,  the  reasons  why;  and

 {d)  whether  Government  propose
 to  take  steps  for  speedy  implementa-
 tion  of  the  said  pay-scales  and  if  s0,
 how  and  when?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  The  revised  scales
 of  pay  for  University  and  College  tea-
 chers  have  been  implemented  in  all
 the  Central  Universities  with  effect
 from  January  ,  1973.  These  scales
 of  pay  were  also  communicated  to  the
 State  Governments  in  November.  974
 for  acceptance  and  implementation  in
 the  State  Universities  and  Colleges.
 While  communicating  the  scheme,  the
 State  Governments  were  offered  fin-
 ancial  assistance  to  the  extent  of  80
 per  cent  of  the  additional  expenditure
 involved  for  the  period  -l-!973  0०
 3i-3-978  The  State  Governments
 Were  also  offereq  an  option  to  modify
 the  scales  of  pay  and  to  implement
 them  from  a  date  later  than  1-1-1973.

 2.  The  following  State  Governments
 have  implemented  the  revised  scales
 with  effect  from  the  dates  shown
 against  them  and  they  are  being  sanc.
 tioneg  Central  assistance  also:

 (i)  Bihar  1-4-1973

 (ii)  Gujarat  1-1-1973
 (iii)  Haryana  1-1-1973

 (iv)  Himachal  Pradesh  1-4-1975

 (v)  Manipur  1-1-1973

 (vi)  Meghalaya  1-4-1975
 (vii)  Punjab  1-1-1973

 (viii)  Uttar  Pradesh  1-1-1973

 (ix)  West  Bengal  i--973

 3.  The  Government  of  Maharashtra
 has  issued  orders  revising  the  scales
 of  pay,  but  the  implementation  of
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 these  orders  was  stayed  by  the  High
 Court  on  a  writ  petition  filed  by  some
 teachers.  The  following  State  Gov-
 ernments  have  made  proposals  for

 implementing  the  revised  scales  and
 their  request  for  Central  assistance
 are  under  examination  in  consultation
 with  them:

 (i)  Andhra  Pradesh

 (ii)  Assam  (for  university  tea-
 chers  only

 (iii)  Jammu  ang  Kashmir  (for
 university  teachers  only)

 (iv)  Madhya  Pradesh

 (v)  Nagaland

 (vi)  Orissa

 4.  The  Government  of  Karnataka
 and  Rajasthan  have  issued  orders
 sanctioning  the  UGC  scales  to  the  Uni-
 versity  teachers  only  but  have  not  so
 far  sought  any  Central  assistance.  The
 Governments  of  Tamil  Nadu  and  Tri-
 pura  have  accepted  the  revised  scales
 in  principle,  but  have  not  vet  made
 any  formal  proposals  for  their  imple-
 mentation.  The  Government  of  Kerala
 suggested  that  the  revised  scales  jn-
 troduced  by  them  may  be  considered
 for  Central  assistance,  but  this  sueges.
 tion  was  not  accepted  as  the  maior
 condition:  of  the  scheme  were  not  ac-
 ceptable  to  the  State  Government.

 Policy  on  Children’s  Welfare

 1084.  PROF.  P.  G.  MAVALANKAR.:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  concrete  steps  to  implement
 their  declared  policy  on  Children’s
 Welfare  in  the  whole  country;

 (b)  if  so,  broad  outlines  of  the  steps
 taken  so  far,  along  with  the  actual
 results  obtained  to  date;

 (९)  main  outlines  of  the  program-
 mes  proposed  to  be  completed  in  the
 year  1977;  and
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 (da)  the  total  coverage  of  children
 and  the  costs  incurred?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (७)  In  pursuance  of  the  National

 Policy  for  Children,  the  Government
 of  India  set  up  in  December  974  a
 National  Children’s  Board  with  Prime
 Minister  as  its  President,  to  provide
 focus  and  a  forum  for  planning,  re-
 view  and  proper  coordination  of  ser-
 vices  to  children.  Guidelines  for  im-
 plementing  the  Nationa]  Policy  for
 Children  were  frameg  on  the  basis  of
 the  recommendations  of  the  Board  and
 sent  in  December  975  to  the  State
 Governments  and  Union  Territory

 Administrations  ang  Ministries/De-
 partments  of  Government  of  India  for
 necessary  action.  The  more  import-
 ant  guidelines  and  the  action  taken
 on  them  are  given  in  the  Statement
 laid  on  the  Table  of  the  House.
 Table  of  the  House.  [Placed  in  Ltb-
 rary.  See  No.  LT-407/77].

 (c)  The  programmes  given  in  reply
 to  (9)  above  are  continuing  pro-
 grammes  and  therefore,  will  continue
 in,  977.

 (d)  Since  most  of  the  programmes
 are  continuing  and  the  number  of
 beneficiaries  keep  constantly  changing,
 it  is  difficult  to  give  the  correct  num-
 ber  of  beneficiaries  and  the  cost  in-
 curred.  However,  the  latest  available
 information,  about  the  major  pro-

 toa  grammes  js  given  below:

 Name  of  the  Programme  Number  of  Cost
 beneficiaries  incurred

 (In  lakhs)  (Rs  in  lakhs)
 11976-77)  (1976-77)

 161  Special  Nutrition  Programme  38°45  2406°70

 (ii)  Balwadi  Nutrition  Programme  2°34  I45°3T

 जा)  Hones  for  caildren  in  need  of  care  andi  protection  020  363°00

 Civ)  Inregrated  Child  Development  Services  Scheme  (Supple-
 mentary  Nutrition)  2°438)

 6:°25
 Non-Formal  Pre-school  Education  I°07  |

 (v)  Immunization  *  -  200°  00  75°00

 (vi)  Prophylaxis  against  nutritional  anaemia  *  80*00  40°00

 (vii)  Proohviaxis  against  blindness  caused  by  Vitamin  ‘A’  defi-
 ciency  -  .  20९00  45°00

 (viii)  Applied  Nutrition  Programme  *  *  १475  Blocks*  138°00

 (ix)  Creches;  for  children  of  working  and  aling  mothers  90°  50  25°00
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 Prepertieonal  Representation  tg  Stu-
 dents  from  Weaker  Sections  of  Society
 im  Institutiong  fer  Higher  Education

 1085,  SHRI  GHULAM  MOHAM-
 MAD  KHAN:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  an-
 nounced  its  policies  in  regard  to  higher
 education  and  to  give  proporticna)  re-
 presentation  to  eligible  students  from

 weaker  sections  of  society  particularly
 in  good  institutions  and  prestigeous
 eourses.

 (b)  whether  Government  are  aware
 that  at  present  about  80  per  cent  of
 the  students  in  higher  education  come
 from  the  well-to-do  families  in  the

 top  20  per  cent  income  group  while
 the  rest  come  from  the  poor  masses
 which  form  80  per  cent  of  the  popula-
 tion  of  the  country:  and

 fc)  if  so,  the  policies  of  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOGIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER).  a)  to  (c).  The  policy  of  the

 Government  is  to  regulate  expansion
 of  higher  education  while  at  the

 same  time  enlarging  opportunities  for
 students  belonging  to  the  weaker

 sections  of  society.  According  to  the

 guidelines  indicated  by  the  Central
 Government,  20  per  cent  of  seats  in
 all  mstitutions  of  bigher  education

 are  required  to  be  reserved  for  the

 Scheduled  Caste/Scheduled  Tribe

 candidates.  The  educational  institu-

 tions  are  also  advised  to  give  a  con-
 cession  of  5  per  cent  in  the  minimum

 percentage  of  marks  required  for  ad-

 mission  to  any  course,  and  in  case

 the  20  per  cent  seats  earmarked  for

 SC/ST  candidates  remam  unfilled,  a
 further  relaxation  in  marks  may  be  *

 given.

 The  Government  are  aware  that

 the  facilities  of  higher  education  are
 at  present  being  availed  of  mainly
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 by  persons  belonging  to  higher  in-
 come  groups,  However,  the  Govern-
 ment  are  not  aware  of  any  national
 Survey  to  indicate  precise  percent-
 age  of  studerfts  in  higher  education
 belonging  to  well-to-do  families.

 Progress  of  Lang  Reform  under  2¢-
 Point  Programme

 1086.  SHRI  lon  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  extent  to  which  the  former
 Government  succeeded  in  implement-
 ing  the  20-point  Economic  Programme
 of  the  former  Prime  Minister  in  re-
 gard  to  matters  connected  with  his

 Ministry  such  as  Jand  reforms  €६८.;

 (b)  whether  it  is  possible  to  give
 facts  relating  to  thig  State-wise;  and

 (c)  whether  the  present  Govern-
 ment  have  any  intention  to  continue
 these  aspects  to  be  implemented?

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARNALA).  (a)

 and  (bh).  Out  of  the  20-point  Econo-

 mic  Programme  announced  by  the

 former  Prime  Minister.  four  points,
 viz.  (i)  implementation  of  agricul-
 tural  jand  ceilings  and  speedier  dis-

 tribution  of  surplus  land  and  compi-
 lation  of  lang  records;  (ii)  stepping

 up  of  provision  of  house-sites  for

 landless  and  weaker  sections;  (iii)

 plan  for  liquidation  of  rura]  indeb-

 tedness,  legislation  for  moratorium
 on  recovery  of  debts  from  landless

 labourers,  smal!  farmers  and  artisans,

 and  (iv)  five  million  more  hectares

 to  be  brought  under  irrigation  and

 National  programme  for  use  of  under-

 ground  water,  concerned  the  Minis-

 trv  of  Agriculture  and  Irrigation.
 Six  statements  giving  the  progress  in

 respect  of  these  programmes,  as  re-

 ported  by  State  Governments,  are

 laid  on  the  Table  of  the  Sabha.

 {Placed  in  Library.  See  No.  LT-

 408  nm}.
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 (c)  Most  of  these  were  on-going
 programmes.  The  actual  progress
 gnade  will  be  reviewed  as  part  of  the
 larger  exercise  by  the  Planning  Co-
 mission,  They  will  be  continued  not
 in  isolation  but  alongwith  others,  as
 part  of  the  intensified  effort  at  rural
 and  agricultural]  development.

 Tree  Planting

 1087.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  Government  are
 aware  that  the  son  of  the  former
 Prime  Minister.  Mr.  Sanjay  Gandhi,
 had  a  plan  called  5-Point  Plan  and
 tree  pjanting  was  one  of  the  items  in
 it;

 (b)  since  the  former  Government
 made  this  a  national  Programme.
 whether  money  had  been  spent  for  its

 implementation;  and

 (c)  if  so,  the  total  amount  spent  by
 the  Centre  on  the  Plan  and  the  results
 achieved  from  implementation  of  this

 plan?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (b)  and  (c).  Tree  Planting  on  a

 large  scale  is  already  an  accepted
 programme  under  Van  Mahotsava
 (1952)  and  “Make  India  Green”  as
 also  under  the  Centrally  sponsored
 Schemes  for  planting  up  Deyraded
 Forest  Areas  ang  Community  Waste-
 lands  for  which  central  funds  are

 being  utilised  under  the  Fifth  Five
 Year  Plan.  For  intensification  of  the

 Centrally  sponsored  Programmes,  the

 budget  allocation  of  Rs.  50  lakhs
 for  l976-77  was  raised  to  Rs.  70
 lakhs.  During  1977-78,  the  provision
 has  been  raised  to  Rs.  770  lakhs.
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 Implementation  of  Urban  Ceiling  Act

 1088,  SHRI  C.  छू.  CHANDRAPPAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  what  steps  Government  have
 taken  to  implement  the  Urban  Ceiling
 Act;

 (b)  whether  Government  have  re-
 ceived  any  excess  urban  land  from  the
 States  and  Union  Territories;  and

 (c)  if  so,  the  brief  account  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  Urban’  Land
 (Ceiling  &  Regulation)  Act,  1976,  is
 under  implementation  in  the  States
 of  Andhra  Pradesh,  Assam,  Bihar,
 Gujarat,  Haryana,  Himachal  Pradesh,
 Karnataka,  Maharashtra,  Madhva
 Pradesh,  Manipur,  Meghalaya,  Orissa,
 Punjab,  Rajasthan,  Tripura,  Uttar
 Pradesh  and  West  Bengal  and  all  the
 Union  territories.  The  action  taken
 is  as  follows:—

 (i)  Competent  authorities,  Urban
 Lang  Tribunals  and  appellate
 Authorities  have  been  ap-
 pointed.

 (ii)  Notices  regarding  transfer  of
 vacant  land  held  within  the
 ceiling  limit  have  been,  and
 are  being,  processed  under
 section  26  of  the  Act.

 (iii)  Applications  for  previous  per-
 mission  for  transfer  of  urban

 property  under  section  27  of
 the  Act  have  been,  and  are
 being,  processed  and  permis-
 sion  granted.

 (iv)  High  level  Coordination  Co-
 mittees  have  been  appointed
 for  watching  the  implemen-
 tation  of  the  Act.

 (v)  Survey  of  vacant  lands  is
 being  made.
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 (vi)  Action  to  divide  the  urban
 agglomerations  into  various
 zones  for  the  purpose  of  de-
 termining  the  rete  of  am-
 eant  te  be  paid  for  excess
 vacant  land  is  being  taken.

 (vii)  Statements  of  excess  vacant
 land  held  by  persens  have
 been  receiveg  by  the  com-
 petent  authorities  and  are

 being  scrutinised.

 (viti)  Serutiny  of  applications  for

 grant  of  exemption  on
 greunds  of  public  interest  or
 hardship  under  section  20  of
 the  Act  ie  being  made,  80  far
 exemption  has  been  granted
 as  follews:—

 Andhra  Pradesh  22

 Gujarat  685

 Karnataka  353

 Maharashtra  5

 Pumjab  2

 Uttar  Pradesh  6

 West  Bengal  25

 Defhi  89

 Cantonment  area  2

 (b)  and  (c).  It  is  understood  from
 Karnataka  Government  that  vacant
 land  measuring  13,174.08  sq.  metres
 in  the  Bangalore  urban  agglomera-
 tion  has  since  vested  with  the  Gov-
 ernment.

 Seed  Garden  for  Cocea  in  Kerala

 1089.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 (a)  whether  Government  of  Kerala
 had  submitted  a  scheme  to  Central
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 Government  for  establishing  a  seed
 garden  for  coco  in  Kerala  in  Apri,
 1873;

 (b)  if  80,  facts  thereof;

 (c)  whether  there  is  an  acute  shor-
 tage  of  seed  materials  for  coco  in  the
 country;  and

 (d)  if  so,  whether  in  view  of  this
 Government  propose  to  give  priority
 to  this  scheme  and  accord  early  sanc-
 tion?  Ss

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 Yes,  Sir.

 (b)  The  scheme  for  the  establish-
 ment  of  Cecoe  seed  garden  in  Kerala
 wes  senctioneg  by  Government  of
 India  in  April,  976  us  per  the  de-
 tails  given  below:—

 Rs.

 1976-77,  1,62,200

 I977-78  72,800

 1978-799.  80,800

 Toran  :  3513,  R00

 The  Seed  garden  is  being  establish-
 ed  on  an  area  of  8  hectares  with
 planting  material  from  high  yielding
 Strains  of  Cocoa,  available  at  the
 Central  Plantation  Crops  Research
 Institute,  Kasargod.

 (c)  and  (d).  India  is  not  yet  self
 sufficient  in  quality  seed  material  of
 high  yielding  strain  of  Cecoa,  viz
 “Forastero”  which  is  being  popularis-
 ed.  With  a  view  to  overcome  the
 shortage,  two  seed  gardens  of  8  ha.
 each  have  been  sanctioned  tn  April,
 976  of  which  one  is  located  in  Kera-
 la.
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 जूंगफरफे  त  वत  का  उत्पादन

 1098  Wo  लक्सोत्रास्पण  पश्चिम:  :

 थमी  रामावन्य  तिवारी  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  वर्ष  1976-77  म॑  मूंगफली तथा
 झन्पव  सिलहनों  का  क्रितना  'उत्वाचन  हुभा  ;

 (ख)  मंनगकली  तथा  प्रन्य  तिलहनों  का

 कितना  वार्षिक  उस्पादन  देश  में  इनकी  मांग

 है ६१६  करने  के  लिये  पर्याप्त  होना  ;  शौर

 (ग) बह  कभी  थ्री  करने के  लिये

 सरकार  गे  क्‍या  कारण  काही  की  है  ?

 ि  और  सिलाई  मनकी  (थो

 सुरखीत लिए  करजासा )  :  (क)  1976-77

 के  दौरान  किलिहनों  के  उत्पादन  के  क्कके

 झनुमान  कृषि  बच  की  समाप्ति  पर  अर्थात्‌
 किसी  समय  जुलाई-शगस्त,  977  में

 उपलब्ध  होने  की  संभावषणा  है  |  इस  समय

 उपलब्ध  रिपोर्ट  के  धमुसार  976-77  4

 मूंगफली  शौर  कछ  प्रन्य  तिलहनों  का  उत्पादन

 1975-76  में  हुए  रिकार्ड  उत्पादन  से  कम

 होने  की  सूचना  मिली  है  t

 (ख)  श्लौर  (ग):  तिलहनों  की  मांग

 के  बारे  में  ठोक-ठोक  माव्ात्मक  अनुमान
 लगाना  कठिन  है,  क्योंकि  यह
 झनेक  बातों  पर  निर्भर  करता  है  झर

 इस  में  हर  साल  परिवर्तन  होता  रहता  है।

 फिर  भी,  प्रति  व्यक्ति  की  लगभग  4.5

 किलोग्राम  वाधिक  खपत  के  प्राघार  पर

 1976-77  में  665  लाख  की  प्राबादी  के

 लिए.  27.7  लाख  मीटरी  टन  खाद  तेलों

 को  ध्ाावश्यकता  का  झनुमान  लगाया  ग्या

 है  |  देश  में  i976-77  के  दौसन  हुझा
 खाद्य  तेलों  का  वाषिक  उत्पादन  इस  मांग

 की  तुलना  में  काफ़ी  कम  है  ।  चालू
 कहें  की  इसकी  को भ्रयात  द्वारा  पूरा  किया

 सा  रहा  है।  गहन  तिलेहन  विकास

 कर्मकाम  की  केन्द्र  द्वारा  प्राम्रोजित  योजनाशञ्रों,

 नए  सिित  क्षत्रों  में  तिलहदों  के  विस्तार

 झप्रेर  सूरजमुखी  तथा  सोयाबीन  श्रादि  क्पर-

 म्पयगत  तिलहनों  के  बिकाल  द्वारा  और

 बिनौले  निकालने  तथ्य  चावल  को  भूछी  को

 झलग  करने  शौर  मूल  तिलहनों  को

 च्क्ट्ला  कर  के  डलिलहन  उत्फदन  को

 बडने  के  लिए  झमेक  कदस  ख्ज़्ए  जा

 कहे हैं।

 ध,  के  लिए  हिस  को  उचित

 बूल्प

 09i.  श्री  सौठा  लाल  पटेल  :  क्या

 कृषि  झोर  सिलाई  मंत्री  यह  बताने  की  छ््ज़ा
 करेंगे  कि  :

 (क  )  क्या  सश्कार  ने  हाल  ही  में  किसानों

 को  उन  के  गेहूं  उत्पादन  के  लिए  उचित  मूल्य

 सुनिश्चित  करने  के  लिए  कोई  बई  योजना

 घोषित  की  है  ;

 खि)  बदि  हां,  तो  तत्संबंधो  तथ्य

 क्‍या  हैं  ;  शौर

 (ग)  क्‍या  सरकार  का  किसानों  के

 लिए  आवश्यक  ऐसी  वस्तुओं  को  मूल्य  रेखा

 तथा  खलासान्न  मत्यों  के  बीच  एकरूपता

 खाने  का  जिचार  है  और  यदि  हां,  तो  इस

 की  उपरेखा  क्‍या  है  ?

 कृषि  शोर  सिचाई  मन्‍्खी  (६. ह

 सुरजोत  सिह  बरनाला)  :  (कफ)  ओर  (ख).
 किसानों  को  उतकी  पैदावार  का  लाभकारी

 तथा  उचित  मूल्य  दिलाने  की  दृष्टि  से  सरकार

 ने  किसान  द्वारा  बिक्री  के  लिए  पेश  किए

 ण  उचित  प्लौसत  किस्म  के  गेहूं  की  सारा

 माला  iio  रूपये  प्रति  क्विटल  के  मूल्य
 पर  खरीदमे.  का  निश्चय  किया  है  जबकी
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 पिछले  ब्च  तक  वसूली  मूल्य  १05  शपये

 प्रति  क्विटल  रहाथा।  गेहूं  के  संचलन

 पर  लगे  क्षेत्रीय  प्रतिबन्ध  उठा  लिए  गए

 झौर  इस  से  भी  किसान  को  उस  की  पैदायबार

 का  ऊंचा  मल्य  मिलने  की  धाशा  है  1

 उर्वरक  जैसे  झादानों  से  राजसहायता  देकर

 किसानों  को  और  राहत  पहुंचाने  के  प्रश्न

 पर  भी  विचार  किया  जा  रहा  है।

 (ग)  यदक्षपि  झनाजों  के  वसूली  मल्य
 निर्धारित  करते  समय  किसानों  द्वारा  खरीदी

 जाने  वालो  झावश्यक  वस्तुभों  के  मल्यों  झौर

 झनाज  के मूल्यों  के  बीच  पूरी  समता

 बनाए  रखने  का  कोई  प्रस्ताव  नहीं  है

 लेकिन  मूल्यों  का  सामान्य  स्तर,  उत्पादन

 लागत  प्रादि  समेत  कई  तत्वों  को  ध्यान

 में  रखा  जाता  है

 ater  अस्टि  के  कारण  फसल  को

 क्षति

 1092.  श्यो  न्नोठा  लाल  पटेल  :

 शो  ईश्वर  चौधरो  :

 क्या  कृथि  शौर  सिचयाई  मंत्रों  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हाल  ही  में  अप्रैल,  1977

 में  हुई  झला  बृष्टि  से  फसलों  को  हुई

 झनमानित  क्षति  के  बारे  में  सरकार  को

 कोई  आनकारी  प्राप्त  हुई  है घयवा  उसने

 जानकारी  एकत्र  की  है,

 (ख)  यदि  हां,  तो  तत्संबंधी  तथ्य

 कया  हैं  ;  भौर

 (ग)  इस  संबंध  में  सरकार  की  क्‍या

 प्रतिक्रिया  है  ?

 कृषि  और  सिचाई  शम्बर  (जी

 शुरजीत  चलिह  बरगाला)  :  (क)  झौर  (ल).
 पंजाब,  हरियाणा,  उत्तर  प्रदेश,  तथा
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 राजस्थान  की  सरकारों  से  जानकारी

 एकत्र  की  जा  रही  है  प्लौर  प्राप्त  होते  ही

 सभा  पटल  पर  रख  दी  जाएगी।

 (ग)  प्रश्न  ही  नहीं  होता  ।

 छोटे  किसानों  को  परिभाषा

 1093.  शो  ोठा  लाल  पटेल  :

 को  के०  मालन्ना  :

 क्या  कृषि  शोर  सिचाई  मंत्री  यह  बताते

 की  कृपया  करेंगे  कि  :

 (क)  क्‍या  सरकार  न  छोटे  किसानों

 की  परिभाषा  में  कुछ  संशोधन  किये  हैं  ;

 (ख)  यदि  हां,  तो  इन  किसानों  की

 परिभाषा  करते  समय  किनकिन  बातों  को

 धयान  में  रखा  गया  है  ;  भौर

 (ग)  क्‍या  इस  बारे  में  राजस्थान  की

 रेगिस्तानी  भूमि  को  भी  ध्यान  में  रखा  गया

 है  भोर  यदि  हां,  तो  किस  प्रकार  ?

 कृषि  झौर  सिचाई  मन्लो  (शी

 सुरमोत  सिह  बरनाला)  :  (क)  भस्तर्राष्ट्रीय

 विकास  एसोमियेशन  द्वारा  साहास्यित  ऋण

 परियोजनाभों  तथा  लघु  किसान  विकास

 एजेंसी,  सूखाग्रस्त  क्षेत्र  कार्य क्रम  ध्ादि  जैसे

 विशेष  कार्य  +मों  के  लिए  लध्षु  किसानों  की

 विभिन्न  परिभाषाएँ  झपनाई  गई  हैं।  भारत

 सरकार  ने  हाल  ही  में  कुछ  एक  राज्यों  के  बारे

 में  सूखाग्रस्त  क्षेत्र  कार्य  क्रम  के  सन्दर्भ  में  लघु
 किसानों  की  परिभाषा  में  संशोधन  किया  है  ॥

 (ख)  सिचाई  का  स्वरूप  तथा  महत्व-

 पर्ण  फसलों  के  उत्पादन-स्तर  वरिभाषा

 में  संशोधन  करने  के  लिए  मुख्य  मानदंड

 थे।
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 (ग)  ही।  राजस्थान  के  बारे  में

 कम  जोतों  के  लिए  संशोधित  उच्चतम  सीमा

 नीचे  दी  गई  है  :

 सिचित  क्षेत्र.  शुष्क  क्षेत्र

 (हैक्टेयर  में)  (हैक्टेयर  में)

 (2)  शुल्क  इलाके

 बीकानेर

 जैसलमेर  l.50  7.00

 बाहमेर  (जैसलमेर  में

 नागौर  0.00)

 चुरु

 जोधपुर

 जालौर

 पाली

 (2)  प्रध्द-नाष्क  इलाके

 मूख्द्ाग्रस्त  क्षेत्र

 का  यं  क्रम  के

 प्रन्तग  त  राजस्थान

 के भ्न्य  जिले  .50  3.00

 उपयुंबा  सीमाओझों  का  राज्य  के  शुप्क
 तथा  प्रद्धं-शुष्क  इलाकों  के  लिए  प्रलग  प्रलग

 उल्लेख  किया  गया  है  ।

 झर्छे  स्कूलों  म॑  झधिक  झव्यापन

 शल्क

 1094.  थ्री  मोठा  लाल  पटेल  :  तया

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  झच्छ

 स्कूलों  में  बच्चों  को  शिक्षा  देने  के  लिए  प्रारम्भ

 से  ही  प्रधिक  प्रध्यापन  शुल्क  देना  पड़ता  है

 जिस  के  परिणामस्वरूप.  निम्न  श्रौर

 मध्य  झाय  वर्ग  के  लोग  इस  सुविधा
 से  वंचित  हो  जाते हैं  ;  शौर

 (ख)  यदि  हां,  तो  क्‍या  सरकार  ने  इस

 शिक्षा-पद्धति  में  झ्रामूल-चल  परिवतंन  के

 लिए  कोई  कार्यवाही  की  है  ताकि  यह

 सुनिश्चित  हो  सके  कि  सामान्य  और  निम्न

 वर्ग  क ेलोग  भी  इस  सुविधा  का  लाभ  उठा

 सके  ?

 शिक्षा,  समाज  कलूपाण  और  संस्कृति

 मंत्री  (शी  प्रताप  चन्द्र  खन्दर) :  (क)
 शौर  (ख):  यह  कहना  ठीक  नहीं  होगा  कि

 श्रन्छ  स्कूल  वही  है  जो  अधिक  शिक्षा  शुल्क
 लेते  हैं  यद्यपि,  सरकारी  तथा  सरकार  से

 सहायता  प्राप्त  स्कूलों  में  शिक्षा  शुल्क  साधा-

 रणतया.  नियमित  होता  है,  बिना

 सहायता  वाले  निजी  मान्यता  प्राप्त  सकल
 शिक्षा  शुल्क  निर्घारित  करते  हैं  जो  कि  उन्हें
 लेनी  होती  है  क्‍योंकि  वे  सरकार  से

 सहायक-भनुदान  प्राप्त  नहीं  करते।

 राष्ट्रीय  शिक्षा  नीति  (i968)  #

 विशेष  स्कलों  में  दाखिले  के  संबंध  में  निम्न-

 लिखित  विवरण  दिया  गया  है  —

 “पब्लिक  स्‍्कलों  सहित  सभी  विशेष

 स्‍कूलों  में  छात्रों  का  दाखिला  योग्यता  के

 झाघार  पर  होना  चाहिए  तथा  निर्धारित

 अनुपात  में  निःशल्क  छात्रवृत्ति  प्रदान

 की  जानी  चाहिए  ताकि  सामाजिक  वर्गों  के

 पृथक्‍्करण  को  रोका  जा  सके  a

 नई  दिल्ली  में  फरवरी,  i969  में  हुए
 भारतीय  पब्लिक  स्कूल  सम्मेलन  के  30  वें

 ग्रधिवेशन  के  दौरान,  स्वर्गीय  राश्ट्रपति  डा०

 जाकिर  हुसेन  ने  अपने  उद्घाटन  भाषण  में

 पब्लिक  स्कूलों  को  प्रेरित  किया  था  कि  वे  ऐसे
 प्रतिभाशाली  छात्रों  के  लिए  कुछ  अनुपात  में

 छात्रवृत्ति  प्रारम्भ  करने  की  सम्भावना  पर
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 फि्थार  करें  /नकैे  चब्ल्स  शसी  संस्थाथों  में

 प्रकैश सेने  कै  लिए  वित्तीय  लाधन  कहीं  हैं।

 राष्ट्रपति  की  भरपीत के  उत्तर  भें  सम्मेलन  ने

 निम्नलिखित  प्रस्ताव  पास  किया  :—

 “सम्मेलन  का  सर्वबंसम्भति  से  वह  बिचार

 है  कि  इन  स्कूलों  में  समान्य  जनता के  लिए

 खिला  प्राप्त  करने  को  सम्भव  बताने  के  सिए

 पूरे-पूरे  प्रयत्न  किए  जाएं  तथा  इसके  वित्तीय

 पहलुझों  पर  गहराई  से  विचार  करने  के

 परयात्‌  यह  क्िश्यय  किया  जाता  है  कि

 सदस्य  स्कूल  रखरखाव  झोर  मानकों  के

 झनुरूप  जहां  तक  संभव  हो  व्यय  को  कम

 करने  के  सभी  उपाय  करें  झौर  दाय  तथा

 योग्यता  परीक्षा  के  झाधघार  पर  छात्रबुत्तियां
 झारम्भ  करने  के  उपाय  थ साघन  लौज

 निकालें,  निम्नलिखित  प्रणाली  का  सुझाव
 दिया  :

 (क)  सकल  क  का  2  से  5  प्रतिशत

 छात्रावामी  के  रूप  में  ;  तथा

 (खि)  3  से  .0  प्रतिशत  दिवाछात्रा-

 वासियों  के  रूप  में  :

 पह  जात  नहीं  है  कि  क्‍या  पब्लिक

 स्कूलों  ने  इस  संकल्प  के  अनुसार  छात्र-

 बूलियां  शुरू  की  हैं।  तथापि,  भारत

 सरकार  निम्नलिखित  दो  छात्रवृत्ति

 बोजनाधों  का  संचालन  कर  रही  है  लाकि

 ग्रामीण  क्षेत्रों  क ेबच्चों  तथा  निम्न  चाय  1, अ

 में  सम्बन्धित  बच्चों  को  विशेष  स्क्लों

 तथा  स्वीकृत  रिहायशी  माध्यमिक  स्क्लों
 में  अध्ययत  के  अवसर  उपलब्ध  किए  जा

 1... अ  jas

 (i)  ग्रामीण  क्षेत्रों  के  प्रतिभाशाली

 बर्ज्चों  के  लिए  माध्यमिक  स्तर  पर  राष्ट्रीय

 छाव्रवृत्तियां  ;

 JUNE  2,  3977  Written  Anewere  जड

 ¢ii)  स्कीकृत  रिहायशी  ब्कथ्यमिक

 ल्क्सों  जे  भारत  सरकार  की  छाशवूत्ति
 योजना  t

 प्रयेक  योजना  की  स्थिति  निम्न

 प्रकार  हैं  —

 ग्रामीण  क्षेत्रों  के  प्रतिभाशाली  छात्ों  को

 चने  हुए  झच्छे  स्क्‌लों  में  प्रध्यपन  करने  के

 लिए  इस  योजना  के धन्तर्गत  योग्यता  के

 झाधार  पर,  प्रत्येक  सामुदायिक  विंकौस

 खंड  के  लिए  दो  छात्रवत्तियां  प्रदण  की

 जाती  हैं।  विधा्थियों  को,  राज्य  सरकारों  दारा

 चुने  गए  स्क्लों  में  जहां  शिक्षा  की  झच्छी

 सुविधाएं  उपलब्ध  हों  पड़ना  पड़ता  है।  इस

 घोजना  के  प्रन्तगंत  छात्रों  को  छातवति

 की  प्नुमत्य  दरें  हैं  :---

 दैनिक  विद्यार्थियों  के  लिए  500

 रूपए  प्रति  बच,  झौर  छात्रावासियों  के  लिए

 l000  रुपए  प्रति  बर्ष ,  बचतें  की  थे  चुने

 हुए  स्कूलो  म घ्रघ्ययन  करें।  इससे  भी

 प्रतिभाशाली  ग्रामीण  बच्छों  को  झच्छी  शिक्षा

 प्राप्त  करने  में  मदद  मिलती  है  1

 (ii)  पब्लिक  प्राधासीय  स्कूल  शिक्षा

 के  लाभों  को  पाठ  प्रतिभाशाली  बच्चों,  खास

 कर  निम्न  प्राय  वर्ग  के  बच्चों  को  जिनको

 प्रन्यथा  इस  तरह  की  सुविधाएं  पैसे  की  कमी

 के  कारण  प्राप्त  न  हो,  उपलब्ध  करने  के

 लिए  भारत  सरकार,  स्वीकृत  माध्यमिक

 प्रावासीय  सकल!  में  छात्रबत्ति  योजना  का

 संचालन  करती  हैं  ।  इस  योजना  के

 प्रन्तगंत  प्रत्येक  वर्ष,  ri-i2  a  og
 ad  के  उन  बस्यों  को,  जिनके  माता-पिता  कौ

 धाव  soo  प्रति  मास  से  अधिक  नहीं

 है,  500  छात्रव॒तियां  प्रदान  की  जाती  हैं।

 इसके  झतिरिक्स  राज्यों  तथा  संथ  शासित

 क्षेत्रों  के  अनु०  जातियों  शौर  प्रभु  जग-

 जातियों  के  उम्मीदवारों  के  लिए  उनकी
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 जन  संख्या  के  प्राधार पर  माश:  13%

 व  5  ९६  छात्रवृतियां  दी  जाती  है  बशर

 कि  नि्र्श॑शत्ष  न्यूनतम  स्तरों  को  पूरा
 करें  ।  चुने  हुए  'बिसार्जी ,  पुस्तकों  शौर

 लेखन  छामग्ी  सहित  पूरी  स्कूल  फीस,

 जावाशीय  तथा  ऐसी  ही  दूसरी  वाफ्सि  न

 होने  वाली  जरूरी  फीस  पाने  के  हकवार

 हैं।  इसके  प्रतिरिक्त  उन्हें  जेब  ख्य,  कपष्टा

 वर्दी  चला  तथा  जाने  व  जाते  के  लिए  यात्रा

 का  ह ,  भीदिया  जाता  है  ।

 भर  सुधार

 1095.  भरी  मंगला  देव  :  क्‍या  कृषि

 झोर  सिखाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  पिछली  मे  बगर  भूमि  सुधार

 लागू  करने  झोर  कमजोर  वर्गों  को  कृषि
 के  लि  पर्याप्त  भूमि  देने  में  भधसफल  रही

 है;

 [व )  मद  हां,  तो  भूमि  सुधारों  को

 प्रभावशाली  ढंग  से  लाग  करने  के  लिए
 बपा  कार्यवाही  की  जा  रही  है  ;  और

 (गम)  क्‍या  इस  बारे  में  संसद  सदस्यों  को

 एक  खजिसि  प्रथवा  एक  धश्रायोग  बनाते

 का  प्रस्ताव  है  ?

 कि  शोर  सिछाई  मनकों  श्यो

 सुरज्येत  स्  बरनाला):  (क)  एक  जिव-

 'शा  मलंग्न  है  ।

 (4)  सांबियान  के  ग्रनुसार  भूमि  सुधार
 राज्य  सरकार  का  विषय  है  ।  भारत

 सरकार  राज्य  सरकारों  से  समय-समय

 पर  यह  प्रनरोध  करती  रही  है  कि

 वे  इसे  क्रिपान्बित  करने  के  लिए  शी  क्र  ही  कदम

 उठाएं  +  इस्र  काय्ये  क्रम  के  क्रियान्वयन

 के  लंजंध  में  राज्य  सरकारों  के  खहयोग  से

 समय-समय  पर  वियार  किया  जाता  है  धौर

 भ्रपेज्ित  सुधारात्मक  उपायों  के  बारे  में

 सुझाव  दिए  जति  हैं  ।

 (ग)  जी  नहीं

 लि्थिरण

 भूमि  सुधार  की  प्रक्रिया  में  सबसे  पहला
 कदम  जमींदारी ,  जागीर,  इनाम  आदि

 मध्यबर्ली  फटटों  का  उन्मुलन  करने  का  था।

 यह  काम  लगभग  बूराहों  चुका  है  तथा

 लगभग  200  लाख  किसानों  का  राज्य  से

 सीधा  सम्पर्क  स्थापित  हो  गया  है  ।  केवल

 थोड़े  से लघु  इनाम  श्रौर  जागीर  बाकी

 रह  गए  हैं।  उन  के  उन्मूलन  के  लिए

 झावश्यक  कदम  उठाए  जा  रहे  हैं।

 भूमि  सुघार  नौति  के  दो  मुख्य  जलण

 हैं:--  पट्टे  की  सुरक्षा  और  कृषि  जोतों

 को  अधिकाश  बीमा  ।

 पट्टे  को  सुरक्षा  :  भ्रधिकांश  राज्यों

 में  कानून  के  प्रस्तगंत  ये  खेती  करने  वाले

 काक्तकारों  को  उस  भूमि  के  स्वामित्व  का

 ग्रधि  कार  स्वयं  ही  प्राप्त  हो  जाने  अथवा

 उन्हें  ऐसे  पग्रधिकारों  को  खरीदने  के  लिए

 प्रमुमति  देने  की  व्यवस्था  की  मई  है  जहां

 कहीं  भी  कसी  भी  रूप  में  काश्त-

 कारी  की  ग्रननूमति  दी  गई  है  वहां  विधान

 भें  विशेष  परिस्थितियों  को  छोड़कर  काश्त-

 कारों  की  बेदखली  से  सुरक्षा  करने  तथा

 लगान  का  नियमन  करने  की  भी  व्यवस्था

 की  गई  है  ।  बहुत  से  मामलों  में  ,  भू-स्वामी

 द्वारा  वैयक्‍विक  तौर  पर  खेती  करने  के  लिए

 उसे  भूमि  का  पुनर्गहण  करने  का  अ्रधिकार

 इस  शर्त  पर  प्राप्त  होमा  कि  उसका  न्यून-
 तम  क्षेत्र  काश्तकार  के  पास  रहेगा  ।

 क्च  जोगी  की  आअधिकतम  लोमा  :

 वर्ष  i972R  जारी  किए  गए  मामेदर्शी

 सिद्धाल्तों  क ेभनूसरण  में  भूमि  को  प्रधिक-
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 तम  सीमा  सम्बन्धी  कानूनों  में  संशोधन

 होने  से  पब  इनके  झन्तर्गत  o8.  साख

 हेक्टार  भूमि  का  अ्धिशेष  वितरण

 किया  गया  था  t  संशोधन  होने  के  पश्चात
 5  लाख  हैक्टार  भूमि  को  ध्धिशेष  भूमि

 घोषित  किया  गया  है।  जिसमें  से  8  लाख

 हेक्टार  से  भी  उभ्रधिक  क्षेत्र  पर  राज्यों

 ने  कब्जा  कर  लिया  है  ।  कब्जे  भें  लिए

 गए  क्षेत्र  में  से  4.8  लाख  हेक्टार  क्षेत्र

 8.  3  लाख  साभनुभोगियों  में  वितरित  कर

 दिया  गया  है  ।  क्रियान्वयन  सम्बन्धी

 कार्यक्रम  प्रभी  जारी  है

 Excesses  in  Central  Universities

 1096.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  Governmen,  propose
 to  set  up  probe  bodies  to  go  into  the
 emergency  excesses  in  the  Certral
 Universities:  and

 (b)  if  so.  the  steps  taken  or  pro-
 posed  to  be  taken  in  this  direction?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ‘DR.  PRATAP  CHANDRA  CHUN-

 DER).  (a)  and  ‘b).  Some  represen-
 tions  have  been  received  asking  for

 a  probe  into  emergency  excesses  in
 some  Central  Universities.  The  re-
 presentations  and  the  comments  of
 the  Universities  thereon  are  under
 examination  to  see  if  there  is  a  case
 for  a  Visitorial  Inquiry.

 Export  of  Feedgraing

 1097.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  contem-

 plate,  to  export  food  graing  in  the
 current  year;  and

 (b)  if  s0,  the  reasons  thereof?

 JUNE  20,  977  Written  Answers  76

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)
 and  (b).  The  Government  hag  not
 taken  any  decision  to  allow  export
 of  foodgrains  during  the  current  year,
 However,  as  in  the  previous  years,
 export  of  a  limited  quantity  of  su-
 perior  basmati  rice  has  been  allowed
 to  be  continued  during  the  current
 year.

 Rehabilitation  Industries  Corpora.
 tion  Limited

 1098.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  the  Rehabilitation  In-
 dustries  Corporation  Limited,  is
 passing  through  a  crisis;

 ib)  if  so.  the  nature  and  causes  of
 the  crisis;  and

 ‘e)  the  steps  taken  or  proposed  to
 be  taken  to  rid  the  Corporation  of
 the  crisis?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  «SHRI  SIKANDAR
 BAKHT):  tay  te  (c).  The  Corpora-
 tion  is  passing  through  a  qifficult  si-
 tuation  om  account  of  the  following
 Main  reasons  (3)  the  problem  of
 marketing  its  handloom  products,  (2)
 lack  of  orders  for  some  of  the  engi-
 neering  units.  (3)  the  labour  which
 consists  of  former  East  Pakistan  re-
 fugees  are  not  skilled.

 During  the  last  one  year  steps  have
 been  taken  to  secure  adequate  orders
 for  the  several  units  under  the  Cor-
 poration  and  for  redeploying  the  la-
 bour  from  the  non-viable  to  the  vi-
 able  untts.

 Chittaranjan  Bhawan  in  Delhi

 1099.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state  whe-
 ther  Government  have  any  proposal
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 to  establish  Chittaranjan  Bhawan,  in

 Delhi  in  commemoration  of  Desh-

 bandhu  Chittaranjan  Das?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  No,  Sir.

 Demolishing  of  Huts  in  Delhi/
 New  Delhi

 1100.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 ‘(a)  how  many  huts  were  demolish-
 ed  in  Delhj  ang  New  Delhi  during  the

 period  of  emergency,  by  the  then
 Delhi  ang  New  Delhi  Government
 and  Municipal  authorities,  in  the

 name  of  ‘city  beautification’;
 4

 (b)  total  number  of  families  affec-
 ted  as  a  result  of  the  then  Govern-

 ment’,  drive  for  “city  beautification”;

 (८)  whether  it  has  been  alleged
 that  the  erstwhile  Prime  Minister
 Smt.  Indira  Gandhi's  son  Shri  Sanjay
 Gandhi  himself  organised  this  drive;

 id)  whether  Government  have  pre-
 pared  scheme  to  rehabilitate  the  evic-
 ted  families  in  the  neighbouring
 localities;  ang

 (९)  if  so,  the  salient  features  there-

 of?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  _  RE-

 HABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  to  (०).  The  matter  is

 before  the  Fact  Finding  Committee

 already  set  up  to  collect  all  available
 information  in  respect  of  demolitions

 etc.  that  had  taken  place  in  Delhi

 during  the  period  of  emergency.

 (d)  and  (e).  The  decision  of  the

 Government  is  that  those  who  have

 been  displaced  from  residential  areas

 would  be  resettled  in  the  same  areas
 after  proper  redevelopment  has  been
 carried  out.

 Earth  filling  contracts  of  Trilokpuri,
 New  Del

 0l.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION.  be  pleased  to  state:

 (a)  who,  during  the  rule  of  the
 previous  Government,  Wag  given  earth
 filling  contract,  for  filling  of  Trilok
 Purj  rehabilitation  colonies,  New
 Delhi;

 (b)  total  value  of  the  contracts;

 (c)  whether  Shri  Sanjay  Gandhi,
 the  son  of  erstwhile  Minister
 Shrimatj  Indira  Gandhi  had  interests
 in  these  contracts  and  if  so,  the  facts
 thereof;

 (d)  whether  the  CBI.  instituted
 inquiries  into  the  allegations  of  short
 supply  and  wrong  measurement;  and

 (e)  if  ४०,  the  findings  thereof  and
 action  taken  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Statement  showing
 the  names  of  the  contractors  who
 were  given  earth  filling  contract  is
 laid  on  the  Tablie  of  the  House.
 [Placed  tn  Library.  See  No.  LT-409/
 77).

 (०)  Rs.  19,82,310/-.
 ।

 (c)  Government  are  not  yet  aware.

 (d)  The  C.B.I.  has  recently  called
 for  the  records  pertaining  to  this
 work  from  the  Delhi  Development
 Authority.

 (e)  No  findings  have  so  far  been
 given  on  this  case.
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 Selary  of  Primary  School  Teachers
 in  States

 1102.  SHRI  JYOTIRMOY  BOSU:
 Wil  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  whether  salary  ang  emolu-
 ments  of  a  primary  school  teacher

 very  from  State  tp  State  and  there
 is  a  goog  deal  of  disparity  in  this

 regard;

 (b)  if  so,  what  is  the  current  posi-
 tion  State-wise:  and

 (c)  whether  the  Government
 poe

 are
 considering  to  evolve  a  rm
 guideline  (national  minznum)  on  this
 particular  isswe?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  The  available  information  is

 given  in  the  statement  laid  on  the
 Table  of  the  House  [Placed  in  Libra-
 ru.  See  No.  LT-420  77]

 fc)  No.  Sir.

 Production  o¢  Foodgraing

 1103.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  actual  production  of  foodgrains
 during  1975-76;

 (b)  estimated  production  for  the

 year  1976-77;

 (९)  total  procurement  and  distri-

 butio,,  through  public  distribution
 system  during  the  years  1975-76  and

 1976-77;  ang

 (d)  buffer  stock  of  feodgraing  as  at

 the  end  of  1975-76  and  1976-777
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  total  production  of  food-
 grains  during  1975-78  crop  year
 (starting  Ist  July)  wag  estimated  as

 121  million  tonnes.  The  final  estimate
 wf  production  of  foodgrains  for  the
 year  1976-77  are  likely  to  become
 available  after  the  close  of  the  current
 crop  year.  However.  unlike  1975-76,
 the  weather  conditions  during  the
 crop  year  1976-77  have  not  been  so
 favourable  and  according  to  available
 reports.  the  total  production  of  food-
 grains  in  1976-77  may  be  lower  than
 the  record  level  of  previous  year.

 (c)  During  the  financial  year
 1975-768  and  I976-77  the  tota}  internal
 procurement  of  foodgrains  was  about
 03  and  12.1  miltion  tonnes  resnec-
 tively.  The  public  distribution  dur-
 ing  these  years  was  around  0.3  and
 0.2  million  tonnes  respectively.

 (9)  The  total  estimated  stocks
 (both  buffer  and  operational)  with
 public  agencies  at  the  end  of  the
 financial  year  1975-76  and  1976-77
 were  40.5  and  18  millien  tonnes  res-
 pectively.

 Parchase  ef  Poodgrains

 1104.  SHRI  BIJOY  KUMAR  MON-
 DAL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 fa)  in  view  of  the  ‘act  that  the
 farmers  are  now  exemp;  from  the
 levy,  what  facilities  exist  for  farmers
 to  sell  their  products  of  foodgrains  at
 prices  fixed  by  Government  in  case
 the  private  markets  offer  them  lower
 rates:

 (b)  what  quantities  of  wheat  and
 other  foodgrains  have  been  purchased
 bv  Government  so  far  in  the  year
 1977;  and

 (९)  steps  being  taken  to  curtail
 wmaipractices  Gy  States  mechinerics
 ७708  godown  staff?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURHF  SINGH  BARNALA):  (2a)
 A  large  number  of  purvhase  centres
 have  been  opetted  by  the  public  agen-
 cies  in  different  States  for  undertak-
 ing  purchases  of  wheat,  barley  and
 grams  at  the  support  prices  fixed  by
 the  Government.

 (b)  As  on  18-6-77,  a  total  quantity
 of  45.89  lakh  tonnes  of  wheat  has
 been  purchased  by  the  public  agencies
 during  1977-78  Rabi  marketing  see-
 son.  Besides,  the  Food  Corporation
 of  India  have  purchased  996]  tonnes
 of  barley  ard  39854  tonnes  of  gram  in
 the  open  market  as  commercial  pur-
 chases,

 (c)  Constant  vigil  and  supervision
 is  being  done  by  the  officers  of  the
 State  Governments,  F.C.I.  and  other
 procuring  agencies  in  the  mandis/
 purchase  centres  to  eliminate  the  mal-

 practices.  Besides)  the  Mandi  Sami-
 tis  and  field  level  co-ordination  Com-
 mittees  are  also  watching  the  interest
 of  the  farmers  and  helping  in  the
 elimination  of  malpractices.

 Establishment  of  Sanskrit  Vidya-
 peeth  in  Kerala

 1105.  SHRI  P.  K.  KODIYAN;

 SHRI  RAMACHANDRAN

 KADANNAPPALLI
 :

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  question  of  estab-

 lishing  a  Sanskrit  Vidyapeeth  in
 Kerala  has  been  pending  with  the
 Government  since  1974;  and

 (b)  if  so,  the  reason  for  delay  in

 giving  approval  for  this  proposal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b>)  The  estadlishment  of  the
 Vidyapeeth  in  Kerala  was  part  of  a
 comprehensiwe  scheme  for  the  estab-
 lishment  of  Vidyapeethas  which  took
 time  for  consideration.  Recently  it
 has  been  decided  to  take  up  the  case
 of  Vidyapeetha  in  Kerala  separately
 and  the  matter  is  being  discussed
 with  State  Government.

 Demand  te  relenasm  diecks  of  foed-

 grains  to  bring  Gewn  pricey

 1106.  SHRI  D.  8.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Federation  of  All
 India  Foodgrains  Dealers  Association
 has  demanded  that  the  Gcvernment
 should  release  all  surplus  stocks  of
 foodgrains  in  the  open  market  to
 bring  down  prices;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 A  copy  of  the  Press  Communique
 issued  by  the  Federation  of  All  India
 Foodgrains  Dealers’  Association  on
 2ist  May,  977  has  been  received.
 Among  other  things.  the  Federation
 has  suggested  disposal  of  surplus
 stocks  of  pulses.  gram  and  maize  etc.

 by  the  Governmental  agencies  in  the

 open  market  with  a  view  to  bring
 down  their  prices.

 (b)  Governmental  agencies,  mak-

 ing  purchases  on  behalf  of  the  Gov-
 ernment  of  India  have  purchased
 only  limited  quantities  of  pulses  and

 gram  for  meeting  the  requirements  of
 the  Defence  Services,  and  there  is  no

 surplus  for  any  Sale  in  the  open
 market.  Regarding  maize,  whatever

 quantities  are  available,  are  meant  for
 issue  through  the  public  distribution

 system  and  these  cannot  be  released
 for  sale  in  the  open  market.
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 Allegation  against  Principal,  Regional
 Engineering  College,  Durgapur

 1107.  SHRIMATI  BIBHA  GHOSH
 GOSWAMI:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  a  large-seale  allegation
 made  against  the  Principal  of  the  Re-
 gional  Engineering  College,  Durga-
 pur  by  the  Association  of  the  Class
 III  ang  IV  Staff;

 (b)  if  so,  whether  the  Government
 have  conducted  enquiry  about  the
 allegation:  and

 (c)  if  so,  the  findings  of  the  en-
 quiry?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN.

 DER):  (a)  to  (c):  A  communication
 was  received  from  the  Regional  En-
 gineering  College  Emplovees  Asso-
 ciation  which  among  other  things
 mentioned  that  the  Principal  of  the
 College  Prof.  M.  L.  Mandal  sought
 a  Congress  ticket  to  stand  for  the
 Durgapur  Parliamenetary  Constitu-

 ency  in  the  last  Parliamentary  elec-
 tion  and  that  the  Congress  opened  its
 election  office  in  one  of  the  stat
 qua:ters.

 Prof.  Mandal  had  in  the  meanwhile
 left  the  college  on  the  expiry  of  his
 term  of  deputation  and  reverted  to
 the  parent  department.  The  allega-
 tion  made  by  the  Association  was
 however  referred  to  the  authorities  of
 the  college  who  intimated  that  the
 news  of  the  ex-Principal,  Prof.  M.  L.
 Mandal,  seeking  Congress  nomination
 in  the  last  Lok  Sabha  election  had
 been  published  in  some  newspapers.
 It  is  also  confirmed  that  an  election
 office  was  set  up  in  the  campus  of  the

 college.

 Prof.  Mandal  was  contacted,  who
 informed  that  he  tentatively  gave  his
 consent  and  signed  the  applitetion
 form  for  nomination,  but  later  with-
 drew  his  application.  Prof.  Mandal
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 says  that  the  opening  of  the  election
 office  on  the  campus  was  done  with-
 out  his  knowledge.  The  Board  of
 Governors  of  the  Collége  is  being  re-

 quested  to  look  into  this  matter.

 खादयाप्नों  के  लिये  समान  बसूली  नीति

 1108.  श्री  ईश्वर  चौधरी  :  कया

 कृषि  शौर  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  किः

 (क)  क्‍या  राज्य  सरकारें  वसूली

 नीति  स्वयं  निर्धारित  करती  हैं  भौर  वे

 भारतीय  स्वाद  निगम  द्वारा  वसूली  के

 प्रयोजना्थ  समय-  समय  पर  खाद्यात्नों

 का  मूल्य  स्त्रयं  निर्धारित  करती  है;

 (ख)  क्‍या  राज्यों  को  इसी  प्रकक्‍र

 की  नीति  के  कारण  पुरे  देश  के  लिए

 वसूली  की  एक  जसी  नीति  निध  श्ति

 करना  सम्भव  नहीं  है;  भोर

 (ग)  यदि  हां,  तो  इस  बारे में
 मरकार  की  क्‍या  नीति  है?

 कृषि  औौर  सिचाई  मली  (च्यी  सुरणोत

 सिंह  बरनाला)  :  (क)  में  (ग),

 भारत  सरकार  कृषि  मून्य  झ्लायोग  को

 मिफारिशों  के  प्राधार  पर  शौर  राज्य

 सरकारों  के  साथ  विचार-विमर्श  कर  सभी

 प्रमुख  खाद्यात्"ों  की  मूल्य  तथा  वसूली

 नीति  तय  करती  है।  गाशात्रों  की  वसूली

 करते  का  तरीका  झौर  जिस  एजेंसी  से

 वसूली  करानी  है,  इसका  निर्धारण

 सामान्यतया  राज्य  सरकारों  द्वारा  वहां

 चल  रहीं  परिस्थितियों  की  दृष्टि  में
 करना

 होता  है  ।  बसली  की  प्रणाली  के  बारे  में

 समान  तीति  तैयार  करता  ने  तो  सम्भव

 है  प्रौर  न  ही  बॉछनीय  है।
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 wa  कूद  में  कमियां

 1109.  थी  ईश्वर  औधरी  :

 थी  पी०  के०  देव  :

 को  मिहार  सास्कर:ः

 क्या  शिक्षा,  समाज  कल्पाण  ध्रौर  संस्कृति

 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  खेलों

 में  उन  कमियों  की  शोर  दिलाया  गया  है

 जिसके  परिणाम  स्वरूप  भारत  को  इस  क्षेत्र

 में  श्लागे  बढ़ने  में  कठिनाइयां  होती  हैं  ;

 (ख)  क्या  एक  कारण  यह  है  कि

 पदाधिकारियों  तथा  खिलाडियों  के  सम्बन्ध

 सौहर्दपूर्ण  नहीं  होते  जिसके  परिणाम-

 स्वरूप  देश  को  खेल  में  पराजय  होती  है  ;

 गौर

 (ग)  क्‍या  सरकार  केन्द्रीय  स्तर  पर

 कोई  योजना  बना  रही  है  यदि  हां,  तो

 पांचवी  पंचवर्षीय  योजना  के  दौरान  उस

 पर  कितनों  राशि  व्यय  होगी  ?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति

 नखों  (डा०  प्रताप  खन्द्र  लमार)

 (क)  से  (म) .  प्रन्तर्राष्ट्रीय  झलिस्पिक

 समिति  तथा  प्रन्य  संस्थाग्रों  द्वारा

 निर्धारित  शर्तों  को  ध्यान  में  रखते

 हुए,  विनिन्न  खेल  कार्यक्रमों  तथा  नीतियों

 का  शोघ  हो  व्यापक  पुनरीक्षण  किए  जाने

 का  प्रस्ताव  है  इस  पुनरीक्षण  में  यह

 सुनिश्य्य  करते  के  लिए  भी  कदम  उठाने

 की  प्रावश्यकता  होगी  कि  प्रन्तर्राष्ट्रीय
 प्रतियोनिताओं  में  खेल  टीमों  के  निष्पादन

 कार्य  का  प्रभाव  बाहय  परिस्थितियों  के

 कारण  प्रतिकूल  नहीं  रहा  है।
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 सूसाप्रस्त  राज्यों  की  केन्द्रीय  सहायता
 1110.  श्री  ईश्वर  थौधरी  :  क्‍या  कृषि

 झौर  सिचाई  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  सरकार  के  विचाराधीन

 ऐसी  कोई  योजना  है  जिसके  द्वारा  सूखा-
 ग्रस्त  राज्यों  के  उन  क्षेत्रों  को  जहां  सूखे
 की  स्थिति  हर  साल  बहुत  खराब  हो
 जाती  है,  किसी  केन्द्रीय  कार्यक्रम  के  माध्यम

 से  राहत  दी  जा  सके  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य

 क्‍या  हैं;

 (ग)  सरकार  द्वारा  इन  राज्यों  को

 जहां  हर  बष  सूखा  पड़ता  है  सहायतार्थ

 कितनी  राशि  दी  जा  रही  है;  और

 (घ)  क्‍या  सरकार  की  कोई  ऐसी

 भी  एजेन्सी  है  जो  इस  दी  जाने  वाली

 राशि  के  पूरे  सदूपयोग  का  सुनिश्चय  कर

 सके  और  केन्द्र  सरकार  को  झपनी  रिपोर्ट

 दे  सके  ?

 कृषि  झौर  सिंचाई  मंत्रो  (श्री  सुरजोत

 सिह  बरनाला):  (कं)  और  (ख)
 सरकार  किसी  ऐसी  योजना  पर  विचार

 नहीं  कर  रही  है  जिसके  द्वारा  सुखाग्रस्त
 राज्यों  के  उन  क्षेत्रों  को  (जिनमें  सूखे
 की  स्थिति  हर  साल  खराब  हो  जाती  है)

 केन्द्रीय  प्रायोजित  कार्यक्रम  के  माध्यम  से

 राहत  दी  जा  सके  |  लेकिन  केन्द्रीय  क्षेत्र

 में  सूखे  से  निरन्तर  प्रभावित  रहने  वाले

 क्षेत्र  से  संबंधित  कार्यक्रम  (जिसे  पहले

 ग्रामीण  निर्माण  कार्यक्रम  कहा  जाता  था)

 की  एक  योजना  है  जो  वर्ष  970-71

 से  चालू  है।  शुरू  में  इस  कार्यक्रम  का  लक्ष्य

 मध्यम/लघू  सिचाई  म्‌दा  संरक्षण  बन

 रोपण  ,  ग्रामीण  सड़कों  के  निर्माण  शादि

 श्रम  प्रधान  कार्यों  की  व्यवस्था  करके  इन
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 क्षेत्रों  के  लोगों  की  निरंतर  रोजगार  के

 झवसर  उपलब्ध  कराना  था।  बाद  में  इस

 कार्यक्रम  का  क्षेत्र  विकास  के  आधार  पर

 पुन:  सवीकरण  किया  गया।  1  राज्यों

 में  74  जिलों  को  पूर्णतः:  या धांगिक  रूप

 से  सूल्षाग्रस्त  पायागया  है।  क्षेद्रों  का

 चुनाव  सूखे  के  वधि  को  लम्बाई,  ब्या

 को  कमो  झर  उसके  झनिश्चित  विवरण,

 सियाई  संबंधी  सुविधाओं  की  कमो  तथा

 विकास  का  सामान्य  स्तर  कम  होने  श्ादि

 के  झाधार  पर  किया  गया  है।  पांचवीं

 योजना  के  दौरान  डस  कार्यक्रम  के  लिए

 181.5  करोड़  अ  का  केन्द्रीय  आवंटन

 किया  गया  है।  राज्य  सरकारों  के  समान

 झंशदान  के  साथ  कुल  सरकारी  निवेश

 330  करोड़  र्प्ए  होने  की  संघत्वना  है

 सोर  कार्यक्रम  के  अग्लबंत  शामिल  किए

 मए  शाखे  के  अंश  को  ध्यान  में  रखते

 हुए  पांचवी  योजना  में  कुल  परिव्यय

 लगभग  soo  करोश  रुपए  होने  की  शाला

 है।  चालू  योजना  के  दौरान  भूमि,
 जल-मंबंधित  क्षेत्रों  के  जन  सथा  पशुधन
 शंसाधनों  के  उचित  उपयोग  के  उह्ेश्य  में

 झवम्बायना  तथा  खेती  से  संबंधित

 बिकास  कार्यों  के  पैकेज  द्वारा  इन  क्षेत्रों

 lL.  शानद  प्रदेश  431

 2.  अमम  125

 3.  बिहार  46]

 4.  गे  जरात  455

 5.  हरिवाणा  124

 6.  हिमाचल  प्रदेश  3

 7.  जम्मू  व  कश्मीर  35

 8.  कर्नाटक  9

 9  केरल  30

 l0.  मध्य  प्रदेश  34

 1  —  महाराष्ट्र  ब17
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 को  भर्थव्यवस्सा  में  सुश्षार  लाने  की  मीति

 तैयार  की  गई  है।  साख  संबंधी  सुविधाधों

 को  व्यवस्था  तथा  दीरशंकालीन  पूंजीगत

 परिसम्पत्ति  का  निर्क्॒षपष  करने  के  लिए

 राजसहायता  प्रदान  करते  हुए  लघु  झौर

 लीब्तन्त  किसानों  तथा  कि  श्रमिकों  को

 निबमित  धामकनी  शौर  रोजबमार  उपखब्ध

 कराने  पर  विशेष  जोर  दया  गया  है।

 (य)  और  (4).  सरकार  द्वारा

 छठे  बिस  झत्योम को  सिफ्रारिशों  को  अंजूर

 किए  जलने  के  फलस्थरूप  राज्छों  को  1-4-

 974  से  देवों  विपत्तियों  के  कारण

 हुए  गैर  झायोजना-ब्यय  को  पूरा  करने

 के  लिए  कोई  केन्द्रीय  महायता  नहीं  दी

 गई  है।  ऐसी  गर  प्रायोजना-ध्यय  को

 राज्य  झपने  संसाधनों  से  तथा  धायोग  को

 मिफारिशों  पर  मरकार  द्वारा  दिए  गए

 सोबान्स  घर  से  पर्रा  करेंगे  ।  राज्यों  के

 पाथ  उपन्कब्घ  सीमान्त  धम  राशि  की

 साझा  मोचें  दी  गई  है  :--

 (लाख  रुपयों  में)

 42.  मणिपुर  4

 l3.  मेबालव  4

 1 ब.  नागालेण्ड  2

 8°  उड़ीसा  358

 l6.  पंजाब  33

 7.  राजस्थान  1019

 r8.  शमिलताइ  52

 r9  बिपुरा  7

 20.  उत्तर  प्रदेश  218

 2).  पश्चिम  बबाल  66]
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 केनीव  सरकार  उस  समय  सामने  प्राती

 ।  है  जब  शाज्यों  के  संसाधन  उनकी  झावए-

 यवताप्रों  की  झपेक्षा  कम  हो  जाते  दूँ  तथा

 उन्हें  योजना  के  लिए  श्रग्रिम  सहायता  की

 प्रावश्यकता  होती  है।  चंकि  सहायता  केवल

 प्लान  योजना  के  लिए  निर्मक्त  की  जाती

 है  प्रतः  केन्द्र  में  ऐसी  सहायता  के  उपयोग

 की  जांच  करने  के  लिए  कोई  झलग  व्यवस्था

 नहों  है।

 बिहार  के  लिये  ्सो  मस्त  को  गाय

 H3:,  थी  पुचराज  क्‍या  कलि

 दौर  सिचाई  मंत्री  बह  बताने  की  कपा

 करेंगे  कि  :

 (क)  क्या  बिहार  राज्य  को  मार्च,

 977  में  भारत  सरकार  के  माध्यम  से

 झ्ास्ट्रलिया  से  उक्हार  स्वरूष  जर्सी  नस्ल  की

 l0l  गायें  प्राप्त  हुई;

 (ख)  क्या  उनके  जाने  में  50  नाख

 Bo  खर्च  हुए;

 (ग)  क्‍या  ये  सभी  मायें  ग्रभ॑वती  थीं

 जिनमें  से  39  मर  गई  तथा  भय  गाबों

 को  गर्भपात  हो  गया;  शौर

 (घ)  यदि  हां,  तो  इस  पूरी  न

 हो  सकते  वाली  क्षति  के  लिए  क्या  कार्य-

 बाही  करने  का  विचार  है  ?

 कृषि  धौर  सिचाई  संत्री  (थो  सुरजीत

 लह  बरनाजा)  ¢  (क)  बिहार  को  99  जर्सी

 बढड़ियँ  झ्ौर  2  जर्सी  सांड  (कल  0i  पश)
 प्राप्त  ए  हैं।

 (ख)  जी  महीं  |  उनके  लखाने-लजाने

 पर  लगभग  5  लाख  सु०  का  खर्च  हुभा  है।

 (ग)  भ्रधिकांश  गायें  गर्भावस्‍था  की

 प्राथमिक  स्थिति  में  थीं।  38  गाय  भौर

 एक  सांड,  कुल  39  पशुक्ों  को  भत्यु

 हुं  झ्ौर  39  झन्य  बायों  का  गर्भपात  हो

 गया।  i4  गाय  7भी  भी  गाभिन  हैं।

 (थ)  बिहार  सरकार  ने  इस  बात  को

 पूर्णत:  जांच  करने  के  लिए  एक  समिति

 नियुक्षित  की  है  झ्लौर  ऐसी  दुर्घटना  भविध्य

 में  न  हो,  इसके  लिए  समुचित  कार्यवाही

 को  जाएगी

 Central  aid  for  Housing  Projects  in

 Gujarat  State

 1212.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  Union  Government
 have  been  asked  by  the  State  Gov-
 ernment  of  Gujarat  to  give  more  aid
 for  the  development  of  land  in  the
 State  to  be  made  fit  for  the  housing
 projects  for  the  poor;

 (b)  if  so,  how  much  aid  was  given
 by  the  Centre  to  the  State  Govern-
 ment  for  the  last  three  years  for  this
 purpose;  and

 (c)  how  much  aid  will  be  given  to
 the  State  Government  during  the
 current  financial]  year?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Apart  from  the  allocation  of
 L.I.C.  loan  to  the  State  Governments
 including  the  Government  of  Gujarat,
 which  is  expected  to  be  setited  shortly,
 it  is  difficult  to  indicate  any  other  aid
 which  the  Central  Government  can
 give,  as  it  would  depend  very  much
 on  the  type  of  projects  which  the
 State  Governments  would  formulate
 and  present.
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 Central  aid  for  implementation,  of
 irrigation  schemes  in  Gujarat

 1113.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  during  the  last  3  years
 Gujarat  State  had  submittegq  to  the
 Union  Government  some  irrigation
 schemes  to  be  implemented  by  that
 State;

 (b)  whether  the  Union  Government
 had  accepted  them:  and  assured  aid
 for  their  implementation;  and

 (c)  if  so,  how  much  aid  has  been
 given  by  the  Centre  so  far  to  the
 State  for  improvement  of  the  irriga-
 tion?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (c).  Gujarat  Government  had  sent
 reports  for  two  major  and.  eight
 medium  irrigation  schemes  to  the
 Central  Water  Commission  for  clear-
 ance  during  the  last  three  years.
 Planning  Commission  have  since  ap-
 proved  four  medium  schemes,  namely.
 Deo,  Sani.  Uud  and  Kalubhar.  Of
 the  remaining.  replies  [0  the  com-
 ments  of  the  Central  Water  Commis-
 sion  in  respect  of  one  major  and  two
 medium  schemes  are  awaited  from
 the  State  Government.  Two  medium
 schemes  involve  inter-State  aspects
 and  one  major  scheme  is  under
 examination  in  the  Commission.

 Irrigation  is  a  State  subject  funds
 for  execution  of  irrigation  projects
 are  provided  by  the  State  Govern-
 ments  within  the  framework  of  their
 overall  developmental]  plans.  Central
 assistance  jis  given  to  the  States  in  the
 form  of  block  loans  and  grants  which
 is  not  related  to  any  individual  sector
 of  development  or  projects.

 The  Central  Government  had  pro-
 vided  an  advance  plan  assistance  of
 Rs.  730  crores  during  1975-76  and
 Rs.  3  craves  during  1976-77  to  Gujarat
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 Government  to  accelerate  the  tempo
 of  works  and  to  achieve  early  irrige-
 tion  benefits  under  selection  irriga-
 tion  projects.

 Fund,  for  improvement  of  Education
 and  Welfare  of  Children  in  Gujarat

 I4,  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  State  of  Gujarat
 has  not  been  provided  sufficient  funds
 for  the  improvement  of  education  and
 welfare  of  the  children;

 (b)  if  so,  the  total  aig  given  by  the
 Centre  to  the  State  Government  for
 this  during  the  last  three  years;

 (c)  how  much  of  the  aid  was  uti-
 lised  by  the  State  Government;  and

 (d)  what  steps  are  being  taken  to
 give  more  aid  to  the  State  for  the
 increase  in  education  ang  welfare  of
 the  children  of  The  State?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Central  Assis-
 tance  for  State  Plan  programmes  is
 released  for  the  plan  as  a  whole  and
 not  for  different  heads  of  develop-
 ment.

 (c)  and  (d).  Do  not  arise.

 Allotmen;  of  MIG  Houses  by  D.DA

 i3I5.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  propose
 to  examine  the  recent  allotment  of
 Middle  Income  Group  Houses  by
 D.D.A.  during  the  last  two  years;  and

 (b)  if  so,  the  broad  outlines  there.
 of?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  Some  com-
 Plaints  have  been  received  and  these
 are  being  looked  into.

 झामों  को  नई  किस्म

 lii6.  ot  wave  fag  लौहान  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने

 की  कृपा  करेंग  कि  :

 (कर)  गत  तीन  वर्षों  के  दोरान

 जीलम'  तथा  'दशहरी'  झाम  के  संकरण

 से  जो  नयी  किस्म  तैयार  की  गयी  उसके

 कितने  पौधे  तैयार  करके  केन्द्रीय  पौध-

 शालाह्ो  (नर्सरियों)  को  लगाने  के  लिए

 दिए  जा  चके  है  प्रौर  इन्हें  तैयार  करने

 का  काम  किस-किस  स्थान  पर  किया

 जा  रहा  है  ;  बौर

 (7)  किन  क्षेत्रों  में  हस  किम्म  के

 झाम  की  ग्रध्चक  माग  है?

 कृषि  झौर  सिचाई  मंत्री  (श्री  सुरजोत  सिह

 बरनाला)  :  (क)  मल्लिका  किस्म,

 जो  नीलम  श्रौर  दशहरी  झामोा  के  संकरण

 से  सैयार  को  गई  है.  की  छ:  सी  चश्मे-

 युक्त  बलमें  (बड़  स्टिक्स)  गत  वर्ष  दा

 के  ट्रीय  संस्थान  तथा  नौ  कृषि  विश्वविद्या-

 लयों  व  प्रनुमंधान  बान्द्रा  को  दी  गई  हैं।

 इसके  प्रतिरिक्त,  is  कलम  चढ़े  पौध  प्रोग्र-

 सिव  ग्रोप्रम  को,  20  पौधे  परिचालन  प्रनुमंधान

 प्रायोजनाओंं  के  अधीन  कार्यरत  केन्द्रों  को

 तथा  i08  पीघे  विभिन्न  राज्यों  के  राष्ट्रीय

 प्रदर्शनी  हेतु  दिए  गए  है।  इन  केन्द्रों  से

 झपेक्षा  की  जाती  है  कि  बे  प्रपनी  प्रपनी

 पौघशालाओं  (नमंगियों)  में  इनका  प्रचार

 करेंगे  ।  वतंमान  स्थिति  में,  इन  पौधों

 को  सद्या  भारतीय  कृषि  प्रनुमंघान

 संस्थान,  नई  दिल्‍ली  में  बड़ायी  जा  रही  है।

 (ख)  इस  किस्म  की  मांग  देश  के

 उत्तरी,  उत्तर  पश्चिमी  तथा  उत्तर  पूर्बी

 क्षेत्रों  में  श्रण्छी  है  ।
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 विश्वविद्यालयों  कालेजों  भ॑  शिक्षकों  को  नियु
 1... 3  में  अ्रमुसृचित  जातियों  के  प्रत्याशियों  को
 प्राथमिकता

 VW1:7,  श्री  नवाब  सिह  चोहान  :  क्‍या
 शिक्षा  समाज  कल्याण  श्रौर  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  तथा  श्रन्य  विश्व-
 विद्यालयों  में  शिक्षकों  की  नियुक्ति  में

 प्रनूसूचित  जातियों  के  कर्मचारियों  को,
 यदि  वे  निर्धारित  योग्यताएं  पूरी  करते

 हों,  कोई  प्राथमिकता  दी  जाती  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  नियम

 क्या  हैं  श्रौर  क्या  इन  नियमों  का  पालन

 किया  जा  रहा  है।  और

 (ग)  क्‍या  इस  बारे  में  कोई  जांच

 कराई  गई  है।  यदि  हां,  तो  उसके  क्‍या

 परिणाम  निकले  |

 शिक्षा,  समाज  कल्याण  तथा  शक्ति

 मंत्री  (डा०  प्रताप  चन्द्र  खन्दर)  :

 (क)  में  (ग)  विश्वविद्यालयों  /कालेजों  में

 लेकचरारों  के  पदों  पर  भर्ती  के  लिए.

 प्रनुसूचित  जातियों,अ्रनुसूचित  जन  जातियों

 हेतु  प्रारक्षण  को  सुनिश्चित  करने  की

 दृष्टि  से  विश्वविय्रालय  प्रनुदान  झायोग  ने

 राज्य  विश्वविद्यालयों  राज्य  सरकारों  और

 केन्द्रीय.  विश्वविद्यालयों  को  निम्नलिखित

 प्रक्रिय  की  सिफारिश  की  है  :---

 (i  प्रत्येक  शैक्षिक  वर्ष  के

 झारम्भ  होने  से  पव  विश्व-

 विद्यालय  को  लक्चरारों  के

 पदों  पर  भर्ती  के  लिए
 उस  बर्ष  के  दौरान  होने
 वाली  सम्भावित  रिक्तियों

 को  निर्धारित  कर  लेना

 चाहिए  ।
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 (2)  भारक्षित  श्रेणी  के  पझंत-

 (3)

 (4)

 गंत  भरे  जाने  बाले  पदों

 की  संख्या  संकायवार

 निर्धारित  की  जानी  चाहिए

 किन्तु  किसी  भी  पद  को

 “झारक्षित  पद  के  रूप

 में  पदनाम  नहीं  दिया  जाना

 “हिए  ।  इन  पदों  के  विज्ञापन

 में  यह  सूचित  कर  देना  चाहिए

 कि  योग्य  समझ  गए

 झनुसूचित  जातियों  ध्नुसूचित
 जनजातियों  के  उम्मोदवारों

 को  वरीयता  दी  जाएगी।

 झाव  दन  पद  प्राप्त  होने  पर

 विश्वविद्यालय,  लेब्चरा र
 के  पद  पर  भर्ती  के  लिए

 निर्धारित  न्यूनतम  झहूं ताथों

 को  पूरा  करने  वाले  झन्‌-

 सूचित  जातियों  भध्रनुसूबित
 जन  जातियों  के  सभी

 उम्मीदवारों  को  साक्षात्कार

 के  लिए  बला  सकता  है।

 झन सूचित  जातियों  भोर  प्रन॒-

 सूचित  जनजातियों  से  सम्बन्ध

 रखने  वाल  उम्मीदवारों  का

 साक्षात्कार  प्रथमत:  प्रलग

 लेना  चाहिए।  फिर  सामान्य

 वर्ग  के  उम्मीदवारों  का  साक्षा-

 मकार  झलग  से  लेना  चाहिए  ।

 यदि  समिति  द्वारा  लिए  गए
 साक्षात्कार  में  प्नुसूचित
 जातियों  प्रनुसूचित  जन

 जातियों  के  उम्मीदवारों  में

 मे  लेगलरार  के  पदों  पर

 नियुक्त  हेसु  कोई  भी  उपयकत
 उम्मीदवार  उपलब्ध  नहीं  होता

 है  सो  चयन  समिति  उपयुक्त
 उम्मीदवारों  की,  तीन  बर्ष
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 की  अवधि  तक  के  लिए  700-

 300  रुपए  के  बेतनमान

 में  शोध  सहायकों  के  रूप  में

 नियुक्ति  की  सिफारिश  कर

 सकती  है  शौर  बाद  में  ये

 व्यक्ति  रिक्तियां  होने  पर

 लेक्चरार  के  पदों  के  लिए
 प्रतियोगिता  में  आग  ले  सकेंगे  t

 फरवरी.  1977  में  विश्व-

 विद्यालय  प्रन॒दान  प्रायोग

 ने  विश्वविद्यालयों  से  इस

 मामले  में  को  गई  कायंवाही
 झगथवा  को  जान  वाली

 प्रस्तावित  कार्य  वाही  से  झवगत

 कराने  का  अनुरोध  किया

 था  ।  केन्द्रीय  विश्वविशधवालयों

 से  प्राप्त  उसरों  का  सभा

 पटल  पर  रखें  गए  संक्षेप

 परिशिष्ट  1  में  दिया  गया

 है  (  प्रत्धालय  भ॑  रखा  गया

 देखिए  संग्या  एल  टी

 411 77)  राज्य  विश्व-

 विद्यालयों  में  प्राप्त  उसलरों

 का  सभा  पटल  पर  रख  ये

 संक्षेप  परिशिष्ट  Il  में  दिया

 गया  है  ग्रन्थालय  भे  रखा  गया

 देखिए  स  aL  4ii,  77)  wa

 राज्य  विश्वविद्यालवा  से  संबं-

 घिन  सूचना  उपलब्ध  नहा  है  ।

 होल  में  कम  तया  धटिया  किस्म  के  उबरकों

 को  बिक रो

 LL)8.  श्री  मजाल  सिह  चोहान  :  क्या

 क््षि  झौर  सिचाई  मतर  चत  बताने  की  क्र्पा
 करेंगे  कि  :

 (क)  क्या  सरकार  को  ऐसी  शिकायतें

 मिली  हैं  कि  किसानों  को  उबरकों  की

 ऐसी  बोरियां  बेची  जाती  हैं  जिनका  वजन

 निर्धारित  मात्रा  स ेकम  होता  है  सथ्या  जिनमें

 निर्धारित  मूल  तत्व  कम  होते  हैं  किन्तु  उनकी

 चटी  मात्रा  का  मृल्य  कम  सहीं  किया  जाता,
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 (ख)  यदि  हां,  तो  हस  प्रनियमितता

 t  *ी  रोकने  के  लिए  क्‍या  प्रयत्न  किए  जा

 जा  रहे  हैं;  श्रौर

 (ग)  क्या  व्यापारियों  को  उर्वरक  लाने

 ले  जाने  पर  कम  हुए  उबंरक  के  लिए  छूट
 दी  जाती  है  श्रौर  यदि  हां,  तो  कितनो  ?

 कृषि  धझोर  सिन्राई  मती  (शनी  सुरजीत

 सिह  बरताला)  (क)  झौर  (ख)
 किसानों  को  वजन  में  कम  श्रौर  पोषक

 तत्वों  में  अपर्याप्त  उबंरकों  के  विक्रय

 के  बारे  में  कोई  शिकायत  नहों  मिलो  है।
 उवबरक  (नियंत्रण)  प्रादेश  i957  के  प्रनुसार
 थैलों  पर  उबरकों  की  विशिष्टताओं

 तथा  वजन  का  उल्लेख  करना  पड़ता  है।
 इसके  संबंध  में  किसी  प्रकार  के  उल्लंघन

 से  राज्य  सरकारें  निपटेंगी  (उन्हें  ऐसे
 ध्ररराधों  के  खिलाफ  दण्डनीय  कार्यवाही
 करने  का  झ्धिकार  दिया  गया  है;
 कम  वजन  देना  भी  वजन  भीर  मात्रा

 अधिनियम  के  प्रन्तगंत  दण्डनीय  अपराघ

 है  अर  इस  प्रधिनियम  के  अंतगंत  राज्य

 सरकारों  के  पास  पर्याप्त  प्रधिकार  हैं

 उर्वरक  (  नियंत्रण  )  प्रदिश  में

 घटिया  दर्जे  के  उर्वेरकों  का  निपटारा

 करने  के  लिए  पर्याप्त  व्यवस्था  है  प्रौर

 इसके  लिए  विस्वत  विधि  भी  निर्धारित

 की  गई  है।  सामान्यतः:  ऐसा  उवरक

 ग्रेन्युनेशन  शौर  मिश्रण  एककों  को  वेचा

 जाता  है।  इत  उरकों  का  मल्य  उनके

 पौषक  तत्वों  के  ब्राघार  पर  किया  जाता  है।

 (ग)  वितरक,  किसानों  को  निश्चित

 विशिष्टताश्रों  भीर  वजन  के  उदबरकों  का

 सम्भरण  करेंगे।  तथापि  “वितरण  मार्जन

 में  परिवहन  के  दौरान  हुई  कमी  के  लिए

 पर्याप्त  व्यवस्था  की  गई  है  जैसे  यूरिया  के

 मामले  में  परिवहन  के  दौरान  होने  वाली

 कमी  को  पूरा  करने  के  लिए  874

 रुपए  प्रति  टन  की  गुंजाइश  छोड़ी  गई  है।
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 wry  तथा  दालों  को  नई  किस्म

 1119.  ओ  गवाब  सिह  चोहान:
 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1976-77  में  आलू  तथा

 दालों  की  कोन  सी  नई  किसमें  जारी  की

 गई  हैं  श्रौर  कौन  सी  जारी  किए  जाने  से

 पब  की  स्थिति  में  हैं;  शोर

 (ख)  इनके  जारी  करने  की  क्‍या

 प्रक्रिया  श्रपनाई  गई  ?

 कृषि  झौर  सिचाई  संत्रो  (शची  सुरजोत

 सिह  अरगाला)  :  (क)  यद्यपि  वर्ष

 97677  के  दोरान  ;पझ्ालू  की  कोई

 भी  किस्म  जारी  नहीं  की  गयी  है,  दालों  के

 मामले  में,  चने  की  एल  550  किस्म,

 मूग  को  एम०  एल०  एस०  9  किस्म  तथा

 लोबिया  की  सी०  52  किस्म  जून  977

 में  जारी  काः  गयी  है।

 झालू  की  संग  एस  एल  बी  ‘He-405

 ए,  किस्म,  जिसका  ग्रस्थाय।  नाम  कुफरी
 नव  ज्योत  है  भ्रौर  सं०  जी  2524,

 जिसका  श्रस्थायी  नाम  कुफरी  नवतेज  दिया

 गया  है  श्रौर  दालों  में  चने  की  एच०

 208,  जी  130,  जे  जी  625  व

 उन्‍नीगेरी  किसमें,  मसूर  की  पंत  209  व

 पंत  406  किस्म  तथा  मटर  के  ई  सी

 33866  ब  एल  6  किस्मों

 की  सिफारिश  सम्बद्ध  कार्य  शिविरों

 (वर्क  शाप्स)  द्वारा  कर  दी  गई

 है  भौर  शब  ष  पूर्व-मोचन  (प्रिरिलीज)
 की  स्थिति  में  है।

 (ख)  परीक्षण  प्लाटों  पर,  अनेक

 मौसमों  में  की  गयी  जांचों  के  ग्राधार  पर

 झग्राशजनक  किस्मों  की  शिनाख्त

 सम्बद्ध  फसलों  के  कार्यशिविरों
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 (वर्क  शाप्स)  द्वारा  की  जातो  है|  यदि  कोई
 कार्यशिविर  एक  किस्म  को  सिफारिश

 करता  है  तो  इस  को,  जांच  के  लिए
 अनेक  स्थानी  पर  राज्यों  के  कृषि  विभागों

 के  फार्मों  तथा  किसानों  के  खेतों  के  लिए
 दे  दिया  जाता  है।  इस  प्रकार  के  पर,क्षणो

 के  परिणामों  को  कार्य  शिबिरों

 के  झांकड़ों  के  साथ  कृषि  मंत्रालय  की

 किस्मों  को  जारी  करने  को  केन्द्रीय

 उपसमिति  के  समक्ष  जारी  करने  के

 निर्णय  हेतु  प्रस्तुत  किया  जाता  है।

 Plan  to  scrap  of  orders  regarding
 Government  servants  own  houses

 1120.  SHRI  R.  द  SWAMINATHAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  present  Govern-
 ment  are  planning  to  scrap  orders  re-
 quiring  Government  servants  owning
 house  at  the  place  of  duty  to  sur.
 render  Government  accommodation;

 (b)  if  so,  the  reasons Yor  the  same,

 (c)  how  many  such  Government
 servants  have  surrendered  §  ‘heir
 houses  to  fhe  Government  or  sur-
 rendered  the  Government  accommo-
 dation;

 (d)  whether  some  Government
 servants  have  been  given  exemption;
 and

 (e)  if  so,  how  many  persons  and
 in  what  categories?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  In  considera-
 tion  of  the  difficulties  and  hardships
 faced  by  house  owning  officers,  parti-
 cularly  in  the  low  income  brackets.
 Government  have  decided  to  modify
 the  existing  house  owning  orders,
 making  house-owning  officials  eligible
 for  Government  accommodation  on
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 normal  terms,  subject  to  certain  con-
 ditions.

 (c)  In  Delhi,  private  houses  of  11
 officers  have  been  taken  in  the
 general  pool  on  lease  by  Government
 and  2753  house-owning  officers  have
 vacated  Government  accommodation.

 (d).  Yes,  Sir.

 (e)  40  officers  allotted  houses  from
 the  general  pool  in  Delhi  have  been
 granted  exemption  because  the  houses
 owned  by  them  arc  parts  of  Hindu
 Undivided  Family  properties/joint
 properties  which  are  small  and  cannot
 be  divided  into  independent  livable
 units.  In  two  other  cases,  exemption
 has  been  allowed  because  of  the
 special  nature  of  the  officers’  duty.

 Request  from  Tamil  Nadu  and  Kerala
 for  more  rice

 1121.  SHRI  8.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  States  of  Tamil  Nadu
 ang  Kerala  have  demanded  supply  of
 more  rice  from  the  centre  during  the
 month  of  April.  and  May;

 (b)  if  so,  the  reaction  of  the  Union
 Government;

 (c)  what  is  the  total  rice  supplied
 by  the  Centre  to  these  States  upto-
 date;  and

 (0)  what  wag  the  total  demand
 made?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  to
 (d).  A  statement  showing  the  dec-
 mands  received  for  supply  of  rice
 from  the  Governments  of  Tamil  Nadu
 and  Kerala,  the  allotments  of  rice
 made  by  the  Central  Government

 against  these  demands  and  the  actual

 supplies  against  these  allotments  is
 attached.
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 Statem2nt

 (In  thousand  T  onnes)

 SI.  State  Month  Demands  re-  Allocations  Supplies
 No.  ceived  from  meade  from  made  from

 the  State  the  Central  the  Central
 Govt.  for  Pool  Pool
 Supply  of

 rice

 १  Tamil  Nadu  April  77
 May,  77  50°0  50°0

 2  Kerala  April,  77  §0°0  325°O  20°9
 May,  77  50°0  325°0  25°3

 *  5  05  demand  from  consumers  in  Tamil  Nadu  for  raw  rice  was  sta‘ed  to  be  negligible,  the
 Goveramz:at  of  Tami]  Nadu  had  restricted  the  lifting  of  rice  against  the  allotment  to  the  available
 quantity  of  b  led  rice  of  acceptable  quality  with  the  Food  C  ozporation  of  India.

 Precurement  Operations  by  Govern-
 ment  and  Private  Agencies

 3122.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State:

 bad  whether  the  National  Agricul-
 ture  Cooperative  Marketing  Federa-
 tion,  an  agency  of  Food  Corporation
 of  India,  has  intensified  its  procure-
 ment  operations  recently;

 (b)  if  so,  at  what  cost  they  have

 been  purchasing  the  wheat;

 (c)  whether  in  Punjab  only  7234
 tonnes  of  wheat  arrived  in  Mandis

 upto  May  out  of  which  6542  tonnes
 had  been  procured  by  private  agen-
 cies  and  only  389  tonnes  by  the  Gov-
 ernment  agency;  and

 (d)  if  so,  the  reason  for  the  same?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and

 (b).  During  the  courrent  wheat  pro-
 curement  season  upto  the  end  of  May,
 1977,  the  FCI  utilised  the  services  of

 the  NAFED  iy  procurement  of  wheat
 in  the  Union  Territory  of  Delhi.  With

 eflect  from  -6-l977,  the  Corporation
 is  not  utilising  the  services  of  NAFED
 but  are  carrying  out  the  price  support
 operations  directly.  The  NAFED  pro-
 cured  vheat  at  the  supprt  prices
 fixed  by  Government  subject  to  cuts
 on  account  of  quality.

 (c)  No,  Sir.  Upto  the  end  of  may,
 l977,  total  market  arrivals  of  wheat  in
 Punjab  amounted  to  21.62  lakh  tonnes
 out  of  which  20.95  lakh  tonnes  was
 procured  by  public  agencies.

 (0)  Does  not  arise.

 Grants  to  Tamil  Nadu  for  Education

 1123.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  total  grants  given  by  the  Union
 Government  to  the  State  Govern-
 ment  of  Tamil  Nadu  in  the  sphere  of
 education  for  the  last  three  years;

 (b)  how  the  same  has  been  utilised
 by  the  State  Government;  and

 (c)  what  is  the  total  aid  to  be  given
 to  the  State  Government  during  the
 current  year  and  how  will  it  be  uti-
 lised  by  the  State  Government?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Central  Assistance  for
 State  Plan  programmes  is  released
 for  the  plan  as  a  whole  and  not  for
 different  heads  of  development.
 .

 (b)  and  (c).  Do  not  arise.

 Preduction  of  Foodgrains  in  Tamil
 Nadu

 1124.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 sate:

 (a)  the  quantum  of  production  of
 foodgrains  in  Tamil  Nadu  vis-a-vis

 targets  during  the  last  five  years;

 (b)  the  target  of  coverage  under
 improved  seeds  and  high  yielding
 varieties  and  the  shortfalls,  together
 with  reasons  therefor;

 (ec)  the  extent  to  which  drought  and

 scarcity  conditions  have  affected
 foodgrains  production  in  that  State:
 and

 “(ay  the  steps  taken  by  the  Central
 Government  to  assist  optimum  pro-
 “tion  in  that  State?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 The  figures  relating  to  targets  and
 actual  production  of  foodgraing  in
 Tamil  Nadu  during  the  last  five  years
 are  as  under: —

 (Thousand  tonne  )

 Year  Target  Achievements

 7972-33  7§00  767
 1973-74  7900  7325
 1974-75,  7700  4797
 1975-76  8060  776i
 इ976-77  8100  ०

 *According  to  available  information,
 On  account  of  deficient  water  supply
 in  the  reservoirs  and  insufficient  and
 ill-distributed  rainfall  in  some  areas
 of  the  State,  production  is  reported  to

 be  somewhat  lower  than  that  in
 1975-76.

 (b)  The  targets,  achievements  and
 the  difference  between  the  two  in  the
 total  coverage  under  the  High  Yield-
 ing  Varieties  programme  relating  to
 paddy,  maize,  jowar  and  baejra  in
 Tamil  Nadu  during  the  last  five  years
 are  given  below:

 ‘Thousand  hectares‘

 Year  Target  Achievements  Differences
 (3)  2)

 @  (2.  35  (4)

 3972-73  2675  2857  (4  r82

 I973-74  2857  2307  (—)s50

 1974-75,  2680  2067  (—)6r3

 ¥75-76°  .  2755  2396  (—)359

 1976-77  *
 हैं

 *
 है  2९००  2500९

 (anticipated)

 -  As  anticipated  by  the  State  Covt.  atthe  ढाए  of  tle  Arias)  ह क क, ह  (3655-78°  discuss  ६21 उ
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 The  coverage  under  the  High  Yield-
 ing  Varieties  programme  in  Tamil
 Nadu  reached  a  peak  level  during
 1972-73.  In  the  subsequent  three
 years,  the  targets  could  not  be  ful-
 filled.  ‘The  shortfall  during  1974-75.
 was  particularly  marked  due  to  un-
 precedented  drought  conditions  in
 that  year.  However,  in  1976-77  the
 target  is  expected  to  have  been  fully
 achieved.

 As  regards  improved  seeds,  the
 Planning  Commission  do  not  fix  any
 targets  under  the  Annual  Plans.  How-
 ever,  according  to  the  information
 furnished  by  the  Government  of
 Tamil  Nadu.  it  is  anticipated  that  the
 available  supply  of  seed  would  be
 sufficient  to  meet  the  effective  seed
 requirement.

 (c)  As  production  of  foodgrains  is
 affected  by  a  number  of  factors,  such
 as,  cultivated  area,  irrigation,  inputs
 like  fertilisers,  improved  seeds,  and
 plant  protection,  adoption  of  improv-
 ed  technology  and  weather,  it  is  not
 possible  to  give  a  precise  quantitative
 idea  of  the  effect  of  a  single  factor
 such  as  drought  and  scarcity  condi-
 tions  on  production.  However,  the
 extent  of  fall  in  production  in  1974-75,
 a  year  of  severe  drought,  in  compari-
 son  with  the  levels  attained  in  the
 preceding  years  gives  a  rought  idea  of
 the  impact  cf  drought  in  that  vear.

 (ad)  The  Central  Government  has
 been  taking  various  steps  to  increase

 production  in  different  States  including
 Tamil  Nadu.  These  steps’  include:
 (i}  implementation  of  the  Central
 Sector  scheme  for  Qistribution  of
 Minikits  of  rice.  maize  and  millets  to
 help  the  State  Government  to  identi-

 fy  varicties  suitable  for  different  areas
 and  to  ascertain  farmers,  reaction
 before  cultivation  of  new  varieties  is
 extended  to  larger  areas;  (ii)  organi-
 sation  of  training  courses  at  the
 Agricultural  Universities  and  Re-
 search  Institutes  for  quick  transfer  of
 improved  production  technologies  to
 the  farmers;  (iii)  research  support  by
 the  Central  Rice  Research  Institute,
 Cuttack  and  under  the  All-India

 Coordinated  Crop  Improvement  Pro-
 jects  aimed  at  finding  out  varieties
 suitable  for  different  situations  and
 resistant  to  pests  and  diseases;  (iv)
 a  fertilizer  promotion  campaign  to
 step  up  consumption  of  chemical
 fertilisers  in  selected  districts  and  (v)
 sanctioning  of  short-term  loans  to  the
 State  Government  for  meeting  the
 State  Government's  credit  require-
 ments,  to  the  extent  possible,  for
 purchase  of  agricultural  inputs  viz.
 seeds,  fertilisers  and  pestisides.

 Teachers  detained  under  MESA

 1125.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  the  number  ०  Teachers  (Pri-
 mary,  Secondary,  College  and  Uni-
 versity)  detained  under  MISA
 throughout  the  country  during  last
 emergency,

 (bi  whether  all  of  them  have  been
 taken  in  service  after  their  release
 from  prison;

 fe)  if  not,  how  many  of  them  are
 still  out  of  service;  and

 (d)  what  action  Government  have
 taken  or  propose  to  take  in  case  of
 those  teachers  who  are  stil]  unem-

 ployed?  yet

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  This  is  mainly  a  State
 matter  and  information  is  not  avail-
 able  with  the  Centre.  Even  the
 States  are  not  likely  to  maintain
 these  details  in  terms  of  categories
 and  sub-categories  of  staff.

 (b)  to  (d).  Necessary  instructions
 have  been  issued  to  States  and  other
 organisations.  Individual  cases  of
 non-compliance  with  the  instructions
 if  brought  to  notice  would  be  prompt-
 ly  looked  into.
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 Cemplaints  against  Vice-Chancoellors  of
 Universities

 1126.  SHRI  R.  कट,  MHALGI:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE

 be  pleased  to  state.

 (a)  whether  Government  have  re-
 ceived  certain  complaints  about  Vice-
 chancellors  of  the  Universities;

 (0)  if  so,  against  whom  and  what  is
 the  nature  of  the  complaints:  and

 (c)  what  Government  propose  to
 do  with  re‘erence  to  the  same?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (ec).  Several  complaints
 have  been  received  against  the  Vice-
 Chancellors  of  manv  Universities  by
 the  Government.  <A  iarge  number
 of  comp!aints  are  agamst  alleged  ex-
 cesses  committed  during  emergency,
 favouritism  in  appointments  and  ad-
 missions  etc.  Such  complaints  against
 the  Vice-Chancellors  of  State  Univer-
 sities  are  forwarjed  to  the  State
 Governments  concerned  for  appro-
 Friate  action.  Complaints  against  the
 Vice-Chancellors  of  Centra!  Univer-
 sities  are  referred  to  the  Universities
 to  ascertain  the  facts.  The  replies
 received  from  the  Universities  are

 being  examined  in  the  Ministry  and

 appropriate  action  would  be  taken
 thereafter.

 Redaction  in  the  case  of  DDA  Fiats

 1127,  SHRI  R.  K.  AMIN:  Will  the

 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-

 TION  be  pleased  to  state:

 (a)  Whether  Government  have  de-
 cided  to  reduce  the  cost  of  DDA  flats:
 and

 (b)  if  20,  to  what  extent  and  when

 it  will  be  given  effect  to?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  Pricing
 Policy  is  under  review.

 Levy  of  Tax  at  Taj

 I28.  SHRI  पे.  K.  AMIN:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  levy  of  ‘tax’?  on
 visitors  to  visit  Taj  and  other  histori-
 cal  monuments  of  Agra  had  provoked
 a  sharp  controversy  between  the

 Archaeological  Department  ang  the
 local  civil  administration;  and

 (b)  if  so.  what  steps  Government
 have  taken  to  curb  the  provocation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ‘DR  PRATAP  CHANDRA  CHUN-

 DER):  (a)  and  (b).  Under  the  Anci-

 ent  Monuments  and  Archaeological
 S:tes  and  Remains  Act.  3953  the

 Archaeological  Survey  of  India  has
 been  charging  an  entrance  fee  of  50

 paise  for  visitors  (above  the  age  of

 5  years)  to  Taj}  Mahal.  Akbar's

 Tomb,  Agra  Fort  and  Itimad-u'd-
 Daula’s  tomb.  Since  July  15,  1976,

 under  the  Uttar  Pradesh  Urban  De-

 velopment  Authorities  (Toll)  Act,

 1976,  the  Agra  Development  Autho-

 rity  has  been  collecting  a  toll  of  Rs.

 .50  from  visitors  to  places  of  popu-
 lar  resort  (including  any  ancient  and
 historical  monument).  The  actual
 collection  of  levy  within  the  Ifmits  of

 the  centrally  protected  monuments
 has  given  rise  to  certain  problems
 which  are  under  discussion  with  the

 State  Government.

 World  Cricket  Series  with  Pro-
 fessional  Cricketers

 1129,  SHRI  R  K.  AMIN:  Will  the

 Minister  of  EDUCATION,  SOCIAL

 WELFARE  AND  CULTURE  be  pleas-

 ed  to  state:

 (a)  whether  Government  of  India

 are  aware  of  Australian  television
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 Chief,  Kerry  Packer’s  controversial
 plan  to  start  a  world  cricket  series
 with  professional  cricketers;

 (b)  whether  Cricket  Contro]  Board
 of  India  called  a  meeting  to  discuss
 the  issue;  and

 (c)  if  so,  the  stangd  of  Government
 of  India  in  this  regard?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sir.

 (b)  No,  Sir:  but  representatives  of
 the  Cricket  Control  Board  of  India
 attended  the  meeting  of  the  Intema-
 tional  Cricket  Conference  held  on
 l4th  June,  977  in  London  to  consi-
 der  the  matter.

 (c)  The  matter  falls  within  the
 purview  of  the  Board  of  Contro!  for
 Cricket  in  India  which  is  an  autono-
 mous  body.

 Sansadiya  Soudha

 1130.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  te  pleased  to

 state.

 (a)  the  expenditure  incurred  on  the
 construction  of  Sansadiya  Soudha
 (Parliament  House  Annexe);

 (b)  the  expenditure  incurred  on  the
 maintenance  of,  Parliament  House  and
 Parliament  House  Annexe,  year-wise
 during  the  last  two  years;  and

 (c)  the  expenditure  incurred  on  the

 furnishing  of  the  Sansadiya  Soudha

 till  3lst  March.  1977?

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-

 HABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  The  expenditure  so  far

 incurred  on  the  construction  of  San-

 sadiya  Soudha  (Parliament  House
 Annexe)  is  Rs.  3,69,40.549.  Some  bills

 are  still  to  be  finalised  and  paid.  The

 2IO0

 total  expenditure  on  the  work  ig  ex-
 pected  to  be  Rs.  8,70,00,000.00  imclud-

 ing  departmental  charges.

 1975-76  1976-77

 Rs.  R3.

 (i)  Parliamert
 House  Annexe  1,31,408  3,9I,70

 Gi)  Parliament
 House  14,22,181  13549313,

 (c)  Rs,  23,29,844  (including  Depart-
 mental  Charges),

 Damage  to  crop  due  to  insects  and
 rodents

 1131.  SHRI  M.  RAM  GOPAL  RED-
 DY:  Wil)  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state.

 (a)  the  quantity  of  food  grains  qes-
 troyed  during  1976-77  by  insects  and
 rodents  etc.;  and

 (b)  steps  being  token  by  the  Gov-
 ernment  for  the  safeguargq  of  food-
 grains?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA:  (a)
 It  is  not  possible  to  make  any  pre-
 cise  estimate  of  the  quantity  of  food-
 grains  destroyed  during  ‘1976-77  by

 insects  and  rodents.

 (b)  The  following  steps  are  taken
 to  prevent  loss  to  foodgrains  due  to
 insects  and  rodents:—

 (i)  The  godowns  constructed  are
 rat-proof  and  white  ant-

 proof.

 (ii)  Qualified,  technically  trained
 staff  are  deploye@  for  perio-
 dical  inspection  and  proper
 up-keep  of  foodgrains.

 (ii)  Modern,  scientific  pest  con-
 trol  measures  are  adopted
 to  control  insect  and  redent
 trouble.
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 Reinstatement  of  clerks  discharged  in
 F.CL  Calcutta

 1182.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the  fact
 that  the  management  of  Food  Corpo-
 ration  of  India,  Calcutta  has  discharg-
 ed  fifty  clerks/typists  in  April.  1974;

 (b)  if  so,  what  are  the  reasons  be-
 hind  this  arbitrary  qismissal;

 (c)  whether  the  Government  pro-
 Pose  to  reinstate  them;  and

 (da)  if  50.  when?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION’  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  Certain  serious  irregulari-
 ties  in  the  recruitment  of  4  Assist-
 ants  Grade  ITI  and  38  Typists  by
 their  Calcutta  office  in  974  came  to
 the  notice  of  the  management  of  the

 Corporation.  All  these  selections
 were  reviewed  and,  out  of  the  afore-
 said  Assistants  and  Typists.  only  16
 Assistants  Grade  [TI  and  7  Typists.
 who  were  found  suitable.  were  re-
 tained  in  service  and  the  remaining
 were  discHarged  from  the  service  of
 the  Corporation.

 (९)  No,  Sir.

 (d)  Does  not  arise.

 Effect  of  withdrawal  of  restrictions  on
 movement  of  wheat

 1133.  SHRI  SAMAR  GUHA:

 SHRI  RAMANAND  TIWARY:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pieas-
 ed  to  state:

 (a)  whether  the  Government  have

 assetsed  the  effect  of  withdrawal  of
 restrictions  regarding  movement  of
 wheat,  particularly  with  respect  to

 retail  price  of  wheat  in  the  open  mar-
 ket  and  specially  in  the  non-rationing
 areas  of  the  country;
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 (b)  if  so,  facts  there  about;

 (c)  whether  rise’  in
 Priceg  of  wheat  has  in
 affected  the
 shops;

 purchase
 any  wey

 issue-price  in  ration

 (d)  whether  the  Government  have
 drawn  up  any  policy  regarding  pur-
 chase  prices  of  paddy  with  respect  to
 ‘Boro  crop’  ang  of  ‘Amar.  crop’  as
 well:  and

 (e)  if  so.  facts  thereabout?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION’  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 and  (b).  The  abolition  of  zona'  res-
 trictions  on  movement  of  wheat  has
 resulted  in  better  open  market  avai'-
 ability  of  the  grain.  The  retai!  pri-
 ces  of  wheat  are  ruling  at  reasonable
 levels  even  in  the  deficit  States

 (c)  The  issue  price  of  wheat  from
 Central  stocks  has  not  bee>  Increas-
 ed.

 (d)  and  (e).  The  policy  regarding
 purchase  price  of  paddy  of  different
 varieties  including  ‘Boro’  awi  ‘Aman’
 for  the  current  i.e.  1976-77  marketing
 season  has  already  been  decided  and
 the  Government  of  West  Bengal  have
 fixed  the  following  procurement  pri-
 ces  for  ‘Boro’  and  ‘Aman’  for  1976-77
 kharif  season.  These  prices  will  be
 in  force  for  the  kharif  year  Novem-
 ber  3976  to  October,  977:—

 Grad-  Rate  ner
 Qt.  fin  R)

 Aus  and  Roro  of  Traditional
 types.  २०0  70

 Aman  Common  ‘74-00

 Aman  Fine  77.00

 Aman  Superfine  and  Aromotic  80:00
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 East  Pakistan  refugees  awaiting  reha-
 bilitation  in  camps  outalde  West

 Bengal

 1134.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  refugees  from  former
 East  Pakistan  are  awaiting  rehabilita-
 tion  for  the  last  I!0—5  years  in
 different  camps,  outside  West  Bengal;

 (b)  if  so,  latest  figures  of  such

 camp  refugees:

 (c)  whether  Government  adopted
 a  policy  and  time  bound  programme
 for  their  rehabilitation  in  different
 parts  of  the  country.  especially  in
 Andamans;  and

 (d)  if  sO,  concrete  steps  taken  by
 the  Government  for  the  early  rehabi-
 litation,  of  the  Bengalee  refugees  from
 former  East  Pakistan  in  Andamans
 particularly?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  The  migrant
 families  from  former  East  Pakistan
 are  not  awaiting  rehabilitation  for  |0—
 5  years.  The  families  now  in  camps
 are  mostly  those  who  migrated  dur-
 ing  the  periog  l-l-70  to  25-3-7l.  The
 other  families  are  those  rehabilitable
 families  which  pad  deserted  rehabili-
 tation  villages  or  relief  camps  at  the
 time  of  the  liberation  of  Bangladesh
 but  had  returned  to  India  by  the  end
 of  January.  1974,  The  number  of
 families  in  Mana  and  other  two  camps

 is  1,029  and  in  Tawa  and  Dolariya
 Worksite  Camps  together  is  4,508
 families.

 (c)  Yes,  Sir.  21,300  families,  in-

 cluding  1,100  families  in  Andaman  &

 Nicobar  Islands  are  to  be  settled  dur-

 ing  the  Fifth  Plan  period.  The  re-

 maining  2,200  families  are  expected
 to  be  settled  during  1979-80  and

 1980-81,  the  first  two  years  of  the

 Sixth  Plan.

 (d)  During  the  first  three  years  of
 the  Fifth  Plan,  11,241  families  have
 been  settled  in  agriculture  and  non-
 agricultural  occupations  on  the  main-
 land.  For  1977-78,  there  is  a  pro-
 gramme  of  settlement  of  about  3700
 families.

 As  regards  the  Andaman  &  Nico-
 bar  Islands,  upto  1973-74,  688  migrant
 families  had  been  resettled  there.  It
 was  originally  proposed  to  rehabili-
 tate  1,100  families  in  the  Islands  qur-
 ing  the  Fifth  Plan  but  till  May,  1977,
 only  !7  families  have  been  induct-
 ed  there.  The  resettlement  in  these
 Islands  has  been  slower  than  planned
 since  the  effect  of  deforestation  on
 the  ecology  of  the  Islands  hag  conti-
 nually  to  be  kept  in  view.

 Registration  of  Group  Housing  Socie-
 ties  for  allotment  of  lang  in  Delhi

 1135.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  be  pleased  to  state.

 (a)  whether  the  Group  Housing
 Societies  registereq  for  allotment  of
 land  in  Delhi  with  Registrar  of  Co-
 operatives,  Delhi  have  not  been  allot-
 ted  lard  although  they  were  register-
 ed  in  1970;

 (b)  how  many  Societies  have  so  far
 been  allotted  a  land  or  accepted  te
 offer  of  land  and  in  which  area  tha
 have  been  offered  or  allotted;

 (c)  whether  some  of  the  Societies
 have  been  asking  for  allotment  of  land
 in  South  Delhi;

 (d)  if  so,  the  total  number  of  such
 Societies;  and

 (e)  reaction  of  the  Government  on
 their  request  with  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.
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 (b)  30  Societies  have  been  allotted
 land  and  another  56  Societies  have

 accepted  the  offer  of  Jand.  The  areas
 are  in  Paschimpuri,  Pritampura,  Bo-
 della  and  South  Delhi,

 (c)  Yes,  Sir.

 (a)  91.

 (e)  According  to  existing  policy  no
 land  in  Sovth  Delhi  is  to  be  allotted
 in  future  to  a  Group  Housing  Society
 for  the  reeson  that  land  in  South
 Delhi  is  scarce.  Government  are  not
 contemplating  at  present  any  change
 in  the  existing  policy.

 Overhauling  of  Sports  Councils

 1138.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state  whether  Government
 are  taking  steps  to  overhaul  the  pre-
 sent  Sports  Councils?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER).  It  is  proposed  to  undertake  a
 comprehensive  review  of  various
 sports  programmes  and  policies
 Shortly,  keeping  in  view  the  stipula-
 tions  laid  down  by  International
 Olympic  Committee  and  other  bodies.
 This  review  will  cover  changes.  if
 any.  required  in  the  functions  and
 composition  of  the  All  India  Council
 of  Sports.

 Changes  in  pelhi  Higher  Secondary
 Examination  papers

 1137.  SHRI  MUKATIAR  SINGH
 MALIK:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  pres,  report,  in  the  Indian  Express
 dated  the  3rd  May,  1977  wherein  it
 has  been  stated  that  thig  year’s  High-
 er  Secondary  Examination  paper  in
 Delhi  nad  to  be  hastily  changed  not
 because  of  a  possible  leakage  of  one
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 of  the  questiong  in  the  paper  put  as

 ig  dealt  with  Mrs.  Gandhi’,  20  point
 programme;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  inquire  into  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  imformation
 supplied  by  Central  Board  of  Secon-
 dary  Education,  some  question  papers
 were  replaced  on  account  of  the  pos-
 sibility  of  leakage.  No  question  on
 the  20  Point  programme  was  asked  in
 the  question  paper.

 (b)  Does  not  arise.

 wa  विफासशोल  देशों  में  भारतीय  विशेजक्ों

 की  उपयोगिता

 1138.  थी  weary  dy:

 wt  उप्रसेन  :

 कया  शिक्षा,  समाज  कल्याण  झोर  संस्कृति

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  युनेस्को  के  महानिदेशक,

 श्री  ए०  एम०  एम०  बी०  ने  हाल  में

 भारत  की  यात्रा  'के  दौरान  युनेस्‍्कों

 द्वारा  भारत  में  संचालित  परियोजनापों  का

 झन्य  देशों  में  बिस्तार  करने  तथा

 विकासलील  देशों  में  शिक्षा,  संस्कृति

 विज्ञान  और  संत्रार  के  हेत्रों  में  भारतोब

 विशेषज्ञों  की  उपयोगिता  का  उल्लेख  किया

 था  ;  झौर

 (खि)  क्‍या  महानिदेशक  ने  सरकार  को

 कोई  शिक्षियत  योजना  प्रस्तुत  की  है  शौर

 यदि  हां,  तो  उसकी  मुश्य  बातें  क्‍या  हैं

 झौर  उस  पर  सरकार  की  क्‍या  प्रति-

 किया  है।
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 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 नंत्ी  (डा०  प्रतत्थ  लगा  अम्बर )  :

 (क)  महानिदेश"क  के  हाल  ही  के

 भारत  के  दौरे  के  भ्रन्त में  जारी  की  गई

 संयुक्त  विज्ञप्ति  में  यह  कहा  गया  था  कि

 पुनिस्कों  विकासशील  देशों  की  सहायता
 करमे  के  लिए,  भारतीय  विशेषज्ञों  की

 सेबाधझों  को  उपयोग  में  लाते  हुए  तथा  उन्हें

 आ  दा  भारतीय  संस्थाओं  में  प्रशिक्षण

 देने  हेतु  शिक्षा  बृत्तियां  देकर,  भारत

 में  उपलब्ध  सुबिता  का  लाभ  उठा

 सकता  है।

 (ख)  महा-निदेशक  द्वारा  ऐसा  कोई

 प्रस्ताव  भारत  सरकार  को  पेश  नहीं
 किया  गया  है।

 निरक्षरता

 1139.  श्यो  कल्याण  लेन :  क्‍या  शिक्षा,

 समाज  कल्याण  शौर  संस्कृति  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  सरकार  ने  देश  से

 निरक्षरता  समाप्त  करने  के  लिए  कोई

 समयदाधित  कार्यक्रम  बनाया  है  ;

 (ख)  यदि  हां,  तो  इस  संबंध  में

 मुख्य  बातें  क्‍या  हैं  ;  भौर

 (ग)  इसके  क्रियान्वयन  के  लिए

 ब्या  प्रबन्ध  किए  गए  हैं  तथा  उस  पर

 कितमा  व्यय  होने  का  पअ्रनमान  है?

 शिक्षा,  समाज  कल्याण  तथा  संस्कृति

 मंत्री  (४०  प्रताप  चना  चन्दर)  :

 (क)  से  (ग).  शिक्षा  मंत्रालय  ने

 शिक्षा  विंदो  तथा  व्यापक  शिक्षा--फील्ड

 कार्यकर्ताप्लों  के  साथ  व्यापक  रूप  से

 विचार-विम्ण  किया  है  ताकि  थ्यस्क

 शिक्षा  संबंधी  बृहृद  कार्यक्रम  तैयार  किया

 जा  सके  इस  कार्यक्रम  के  च्यौरे  तैयार

 किए  जा  रहे  हैं।

 Crocodi‘e  Banks

 1140.  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  proposal  to  ,et  up
 Crocodile  Banks  in  the  country  has
 since  been  finalised:

 (b)  if  s0,  the  broad  outlineg  of  the
 proposal;  and

 (c)  the  names  of  places  where  such
 banks  are  likely  to  be  set  up?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA).  (a)  to
 (c).  Although  there  is  no  proposal  to
 set  up  crocodile  banks  as  such  in  the
 country,  the  Government  is  operating
 a  crocolile  rehabilitation  programme.
 In  this  programme,  crocodiles  are
 being  reared  in  captivity  for  subse-
 quent  release  into  the  wild.  The  gha-
 rial,  saltwater  and  mugger  species  of
 crocodiles  are  at  present  being  rear-
 ed  in  the  following  places:

 Katherniaghat  in  U.P.,  Bhitarka-
 nika  and  Satkosia  in  Orissa,  Sun-
 derbans  in  West  Bengal],  Sutnur
 in  Tamil  Nadu.  Gir  in  Gujarat,
 Hyderabad  in  Andhra  Pradesh
 and  Rawat  Bhatg  in  Rajasthan.

 Purchase  of  Dredgers  for  Brahma-
 putra  Flood  Control  Board

 i4].  SHRIMATI  RENUKA  DEVI
 BARKATAKI:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state.

 (a)  whether  the  Government  are
 aware  that  the  Brahmaputra  Flood
 Control  Board  through  the  Govern-
 ment  of  Assam  purchased  two  costly
 dredgers  to  dredge  the  bottom  of  the
 river  Brahmaputra;  and

 (b)  if  so,  whether  the  Government
 have  received  any  report  on  the  use
 to  which  these  dredgers  have  been

 put?
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 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION’  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  and
 (b).  River  erosion  puses  a  serious
 problem  in  River  Brahmaputra,  To
 find  q  solution  to  the  problem,  it  was
 decided  that  dredging  operations  be
 tried  On  8  experimental  basis  as  an
 anti-erosion  measures.  Accordingly,
 the  Central  Government  procured
 two  suction  dredgers  as  also  some  of
 the  ancillary  crafts  required  to  work
 with  these.  The  equipment  has  been
 given  on  loan-basis  to  the  Brahma-
 putra  Floog  Control  Commission  for
 experimental  dredging  in  Brahma-
 putra  river.  Dredging  has  been  car-
 ried  out  near  Chimna  and_=  subse-
 quently  at  Alikash  where  the  river
 Brahmaputra  was  eroding  the  banks
 and  it  is  reported  that  the  perform-
 ance  of  the  dredgeq  channels  has
 been  satisfactory.

 भूमि  लयंधी  लियादों  के  लिए  समिति

 1142.  @  verre  तिथारी  :  क्‍या

 कृषि  और  सिलाई  मंत्रो  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  का  विचार

 भूमि  संबंधी  विवादों  को  हल  करने

 के  लिए  एक  समिति  गठिल  करने  का  है;

 (ख)  यदि  हां,  तो  कब  तक;  शौर

 (ग)  क्‍या  उक्त  विवादों  के  संबंध  में

 राज्य  सरकारों  से  भी  परामत्तं  लिया

 जा  रहा  है?

 क्च  झौर  सिचाई  मंत्री  (थी  लुरजीत

 सिंह  बरनाला)  :  (क)  जी  नहीं

 (am)  शौर  (ग)  प्रश्न  ही  नहीं  होता  ।
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 Coliection  of  Donations  from  Students’
 Parents  by  Private  Schools  /Edaca-

 tional  Institutions

 1143.  SHRI  OM  PRAKASH  TYAGI.
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  whether  Government  are  aware
 that  many  private  public  schools,  edu-
 cational  institutions  etc.  are  function-

 ing  in  the  country  which  in  the  name
 of  education  are  running  as  commer-
 cial  enterprises  and  collecting  dona-
 tions  in  arbitrary  manner  from  the

 parents  of  students;  and

 (b)  if  so,  Government's  olicy  in

 regard  to  these  schools?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  While  no  specific
 complaints  would  appear  to  have
 been  received  in  the  Ministry,  such
 instances  of  arbitrary  collection  of
 donations  if  any  would  be  a  matter
 for  the  State  Governments/Union
 Territory  Administrations  to  take  ap-
 propriate  action.

 Export  Quota  of  Sugar

 1144.  SHR]  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 State.

 (a)  whether  the  Indian  delegation
 sought  an  export  quota  of  9  lakh
 tonnes  of  sugar  in  the  recent  confer-
 ence  held  in  Geneva  and  convened  by
 UNCTAD,  and

 (b)  the  reasons  for  making  the  re-

 quest?

 THE  MINISTER  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI

 SURJIT  SINGH  BARANALA):  (a)

 and  (b).  India  has  been  an  establish-
 ed  exporter  of  sugar  for  nearly  two
 decades.  India  has  giso  been  a  mem-

 ber  of  the  Internationa!  Sugar  Agree-
 ment  since  1961.  The  United  Nations
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 Sugar  Conference  at  Geneva  in  April.
 May,  1977,  was  convened  to  negotiate
 a  new  International  Sugar  Agree-
 ment  'and  to  evolve  a  frame-work  for
 appropriate  quotas/market  shares,
 band  of  prices  which  would  be  remu-
 nerative  to  the  producer  and  reason-
 able  to  the  consumer  etc.  The  quo-
 tas/market  shares  were  to  be  evolved
 taking  into  account  both  the  past  per-
 formance  in  exports  and  the  growth
 patterns  envisaged  in  the  future.  In
 the  light  of  these  and  taking  into
 consideration  the  present  leve)  of  our
 sugar  production,  additions  to  capa-
 city  in  the  industry  in  the  current
 year  and  in  the  next  2/3  years  the
 kevel  of  internal  consumption  etc.,

 the  Indian  Delegation  to  the  Confer-
 ence  was  instructed  to  project  an
 effective  quota  of  9-10  lakh  tonnes  a
 year  under  the  Internationa)  Sugar
 Agreement.

 32.00  brs.

 PAPERS  LAID  ON  THE  TABLE

 CERTIFIED  AccouNTS  oF  D.D.A.  For
 1973-74  with  Avupit  REPORT  UNDER

 Dern:  DEVELOPMENT  Act,  957

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE.
 HABILITATION  ‘SHRI  SIKANDAR
 BAKHT):  I  beg  to  lay  on  the  Table  a
 copy  of  the  Certified  Accounts  (Hindi
 and  English  versions)  of  the  Delhi
 Develorment  Authority  for  the  year
 973.74  together  with  the  Audit  Re.
 port  thereon,  under  sub-section  (4)  of
 section  25  of  the  Dethi  Development
 Act.  1957.  (P’aced  in  Library.  See
 No.  LT-394/77]

 (Crrtrrm  Accounts  &  AUDIT  REPORT
 06  TIT  8  Mapras,  BOMBAY  AND  KAA-
 RAGPUR,  STATEMENTS  re.  RFASONs  FOR
 DELAy  mn  Laytne  Acctts.  &  ACcTTSs.  OF
 N.LIE..  BompBay

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
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 (DR,  PRATAP  CHANDRA  CHUNDER).
 d  beg  to  lay  on  the  Table:—

 (ld)  A  copy  each  of  the  following
 papers  under  sub-section  4)
 of  section  23  cf  the  Institutes
 of  Technology  Act,  396i:—

 (i)  Certified  Accounts  (Hindi
 version)  of  the  Indian  In-
 stitute  of  Technology,  Mad-
 ras,  for  the  year  1975-76
 along  with  the  Audit  Repart
 thereon,  [Placed  in  library.
 See  No.  LT-395/77]

 (ii)  Certified  Accounts  of  the
 Indian  Institute  of  Techno-

 logy,  Bombay,  for  the  year
 1975-76  along  with  the

 Audit  Report  thereon,
 (Placed  in  Library.  See  No.
 LT-396/  77.)

 (iii)  Certified  Accounts  (Hindi
 and  English  versions)  of  the
 Indian  Institute  of  Techno-

 logy.  Kharagpur.  for  the
 vear  1974-75  along  with  the

 Audit  Report  thereon.

 [Placed  in  library.  See
 No.  LT-397  “TT

 (2)  A  statement  (Hindi  and

 English  versions)  showing
 reasons  (i)  for  celay  in  laying
 the  documents.  and  ‘ii)  for  not

 laving  simultaneously  the
 Hindi  version  cf  the  document,
 mentioned  at  item  =  reo)  (ii)
 above.

 (3)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying  the
 document  mentioned  at  item
 ran)  Gii)  above.  [Placed  in

 library.  See  No.  LT-397/77]

 4)  A  copy  of  the  Certified
 Accounts  (Hindi  version)  of

 the  National  Institute  for

 training  in  Industrial  Engineer-
 ing.  Bombay.  for  the  year

 1975-76.  {Placed  in  library.
 See  No.  LT-  398/77]
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 Carita  Issurs  (APPLICATION  FOR

 CONSENT)  (AMonT.)  Rugs,  977

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 मे.  M.  PATEL):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Capital  Issues

 (Application  for  Consent)  Amend-
 ment,  Rules,  977  (Hindi  and  English
 versions)  published  in  Notification
 No.  SO.  366.E)  in  Gazette  of  India
 dated  the  24th  May,  I977,  under  sud-
 section  (2)  of  section  2  of  the  Capi’al
 Issues  (Control)  Act,  1947.  [Placed  in
 library.  See  No.  LT-  399/77)

 PROCLAMATION  DATED  20Ty  JUNE  77
 re.  STATE  OF  PUNJAB

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  bez
 to  hay  cn  the  Table  a  copy  ०:  ine
 Proclama‘ion  (Hindi  and  English  ve:-

 gions)  Gated  the  20:h  June.  I977  iss.ied

 by  the  Vice-President  acting  as  Presi

 dent  under  clause  (2)  of  article  256  cf

 the  Constitution  revoking  the  Procla-

 mation  issued  by  him  on  the  30.0

 April,  977  in  relation  to  the  State  of

 Punjab.  published  an  Notification
 No.  G.S.R.  584(E)  in  Gazette  of  In:ia

 dated  the  20h  June.  1977,  under  articie

 356(3)  of  the  Constitution.  'Placed  गम!

 library.  See  No.  LT-40i/77

 12.01  hrs

 ELECTION  TO  COMMITTEES

 (i)  RascHaAT  SAMADHI  COMMITTEE

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  SUPPLY  AND
 .  REHABILITATION  (SHRI  SIKANDAR

 BAKHT).  I  beg  to  move:

 “That  in  pursuance  of  sub-section

 ॥9)  (d)  of  Section  4  of  the  Rajghat
 Samadhi  Act,  95l,  the  memberg  of

 this  House  do  proceed  to  elect,  in

 such  manner  as  the  Speaker  3Y

 direct,  two  members  from  among

 themselves  to  serve  as  members  of

 the  Rajghat  Samadhi  Committee  for

 the  term  commencing  from  the  date

 of  notification  by  the  Government.
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 subject  to  the  other  provisions  of  the
 said  Act.”

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section
 re)  (d)  of  Section  4  of  the  Rajghat
 Samadhi  Act,  95l,  the  members  of
 this  House  do  proceed  to  elect,  in
 such  manner  ag  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members  of

 Rajghat  Samadhi  Committee  for  the
 term  commencing  from  the  date  of
 notification  by  the  Government.

 subject  to  the  other  provisions  of  the
 said  Act.”

 The  motion  was  adopted.

 (ii)  CoURT  OF  THE  UNIVERSITY  OF  Dever

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 (DR.  FRATAP  CHANDRA  CHUNDER):

 I  beg  tu  move:

 ‘That  in  pursuance  of  sul-clause

 (xvi)  of  clause  +)  of  Statute  2  of  the
 Statutes  of  the  University  of  Dethi
 reat  with  Section  43  of  the  Delhi

 University  Act,  1922,  the  members
 124  this  House  do  proceed  to  elect,

 in  such  manner  as  the  Speaker  may

 dire'.  two  members  from  among

 themselves  to  serve  as  members  of

 the  Court  ef  the  University  of  Delhi.
 The  members  so  elscted  shall  not  be

 the  employees  of  the  University  of

 Deihi  or  of  a  recognised  College  07

 Insitution  of  (bat  University.”

 MIR.  SPEAKER.  The  question  is:

 “That  in  pursuance  of  sub-clause

 (xvi  of  clause  (2)  of  Statute  2  of  the

 Statutes  of  the  University  of  Delhi.
 read  with  Section  43  of  the  Dethi

 University  Act,  1922,  the  members
 of  this  House  do  proceed  to  elect,  in

 such  manner  as  the  Speaker  may

 direct.  two  members  from  among

 themselves  to  serve  as  members  of

 the  Court  of  the  University  of  Delhi.
 The  members  80  elected  shall  not  be

 the  emvloyees  of  the  University  of
 Delhi  or  of  a  recognised  College  or

 Institution  of  that  University.”

 The  motion  wae  adopted.
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 (ili)  Carta  Anvitony  Boarn  or

 MUsEUMs
 Dw...  RRATAP.  CHANDRA

 CHUNDER:  I  beg  to  move:

 “That  in  pursuance  of  the  Govern.
 ment  of  India,  Department  of  Cul-
 ture,  Resolution  No.  F.  2/!/74.CAI

 8),  dated  the  7th  October,  1978,  the
 members  of  this  House  do  proceed
 to  elect  in)  such  manner  as  ‘he
 Speaker  may  direct,  two  members
 from  among  themselves,  to  serve  as
 members  of  the  Central  Advisory
 Boird  of  Museums.  subject  to  the
 other  provisions  of  the  said  Resolu-
 tion.”

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  the  Govern-
 ment  of  India,  Department  of  Culture.
 Resolution  No.  F.  2/!/74-CAI(3).
 dated  the  7th  October,  1976.  the
 members  of  this  House  do  proceed  to
 elect  in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves,  to  serve  as  mem-
 bers  of  the  Central  Advisory  Board
 of  Museum.  subject  to  the  other  pro-
 visions  of  the  said  Resolution.”

 The  motion  was  adopted.

 (iv  CENTRAL  Apvisory  BoaRp  oF
 ARCHAEOLOGY

 DR.  PRATAP  CHANDRA
 CHUNDER:  I  beg  to  move:

 “That  in  pursuance  of  paragraph
 l  of  the  Government  of  India,
 Archaeological  Survey  of  India,
 Resolution  No.  3]//76-M,  dated  the
 Ist  May,  1976,  the  members  of  this
 House  do  proceed  to  elect  in  such
 manners  ag  the  Speaker  may  direct
 two  members  from  among  them-
 selves,  to  serve  as  members  of  the

 Central  Advisory  Board  of  Archaen-

 logy,.  subject,  to  the  other  provisions
 of  the  said  Resolution.”

 MR.  SPEAKER:  The  question  is:

 Election  “to  JSYAISTHA  30,
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 “That  in  pursuance  of  paragraph
 l  of  the  Government  of  India,
 Archaeological  Survey  of  India,
 Resolution  No.  3I//76-M.  dated  the
 Ist  May,  i976,  fhe  members  of  this
 House  do  proceed  to  elect  in  such
 manner  as  the  Speaker  may  direct
 two  members  from  among.  them-
 selves,  to  serve  as  members  of  the
 Centra]  Advisory  Board  of  Archaeo.
 logy,  subject  to  the  other  provisions
 of  the  said  Resolution.”

 The  motion  wag  adopted
 (v)  CouNCIL  UNDER  INSTITUTES  or

 TECHNOLOGY  ACT,  96]

 DR.  PRATAP  CHANDRA
 CHUNDER.  I  beg  to  move:

 “That  in  pursuance  of  Section  3I
 (2)  (k)  of  the  Institutes  of  Techno-
 logy  Act.  1961,  the  members  of  this
 House  do  proceed  to  elect.  jin  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among’  them-
 selves  to  serve  as  Members  of  the
 Council  established  under  —  section
 3l:5  of  the  said  Act.”

 MR,  SPEAKER:  The  question  is:

 “That  in  pursuance  of  Section  51
 (2,  (४)  of  the  Institutes  of  Techno-

 logy  Act.  1961,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among  them-

 selves  to  serve  as  members  of  the
 Council  established  under  section
 3l.])  of  the  said  Act.”

 The  motion  was  adopted,

 2.9  hrs.

 PAYMENT  OF  WAGES  (AMEND-
 MENT)  BILL*

 THE  MINISTER  OF  PARLIAMFN.
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  T  beg
 to  move  for  leave  to  introduce  a  Bill

 further  to  amend  the  Payment  of

 Wages  Act,  1986,

 *Published  tn  Gazette  of  Indéa  Extraordinary  Part  Il,  section  2  dated

 12,  38  किला,
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 ‘MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 @uce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1936.”

 The  mation  was  adopted.

 SHR]  RAVINDRA  VARMA.  I  intro-
 duce  the  Bill

 2.29  hrs.

 GENERAL  BUDGET,  977-78--GENE-
 RAL  DISCUSSION

 MR.  SPEAKER:  We  begin  with  tne
 General  Discussion  on  the  Budget.
 Shri  C.  Subramaniam.

 SHRI  L.  K.  DOLEY  (Lakhimpur::
 Mr.  Speaker,  Sir,  I  am  on  a  point  of
 order.

 MR.  SPEAKER.  What  is  the  port
 of  order?

 SHR]  L,  K.  DOLEY.  It  ig  on  a  very
 basic  question.  Ours  is  8  clearly
 socialist  constitution  te

 MR  SPEAKER:  Tell  me  the  point
 of  order.

 SHRI  L.  K.  DOLEY-.  I  am  coming
 to  that.  Unless  and  until  the  Constitu-
 tion  is  amended.  we  cannot  do  any.
 thing  which  is  not  conducive  to  ihe
 Constitution.  I  have  very  careful'y
 read  the  entire  Budget  Speech  of  the
 hon.  Finance  Minister  containing  3%
 pages,  6]  paragraph,  and  the  total
 number  of  words  may  be  roundabout
 7.000  if  T  have  counted  them  correct!”
 In  the  whole  Budget  Speech.  the  worg
 “socialism”  ig  totally  missing.  In  ‘he
 context  of  our  Constitution,  I  have
 found  that  the  Finance  Minister  has
 made  a  systematic  attempt  to  make  a
 tmtal  eradication  of  the  word  ‘‘socia.
 lien".  दुह  ig  not  conducive  to  our
 Constitution.

 MR  SPEAKER:  Order.  please  Will
 you  kind].  sit  down?  Let  us  hear  the
 sveech  of  Shri  C.  Subramaniam.

 Genl.  Dise..

 SHRI  C.  SUBRAMANIAM  (Palani):
 Mr,  Speaker,  Sir,  at  the  very  outest,  3
 would  like  to  thank  you  for  having
 given  me  the  privilege  of  once  again
 initiating  the  debate  on  the  Budget  on
 behalf  of  the  Opposition.  At  the  out-
 set.  I  would  like  to  congratulate  the
 Finance  Minister  on  his  maiden  effort
 in  presenting  the  Budget.  This  is  also
 the  first  Budget  of  the  Janata  Party.
 Many  claims  have  been  made  in  the
 Budget  Speech  which  require  some
 answers.  Therefore,  !  hope,  I  will
 have  your  indulgence  if  ¥  take  a  little
 more  time.

 I  would  also  like  to  congratulate  the
 Janata  Party  on  their  recent  success
 in  the  State  Assembly  elections.  Now
 that  they  have  achieved  §  their  imme-
 diate  political  ambitions,  I  hope.  they
 will  settle  down  to  some  real  busines

 particularly  in  the  management  of  the

 economy.

 I  would  like  to  pay  one  more  com-
 pliment  to  the  Finance  Minister  for
 having  fixed  the  Plan  size  at  about

 Rs.  30.000  crores.  When  the  exercise
 for  the  preparation  of  the  Annual  Plan
 started.  I  gave  the  target  of  Rs.  10.000.

 crores.  At  that  time.  there  were

 doubting  Thomases  even  tn  the
 Finance  Ministry  saying  whether  this
 order  of  Rs.  !0.N00  crores  was  realistic.

 Having  dealt  with  the  economy  =  for

 nuite  ७  few  vears.  |  was  of  the  view

 that  thie  wes  not  only  feasible  b:t

 absolutely  desirable  and  necessary  if

 we  were  to  take  the  economy  forward.

 We  had  neovided  the  dvramism  that

 was  renuired  for  the  nurpoce  of  eolv-

 ing  many  of  the  problems  with  which

 the  countre  was  confronted  And  I
 am  glad  thot  the  Finance  Minister  has

 ultimatelv  fived  this  tarvet  in  spite  of

 al}  the  opposition  {o  a  big  plan.

 My  colleague.  Mr.  Chavan  and  my-
 self  used  to  narticinste  in  the  Natioral

 Development  Council's  meeting-  repre.
 senting  the  States  nf  Madras  and  Maba-

 rashtra,  and  there  was  always  a  tussle
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 between  8  bi+  plan  and  a  email  plan.
 ‘Even  at  that  time,  ihe  Prime  ii-iiice,
 who  was  the  Finance  Mirister  then,
 used  to  say  that  we  should  have  a

 ‘smaller  pian  in  the  name  of  realism:
 but  fortunately,  even  at  that  time,  on

 ‘every  occasion,  we  succeeded  in  having
 a  higher  target  for  the  plan.  And

 ‘therefore  it  is  a  matter  of  some  satis-
 ‘faction  to  me—when  the  ultimate  say
 is  with  the  Prime  Minister  with  regard

 ‘to  the  budget  and  the  plan  size—that
 there  was  agreement  to  this  size  of  the
 plan.

 With  regard  to  the  resources,  there
 Was  a  good  deal  cf  doubt  whether  this
 order  of  plan  could  te  financed  with-
 ‘out  large  deficit  financing.  I  am  glad
 to  find—ultimately  this  turned  out  after
 the  taxation  measures  which  are  not
 of  a  large  size—that  deficit  financing  is
 -only  of  the  order  of  Rs.  72  crore.  Where
 have  these  resources  come  from?  Have
 they  come  because  of  any  achievement
 ‘which  the  Janata  Party  Government
 has  made  during  the  last  three  ronths?
 No.  It  is  from  the  economy  which
 they  have  inherited  frem  us,  and  there.
 fore,  there  was  a  buoyancy  of  the  eco-
 nomy,  inherent  strength  in  the  econo-

 my  and  that  has  been  accepted  bv  the
 hon.  Finance  Minister  himself.  There-
 for.  ]  hove.  he  has  marde  a  more  sober
 and  realistic  assessment  of  the  state  of
 the  economy  which  he  has  inherited
 from  us—even  though  he  was  hasty

 ercugh  ir  saving  that  everything  was
 wrong  with  the  economy  and  they  hac
 inherited  a  completely  cistorted  and
 wnhealthy  economy.  But  4  find  in  the
 documents  presented  to  the  Perlia-
 men’  नन्नु  refer  to  the  Economic  Survev
 an,  the  Minister's  own  budget  speech
 thet  he  found  positive  points  ir  the
 state  of  the  economy.

 Nobody  could  ciaim,  whether  be  it  9
 developed  country  or  8  developing
 ‘country  or  a_  socialist  country  that
 there  ig  an  economy  free  from  pro-

 blems.  free  from  complexities:  and
 more  so  in  a  developing  country  like
 ours,  there  are  bond  to  be  problems
 and  more  and  more  problems.  I  always

 ‘used  to  say  fhat  when  we  went  on  deve-

 loping  more  and  more,  many  more

 vomplex  problems  would  arise.  There-
 fore,  it  is  not  my  claim  that  we  have
 given  to  the  Janata  Party  Government
 a  problem  free  economy.  This  is  never

 going  to  happen  whatever  the  state  of
 development  at  whateve-  stage  it  might
 be.  You  would  always  have  problems.
 The  only  thing  ig  that  these  problems
 should  not  be  old  ones;  these  should
 be  new  ones.  The  emergence  of  new
 oroblems  is  a  sign  of  progress.  There~
 fore,  I  do  claim  that  this  economy
 which  we  have  handed  over,  which  is
 not  free  from  many  of  the  problems,
 Many  of  the  ifficulties,  is  a  much
 healthier  and  strouger  economy  than
 ever  before.  Ang  this  is  not  merely
 my  statement,  it  is  the  statement  of  the
 Finance  Minister  himself.  He  says  in
 his  budget  speech.  “The  current  level
 of  food  stocks  and  foreign  exchange
 reserve  do  give  wider  option  in  the
 management  of  the  economy  than  ever
 before.”

 Therefore,  I  am  glad  that  this  has
 been  accepted  at  least  now  even  though
 the  self-proclaimed  economic  experts
 in  the  Janata  Party  controverted  all
 these  things  when  I  made  the  state-
 ment  last  time  during  the  ixterim
 budget  debate.

 What  are  these  strong  points  in  the
 economy?  These  are.  (i)  rhe  infras-
 tructure  required  for  economic  growth
 has  been  built  up  during  the  last  23
 years  under  a  planneg  economy:  I  do
 not  want  to  go  into  the  details  because
 then  I  would  lave  to  take  2  much
 longer  time:  (2)  a  strong  industrial
 base  has  been  built  up.  so  that  we  are
 in  a  position  today  to  fabricate  many
 of  the  equipment  which  we  require  for
 various  power  vroiecis  or  industrial  »
 projects  of  varjous  kinds:  and  (3)  agri-
 cultural  development  with  a  potermtial
 for  ever-increasing  production.  Al!
 these  had  become  vussible  mainly  be-
 cause  of  the  scientific  and  technological
 competence  which  we  had  built  up.  !
 find  many  side  attacks  on  Nehru's
 policy  with  regarq  to  heavy  indus-
 tries,  etc.  There  might  be  honest  differ.
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 ences  of  opinion  about  this  but  an  ane

 “thing  I  am  sure,  the  country  would  be
 ‘ever  grateful  to  Pandit  Jawaharlal
 Nehru  for  having  built  up  _  this
 scientific  and  technological  hase....

 AN  HON.  MEMBER:  Question.

 SHRI  C.  SUBRAMANIAM:  ...anu

 having  created  a  reserve  of  scientific
 and  technologica]  men  in  numbers  and
 quality.  we  are  now  third  in  the  world,
 next  only  to  USA  and  USSR...

 AN  HON.  MEMBER.  Question.

 SHRI  C.  SUBRAMANIAM:  Then  this
 strength  is  reflected  currently  as  has
 been  acknowledeed  by  the  Finance
 Minister  in  ([)  ह  buster  stock  that
 we  have  built  up.  nearly  8  to  20  milli-
 On  tonnes:  (2)  the  foreign  exchange
 reserves  which  we  hanes  over  stood
 at  Rs.  3.200  crores:  I  find-  that  these
 have  further  increased:  (ay  strengthen.
 ing  of  the  rupee  :n  the  international
 mar«et.  and  (4)  2  expanding  export
 of  goods  an4  services  to  the  various
 Ferts  of  thea  world  कह  PE  may  cae  en  7
 all  humility.  it  ss  en  thre  strong  base
 that  the  present  Plin  cf  Rs  111  hOO
 crores  is  ‘ried  to  he  bers  upon  But,
 in  er:te  of  this.  |  suit  findimand  |  fnd
 fror:  the  interruntions  2)  wher  I
 mare  these  points—2  conrtin::ous  pro-
 pagandAs  being  mate  in  the  country
 against  the  Corzcecg  Government
 There  might  be  diference-  of  opinion
 with  regard  to  political  issues.  but  J
 am  talking  about  the  eco:mmic  cece
 lopment  that  has  taken  plece  All
 along.  including  the  last  two  or  three
 years  I  do  claim,  we  have  made  a  sig-
 nificant  progress  in  the  flely  of  econo
 mie  development.  and  we  have  reached a  much  healthier  state.  Unfortunate.
 Iy—I  do  not  know:  !t  was,  perhaps.  in
 the  heat  of  election  provogenda  —an
 irresponsible  statement  was  made  hy 8  Very  responsible  Minister  that  these
 Rs.  3.990  crores  of  tmpounded  morey

 “had  beeh  squandered  away  by  the
 Indira  Government.  and  that  was  why

 Genl,  Dise.

 they  were  not  in  a  position  to  returmo
 the  money  to  the  workers.

 I  don’t  know  how  the  Hon.  Finance
 Minister  would  feel  when  I  remind  him
 that  only  yesterday  he  brough*  a  Bill
 that  he  woulg  deposit  it  in  the  Provi-
 dent  Fund.  If  the  money  has  already
 been  squandered  away,  what  is  he
 going  to  deposit?  When  |  tried  to  con.
 tradict  that  no  such  thing  happened.
 the  Janata  expert  saiq  that  this  was  @
 wrong  statement  ana  that  there  was  no
 money  left.  In  pussing  I  may  mention
 that  it  is  this  sort  of  statements  which
 proved  the  downfall  of  the  Janata
 Party  in  Tamil  Nadu.  As  a  matter  of
 fact.  when  we  were  unable  to  send  anv
 of  our  propagandists  to  vurioug  cenrsti-
 tuenciés.  many  used  to  say  could  we
 not  persuade  the  Janata  Party  at  least
 to  send  Shri  Subramania  Swamy  to
 our  Constituency?

 So.  I  would  like  to  appeal  cot  only
 to  the  Ministers  ्  am  <ure  thes  ate
 getting  more  and  more  responsible  as
 thes  have  taken  uno  positions  of  respen.
 sibility:  but  to  the  Janata  Party  as  a
 whole  not  to  think  in  such  terms  as  to
 sav  that  eversthing  during  the  last  20

 vears  had  gone  wrong  and  that,  there-
 fore.  thei-  task  now  यू  to  pull  down
 eversthing  that  happened  and.  start
 anew.  If  this  is  the  attitude  nothing
 ig  goins  to  happen  because  the  destruc-
 tion  of  the  struct:re  itcel’  will  take
 some  time  and  to  start  something  rew
 will  take  much  more  time  and  *  00  may
 lose  another  ten  ‘o  fifteen  vears  even
 to  make  a  beginning,

 What  is  imnortont  is  how  we  take
 advantage  of  what  exists  already.  with
 all  its  defects  and  -Icficiencies  and  also
 with  all  its  strong  and  positive  aspects.
 That  is  how  I  feel  about  it,  the  Janata
 Party  having  got  the  mandate  of  the

 people  for  the  purpose  of  carrvin
 a

 n
 the  administration.  So,  the  attifude
 should  be  that  we  have  to  build  on
 what  already  exists.  I  am  sure  there
 are  many  defects  and  deficiencies,  tut
 let  us  not  think  in  terme  of  having  a
 completely  new  structure  alfogether:.
 That  is  the  point  I  wented  to  make.
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 Now,,  having  id
 this,  |  would  like

 +o  explode  another  myth  which  is  being
 assiduously  propagated
 the  pest  thirty  years  agriculture  and
 the  rural  sector  were  neglected.  After
 all,  we  were  functioning  under  various
 Five  Year  Plans,  and  even  though  in

 other  matters  the  present  Prime  Minis-
 ter  might  say  that  he  was  helpless,  |
 am  sure  that  he  was  a  p.irticipant  and
 @  party  to  all  the  Plan  documents—
 First  Plan,  Second  Plan,  Thirg  Plan
 ete.—though  there  rnght  have  been
 some  gaps  in  his  being  in  Government.
 He  was  also  a  party—as  a  inatter  of
 fact  he  had  functioaed  as  the  Industries
 and  Commerce  Min.ster—to  the  gene-
 ral  Industrial  Policy  Resolution  which
 is  being  attacked  now  as  having  gone
 in  the  wrong  direcion.

 I  would  like  to  deal  with  this,  :  J
 may,  8  little  later,  but  this  is  how  the
 approach  is  being  made  and.  therefore
 I  would  Eke  to  suggest  that  this  state
 ment  that  agriculture  and  the  rural
 sector  had  been  neglected  and  the
 claim  which  the  Hon.  Finance  Minister
 had  Mace  that  this  is  the  first  time
 that  he  has  tried  to  rectify  the  mis-
 takes  that  had  been  committed.  do  not
 stand  scrutiny  at  all.  Take  any  Plan
 document.  I  do  agree  that  when  we
 started  formulatng  the  Second  Plan  we
 had  illusions  that  we  have  solved  our

 agricultural  problems  and  therefore.
 more  and  more  emphasis  was  laid  on

 industries.  But  even  before  we  finalised

 our  Second  Plan.  we  had  continuous

 droughts  for  one  or  {wo  years,  and

 the  realisation  came  that  agriculture
 should  not  be  neglected  at  any  cost.  If

 vou  take  any  of  the  Plan  documents

 vou  will  find  that  agriculture  forms

 not  only  a  part  of  the  core  sector  but

 tt  forms  the  basic  structure  of  the  core

 sector.  That  is  how  we  made  our  allo-

 cations  and  gave  priority  to  agriculture
 and  agricultura]  development.

 As  far  as  agriculture  is  concerned,

 my  passion  for  agriculture  is  well
 known.  As  a  matter  of  fact,  when  !

 moved  over  to  the  Ministry  of  Science

 ang  Technology.  I  told  them  that  even

 though  I  was  Minister  for  Scien¢e  and

 that,  during"
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 Technology,  my  first  love  was  agricul-
 ture.  It  is  not  that  |  am  not  interested
 in  science  and  technology  being  deve

 loped  for  various  other  sectors,  but  E
 asked  them,  how  far  science  arid  tet
 nology  could  be  utilised  for  rural  deve-
 lopment,  for  the  eradication  of  poverty
 and  for  the  transformation  of  the  rural
 economy.  This  integrated  rural  deve
 lopment  scheme  originated  from  the
 formulation  of  science  and  technology
 plan,  where  I  pave  the  task  to  ‘the
 scientists—coulqd  we  evolve  a  plan  for
 the  purpose  of  eradication  of  poverty
 in  the  rural  areas?  Therefore,  in
 science  ang  technology  my  emphasis
 was  on  agriculture  and  even  earlier  I
 had  my  own  part  to  play  as  Minister
 for  Food  and  Agriculture  to  do  some-
 thing  to  trirsform  the  agricultural
 economy  by  introduction  of  new  tech-
 nology.  At  that  time.  you  were  my
 colleague  in  the  Cabine‘.  It  is  not
 merely  the  introduction  of  new  tech-
 nology:  this  introd:.iction  of  new  tech-
 nology  required  a  scientific  hase  and
 scientific  capability.  |  do  claim  that
 the  recrganization  which  I  put  through
 in  the  fielg  of  agmcultural  research
 transformed  our  agricultural  research
 in  a  period  of  5-6  vears  so  much  so
 that  in  the  international  forums.  we
 could  claim  that  our  agricultural  re.
 search.  if  not  superior.  was  at  nar  with
 the  agricultural  research  in  env  क... व  of
 the  world  incl:iding  USA,  USSR,
 Mexico  or  any  other  country.  And
 that  process  has  continued.  If  today
 We  are  in  a  position  to  lock  forward
 with  confidence,  that  we  will  be  able
 to  solve  our  food  problems  and  increase
 agricultural  production  in  general  it
 is  because  of  the  new  orientation  which
 was  given  for  transforming  the  tradi-
 tional  agriculture  into  modern  agricul
 ture  by  science  and  technology  and
 also  providing  the  scientific  base  for
 that.

 A  statement  had  been  made  that  in
 spite  of  these  things,  that  have  happen-
 ed,,  our  agriculture  still  depneds  very
 much  on  weather  conditions.  I  would”
 like  to  know.  if  there  is  pany  agricul-
 tural  economy  in  the  world  which
 does  not  depend  on  monsoon  cond{fions
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 ani  upon:  weather.  I  do  not  krow
 whether  hon.  Members  will  recoilect
 that  in  1976-71  ihe  USSR  with  all  the

 developments  that  have  taken  place  in

 agriculture  lost  one-third  of  its  crop

 due  to  weather  conditions.  In  the
 game  way.  take  USA  agriculture.  It  is
 not  a  continuous  increase  or  cantinu-
 ous  decrease:  it  is  ebb  and  flow.  We
 are  not  in  g  position  to  -regulate  wea-
 ther  and  weather  does  play  a  promi-
 nent  part  in  agriculture!  predactior
 any  that  ig  why.  we  achieved  in  1075
 76  a  target  production  of  20  millior
 tonnes  or  a  little  more  than  thet,  but
 the  next  year,  it  came  down  to  111
 million  tonnes.  Here  also.  you  should
 compare  what  was  the  state  of  affairs
 earlier  and  what  is  the  state  of  fairs
 now.  The  best  production  year.  if  |
 remembe-:  right.  was  fOTO-7).  when  we
 reache}  4  level  of  98  million  toares:
 at  that  time.  we  ‘ad  the  best  of  season-
 al  conditions.  We  hid  seasonal  eondi-
 tions  equivalent  to  thet  or  perhaps  a
 little  better  when  reaches  a  level  of
 121  million  tonnes.  I.  i07°-77  when
 the  seasonal  conditiers  hecome  ad-
 verse.  what  ic  the  ‘arget  we  had  reach-
 ed—it  was  111  million  tonnes  threc
 million  tonnes  over  the  hect  penk  we
 had  reached  in  YeTA.7h  Yor  should
 look  uo  to  what  the  host  performance
 in  2960¢  and  !95%«  and  where  we  are
 now.  Wha’  is  important  is  that  vou
 canrnt  have  a  continunusl:  jvwereasing
 segricultucal  production  ard  once  there
 ic  a  fall  in  produrc't:on  conctide  that
 our  aericultural  <tratezy  has  failed.  If
 that  is  so.  I  do  rat  think.  vo  under-
 stand  the  realities  of  azriculture  ६६
 is  muoted  against  us  that  the  economy
 had  shmped  during  I974.77  Ae  fr-
 ae  ipdusteial  nrduction  ix  concerned.  I
 will  come  to  that  a  little  later.

 But  what  is  important  in  agriculture
 is  to  veach  a  level  of  production  dur-
 ing.  favourable  ceazons  which  would
 make  up  for  the  ‘ean  vearr.  This  is
 what  we  have  done.  We  have  to  a
 certain  extent,  I  am  uting  the  words
 ‘to  a  certain  extent’  reached  that  level
 because  we  have  built  up  a  buffer
 @fock  of  6  million  tonnes.  Earlier
 कि
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 also  9  million  tonnes  we  were  able  to
 build  up.  Therefore,  this  ig  where.

 naturally  we  have  to  learn  on  the  basis
 of  the  experience  of  what  had  happened
 during  the  past.  It  is  not  as  if  it  is  a
 sudden  discovery.  I  am  sure  the  hon.
 Minister  has  taken  advantage  cf  the
 plan  documents  submitteg  to  the

 country  and  the  Parliamen:  wherein  it
 has  been  pointed  out  that  the  agricul-
 tural  development  progress  has  not
 been  even.  There  are  districts  which
 for  the  last  0  vears  i.e,  963—72,  had
 an  annual  compound  growth  rate  of
 I]-].5  per  cent  for  ten  years  continu-
 ously.  We  had  districts  which  had  het-
 ween  9-10  per  cent  and  ultimately  we
 fing  that  about  wuy  per  cert  of  the  Gis-
 tricts  had  ७  Jevet  cf  production  of
 about  5  per  cent.  But  the  cfher  dis-

 tressing  factor  wh.ch  s  what  we  have
 fo  take  note  of  is  that  in  25  ser  cent
 of  the  districts  during  the  last  I9  vears
 there  had  been  a  negative  prowth  and
 in  another  ak  per  cent  less  than  ]  per
 cent.  Therefore  in  28  per  cent  of  the
 districts  during  39  vears  there  had
 heen  a  crowth  07  less  than  |  per  cent.
 fy  is  necessary  to  analves  why  this
 had  happened.  ४७6  seem  to  assume:
 let  us  have  more  fertiliser,  let  us  have
 more  irrigation,  let  us  have  more
 credit  and  automaticolly  production
 will  increase.  No  There  are  other
 constraints  with  regard  to  cevelop-
 ment  ता  agriculture  in  thece  =  areas.
 Uniess  we  are  a'le  76  identifv  these
 natura]  and  =  =  also  sacinl  constraints.
 vou  would  not  be  abla  to  achieve  snv-
 thing.  That  is  why  the  Fifth  Plan
 focument  has  cautioned  that  if  you
 want  to  make  real  agricultural  pro-~
 gress  and  -  particularly.  widespread
 agricultura]  progress  vhich  would
 alone  remove  rural  poverty  because
 mainly  it  has  got  to  be  based  on  ngri-
 culture.  then  you  will  have  to  go  into
 the  main  causes  standing  In  the  way
 of  agricultural  prorress  in  these  3¢
 per  cent  of  the  districts.  This  is  where
 the  integrated  rural  development  pro-
 gtatome  comes  in  because  the  integrat-
 ed  rural  development  is  base?  on:  ay
 first  of  2]  a  comprehensive  survey  of
 the  natural  endowments  available
 there.  a  survey  of  the  human  power
 available  there,  a  survey  of  the  institu.
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 tiong  available  there,  a  survey  of  the

 sociological  conditions  prevailing  in  a
 particular  area.  So,  unleag  we  take
 note  of  thete  factors  ang  have  not  a
 macro  plan  sitting  dcewn  in  Delhi—
 however  eminent  he  may  be  the  new
 Deputy  Chairman,  I  have  great  resrect
 for  him  and  ]  have  known  him  for
 however  eminent  he  may  be,  the  new
 of  these  things  and  present  a  plan
 which  would  ensure  that  the  38  per
 cent  districts  do  also  come  forward  to
 the  level  of  development  which  other
 areas  have  reached,  agricultural  deve-
 lopment  in  the  future  and  eradication
 of  poverty  would  be  a  big  question
 marr.  This  is  what  we  have  to  attend
 to.

 I  would  like  to  make  this  statement
 in  all  humility.  In  our  planning  effort
 we  have  always  taken  ७  global}  view.
 Take  the  Community  Development
 programme  ahout  which  I  am  sure
 Mr.  Patnaik  is  fully  aware  as  also  my
 colleagues  and  many  others.  They  <at
 down  in  Delhi  and  had  a  rigid  pattern
 of  community  developmen:  prescribed.

 I  do  remember  telling  the  late
 Prime  Minister  Pandit  Jawaharlal
 Nehru  in  one  of  the  National  Deve-
 lopment  Councils.  We  had  an  area
 Darapuram.  There  is  acute  scarcity
 of  even  drinking  water.  But  the
 Community  Development  Programme
 provided  for  the  appointment  of  a
 Fishery  Officer  there.  I  tolq  the
 Planning  Commission  and  I  told  the
 Minister  who  was  incharge  of  the
 Community  Development—"“What  is
 the  use  of  a  Fishery  Officer?  There
 is  no  water.  There  is  no  fish.”  He

 said,  “No,  no.  You  tell  it  to  the
 Prime  Minister.”  I  hag  to  tell  the
 Prime  Minister,  This  is  how  plann-
 ing  from  Delhi  goes  on.  We  have  got
 to  realise  that  this  is  almost  a  sub-
 continent  and  this  is  a  sub-continent
 consisting  of  regions  whose  past.
 present  and  futures  are  completely
 different.  Hence  the  entire  country
 cannot  be  viewed  as  a  uniform  whole
 but  must  be  seen  as  consisting  of
 distinct  though  inter-connected  and
 politically  integrateq  regions,  Unless

 We  take  a  note  of  this,  whether  it  be
 in  the  area  of  agricultural  develop-
 ment  or  even  other  developments,  we
 would  not  be  able  to  reach  satisfactory
 level  of  all  round  development.

 You  try  to  throw  Rs.  10,000  crores
 in  Bihar.  Do  you  think  you  will  be
 able  to  achieve  anything  in  that  area?
 Only  the  money  woulg  be  squander-
 ed.  I  am  sorry  to  mention  a  parti-
 cular  state  but  that  is  a  classical
 instance.  You  have  water  resources,
 you  have  minera]  resources  but  still
 Bihar  is  at  the  bottom  so  far  as  per
 capita  js  concerned.  Unfortunately,
 Tami]  Nadu  for  the  last  ten  years
 has  just  come  to  the  sorry  plight  of
 being  next  to  Bihar.  But  that  is  a
 completely  different  story.  There-
 fore.  the  need  for  micro  planning  has
 become  more  and  more  necessary
 and  urgent.  Therefore.  if  the  hon.
 members  of  the  Janata  Party  think
 that  they  are  the  new  messengers
 who  have  come  forward  for  the  pur-
 Pose  of  emphasising  rural  sector  and
 agricultural  sector,  I  am  sorry  to
 differ  from  them.  It  is  not  merely
 just  what  I  have  stated  here.  I  had
 stated  in  this  House  categorically  in
 my  last  Budget  speech,

 In  my  budget  speech  last  year  I
 was  referring  to  the  Budget  speech
 made  earlier  in  1975-76.  I  had  indi-
 cated  hroad  priorities  underlying
 Budget  proposais  of  1075-76,  These
 priorities  are  still  valid.  It  does  not
 require  large  argument  to  prove  that

 most  important  development  can  he
 ensured  through  rural  development.
 In  a  country  such  as  ours,  sustained
 attention  fo  rural  develonment  is
 necessary,  As  Mahatma  Gandhi  re
 minded  us  so  often.  India  lives  in  its
 villages.  This  means  the  foremost
 vriority  must  continue  to  implement

 the  programmes  of  agricultural  deve-
 lopment.

 2.54  hes.

 {Miss  Apa  Marti  in  the  Chair]

 Priority  must  be  accorded  to  the
 allieg  sectors  such  as  power,  irriga-
 tion  and  pesticides.
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 During
 the  debate,  again,  I  pointed

 out—:
 A  Peete  कन  5

 “The  experience  of  the  last  35
 years  of  our  development  is  that
 even,  though  its  benefit,  have  per-

 culated  to  rural  areag  development,
 only  a  small  section  hag  derived  all
 the  benefits  of  that  development.
 lf  we  continue  with  the  same  old

 way  of  training  and  same  method
 of  econamic  development,  the
 hiatus  would  continue  for  ever  and

 large  sections  of  the  people  would
 be  living  in  poverty  for  generations
 to  come.  Therefore,  we  have  to
 find  out  an  alternative  strategy  for

 tackling  this  problem.  The  alter-
 native  strategy  has  got  to  be  on
 the  basis  of  enabling  the  rural
 sector  to  produce  more  wealth  and

 participate  in  general  economic

 development.”

 I  had  gone  On  to  give  a  new  eco-
 nomic  programme  of  integrated  rural

 development,  I  did  not  stop  there.

 Then  I  said:

 ‘In  my  view  thig  is  the  only  way
 in  which  we  can.  bring  about  a
 social  transformation  whether  it
 be  in  agriculture  or  in  other  acti-

 vitie,s  allied  to  agriculture,  the

 agro-based  indutries,  decentralised

 indutries.  etc.  It  js  here  that  we

 fing  the  relevanc,  of  Gandhiji's
 philosophy—the  relevance  of  wha!

 Gandchiji  said  cven  during  the

 days  of  freedom  struggle  that  by
 eliminating  one  exploiter  there
 should  not  be  another  exploiter  of
 the  rural  area.  He  warned  that
 instead  of  the  Britishers  perhaps
 the  urban  sector  might  become  the

 exploiter  of  the  rural  sector.  And

 unfortunately  that  is  what  has
 happen@d  and  this  transformation
 has  to  be  brought  about.  Are  we
 Prepared.  to  do  it?  Unfortunately
 most  of  us  are  completely  indiffer-
 emt  towards  them  because  we  all

 brought  about.
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 mOre  or  less  belong  to  the  organis-
 ed  sector,’

 Therefore  it  ig  not  correct  to  say
 that  agriculture  and  rural  develop-
 ment  hag  been  brought  into  the.
 picture  by  the  Janata  Partv  before
 the  parliament  and  before  the  people.,
 I  want  to  give  the  lie  to  that  sort  of
 statement  and  thay  sort  of  propagan
 da.  On  the  other  hand  we.  have  not

 only  recognised  the  defects  i,  our
 planning  process  but  we  have  also
 evolved  an  alternative  strategy  in.
 the  integrated  rural  devalopment,
 And  I  am  glad  the  Minister  hag  not
 given  it  a  go-by  but  has  provided.
 some  money  for  it.  But  this  has  got
 to  be  taken  up  in  a  more  dynamic
 way.  This  is  what  I  want  to  place
 before  this  House.

 Regarding  eradication  of  poverty,
 as  a  matter  of  fact,  garibi  hatao  was

 one  of  the  slogans  on  which  we  won
 our  elections  in  I97!.  And,  removal
 of  poverty  has  always  been  the  aim.
 In  future  we  should  be  sure  how  tnis
 removal  of  poverty  is  going  to  be

 This  is  what  troubles
 me.  The  Janata  Party  claims  that
 they  are  the  champions  of  the  rural
 sector  and  the  agricultural  sector.
 How  are  they  going  to  solve  this  pro-
 blem?  What  we  find  here  is  a  facile
 statememt  meade  by  the  Finance
 Minicter  in  his  budget  speech.  He
 said  that  i¢  we  provide  the  infras-
 tructure  in  the  rural  oreas,  in  5
 vears  we  would  be  ab’e.  to  provide
 the  basic  minimum  needs  of  the  peo-
 ple.  He  said.  5  years.  It  is  a  fantas-
 tic  statement.  Even  with  regard  to
 wh.t  the  Prime  Minister  said.  namely.
 that  in  0  years,  the  problem  >f  pover-
 ty  and  unemployment  would  be  sol-
 ved  is  completely  unrealistic.  Of
 course,  many  of  us  may  not  be  here
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 of  the  century’—as  I  said  about  it
 on.  anothes  eccasian  and  in  another.
 forumenby  the  end  :pf  the  century,  if  .
 we  suereed.  in  providing.  the  basic,
 minimum,  .nyeds  of  -  the  .people..  and
 eradicate  .poverty,  and  unemployment,
 we  should  congratulate.  ourselves.
 Again,  to.think  that  we  can  solve  rural
 poverty.  by  agricultural  development
 alone  is  another  illusion,

 This  matter  ha,  been  gone  into  by
 the  Agriculture  Commission  in  great
 detail.  They  have  said  ‘hat  70  per
 cent  of  the  population  is  engaged  in
 agriculture  and  unless  we  iackle  at
 least  30  per  cent  of  the  activities
 which  are  not  based  on  land  as  such
 —it  may  be  allied  to  iand  bu‘  not

 strictly  based  on  land—we  will  not  be
 able  to  solve  the  problem  of  unemp-
 loyment  and  the  problem  of  starva-
 tion  and  poverty.  That  would  mean
 creation  of  75  muliion  new  jobs  out-
 side  land.  This  is  the  problem  with
 which  we  are  faced.  Therefore,  it  is
 not  correct  to  say  that  we  w.il  be
 able  to  solve  basic  minin-um  need

 problem  within  5  years  or  say  that
 we  will  solve  it  within  0  years.  I]
 am  sorry  to  say  that  if  we  make  this
 unrealistic  approach  our  credibility—
 whether  it  is  of  the  Congress  or  of

 the  Janata  Party  government—will
 be  lost.

 3.00  hrs.

 Let  us  be  more  realistic  and  let  u3

 see  how  soon  we  have  been  able  to
 achicve  these  things.

 Then,  I  am  coming  to  another  state-
 ment  which  the  hon.  Finance  Minis-
 ter  had  made.  I  quote:

 “In  spite  of  the  importance  of

 agriculture  and  the  repeated  avo-
 wal  of  the  need  to  improve  the

 conditions  of  the  rural  India,  the

 rura]  sector  has,  in  the  past,  not

 received  a  fair  share  of  the  total

 investible  resources”.

 Therefore,  he  has  come  forward  to

 improve  this  position.  What  is  there
 in  the  Budget.-proposale  to  imprave
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 this  position?  The  figures  are  impor-
 tant.  He  has  provided  3,024  cro-
 res  in  a  plan  of  Rs.  9  crores  now
 He,  congratulated-inaself  :  saying:  a

 ‘The  hon.  Memberg  should  be
 glad  to  know  that  this  represents
 30.4  per  cent.”

 This  is  how  he  has  removed  the  im-
 balance.  But,  may  I  refar  him  to  his:
 own  document  which  he  has  publish-
 ed  under  his  authority  the  Economy
 Survey?  In  1976-77  at  Page  25,  from
 this  Economy  Survey  you  will  find
 what  was  the  allocation  made  during
 last  year,  when  the  annual  plan  for
 1976-77  was  made  the  Plan  alloca-
 tion  was  Rs.  7,852  crores.  The  total
 allocation  for  development  of  agricul-
 ture  in  the  annua!  plan  for  1976-77
 was  estimated  at  Rs.  3,411  crores

 as  against  Rs.  2.565  crores  in  1975-78
 registering  an  increase  of  35  per  ९९४६

 In  terms  of  percentage  between  Rs
 7,852  and  3,47  it  comes  to  about  44
 per  cent  if  my  arithmetic  is  correct.
 This  is  how  he  has  removed  ‘the  irn-
 balance  by  providing  30.4  per  cent  in-
 crease;  whereas  we  have  neglected
 agriculture.  when  we  have  allowed
 more  then  40  per  cent  (Interruptions).
 This  is  the  sort  of  illusion  in  which
 the  Janata  Government  is  unfortu-
 nately  suffering.  You  should  get
 away  from  this  and  face  the  realities.
 Therefore....

 SHRI  0.  V.  ALAGESAN  (Arko-
 nam):  It  is  not  an  illusion  but  it  is  a
 deliberate  misleading  of  the  wosition,

 SHRI  C.  SUBRAMANIAM:  That
 is  the  real  thing.  Therefore,  to  say
 that  agriculture  and  rural  sector  had
 been  neglected  in  the  past  with  re-
 gard  to  allocation  of  resources  also
 is  completely  wrong  unless  there  is
 a  statistical  jugglery  to  prove  that.  I.
 am  afraid  this  claim  is  wrong.  Their.
 own  figures  speak.  for  themselves.  I
 do  .net  find  any  new--departure  as  far.
 as  eural  decor  ie-goncerned.-.To  give:
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 a  new  dynamigm  to  raral  develop-
 ment  they  have  have  not  come  for-

 _ward  with  any  new  proposal  in  the
 field  of  agriculture,  irrigation  or  rural
 development  nor  have  they  allocated

 greater  share  to  this  sector.

 Then,  what  is  the  claim  which  the
 Finance  Minister  has  made?  I  quote:

 द द  have  endeavoured  ४0  so  for-
 muiate  my  budget  proposals  ‘hat
 they  reflect  faithfully  the  philoso-
 phy,  programmes  and  priorities  of
 our  election  r.anifesto.”

 I  find  that  nothing  new  has  been

 attempteg  in  the  agnmcukural  sector
 Naturally,  therefore,  you  hav?  to  see
 what  has  happened  in  the  dnadystrial
 sector.  If  we  scrut.nise  this  and  jn-

 vestigate  this  property,  we  woud  find
 what  the  rea:  philosophy.  programr-
 mes  and  priorities  of  the  Janata  Party
 Government  are.  I  do  rot  know  whe-

 ther  this  philosophy  has  been  adopted
 by  the  Janata  Party  or  not.  But,  it

 is  the  philosophy  of  the  Seatantra

 Party  which  finds  a  place  ‘“cre....

 (Unterty  ptr  nd.

 AN  HON.  MEMBER:  sSwatantra

 Party's  philosophy  is  ominat.ng.

 SHRI  0.  SUBRAMANIA‘*  Tho
 enunnation  of  the  whele  of  the  pub-
 lic  sector  and  dependence,  7s  far  as

 industrial”  development  is  concerned.
 on  the  private  investment  and  the

 private  sector  is  a  new  philoscphy
 which  has  been  adumbrated  in  thus

 budget.  I  am  going  to  establish  my
 statement  by  {fie  new  =  incentives
 which  he  has  provided  for  in  the

 direct  and  indirect  taxes.

 Last  year  we  had  achieved  a  10  per
 cent  increase  in  industrial  production
 and  the  hon.  Minister  wovlg  say
 this  is  due  to  fortutious  circumstan-
 ces  because  he  would  not  recognise
 that  it  was  the  improved  performsnce
 and  improved  production  in  public
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 sector  which  has  given  this  momen-
 tum  of  0  per  cent.  Uniess  you  are
 going  to  supress  this  dynemiam  in
 the  public  sector,  I  have  no  doubt  in
 my  mind,  the  public  sector  will  con-.
 tinue  as  the  fulcrum  of  further  move-
 ment  forward  in  regard  to  industrial
 growth.  Therefore,  I  find  that  his
 approach,  if  any,  as  far  as  the  public
 sector  investment  is  concerned  is  thot
 he  is  doing  it  because  he  cannot  help
 it.  हु

 3.06  hrs.

 (Mr.  Deeutry  Sreaktr  in  the  Chair}

 Sir,  I  read  with  some  amusement
 para  42,  jet  me  quote  the  same:

 “Within  the  short  time  available
 to  us,  we  have  therefore,  made  a
 quick  review  in  consultation  with
 various  Ministries  of  the  oullovs  in
 the  Annual  Plan  for  LO7T-7R,,  and  *
 tried  !o  tmpart,  ‘n  the  extent  pcssi-
 ble.  3  new  direction  to  our  develep-
 ment  programmes  in  line  with  the
 priorities  ard  objectives  set  out  in
 he  Manifests  of  the  Janata  Party.
 We  are.  however,  not  writing  on  2
 clean  slate”

 The  hon'ble  Minister  wants  a  clean
 slate.  Who  can  have  a  c’eun  slate?
 Perhaps,  if  the  econom.c  management
 and  planning  is  handed  over  to  the
 Home  Minister,  then  within  a  few
 veare  vou  mav  have  a  clean  slate.
 Tho.  the  oaly  wa-  to  have  s  clean
 gate.  On,  *  quete  further  froin  para
 42:  ,

 “Schemes  in  progress  cannot  be
 abandoned.  nor  even  slowed  down
 unduly,  without  considerabie  finan-
 cia!  loss.  The  commitments  made
 to  State  Governments  in  regard  to
 Central  Assistance  for  their  Plans
 have  also  to  be  honoured.”

 So,  Sir,  he  was  forced—because  of
 commitments  we  had  made  in  the
 public  sector—to  continue  these  in-
 vestments;  otherwise  he  would  have
 given  it  up  completely.  That  would
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 be  the  new  direction  in  which  he
 would  have  moved,

 Therefore,  Sir,  if  I  say  that  the  new
 philosophy  is  exhibited  only  in  the  in-
 dustrial]  sector  and  that  too  in  a
 direction  towards  the  Swatantra  rhi-
 losophy,  then  I  will  not  be  making  a
 wrong  statement.  This  is  wnat  you
 will  find  if  you  analyse  all  the  in-
 centives  which  have  been  given  in
 part  B  of  his  speech....

 SHRI  SAMAR  GUHA  (Contai):
 Don't  be  over-sure  of  the  statemert
 thét  vou  are  making  when  you  attri-
 bute  it  to  the  Swatantra  phi'osopiy.

 SHRI  C.  SUBRAMANIAM:  Fortu-
 nate.y,  I  av  not  think  I  will  again
 come  back  to  a  position  where  I  will
 fulfil  the  task  proposed.  But  I  thought

 others
 would  do  better  than  I  did.

 Now,  Su,  4  will  deal  with  para  69
 of  his  speecn  from  where  |  quote:

 “With  «  view  to  stimulating
 industrial  deve.opment  and  eccno-
 mic  growtn,  I  consider  it  desirabje
 to  widen  the  scope  of  the  scheme
 of  investment  allowance  introduced
 lust  vear.  That  scheme  has  unfor-
 tunately  not  laid  down  any  well-
 defined  and  clear  criteria  for  selec-
 ting  industries  to  which  the  benefit
 of  the  convession  was  to  be  exten-
 ced.  This  made  it  difficult  to  ex-

 plain  to  those  claiming  cligibility

 why  some  industries  had  been  given
 the  benefit,  while  it  was  denied
 to  others.  Since  there  is  a  nced
 for  encouraging  generation  cf  in-
 ternal  resources  for  financing  in-
 vestment,  I  consider  it  besi  to  ex-
 tend  the  scope  of  investment  al-
 lowance  to  all  industries  cxcept
 those  which  are  engaged  in  the
 manufacture  of  specified  :ow  prio-
 rity  iterrs  such  as  cigarettes,  cos-

 metics.”
 ‘

 Don't  you  have  any  priorities  in’  the
 Janata  party?  If  our  priorities  were

 wrong  and  you  say  that  you  are  in--
 terested  in  mass  consumption  poods,
 should  you  not  enourage  mass  con--
 sumption  goods  industries  rather  than:
 all  industries.  This  is  an  open  invita-
 tion  to  go  in  for  any  consumption  in-.
 dustry  where  the  profit  lies.  And  for
 that  you  are  providing  35  per  cent  in-
 vestment  allowance  without  any  dis-
 crimination  whatsoever.  Whatever:
 might  be  his  party’s  view—there  are
 others  who  differ  from  him—as  far
 as  he  is  concerned,  he  is  going  to.
 mainly  depend  on  the  private  sector
 for  any  industrial  expansion.  Them
 I  come  to  next  thing.

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  This

 investment.allewance  is  applicable  to

 the  public  sector  also.

 SHRI  C.  SUBRAMANIAM:  That
 is  only  a  question  of  accountins  them,
 from  one  head  of  account  to  another

 Again  I  will  read  out  the  para  70.

 “In  order  to  promote  scientific  and
 technological  self-reliance,  I  pro-
 pose  to  provide  an  incentive  to  the
 users  of  technical  know-how  ceve-
 loped  in  our  country.  It  is  accord-
 ingly  proposed  to  grant  investment
 al:owance  at  the  higher  rate  of  35
 per  cent  on  machinery  ang  plant
 installed  for  the  manufacture  of  anv
 article  made  jin  accordance  with
 knowhow  deve'’oped  :n  government
 laboratories,  public  sector  compa-
 nies  and  universities.”

 I  would  like  to  know  what  are  the
 standards  to  say  that  these  were

 developed  indigenously.  You  get
 some  technical  krowhow  from  abroad
 and  make  a  few  adaptations  ang  then
 say  that  this  is  an  indigenous  know-
 how  and  therefore  give  me  35  per  cent
 allowance  and  even  if  it  is  an  import-
 ed  machinery  you  have  to  give  this  35

 per  cent  investment  allowance.  Sir,
 this  is  a  thing  which  has  got  abused,
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 particularly  you.  should.  know  with
 ‘whem  you  are  dealing  and  when  you
 are.dealing  with  these  investors.  you.
 should.  know  how  they  would  be  able
 to  sidetrack  the  issue  and  get  this  35
 per  cent  allowance  by  saying  that  this
 is  an  indigenous  knowhow.  Then  |

 ‘come  to  para  1.  I  come  to  the  great-
 est  sin  which  the  Finance  Minister
 has  committed.

 “71,  From  the  point  of  view  of
 maximising  expansion  of  industry,
 I  can  see  little  merit  in  compelling
 closely-held  industrial  companies  to
 distribute  a  high  percentage  of  their
 net  profits  as  dividends.  I  propcese
 therefore  to  exempt  such  companies
 from  the  requirement  of  compu'‘sory
 distribution  of  dividends.  [  «lo  not

 propose  to  extend  this  relief  to  all
 other  kinds  of  c:asely-held  cumpa-
 nies.”

 But  vou  know  tow  many  closely  -held
 companies  are  there?  What  are
 these  closely-heid  companies”  Who
 are  they?)  They  are  the  bie  tamucces,

 they  are  the  monopoly  houses,  They
 are  using  the  corporate  form
 for  the  purpuse  of  getting  a.)  the  ad-

 vantages  for  their  own  family  and
 for  their  relations  The  provis.on
 which  was  there  that  dividuals
 should  be  dec!ared  so  that  indiviaus!s
 who  become  liable  to  pay  tax  on  the

 individua:  income  should  pay  tax  on

 the  basis  of  their  total!  income.  I  sce
 a  little  merit  in  abolishing  this  pro-
 vision  I  am  not  surprised  if  the  hon.

 Finance  Minister  has  not  scen  any  me-

 rit  in  the  existing  provisions  He

 is  wedded  to  a  particular  philosophy.
 but  not  in  removal  of  disparity.  This

 proposal  wou'g  lead  to  further  con-

 centration  of  resources  for  ‘he  purpose
 of  investment  in  the  hands  of  mtro-

 poly  and  big  houses  and  ricn  families.

 ‘his  is  how  he  is  bringing  about  89

 egalitarian  society  and  reduces  exist-
 ing  disparities.  a

 Now  I  cume  to  another  thing,  that

 ix,  capital  gains.  This  is  a  familier

 po  posal  to  me  ang  there  I  fing  one

 ~  5

 thing  has  been  added,  that  even  if  it
 is  invested  in  shares  then  they  would
 get  exeription,  fot  nécesssrily  in  prio-
 rity  industries,  heavy  iIndustrits,  if
 they  invest  in  share  in  any  company
 they  woulg  get  exemption.  This  is
 another  orientation  fowards  the  pri-
 vate  sector.  Then  I  come  to  para-
 graph  73.

 “It  is  accordingly  proposed  ९०
 provide  that  where  an  amalgama-
 tion  is  accepted  by  the  Central
 Government  to  be  in  public  interest,
 the  accumulated  losses  ang  unab-
 sorbed  depreciation  of  the  amalga-
 mating  company  will  be  alloweg  to
 be  carnieq  forward  and  set  off  in
 the  hands  of  the  amalgamated  com.
 pany.”

 I  do  not  know  whether  the  hon.
 Minister  is  aware  where  there  are
 sick  companies  with  huge  losses,  these
 have  a  premium  m  the  foreign  coun-
 tries  They  go  on  purchasing  these
 sick  units  for  the  purpose  of  avoiding
 taxation.  Now  vou  are  providing
 loopholes  १०  these  big  companies  to
 take  over  these  so  called  sick  com-

 panies  and  they  carry  forwerd  their
 losses  and  depreciation,  etc.,  and
 therefore  they  wou'd  get  away  from

 paving  taxes  on  the  profits  they  w  ould
 be  earning  in  their  existing  con-
 cerns.  This  wou'd  lead  to  further
 concentration  of  industries  in  mono-

 poly  and  large  houses.  Is  this  the
 Janata  Government  philosophy?

 Now.  I  come  to  paragraph  74.

 cot  With  a  view  to  encouraging
 companies  to  involve  themseives  in

 the  work  of  rural  welfare  and  up-
 lift,  I  propose  to  provide  that  ex-

 penditure  incurred  by  them  on  ap-

 proved  programmes  or  rural  deve-

 lopment  will  be  allowed  to  be  de-

 ducted  in  computing  their  taxable

 profits.”

 Many  lovzpholes  have  been  vrovided

 for  avoiding  taxes.  What  are  they

 going  to  do'in  the  rural  areas?  Per-

 haps  they  may  provide  employment
 to  their  own  kith  and  थ उ  छिप  this
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 is  how  another  loophole  is  vrovided
 for  getting  away  from  payment  of
 taxation  on  profits  earned.

 Next  he  says:  in  order  to  give
 direct  stimulus  for  the  setting  up  of
 amali-scale  industrial  undertakings  in
 rura!  areas,  I  intend  to  accord  prefer-
 ential  tax  treatment  to  industries
 which  are  set  up  in  such  areas  and
 which  begin  their  manufacturing  acti-
 vity  after  30  June  I977.  They  are
 entitled  to  a  deduction  in  the  cor.-
 putation  of  their  taxable  profits  of  an
 amount  equal  to  20  per  cent  of  the

 prefits.  What  is  a  rural  area?  Just
 outside  the  municipalities.  Only  ten

 days  are  left  for  30  June.  Now  in-
 vestments  have  a'ready  taken  place
 but  you  will  give  them  incentive.  not
 new  investments  but  on  investments
 which  have  already  taken  place  and
 coming  into  production  on  30th  June.
 I  do  not  know  whcther  the  Finance
 Minister  visualises  how  this  could  be
 used  to  start  a  large  number  of  cmali
 scaie  units  for  the  purpose  of  munu-

 facturing  various  components  for  big
 companies  and  then  reaping  the  pro-
 fits  themselves  through  these  smal!
 scale  units  and  avoiding  tax  on  29

 per  cent  of  profits.  You  are  vurovid-
 ing  loophole  after  loophole  for  clever
 businessmen.  I  am_  not  biaming

 everybody;  there  are  some  honest  in-
 dustrialists.  Unfortunately  the  ma-

 jority  of  them  are  like  that  and  if

 vou  provide  a  legal  method  for  evad-

 ing  tax,  they  will  do  so  and  this  wil’

 a’so  be  a  good  ground  for  lawvers  to

 find  out  and  see  how  all  these  things

 could  be  used  to  avoid  tax.  Palkhi-

 walas  wil]  be  glad  and  it  wi!  be  a

 fertile  ground  for  them  to  advise  their

 clients  how  to  use  these  provisions  for

 avoiding  taxes.

 He  says  that  the  amount  of  dona-

 tions  for  charitable  purposes  qua!ify-

 ing  for  tax  exemption  is  limited  to

 0  per  cent  of  the  gross  total  incomc

 of  the  donor,  subject  further  to  a

 monetary  ceiling  of  Rs.  2  lakhs.  It  is

 felt  that  this  celling  is  unduly  res-

 trictive,  he  says.  It  is  felt  to  be  so

 by  whom?  By  those  <who  want  to

 make  use  of  this  or  is  it  the  feeling

 250»

 of  the  Finance  Minister.  He  ‘says
 that  it  discourages  more  liberal  dona-.
 tions  to  deserving  charities.  [  wish:
 they  were  all  deserving  charities.  Un-
 fortunately  for  many  of  them  charity:
 begins  at  home.  So,  he  proposes  to
 raise  the  monetary  ceiling  from  Rs.  2
 lakhs  to  Rs.  5  lakhs.  It  is  yet  another:
 loophole  to  divert  funds  and  profits
 without  payment  of  taxes.  We  all
 know  how  charitable  trusts  function.
 We  had  the  Wanchoo  Commission  re-
 port  on  that  and  we  had  a  joint  com-
 mittee  to  consider  that;  we  considered
 it  for  months  and  months  together.
 It  is  on  the  trust’s  money  that  many
 live  a  princely  life  and  it  is  the
 trusts  which  provide  houses,  motor
 cars  and  other  amenities,  travelling
 alowances  and  so  on.

 Next  he  says,  that  fifty  per  cent  of
 the  remuneration  received  by  Indian
 technicians  from  8  foreign  govern-
 ment  or  a  foreign  enterprise  for  ser-

 vices  rendered  outside  India  is  exempt
 from  income-tax,  and  we  cannot  jus-
 tifiably  deny  this  concession  when  the

 employer  happens  to  be  an  {fndian
 concern.  It  looks  equitable:  what

 vou  are  giving  to  a  foreign  govern-
 ment,  you  are  denying  to  an  Indian
 cencern.  So,  he  says  that  he  propos-
 es  to  enlarge  the  scope  of  this  con-
 cession  to  cover  Indian  technicians

 employed  by  Indian  concerns  in  any
 branch  or  office  outside  India  The

 House  should  consider  this.  When  a

 foreign  government  or  a  foreign  en-

 terprise  engages  an  Indian  technician.

 they  will  look  into  his  qualifications
 and  experience  ang  abilities  and  on

 that  basis  they  will  provide  him  the

 salary.  But  when  you  allow  an

 Indian  company  to  employ  anybody.
 whor.  will  they  employ?  Sons.

 nephews,  son-in-laws;  they  will  be-

 come  managers  drawing  fat  salaries

 in  foreign  countries  and  those  amounts

 would  be  exempt  from  taxation.

 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):

 You  have  50  little  faith  in  your  own

 countrymen?

 SHRI  C.  SUBRAMANIAM:  Wnfor-

 tunately  I  know  you......  (interrup--

 tions).
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 “Under  a  provision  made  by  the

 Taxation  Laws  (Amendment)  Act.
 ‘1975,  charitable  or  religious  trusts  and
 institutions  are  required  to  invest
 their  funds  in  certain  form;  and
 modes  specified  in  the  Income  tax
 Act.  Any  trust  or  institution  which
 does  not  conform  to  the  prescribed
 psttern  of  investment  in  any  account-
 ing  year  commencing  on  or  after  Ist
 Apri]  4978  would  lose  exemption  from
 income-tax.”  Now  it  is  proposed  to
 ‘extend  it  by  three  years.  We  had
 fixed  Ist  April  978  in  975
 -after  a  great  deal  of  discussion.  As
 a  matter  of  fact  majority  opinion  was
 to  restrict  it  further.  But  after  sore
 persuasion  we  fixed  ist  Apri]  1978.
 Because  the  industrial  shares  which
 are  held  bv  the  so-called  «charitable
 trusts  are  being  misused  we  thought
 they  should  reinvest  in  other  autho-
 Tised  securities.  But  now  what  does
 the  Finance  Minister  do?  He  gives
 ‘three  years  more.  What  for.  is  it  not
 pessible  for  them  to  adjust  in  a  per.od
 of  three  years?

 About  weath  tax,  I  have  no  com-
 ments  or  it.  I  am_  taking  only  ob-
 jectionable  parts.

 The  Finance  Minister  Fas  om  +  in
 ्  his  budget  speech  that  he  is  suing  ‘tc

 appoint  another  committee  of  eminent
 experts  for  the  purpose  of  simplifica-
 ticn  and  rationalisation  of  Direc:  tax
 jaws.  Only  recently  we  ‘had  the
 Wanchoo  Commission  which  went  in-
 to  the  whole  matter  in  full  detai  zind
 then  we  had  a  Joint  Select  Com-
 mittee  of  Parliament.  I  do  ot  .now
 whether  the  hon.  Minister  was  a
 member  there.  And  it  is  on'v  in
 675  we  had  passed  the  amendments
 into  law.  Again  you  want  to  simplify
 ang  rationalise  the  tax  laws—may  be
 for  the  purpose  of  fa'ling  in  line  w:th
 the  Swatamtra  philosophy.  If  that  is
 the  view  you  can  find  experts  for  the

 purpose,

 Then  I  come  to  indirect  taxes  which
 is  going  to  be  taken  advantage  of  by
 cavitalists  and  monopolists.  I  am

 referring  to  para  94  of  the  budget
 speech  of  the  hon.  Minister.  “The

 Genl.  Diag eos  ere

 next  beneficiarv  is  the  power  loom
 sector.  I  propose  to  exempt  ९६  from
 the  existing  compounded  excise  levy.”
 I  do  not  know  whether  the  hon.
 Minister  knows  the  structure  of  these
 power  looms.  It  is  not  the  small  own-
 ers  who  are  going  to  be  benefited  by
 it.  Even  they  some  times  are  benami
 for  a  bigger  industry.  As  a  matter  of
 fact,  they  are  used  by  the  bigger  tex-
 tile  industries  as  a  acreen  for  the  pur-
 pose  of  exacting  al!  the  concessions
 which  you  are  making  available  to
 the  power  loom  industry  in  the  name
 of  decentralised  industry.  That  is  why
 we  had  a  progressive  excise  levy;
 for  two  loom  owners  a  certain  figure
 and  a  higher  figure  for  four  loom
 owners  and  so  on.  But  here  is  a  pro-
 posal  for  abolising  the  entire  excise
 levy  on  the  entire  power  loom  sector.
 The  real  beneficiary  of  this  would  be
 the  big  owners  and  not  the  smal!
 owners.  At  the  end.  we  are  also
 assured:

 “I  believe  we  are  on  the  right
 course,  and  this  budget  represents
 the  first  step,  however  small,  in  that
 direction.”

 Therefore,  this  is  not  the  end  of  it.
 This  is  only  a  sma‘l  beginning!  This
 is  going  to  be  further  extended  us
 time  goes  on.  I  do  not  know  whether
 the  Chairman  of  the  Janata  Paity  is
 here.  I  F-ope  in  snite  of  becoming
 Chairman  of  the  Janata  Part.  he
 continues  to  be  a  relentless  fighter
 against  monopo'ists  against  those
 who  are  legally  avoiding  taxation,

 against  concentration  of  weath  Let

 him  go  into  these  proposals  and  if  he

 savs  that  this  is  the  Janata  pliloso-
 phy—the  Prime  Minister  is  4  believer

 in  God  ani  therefore  let  me  end

 praving  to  Goi—God  save  our  ceono-

 my!

 DR.  SUBRAMANIAM  SWAMY

 (Bombay  North-East):  Sir,  it  is

 always  a  pleasure  to  follow  Mr.  Sub-
 rarran‘am  because  he  gives  me  _  so

 much  material  to  throw  back  at  him

 and  point  out  what  a  mess  he  has  left

 the  Indian  economy  in.  Mr.  Subra-

 maniam  unfortunately  lives  in  a  world
 of  make-believe.  He  lived  for  two

 months  with  the  feeling  that  somehow
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 South  India’  was  the  saviour  of  his

 party.

 Today  he  has  come  back  badly
 mauled  and  his  pipe  dream  that  the

 “Congress  Party  is  a  fortress  in  South

 India  has  been  badly  exploded.  He

 himself  admitted  that  even  the  paltry
 seats  his  party  got  were  entirely  due
 to  my  efforts.  If  I  had  not  gone  to

 Tamilnadu  and  campaigned,  the  Con-
 gress  Party  would  not  have  got  even
 those  few  paltry  seats.  I  think  this
 shows  the  utter  bankruptcy  of  his

 party  and  I  hope  the  few  sensible  men
 who  might  be  there—I  think  one  has
 to  look  for  them  in  the  Congress
 will  salvage  it  and  liberate  it  from

 pecple,  like  Mr.  Subramaniam  who  are

 taking  it  further  and  further  down  in
 ‘the  political  sphere,  as  he  has  done
 in  the  economy  in  the  few  years  he
 was  Finance  Minister.

 Mr.  Subramaniam  read  the  entire
 Speech  of  the  Finance  Minister  and  I
 could  see  almost  a  wistfu]  desire  in
 him  to  become  Finance  Minister.  Un-
 fortunately,  this  js  not  how  power  is
 bestowed  in  this  country  by  the  pub-

 ‘lic.  You  will  have  to  be  fair,  honest
 and  show  your  sincerity.  In  all  these
 respects,  Mr.  Subramaniam  and  his
 colleagues  have  miserably  faileq  not
 on'y  their  own  party  but  also  the  pub-
 lic.  He  talke@  about  the  legacy  which
 has  permitted  the  Finance  Minister  to
 present  a  budget  for  the  first  time  in
 recent  history  with  a  deficit  of  only
 Rs.  72  crores.  It  has  not  been  possi-
 ble  since  1971  to  have  a  deficit  of  this
 kind  on  any  sustained  basis.  Sir,  on
 the  contrary  what  the  Finance  Minis.

 ‘ter  has  inherited  today  is  an  economy
 in  doldrums.  It  is  the  legacy  of  an
 economy  which  is  completely  run
 down,  approaching  a  cash.  with
 recession,  deepening  poverty  and
 inflation,  an  economy  in  reverse  gear.
 In  a  sense,  the  present  Finance  Minis-
 ter  is  sitting  in  a  car  which  was  driven
 by  Mr.  Subramaniam  in  the  past.  with
 ‘his  hand-brake  on  and  the  accelerator
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 fully  on,  the  hand-brake  being  the
 credit  squeeze  and  and  the  accelerator

 being  Mr.  Sanjay  Gandhi  and  the  car

 being  of  the  same  model  and  make  of

 the  Maruti  Car  Company,  the  same  tin

 pot  automobile.  Anis
 has  been  the

 legacy  that  the  present  Finance  Minis-
 ter  has  inherited.  Now  I  would  like  to

 document  this  with  the  same  publica-
 tion  that  Mr.  Subramaniam  has  quoted
 from,  which  is  of  course  very  partial-
 ly  quoted,  to  show  that  indeed  the

 economy  was  put  in  reverse  gear.  It
 has  been  the  function  of  this  Budget
 to  bring  the  gear  back,  the  economy
 back  to  reverse  gear  into  neutral  and
 ultimately  take  it  in  forward  gear.
 What  are  the  facts?  The  facts  are
 that  the  growth  rate  in  the  previous
 year  1975-76  was,  according  to  the
 Economic  Survey,  8.5  per  cent.  This
 slumped  down  from  2.5  per  cent  to
 2  per  cent.  This  is  what  is  going  to
 be  the  growth  rate  of  the  economy.
 This  is  what  is  estimated  to  be  the
 growth  rate  of  the  economy  in  the
 last  one  year  1976-77.  Similarly  agri.
 cultural  production  which  hag  climbed
 at  the  rate  of  5.6  per  cent  in  1975-76,
 slumped  to  minus  6  per  cent.  Now,
 what  is  it  due  to?  He  says  that  this

 is  due  to  adverse  weather.  Was  the
 weather  go  adverse?  Was  it  as  ad-
 verse  in  1965-66?  Was  it  as  adverse
 in  1973-747  Well  meteorological  data
 shows  that  the  weather  last  year  was
 not  in  any  way  as  bad  as  in  the  pre-
 vious  two  years.  In  fact,  the  weather
 was  quite  al]  right,  but  the  manage-
 ment  of  the  economy,  the  way  the
 fertilizer  policy  was  handled.  the  way
 the  purchase  price  of  agricultural  pro-
 ducts  was  handled,  this  ultimately  is
 what  led  to  the  decline  in  agricultural
 production  of  minus  6  per  cent.  Food-
 grains  production  has  a  consequent
 dron  be  19  million  tons—from  121
 million  tons  to  ]l  million  tons.  Whv
 did  it  drops  so  low?  Mr  Subramaniam
 compares  this  drop  of  0  million  tons,
 thic  new  figure  of  Vin  million  tons,
 with  the  nrevious  peak  of  08  million
 tons.  In  that  case.  I  would  sav  let  us
 calculate  the  growth  rate  of  the  pre-
 vions  peak  of  970-7l  with  the  most
 recent  peack.  i.e.,  1975-76  and  vou
 find,  on  an  average  five-year  basis  the
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 (Dr.  Subfinishiam’
 growth  rate  js  extremely  dmiall.  Simi.
 larly,  he  has  failed  to  thention,  of
 course,  that  the  mill  cloth  production
 has.  declined  over  the  last  five  years
 continuously  and  particularly  in  the
 last  two  years  it  declined  by  l.]  per
 cent.  Against  this  background,  the
 wholesale  price  index  calculateg  off-
 cially  shows  a  rise  of  72.6  per  cent
 in  one  year  period.  This  is  to  be
 compared  with  the  decline  that  took
 place  from  September,  1974.

 I  think,  Mr.  Chairman,  it  is  quite
 clear  that  Mr.  Subramaniam  has  been
 desperately  looking  for  facts  and  these
 facts  are  not  available  and  in  the  pro-
 cess  he  thought  that  because  perhaps
 we  could  not  pay  that  much  attention
 to  what  he  said,  he  said  a  number  of
 things  which  are  easily  open  to  chal-
 lenge.  He  quoted  the  example  6
 USSR.  USSR’s  agriculture  has  failed
 certainly  and  the  question  is  not  that
 that  is  connected  with  weather.  It  is
 much  more  8  fundamental  question
 arising  out  of  the  state  of  agriculture
 and  how  it  should  be  organised.  Simi-
 larly.  he  quotes  the  Uniteq  States  ss
 an  example  of  how  adverse  weather
 creates  fluctuations  in  output.  I  am
 afraid  he  has  either  deliberately  mis-
 led  the  House  or  his  knowledge  of  the
 United  States  is  getting  rusty  as  time
 passes.  In  the  Uniteg  States  the  nro-
 blem  of  production  is  not  one  of  main-
 taining  stability,  but  one  of  ensuring
 that  ton  much  production  does  not
 take  place  because  they  are  not  able
 to  maintain  price  support  and  conse-
 nuently,  very  often  we  see  in  the
 United  States  even  today  how  the

 tendency  is  to  reduce.  Even  today
 the  Government  of  the  Unitegq  States
 is  actually  pursuading  the  farmers  not
 to  produce  because  they  feel  that  if

 they  produce  this  would  lead  to  dec-
 line  in  price.

 SHRI  K.  A.  RAJAN  (Trichur):  Mr.
 Swamy,  you  are  speaking  on  behalf  of
 the  Uniteq  States?

 DR.  SUBRAMANIAM  SWAMY:  I
 am  not.  I  ag  certain  that  the.inspire.
 tion  he  is  taking  from  the  United
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 States  is  not  applicable  to  Indit’  end
 of  course,  as  far  ag  the  USSR  goes,
 you  must  take  another  trip  to  Moscow
 @nd  see  for  yourself  how  badly  far-
 ™mers  are  treated  there  and  why  the
 agricultural  production  for  the  last  og
 years  has  suffereg  in  the  USSR.

 SHRI  P.  हू.  KODIYAN  (Adoor):
 “Have  you  been  to  USSR?

 DR.  SUBRAMANIAM  SWAMY:
 Well,  I  think  I  have  been  once  and  it
 is  90d  enough  for  me.

 Now,  Sir,  I  think  that  the  one  thing
 which  Mr.  Subramaniam  flaunts  and
 bases  bis  past  perfomance  on,  or  bases
 much  of  his  conclusions  on,  is  the
 supposed  acceleration  in  the  industrial
 production.  Here  again,  the  figures
 are  quite  revealing.  Although  the
 growth  rate  in  industrial  production
 has  risen  from  the  previous  year,  viz.
 from  6.1  per  cent  to  0  per  cent,
 nevertheless  a  part  of  the  rise  is  due
 to  the  fact  that  there  has  been  a  re-
 covery  which  he  fails  to  mention.
 There  was  quite  a  slump  in  production
 in  1973-74.  He  also  fails  to  mention  a
 thing  which  is  mentioned  in  the  Econo-
 mic  Survey.  This  Economic  Survev
 could  have  easily  Come  out  in  March.
 Mr.  Subramaniam  was  the  Finance
 Minister  at  that  time  and  he  could
 have  done  it.  But  he  chose  not  tc
 brine  it  out  at  that  stage.  It  was
 mysteriously  kept  back.  But  I]  know
 the  reasons  now.  This  could  have
 provided  ue  all  excellent  material  dur-
 ing  the  elections.  What  this  Survey
 shows  ic  that  even  here,  due  to  a
 number  rt  other  factors,  there  has
 now  te--m  9  deceleration  in  jndustria!
 Trodu-tinn  as  well.  It  would  have
 he-n  796  ner  cent  on  a  0-month  basic
 hut  if  you  look  at  the  norniection  for
 ths  vear  es  gq  whole.  there  is  a  slump
 due  to  industrial  factors  such  ac  no-
 wer  shortage.  for  which  the  previous
 government  is  responsible.

 Agsin  I  would  sey  that  this  tnd7-
 trial  peeduction  hay  got  nothing  reallv
 ह. ह  An  with  the  all  roung  fmpfovement
 है (3  tras  got  रु  do  with  the  performance
 Stispite  of  “ell  hurdiies.  4  sii@ll  Indns-
 try  which  has  done  quite  well—an?
 the  increase  in  output  in  the  public
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 sector.  But  here  again,  I  would  say
 that  this  performance  in  public  sector
 is  of  extremely  dubious  value.  After
 all,  what  has  happened?  Output  has
 increase,  but  you  have  not  been  able
 to  sell  this  output.  This  output  has
 beei  lying,  in  stock-pile.  It  has  not
 been  utilized,  whether  it  is  coal,  ferti-
 lizer  or  steel.  All  of  them  have  been
 stock-piled.  What  is  the  use  of  pro-
 ducing  fertilizer,  steel  and  coal  when
 we  are  unable  to  sel]  them?

 I  would  again  quote  from  the  Eco-
 nomic  Survey,  page  29,  which  bolsters
 my  argument.  It  says  in  paragraph
 5.25:  “A  number  of  entrrprises  suffer-
 ed  losse  during  last  vear.  Coal  India
 suffered  RK  27.93  crore  loss.  Fertilizer
 Corporation  of  India  Rs  24.56  crores;
 Bokaro-Stee  Rs.  36.94  crores;  Fertili-
 ver.  oand  Chemicals  Ltd..  Travancore
 Rs,  2.8  crores.’  These  losses  all  show
 that  all  this  production  that  has  taken
 place  in  the  public  sector  has  been
 really  for  show.  It  has  not  been  for
 the  benefit  of  the  economy.  If  you
 produce  something,  vou  must  sell.

 SHRI  K.  A.  RAJAN:  What  abuut
 the  heavy  engineering  sector?

 DR.  SUBRAMANIAM  SWAMY:
 Certainly,  the  output  of  all  these  in-
 dustriecg  has  been  lying  in  stockpile.
 I  have  given  instances.  I  will  give
 you  voluminous  instances,  if  you  per-
 mit  unlimited  time;  but  I  am  sure,  Sir,
 knowing  your  past  reputation,  you  are
 quite  strict  with  time.  Consequently,
 I  have  to  restrict  myself  to  the  ob-
 vious  figures  which  are  available.  Coal,
 fertilizer  and  stee]  are  the  so-called
 core  sectors  which  are  constantly
 mentioned.  All  these  industries  have
 been  having  losses  inspite  of  the  fact
 that  the  prices  were  raised.  Much  of
 the  profitability  in  the  remaining  pub.
 lic  sector  enterprises  is  entirely  due  to
 the  fact  that  the  prices  were  arbitrari-
 ly  re-valued  I  think  that  if  one  looks
 really  at  the  performance  of  the  in-
 dustrial  sector,  one  notices  that  small
 industry,  in  spite  of  al]  the  handicaps,
 has  performed  well.  The  public  sec-
 tor  production  has  gone  up;  but  it  is
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 useless,  because  it  ig  lying.  They  are
 having  losses,  (Interruptions).  Leaving
 aside  the  small  public  sector  units  and
 leaving  aside  the  giant  corporations  all
 the  others  were  neglected  during  the
 last  two  years.  Why  was  it  so?  After
 all,  during  the  last  two  years  or  20
 months  of  Emergency,  certainly  large
 corporations  were  not  losers.  In  fact,
 with  the  help  of  the  Communist  Party
 0°  Indira—excuse  me,  the  Communist
 Paty  of  India—these  large  giant  cor-
 porations  were  flourishing  very  well.
 Mr.  K.  K.  Birla  went  to  London  and
 gave  a  Press  conference  there,  in
 which  he  said  that  India  had
 never  had  it  so  good.  He  said  that
 the  best  thing  that  had  happened  to
 the  country  was  the  Emergency.  Of
 course  the  same  kind  of  chorus  was
 repeated  here  by  their  loyal  members
 and  published  in  the  “New  Age”  for
 everyone  to  read.  Why  did  the  giante
 in  the  private  sector  behave  like  this?
 Inspite  of  Mr.  Subramaniam  and  in-
 spite  of  his  obedience  to  Mr.  Sanjay
 Gandhi  and  acceptance  of  all  the
 directives  coming  from  the  ante-roum
 of  1,  Safdarjung  Road  at  that  time,  the
 private  sector  has  not  performed.

 It  means,  obviously,  that  the  non-
 performance  of  the  public  sector  has
 directly  benefited  the  giant  corpora-
 tions  and  they  have  obviously  reaped
 heavy  pfrofits,  as  their  balance  sheets
 show.  By  that  I  mean  the  balance
 sheets  ag  placed  on  the  table;  I  do  not
 know  what  is  the  real  profit  which  the
 balance  sheet  below  the  table  shows.
 This  shows  that  the  private  monopolists
 were  the  ones  who  were  the  benefi-
 ciaries  of  the  budget.  I  want  to  know
 what  happened  during  the  20  months,
 when  the  giant  corporations  pro-
 spered....

 SHRI  K.  RAMAMURTHY  (Dhar-
 mapuri):  Sir,  though  the  budget  dis-
 cussion  is  going  on,  the  hon.  Finance
 Minister  is  not  present  in  the  House.

 MR.  DEPUTY-SPEAKER:  Another
 Minister  is  present.

 SHRI  K.  RAMAMURTHY:  Is  that
 Minister  going  to  reply  to  the  debate?
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 MR.  DEPUTY-SPEAKER:  You
 Must  appreciate  that  it  is  not  possible
 for  the  Finance  Minister  to  be  present
 throughout  the  budget  debate.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  We
 have  a  composite  Government  here.

 SHRI  K.  P.  UNNIKRISHNAN
 (Bodogara):  In  any  case,  Dr.  Subra-
 maniam  Swamy  is  there,  who  makes
 all  sorts  of  pronouncements  on  behalf
 of  the  Government.

 DR.  SUBRAMANIAM  SWAMY:  I
 think  all  this  shows,  including  this
 talk  of  Shrj  Subramaniam,  of  course
 with  the  support  of  his  party,  that  in-
 deed  they  are  the  ones  who  have  real.
 ly  put  the  giant  corporations  in  this
 position,  and  they  expect  us  in  three
 mon‘hs’  time  to  clip  their  wings.  We
 are  committed  to  the  growth  of  small
 sCale  industries,  we  are  committed  to
 the  development  of  small  industries,
 provision  of  the  necessary  incentives,
 which  will  create  a  climate  and  put
 the  small  industries  in  a  position  to
 complete  ang  drive  out  those  giant
 corporations.  Of  course  during  the
 previrus  government  there  was  a  lot
 of  tear-shedding  for  small  industries,
 but  nothing  much  was  ever  done  for
 them.  In  fact.  I  would  say  that  if  you
 look  in  terms  of  the  results.  in  svite
 of  all  the  hurdles,  the  small]  industries
 have  very  valiantly  come  up.  consi-
 dering  all  that  hag  been  put  up  against
 them.

 I.  therefore.  say  that  what  we  have
 withnessed  during  the  last  20  months
 is  a  steady  decline,  the  economy  slid-
 ine  to  doldrums,  the  economy  suffer-
 ing  from  rigor  mortis  as  if  the  econo-
 my  wes  dead,  the  economic  was  not

 functioning  on  the  basis  of  new  invest-
 ments.  In  fact,  if  vou  look  at  it  in
 terms  of  new  investments  made,  jn
 terms  of  new  capacity  created,  there
 is  hardly  any  economic  activity  in  the
 Jast  20  months.  I  would,  therefore,
 sev  that  Shrj  Subramaniam  and  his
 colleagues.  if  they  really  want  to  be
 of  any  value  to  this  country,  to  the
 public,  rather  than  trying  to  hide  what
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 they  did  with  shame,  rather  than  trying
 to  put  a  fig  leaf  when  everything  else  is
 revealing,  should  come  out  honestly
 and  say  “well  there  wag  a  lot  of  ad
 hocisin,  we  were  cowards,  we  did  not
 have  the  guts,  we  messed  up  the  eco-
 nomy.  we  put  if  in  a  bad  shape,  we  are
 you”  and  to  come  up  with  suggestions
 from  time  to  time.  If  that  was  the
 attitude,  I  think  we  would  have  ap-
 preciated  it.  But  we  find,  on  the  con.
 trary,  there  is  a  complete  somersault.
 Mr.  Subramaniam  has  made  many
 somersaults  in  his  life;  somersault  is
 not  a  difficult  thing  from  him.  But
 this  complete  somersault  is  of  a  nature
 which  he  could  have  himself  corrected.

 Take,  for  example,  this  compulsory
 deposit  scheme.  He  talked  so  much  of
 the  cumpulsory  deposit  scheme.  I
 wish  he  were  here,  because  even  in
 Madras  when  I  attendeq  an  election
 campaistn  and  I  challenged  him  to  pro-
 cuce  the  figures,  he  just  disappeared
 from  the  scene.  I  hope  he  would  be
 present  here  while  I  bring  up  the
 question  of  the  compulsory  deposit
 scheme.  Let  him  defend  himself.  The
 fact  of  t}>  matter  is  that  the  economy
 has  been  so  thoroughly  messed  up  that
 it  is  not  possible  really  to  provide  the
 necessary  finances  in  order  to  pay
 hac.  The  Finance  Minister  said  that
 ane»  the  economy  js  stabilised,  he  will
 immediately  get  into  consultation  with
 the  trade  unions  and  see  that  the  com-

 pulsory  deposit  is  paiq  back.

 SHRI  K.  A.  RAJAN:  Is  it  not  a
 fact  that  you  made  a  statement  =  in
 Madras  that  on  the  question  of  CDS

 the  action  taken  by  the  previous  Gov-
 ernment  would  be  altered?

 DR.  SUBRAMANIAM  SWAMY:  I
 will  refer  to  it  when  T  speak  on  the

 compulsory  deposit  scheme.

 MR.  DEPUTY-SPEAKER:  Let  me
 remind  the  hon.  Members  not  to  speak

 among  themselves.  Let  them  address
 me.

 DR,  SUBRAMANIAM  SWAMY:  On
 the  compulsory  deposit  scheme,  the
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 Finance  Minister  has  made  it  quite
 clear—and  this  is  precisely  what  most
 of  us  said  during  the  election  cam-
 paign—that  once  the  economy  is  stabi-
 lised,  Government  will  immediately
 get  into  consultation  with  the  labour
 union  leaders  jin  order  to  return  this
 money.  And  I  think  the  economy,
 once  this  Budget  gets  implemented,
 woulq  within  a  very  short  time  get
 stabilised,  and  I  am  sure  that  at  that
 stage  Members  like  me  will  be  here
 to  see  that  this  promise  is  redeemed.
 Ours  is  a  party  which  js  a  live  one
 and  the  Government  is  responsive  to
 the  demands  of  the  party.

 But  the  fact  of  the  matter  is  that
 the  previous  Government  did  exhaust
 all  the  money.  Money  supply  went
 up  by  VW  per  cent.  How  did  it  go
 up?  From  where  did  this  money
 comc?  Obviously  it  had  to  come  from
 some  source.  If  you  look  ८६  the
 figures.  Rs.  3200  crores  of  foreign  ex-
 chance  had  accumulateq  in  the  Rc-
 serve  Bank.  This  means  that  3200
 crores  worth  of  rupees  were  issued
 against  that  foreign  exchange  ard
 given  to  the  Indian  public.  Fram
 where  did  that  money  come  into  the
 hands  of  Government  for  distribution?

 Similarly,  20  million  tonnes  of  food.
 grains  were  supposed  to  have  heen
 purchased  and  stored.  Purchased
 with  what?  Obviously  with  rupees.
 Where  diq  the  rupees  come  from?  If
 vou  look  at  the  tally,  you  will  sce
 very  clearly  that  the  amount  of  re-
 serves  available  with  Government  was
 exhausteq  by  the  accumulation  of  this
 foreign  exchange  and  the  purchase  of
 these  foodgrains.  No  fiscal  measures
 were  adopted  at  all.  It  was  purely  a
 monetary  action,  and  it  has  consc-
 quently  shown  that  the  money  if  it
 was  not  directly  taken  from  an  ac-
 count—it  was  obviously  not  put  in  an
 account—it  was  indirectly  exhausted.
 But  I  am  sorry  that  Mr.  Subramaniam
 is  not  present  here  because  he  knows
 that  once  I  get  up  and  start  kickine
 up  such  statistica]  abstracts,  he  will
 not  be  able  to  defend  himself.  For

 that  matter,  any  person  with  a  little
 study  of  statistical  abstracts  can  take
 Mr.  Subramaniam  to  pieces  and  that
 is  why  whenever  a  debate  is  involv-
 ed,  Mr.  Subramaniam  and  most  Con-
 gressmen  simply  run  away.

 SHRI  K,  P.  UNNIKRISHNAN:  Why
 this  meaningless  arrogance?

 DR,  SUBRAMANIAM  SWAMY:  It
 is  not  meaningless  arrogance.  It  is
 a  question  of  the  exposure  of  their
 incompetence,  They  based  their  en-
 tirc  argument  on  cooked  up  statistics,
 antics  ang  somersaults,  ang  when  this
 is  exposed  to  critical  analysis,  any-
 body  can  show  them  up  for  what  they
 really  are.

 I  would,  therefore,  say  that  it  is
 very  clear  that  we  are  today  saddled
 with  an  economy  which  was  in  re-
 verse  gear,  with  a  declining  growth
 rate.—nobody  can  deny  that,  the  ecco-
 nomic  Survey  itself  shows  jt—declin-
 ing  agricultural  production,  rising
 prices,  sharply  shooting  money  supply,
 recession  and  losses  in  the  public  src-
 tor.  All  these  were  put  together  and
 we  are  saddled  with  them.  On  top
 of  that,  this  Government  has  to  on-
 sure  that  there  is  no  significant  deficit.
 They  have  alco  to  ensure  that  wide
 sections  of  the  population  do  not  suffer
 additional  tax  burden.  This  jis  one
 of  the  lowest  tax  burdens  that  has
 been  jmnocsed  in  the  recent  historv  of
 budget-making.  In  addition  to  this,
 they  have  to  see  to  it  that  the  legiti-
 mate  demands  of  the  working  classes
 and  the  peasantry  in  this  country  are
 met.

 I  would  say  that  the  most  important
 thing  that  we  have  done  in  the  last
 two  or  three  weeks,  as  the  data  would
 show,  is  that  whereas  inflationary
 pressure  could  have  been  enormous,
 it  has  been  brought  under  check.

 Many  of  the  items  which  rose  in  prices
 have  now  been  brought  down,  as.  a
 quick  survey  of  most  of  the  statistics
 would  show.
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 ¥  would,  therefore,  say  to  them:  let
 them  realise  what  they  have  beques-
 theq  to  us.  Let  them  be  honest  and
 Come  to  grips  with  this  question.
 After  all,  this  was  not  a  normal  trans-
 fer  of  power.  It  came  after  20  months
 of  crimes  committed  against  the  pen-
 Ple  of  India.  It  came  under  very
 difficult  circumstances  when  _  there
 were  doubts  about  what  would  hap-
 pen.  As  Mr.  Kuldip  Nayar’s  book  has

 documented  and  many  others  also—I
 aiso  on  another  occasion,  a  non-
 Budget  debate  would  certainly  like  to
 document—attempts  were  made  to

 convert  this  country  into  a
 military  dictatorship,  to  whica
 most  of  these  people  sitting  on  the
 other  side  would  have  been  mute
 observers  or  active  participants  de.
 pending  on  how  much  syeophancy
 actually  crept  into  their  veins.  Bu:
 the  fact  of  the  matter  is  that  thiy
 transfer  of  power  took  place  under
 most  abnormal  circumstances.  And
 with  these  abnormal  circumstances  and
 given  the  fact  that  for  20  months  ४७८
 were  out  of  circulation,  except  son:c
 of  us  whom  they  could  not  catch,  we
 have  managed  to  put  the  economy  ir
 order  and  the  prestige  of  India  high
 in  the  international  sphere.  I  think
 this  itself  is  a  very  great  quality
 indeed.  After  all,  what  was  ihe  quu-
 lity  of  the  ruling  party  in  the  last  20
 months?  Even  today,  I  would  say  that
 the  primary  quality  of  Mrs.  Gandhi  is
 something  that  has  to  be  completely
 checked.  After  all,  one  has  to  see
 how  Mrs.  Gandhi  behaved  after  Ins-

 ing  power.  What  did  she  do?  In  the
 transfer  of  her  house,  one  hag  to  see
 to  what  depth  of  depravity  the  house-
 hold  declineq  when  they  carried  away
 Government  furniture,  Government
 air-conditioners  and  Government  pro.
 perty  from  l,  Safdarjang  Road  to  12,

 Willingdon  Crescent.  This  is  a  matler

 which  the  whole  city  of  Delhi  knows.
 It  is  a  shame  that  such  a  verson  was
 the  Prime  Minister  of  the  country  and.
 it  is  more  shame  that  these  people
 still  are  willing  to  act  as  willing  tools

 of  such  a  person.  When  this,  is  the
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 kind  of  image  so  thoroughly  turnished,
 sq  thoroughly  rejected,  I  think,  it  is
 time  for  them  to  sit  back  and  honestly
 ponder  over  what  this  country  ought
 to  be  doing.  The  Janata  Party  after

 coming  into  power  has  achieved  80
 many  important  things.  They  hive
 restored  the  trade  union  rights  which

 these  people  were  never  willing  to

 And  of  course  as  for  her  Master's

 voice  sitting  in  ihis  curner,  who  was

 supposed  to  bleed  for  trade  union

 rights,  we  saw  her  performance  in  the

 20  munths  when  the  workers  were

 getting  retrenched  and  dismissed.  We

 have  restored  the  freedom  of  the  press
 which  is  a  great  achievement.  Even

 the  Neu’  Age  and  their  own  paper
 National  Herald  which  has  not  paid

 provident  fund  of  the  employees  und

 which  is  the  biggest  criminal  offender

 in  this  regard,  are  functioning.  They

 can  criticise;  they  can  attack.  Now,

 one  can  hear  the  voice  of  air  opposi-

 tion  leader  broadcast  on  the  All  India

 Radio.  After  all,  it  has  nevec  been

 true  in  history  that  opposition  Jeacers

 could  broadcast  on  the  All  India  Radic

 and  appear  On  Television.  This  is

 something  very  creditable  and  a  tri-

 bute  {o  the  democratic  character  of  the

 Janata  Party.  Having  come  to  pcwer

 ang  armed  with  the  42nd  Amendment.

 we  coulq  have  practically  done  anyth-

 ing  that  we  wanted,  but  we  =re  still

 anxious  to  see  that  this  Black  Act

 which  empowered  the  executive,  is

 comnletely  rid  of.  Zo,  the  mnsi  im-

 portant  thing  is  that  the  Janata  Partv

 which  has  today  been  distinguished

 not  onlv  within  this  country  but  all

 over  the  world  for  having  biought

 back  honour  and  political  democracy

 to  this  country.  is  taking  its  first  step

 towards  economic  freedom  and  I  think

 these  gentlemen  shovld  have  the  hon-

 estv  to  do  introsvection  and  welcome

 this  Budget  as  a  step  towards  eccnomic

 freedom,

 SHRI  Ss.  R.  DAMANI  (Sholapur):

 Mr.  Deputy-Speaker,  Sit,  my  colleague

 the  ex-Finance  Minister,  Mr.  Subra-

 maniam,  has  dwelt  in  great  detail  with

 the  tax  proposals  and,  as  such,  I  would
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 not  like  to  stresg  many  of  the  impor.
 tant  points  which  he  has  covered,

 I  have  also  listened  very  carefully
 the  speech  of  the  hon.  Member,  Shri
 Subramaniam  Swamy.  I  do  not  find
 any  logic  or  any  kind  of  policy  en-
 unciated  in  his  speech  except  one
 policy,  that  is,  how  to  criticise  the

 Congress  Government,  the  Congress
 party  and  the  then  Prime  Minister,
 Shrimati  Indira  Gandhi.  That  was  his
 only  theme.  ‘Otherwise,  he  did  not
 touch  any  important  point.

 I  am  sorry  to  say  that  the  Budget
 proposals  have  not  come  according  to
 the  expectations  of  the  public.  There
 ig  neither  anything  for  creating  sav-

 ings  nor  thare  is  anything  for  creating
 investments.  He  has  tried  to  give
 some  tax  exemption  to  the  people  upto
 the  income  Rs.  10.000,  But  very  few
 people  will  really  get  the  benefit  and
 that  too  only  marginally.  I  will  deal
 with  that  noint  lafer  on.

 The  Finance  Minister  wants  quicker
 industrial  growth,  increase  in  indus-
 trial  production  and  increase  in  ex-
 ports.  But  throughout  his  Budget
 speech.  he  has  not  said  any  word  as  to
 what  he  will  do  to  help  the  growth  of
 industries  nor  has  he  made  any  pro-
 vision  for  investment  outlay  for  indus-
 trial  development  except  in  the  case  of
 a  couple  of  public  sector  on-going  pro-
 jects.  This  is  most  disappointing.  It
 has  caused  surprise  to  many.  He  has
 talkeq  much  about  the  =  agricultural
 development  which  is  a  State  subject.
 not  under  the  control  of  the  Central
 Government.  Even  the  defence  allo-
 cation  has  heen  cut.  I  do  not  know

 what  harm  it  might  cause  to  our  de-
 fence  preparedness.

 Now,  I  would  first  deal  about  the

 charges  made  against  the  Congress.
 Mr.  Subramaniam  has  stated  what  the

 Congress  has  done.  Jt  is  also  my  duty
 to  say  something  about  it.  Our  coun-

 try  was  an  under-developed  country.

 During  the  Congress  regime,  it  became
 a  developing  country  and  afterwards,
 -almost  a  developed  country.  Our
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 country  ig  self  sufficient  in  all  the  in.
 dustrial  products.  We  are  manufac-
 turing  all  kindg  of  plant  and  machin-
 ery  in  the  country.  After  meeting  our
 Tequirements,  we  have  got  surplus
 which  we  are  able  to  export.  Our
 exports  are  more  what  we  imported
 during  last  year.

 As  regards  agriculture  about:  which
 he  has  gi.  en  us  a  big  lecture,  the  Con-
 gress  Government  did  not  lag  behind.
 In  1974215  our  agricultural  production
 was  less  than  00  million  tonnes  and.
 in  1975-76,  it  went  upto  20  million
 tonnes,  that  is,  an  increase  of  more
 than  25  per  cent.  There  was  a  higher
 provision  in  the  last  Budget  for  the
 development  of  agriculture.

 24.00  hrs.

 It  is  no’  a  new  thing  that  this  gov-
 ernment  is  doing.  The  previous  go-
 vernmnent  “aq  achieved  20  ner  cent  in-
 crease  in  ‘he  -gricultral  production
 in  one  year.  The  Congress  Govern-
 ment  ha?  done  a  creat  deal  for  the
 develonren+  of  the  country.  Mr.

 Patnaik  wo;  saying  what  we  had  done
 about  steel  You  are  fortunate  to  have
 surplus  steel  production;  you  are  Steel
 and  Mines  Mirjcter  and  you  should
 know  wh  nother  countries  have  done
 about  if.  You  know  what  Japan  has
 done  abot  jt.  They  ore  exvorting  80
 manv  thinee  and  earring  foreign  ex-
 charre.  We  hove  pvenared  a  ground
 for  voy  tn  develon  further.  Now  we
 have  to  ceo  whether  it  will  be  possible
 for  vou  ‘tn  take  advantage  of  the
 achievements  which  the  Consress
 Government  had  made.

 Regarding  the  development  of  the
 rural  areas  J  am  sorry  to  say  that
 nothing  has  been  mentioned  in  the
 budget  speech  about  the  development
 of  small  t-wns  and  citics.  It  is  for  the
 Finance  “‘inister  to  sce  how  to  deve-
 lop  these  emall  towns  and  cities  be-
 cause  in  thece  small  towns  and  cities
 a  great  Areal  of  unem~ioyment  is  there.
 If  prover  action  had  been  taken  in  the
 budget  to  -rovide  enpinyment  oppor.
 tunities  in  these  small  towns  and  cities



 267  Gent.  Budget,  977-78—  JUNE  20,  977  Genl,  Budget,  1977-78—  265
 Genl.  Disc.

 {Shri  8.  R,  Damani]

 for  those  educated  unemployed,  then
 this  problem  would  have  been  solved.
 You  are  also  coming  from  8  small
 town.  There  are  colleges  and  high
 schools,  but  there  are  no  opportunities
 for  employment.  What  have  you  done
 in  the  budget  to  create  employment
 opportunities  for  those  persons?  He
 was  giving  a  lecture  on  agriculture
 and  all  that.  For  small  towns,  nothing
 has  been  done.  The  Finance  Minister
 had  spoken  about  the  core  sector.
 About  increasing  investment  and  sav-
 ing,  nothing  has  been  mentioned;  not
 a  single  word  has  been.  mentioned
 about  investment  which  is  very
 important.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  That  is  your  responsi-
 bility.

 SHRI  BIJU  PATNAIK:  You  are
 speaking  without  quorum  in  the  House,
 I  will  be  the  last  audience  to  listen  to
 him.

 SHRI  5.  8.  DAMANI.  Regarding
 taxation  proposals,  the  Janata  Party
 had  promised  to  raise  exemption  limit.
 You  have  raised  it  to  10,000.  But  will
 everybody  get  the  advantage?  If  the
 taxable  income  is  over  Rs.  10,000,  then
 the  exemption  will  be  only  Rs.  8,000.
 You  said  you  have  fulfilled  the  pro-
 mise  by  raising  the  limit  upto  Rs.  10,000,
 I  am  only  trying  to  draw  your  atten-
 tion  how  you  are  fulfilling  your  pro-
 mises.  But  if  the  taxable  income  is
 above  Rs.  10,000  then  the  exemption
 limit  will  remain  88  it  was,  that  is.

 Rs.  8,000.

 SHRI  BIJU  PATNAIK:  Please  read
 that  portion.

 SHRI  5.  R.  DAMANI:  What  is  the

 result?  Suppose  the  net  income  is
 Rs.  10,200,  then  the  exemption  limit  is
 Rs.  8(000.  Is  it  correct  or  not?  The
 public  should  know  how  you  are  ful-
 filling  your  promises.  You  reply  if  it
 is  correct  or  not.  If  you  have  got  the
 capacity,  then  you  can  reply.  The
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 officers  are  there.  You  can  ask  them;
 you  can  consult  them.

 Now,  actually  you  are  taking  away
 Mote  money  from  the  other  tax-
 payers.  According  to  the  Chairman  of
 the  Direct  Taxes  Board,  by  increasing
 the  surcharge  by  five  per  cent,  and  by
 excluding  over  8  lakh  assessees  with
 income  upto  Rs.  10,000/-  the  per
 capita  yax  liability  has  gone  up  by  Rs.
 84  move.  So,  you  keeping  the  promise
 has  burdened  the  other  tax-payers
 Rs,  Si  more,  Therefore,  this  exemp-
 tion  of  Rs.  0.000  igs  only  illusory,  This
 igs  One  example  of  taxation  of  indivi-
 duals.  Persons  having  an  income  from
 Rs.  20.000  to  Rs.  30,000  annually  have
 to  pay  more.  Are  they  very  rich
 people?  Nowadays  people  earning
 Rs.  20.000  to  Rs.  30,000  annually  be.
 long  to  the  upper  middle  class.  Their
 tax  liability  has  increased,  There  is
 no  relief  for  them.  You  were  criticis
 ing  us  all  along.  Now  you  have  not
 done  anything:  you  have  followed  the
 same  foot-prints,  by  taxing  people;
 you  have  not  given  any  relief;  there
 is  no  new  idea  for  encouraging  sav-
 ings  or  any  incentive  for  investment.
 People  were  expecting  that  the  interest
 and  dividend  exemption  limit  would
 be  raised  by  R's.  3,000.  But  nothing
 has  happened.  We  are  sorry  we  do
 not  find  any  creative  thinking  in  the
 Budget.  You  have  only  followed  the
 same  taxation  policy.

 Coming  to  companies,  under  a  pro-
 vision  made  last  year,  companies  were
 given  the  option  to  deposit  5  per  cent
 of  surcharge  on  incme-tax  with  the
 Industrial  Development  Bank  of  India
 for  a  period  of  five  years.  Now  that
 has  been  withdrawn,  with  the  result
 the  corporate  sector  will  have  to  pay
 Rs,  59  crores  more  as  tax.  Can  it  help
 savings?  The  Finance  Minfster,  in  his
 speech,  has  referred  to  savings  in  the
 corporate  sector.  How  illusory  are  his
 words!  Now  they  will  have  to  pay  tax
 Rs.  56  crores  more.  In  the  case  of
 taxation  of  individuals,  there  is  an  in-
 crease  in  the  surcharge  with  exemp-
 tion  list  remaining  Rs.  8000.  In  the:
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 corporate  sector  also,  this  facility  of

 depositing  5  per  cent  of  surcharge  with
 the  IDBi  for  five  years  has  been  with-
 drawn,  with  the  result  that  the  availa-
 bility  of  funds  with  the  corporate  sec-
 tor  will  also  be  reduced.

 Thirdly,  it  was  expected  that  some-
 thing  would  be  done  for  the  establish-
 ment  of  new  industries.  In  the  last
 few  years,  coming  up  of  new  indus-
 tries  has  been  very  meagre;  there  has
 been  increase  of  production  only  on
 account  of  better  utilisation  of  capa-
 city;  new  capacities  are  not  coming  up,
 Therefore.  it  was  expected  that  some-

 thing  would  be  done  in  this  direction.
 But  nothing  has  been  done.  The  pre-
 vious  Government  had  done  something
 by  way  of  giving  some  concessions.
 Now  I  do  not  think  anything  has  been
 done  by  the  present  Government  for
 creation  of  new  capacities;  there  is  no
 incentive  for  purchasing  shares  of  new
 companies.  It  was  expected  that,  by
 giving  necessary  incentives.  they  would
 encourage  new  units  to  come  up  and
 they  would  try  to  create  more  employ-
 ment  opvortunities:  and  that  thev
 would  also  develop  small  scale  and
 medium  industries  in  small  towns  and
 cities.  But  nothing  has  been  done.
 Only  a  lip  sympathy  has  been  shown...

 SHRI  BIJU  PATNAIK:  Mr.  Subra-
 maniam  says  that  too  much  has  been
 dene  and  the  hon.  Member  says  that
 nothing  has  been  done.  They  87९
 contradicting  themselves.

 SHRI  s,  R.  DAMANI:  You  have
 not  done  anything.  For  increasing
 production  the  last  budget  of  the  Go-
 vernment  had  given  excise  concessions
 for  many  articles  and  also  if  produc-
 tion  is  more  than  a  certain  capacity.
 less  excise  duty  was  to  be  charged  on
 excess  production  in  some  other  cases,
 and  production  did  pick  up.  It  was
 expected  that  this  Government  will
 fallow  suit  so  as  to  increase  produc-
 tion,  but  there  is  no  such  thing  here.
 This  policy  should  have  been  con-
 tinued  so  as  to  increase  production.
 create  more  employment  and  bring
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 down  prices.  But,  on  the  contrary,
 what  is  happening?  On  the  one  side,
 your  production  is  going  down,  raw-
 material  prices  are  going  up,  wages
 are  going  up,  the  excise  duty  burden
 is  going  up  and  the  cost  of  every  item
 is  going  up  and,  on  the  other  hand,  be-
 cause  of  the  increase  in  taxation  of  in-
 dividuals,  their  purchasing  capacity  is

 going  down.  If  the  purchasing  power
 of  the  people  goes  down  and  the  cost
 of  production  and  prices  go  up,  how
 will  demand  be  created?  There  will
 be  a  recession  and  we  will  then  have
 to  combat  recession.

 Please  see  the  opening  sentence  of
 the  Finance  Minister’s  speech.  What
 action  has  he  taken  to  meet  the  situa-
 tion?  It  is  very  simple:  you  are  go-
 ing  to  raise  Rs.  60  crores  by  excise
 duty  on  small  items!  Therefore,  I  am
 afraid  this  budget  is  not  going  to
 assist  the  middle-class  or  the  lower-
 class  people.  Neither  it  is  a  genuine
 fulfilment  of  the  promise  of  exemrting
 income  up  to  Rs.  10,000  nor  wil]  it  in-
 crease  production  or  create  More  em-
 ployment.  I  am,  therefore,  very  dis-
 appointed  with  the  budget.

 SHRI  SAMAR  GUHA  (Contai)-.  I
 was  patiently  hearing  the  speech  deli-
 vered  by  my  friend  Mr.  Subramaniam,
 the  former  Minister  of  Finance.  He
 ended  his  speech  by  making  a  derisive
 remark  about  one  of  the  observations
 made  by  our  Prime  Minister  Morarji-
 bhai  when  he  said  that  God  alone  can
 save  the  economy  of  the  counfry.
 When  he  concluded  I  noticed  that  Mr.
 Chavan.  the  Leader  of  the  Opposition,
 was  acclaiming  him  for  usine  words
 that  “it  is'a  very  good  speech”.  What
 else  could  the  Prime  Minister  say,
 standing  before  the  pyramidically
 massive  programme  of  roverty  and
 unemployment  that  has  heen  left  by
 the  Congress  Government,  not  only  to
 the  country  but  to  the  Janata  Party  to
 build  upon?  It  was  quite  apt  that  the
 Prime  Minister  shoulq  invoke  the
 name  of  God  hecause  of  the  Herculean
 task  which  this  new  Janata  Govern-
 menf  will  have  to  face.  I  don’t  know
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 whether  Mr.  Subramaniam  believes  in
 God  but,  because  of  what  his  Govern-
 ment  had  done,  there  was  no  alterna-
 tive  but  to  invoke  the  name  of  God  to
 save  uS  because  we  believe  in  the
 strength  of  the  blessings  of  God  to  help
 us  and  to  inspire  us  and  the  country
 towards  a  new  path  and  a  new  age,
 (the  people’s  age)  that  has  been  started
 in  India  today.

 IT  at  least  expected  that  after  what
 happened  to  the  Congress’  during
 the  Lok  Sabha  elections  and  also
 during  the  Assem'ly  elections,  that
 our  friends  of  the  Opposition  would
 have  developed  some  sense  of
 realism  and  at  Jeast  an
 elementary  sense  of  humilitv  to  under-
 stand  where  they  <tand  and  where
 th,  future  of  the  country  stands.  But.
 instead  Shri  Subramaniam  was  dab-
 bling  in  a  dav-dream  of  when  the
 Janata  Government  will  break  down.
 I  dia  not  expect  this  unpatriotic  and
 partisan  abservation  from  a  man  like
 Shr:  Subramaniam  who  has  had  the
 experience  of  serving  so  many  vears
 jr  Government.  You  have  to  lonk  at
 the  problem  not  from  the  nartisan
 angle  or  the  angle  of  the  Janata  Party
 or  the  angle  of  the  Conrres:  Party,
 but  from  whet  has  happened  in  the
 countrv  and  where  the  rountry  in-
 tends  to  go  forward.  I  quite  admit
 that  the  victory  that  has  been  achiev-
 ed  bv  the  Janata  Partv  was  not  the
 victorv  of  a  few  leaders  of  a  parti-
 cular  partv,  but  it  was  a  victory  of
 the  people.  The  people  have  given  us
 the  responsibility  to  serve  the  country
 at  least  for  the  next  five  veare  to
 come  and  I  thought  that  our  friends—
 young  friends—like  Shri  Sathe  <ittins
 behind  Shri  Subramaniam  and  Shri
 Chavan—or  at  least  some  of  vou  will
 understand  and  realise  where  the  Con-
 gress  Partv  stands  todav.  Suppose.  the
 Janata  Party  fails  in  implementing  its
 lofty  idealism  or  the  loftv  objectives,
 what  will  be  your  position?  Do  you
 think  that  the  Congress  Party  sunk
 in  the  shambles  of  its  own  debris  at
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 the  moment  would  be  able  to  replace
 the  Janata  Party?  Do  you  harbour
 any  idea  about  that.  You  must  under-
 stand  that  it  js  just  not  the  victory
 of  the  Janata  Party  or  a  few  leaders,
 but  it  is  a  victory  of  the  people  and
 the  people  reacted  against  you.  The
 reason  which  you  must  understand  is
 that  you  had  created  a  vicious  atmos-
 phere  in  the  country,  the  people  were
 feeling  suffocated  and  they  wanted  to
 get  yid  of  you.  And,  when  you  are
 criticising  the  Janata  Party,  you  are,
 in  fact,  criticising  the  people.  It  is
 the  people,  who  are  the  rea]  compul-
 sion  Ang  propulsion  behind  the  Janata
 Party,  The  engine  has  been  vifered
 to  the  Janata  Party  by  the  people.
 and  I  admit  quite  frankiy  jn  this
 House  and  I  admit  before  the  people
 also,  when  I  speak  outside,  that  ulti-
 mately  it  is  the  people.  who  will  de-
 cide  +he  fate  of  the  Janata  Party  and
 will  mould  the  Janata  Party  into  the
 shape  of  a  real  people's  party.  You

 trv  to  dig  at  us  how  we  have  come
 topether  and  say  that  it  i:  an  amalga-
 mation  of  our  political  choice.  But
 vou  have  forgotten  that  it  was  not  the
 choice  of  q  few  individuals  or  a  few

 parties,  hut  the  real  revolutionary  cam-

 pulsion  that  was  created  in  the  coun-

 try.  And  it  is  the  people's  compul-

 sione  an?  propulsions  that  forced  us

 to  merc.  inta  an  ontitv,  Althoueh  it
 has  not  vet  fulfilled  jt.  obiectives,  T
 have  no  doubt  that  very  non,  the
 Janata  Party  will  emerge  as  a  homo-
 geneous  party  and  it  thav  fail  not

 only  we  wil}  fail  ourselves,  but  we

 wil]  fail  the  country.  I  exnected  that

 at  least  a  nerson  like  Shri  Subra-
 maniam  would  speak  with  a  sense  of
 realism  and  a  little  hit  हर  humility
 and  constructive  approach.  Tf  the
 Janatn  Party  fails.  T  repeat.  it  ६  not

 you.  the  Congress  Party,  who  will

 come  ta  power.

 AN  HON.  MEMBER:  In  that  case.

 CPI(M)  will  come  to  power.

 SHRI  SAMAR  GUHA:  The  Con-

 gress  men  are  even  today  quarrelling
 among  themselves  and  they  will  not
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 be  able  to  deliver  the  goods,  there
 would  be  chaos  and  disorder,  and  do
 you  think  that  Marxists  will  come
 to  your  rescue?  J  would  tell  you
 that  in  India  there  is  yo  possibility
 of  that,  There  may  be  historical
 freaks  here  and  there  but  in  this  land
 the  divine  land  of  India  in  the  words
 of  Swami  Vivekananda,  there  is  no
 possibility  of  any  totalitarian  or  anti-
 divine  ideology  coming  into  power  at
 any  time.  There  may  “be  historical
 freaks  here  and  there,  but  it  ig  bet-
 ween  you  and  ourselves  that  we  have
 to  solve  the  problems  of  India  and
 we  have  to  solve  them  through  demo-
 cratic  means,  and  through  democratic
 means  alone,  we  can  tackle  our  eco-
 nomic  problems.  Therefore,  I  ex-
 pected  that  instead  of  having  a  dig
 at  us  from  a_  partisan  angle,  Shri
 Subramaniam  would  try  to  understand
 the  problems  of  this  country  today  and
 give  constructive  suggestions  how  to
 go  forward  and  tackle  these  problems
 like  the  problem  of  massive  poverty,
 unemployment  etc.  that  you,  your
 rule,  your  regime  for  the  Jast  thirty
 years  has  left  us  a  legacy.  As  a  legacy
 of  what?  A  vicious  legacy,  Not  only
 on  the  Janata  Party  but  on  the  whole
 people  of  India.

 Now  look  at  the  speech  of  Mr.
 Subramaniam,  Mr,  C.  Subramaniam
 wag  a  Finance  Minister  many  times.
 He  was  coming  with  the  plea  to  accuse
 the  Janata  Party  that  this  party  stres-
 sed  that  everything  done  by  Mr.
 Nehru  during  30  years  has  gone  wrong
 and  as  if  ‘we  are  ७  harbinger  of  some
 kind  of  a  new  era’  and  he  was  telling
 us  as  jf  Janata  Party  was  making
 Some  kind  of  a  new  concept  of  a  new
 economy  based  on  the  development
 Particularly  in  the  rural  areas.  He
 used  the  words—macro  planning  and

 micro  planning.  Jt  was  what  he  was

 saying  about  the  pitfalls  and  short-
 Comings  of  the  planning  process,  He
 Says  that  ४०  long  there  was  a  macro
 Planning.  Now  he  thought  and  he
 Was  advising  the  Planning  Commis-
 Sion

 to  develop  some  kind  of  a  micro
 Planning,  Look  at  the  man.  With  this
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 ideological  concept,  what  can  be  ex-
 pected  of  him?  With  this  ideological
 aspect,  how  can  it  be  expected  that
 he  will  make  a  philo  sophical  or  even
 ideological  or  a  realistic  assessment  of
 the  direction  of  the  whole  planning
 since  1952?

 Macro  and  micro—these  are  only
 dimensional  concepts,  neither  ideologi-
 cal  nor  philosophical  nor  conceptual
 concepts,  Everybody  knows,  the  idea
 of  planning  was  born  in  Russia.  Nazi
 Germany  adopted  it  and  planning,  as
 it  is  known,  has  jn  itself  inherent  a
 tendency  to  develop  a  totalitarian  con-

 cept  Of  state,  8  totalitarian  concept  of
 politicz?  power  and  a  totalitarian
 concept  of  economy.  This  is  the  basic
 weakness  of  the  totalitarian  type  of
 planning  that  was  evolved  in  Russia
 some  way  by  fascist  countries
 like  Hitler’s  Germany,  and  un-
 fortunately  in  our  country  also.
 Although  Pandit  Nehru  ang  _his
 daughter  talked  a  lot  about  Gandhism
 and  talked  about  Gandhi,  they  did  not
 follow  the  basic  concept  of  Gandhian
 way.  It  is  not  a  question  of  macro
 or  micro,  It  is  a  conceptual  ques-
 tion,  that  if  you  want  to  integrate
 democracy  with  socialism,  you  have  to
 evolve  not  only  a  different  concept
 but  a  different  mechanics  of  the  whole
 planning.  As  it  happened  in  Russia,
 all  their  5  year  and  7  year  plans  have

 leq  them  to  totalitarian  thoughts  both
 in  politics  and  economy  and  as  it  hap-
 pened  in  the  fascist  countries  as  well
 whether  you  wanted  it  or  not,  a  mo-
 mentum  was  generated  both  jn  the
 political  field  as  wel]  as  in  the  eco-
 nomic  field  in  our  country.  Don’t
 think  that  Indira  Gandhi  had  herself
 chosen  the  totalitarian  line  when  sne
 declared  emergency.  It  was  certain
 forces,  jt  was  8  certain  political  mo-
 mentum  and  I  should  say,  the  main
 reason  for  this  is  the  concept  of
 planning,  this  totalitarian  concept  of

 planning  that  forced  her,  I  should  say,
 to  lead  to  that  totalitarian  politics  as
 is  prevalent  in  the  communist  coun-
 tries,  Therefore  I  would  say—‘Try  to
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 understand  what  the  Janata  Party  is
 saying.’

 When  I  say  Janata  upsurge,  it  is  not
 the  people's  upsurge,  it  is  not  the  peo-
 ple’s  upsurge  only,  it  is  something
 else  also.  What  was  the  aim  of  the
 Sarvodaya  movement  launched  by
 Jayaprakash  Narayan?  The  Sarvodaya
 concept  is  not  Only  egonomical  but
 also  political.  The  political  principles
 of  the  Sarvodaya  movement,  the
 Janata  Party  is  trying  hard  to  imple-
 ment  in  practice.  What  js  it?  Only  I
 would  say  that  if  you  want  planning
 and  if.  at  the  same  time.  you  want
 to  integrate  democracy  and  socialism,
 then  you  have  to  follow  only  the
 Gandhian  concept  of  devolution  of
 political  and  economic  power,  Unless
 that  is  done,  there  is  no  possibility
 whatsoever  of  integrating  democracy
 with  socialism,  Now  if  you  mean  what
 you  call  Janata’s  urge,  people’s  urge
 or  people's  dream  you  may  say  and
 if  you  want  to  bring  about  a  new  era

 of,  I  shall  say,  transformation  of  the

 Indian  political.  social  and  economic
 life—I  was  not  a  Gandhian.  I  was  a
 Subhasite—this  is  the  only  concept  and
 in  this  concept  I  find  one  of  the  great
 Gandhian  philosophies  which  is  valid
 for  all  democracies  of  the  world  and
 that  is  that  if  you  want  to  follow

 planning,  you  can  follow  planning  on

 the  basis  of  the  concept  of  devolution
 of  political  and  economic  power.
 Now  the  challenging  task  before  the

 Janata  Government  is  to  have  a  basic

 realistic  policy.  They  will  succeed  if

 they  bring  devolution.  If  they  do  not

 bring  devolution,  they  will  fail.

 I  was  hearing  the  speeches  of  My
 friend  Shri  H.  M.  Patel.  I  was  only
 thinking  that  he  was  just  propounding
 the  future  policy.  He  was  enunciat-
 ing  theoretical  policies  with  a  sprink-

 ling  of  certain  ideas  of  how  to  develop

 them  into  a  realistic  scheme  for  im.

 plementing  Gandhian  ideals  of  decen-
 tralisation  of  political  and  economic

 power.
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 The  first  difficulty  in  the  way  of  the
 Government  is  that  it  is  suffering  from
 momentum  of  the  past.  You  have:
 developed  that  kind  of  economic  de-
 velopment  out  of  which  it  is  not  easy
 to  get  out  so  soon,  There  is  a  large
 organisation  of  the  Planning  Commis-
 sion.  For  a  small  drainage  scheme  in
 the  village  you  have  to  have  the
 Sanction  of  the  Planning  Commission
 first  and  then  you  have  to  get  the
 work  implemented.

 The  second  hurdle  before  the  Gov-
 ernment  is  how  to  restructure  the

 Planning  Commission.

 Peoples  participation  is  ६  very  good
 thing.  It  is  a  very  good  word,  But
 what  is  the  mechanics  of  ‘peoples
 participation’  both  on  the  political  and
 economic  front?  This  has  to  be  got
 spelt  out.  This  has  got  to  be  transl-
 ated  into  concrete  schemes.  I  would
 say  that  for  that  reason  there  should
 be  a  dialogue  between  the  Janata
 Party  and  the  Opposition  not  only  in-
 side  the  Parliament  but  there  should
 be  dialogue  outside  also.  If  you  want
 Socialism  and  if  you  do  not  know  the

 concept  of  it  but  you  go  on  acting
 some  way  or  the  other,  where  will  it
 lead  to?  It  may  lead  to  a  totalitarian
 structure,  So,  there  should  be  a  na-
 tional  dialogue  in  the  country  where
 synthesis  can  be  evolved.

 I  gay  that  therc  should  be  a  nation-

 a]  dialogue.  It  should  be  all  over  the

 country.  We  should  think  how  this
 idea  of  Gandhiji  in  regard  to  devolu-

 tion  of  political  and  economic  power
 can  be  translated  into  concrete
 schemes.  YT?  we  succeed  in  that  there

 is  a  possibility  that  there  will  be

 Janata  Yug.  there  will  be  Peoples  age
 and  there  will  be  peoples  society  in

 ou  rcountry,  otherwise  nof.

 Shri  C.  Subramaniam  was  talking  a

 lot  about  our  indifference  of  the

 achievement;  of  the  Congress  Govern-

 ment  in  the  field  of  agriculture.  We

 have  not  said  that  they  did  not  do
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 anything.  He  said  about  a  strong
 economic  basc,  Well,  we  have  not
 said  that  they  have  not  done  any
 development  work.  During  the  last  30

 years,  many  industries  have  been  de-

 veloped  and  production  has  gone  up.
 There  is  capital  formation.  But  ‘the

 question  is—for  what  objective?  What
 is  the  ob-ective  of  such  development?
 In  a  vast  country  suffering  very  much
 from  poverty,  and  unemployment,
 what  js  the  objective  here?  What  was
 the  objective  of  your  strong  base?
 It  is  just  like  saying  that  the  doctor
 has  performeg  a  successful  operation
 but  the  patient  died,  It  is  just  like

 saying  that  you  had  a  very  fine  forti-
 fied  baSe  under  a  General  but  it  col-
 lapsed  before  the  onslaught  of  the
 enemy.  Here  the  enemy  is  poverty
 and  unemployment.  You  have  increas-
 ed  production  and  there  js  some  in-
 crease  in  national  income  too.  But  for
 what  purpose?  What  does  your  plan
 document  say?  What  is  it  that  you
 have  said  regarding  the  percentage  of
 people  living  below  poverty  level?
 Does  it  not  lead  to  the  conclusion  that
 this  has  gone  wrong?  Therefore,  I  wish
 ta  point  out  that  your  economic  de-
 velopment  was  lopsided,  jt  was  not
 people-oriented.  it  was  capital-inten-
 sive.  if  I  can  use  an  economic  jargon.
 To  use  a  harsh  term,  it  was  for  the
 henefit  of  the  rich  community,  the
 industrialists  en@  the  urban  people.

 In  answer  to  one  of  my  questions,
 it  wos  said  in  this  House  that  banking
 system  in  the  rural  sector  has  become
 an  instrument  of  exploitation,  there
 ha;  been  exploitation  in  respect  of  the
 money  deposited  in  these  rural  bank;.
 Ceposited  money  is  going  from  the
 rural  area  to  other  areas  to  the  indus-
 tries  and  urban  sector  qenuding  then
 of  the  benefits.  You  wanted  it  to  serve
 the  rural  people.  to  give  benefit  ‘3
 the  rural  people,  but  what  had  hap-
 pened?  It  became  an  instrument  for
 the  exploitation  of  the  rural  people
 making  them  poorer  and  poorer,

 You  did  something  for  agriculture.
 But  the  main  question  is  this.  Agri-
 cultural  development  should  have
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 come  about  through  land  _  reforms.
 We  have  discussed  so  many  times
 in  the  House  how  miserably  you  have
 failed  in  land  reforms.  What  about
 benami  land?  How  many  =  surplus
 Yand  you  have  brought  under  land
 reform?  Unless  you  bring  this  benami
 land  back  to  the  agriculturists,  is  there
 any  possibility  of  real  agricultural
 development  and  real  rural  develop-
 ment?  You  talk  about  agricultural
 development  and  irrigation.  What  is
 the  quantum  of  irrigation  of  land
 brought  about  year  by  year?  Does  it
 indicate  the  congress  government’s
 emphasis  on  developing  rural  sector?

 Mr.  Subramaniam  criticised  us  for
 saying  that  we  will  be  able  to  solve
 rural  unemployment  and  rural
 poverty.  It  is  quite  possible;  if  we
 mean  business,  within  5  years  it  is
 possible.  Instead  of  one  crop  you  can
 grow  three  crops;  it  is  possible  to
 divert  production  of  land  from  cash
 crop  to  feed  crop.  All  these  things
 are  possible.  There  should  be
 development  of  cottage  industries,
 small-scale  jndustries,  medium-scale
 industries  and*  agro-based  industries.
 This  is  the  way  to  resolve  unemploy-
 ment  problem.

 Diq  the  Congress  ever  explore  this?
 Janta  Party  Government  wants  to
 develop  rural]  areas  in  regard  to  agri-
 cultural  development  as  also  to  pro-
 vide  employment  in  rural  areas,  both
 simultaneously.  We  want  develop-
 ment  of  the  areas  where  you  find
 avenues  of  employment  to  the  reople
 through  the  development  of  small-
 scale  and  medium-scale  industries  as
 also  agro-industries.  This  is  a
 challenging  task  for  each  district.  We
 have  to  have  a  separate  planning  for
 that  purpose—and  not  a  planning  from
 Delhi—-and  that  is  the  reason  why  I
 said  that  it  required  decentralisation.
 I  do  not  want  to  dwell  on  it  more  on
 that.

 I  do  not  want  to  deal  with  the
 commendable  aspects  of  this  budget
 like  that  of  budget  deficit  reduced  to
 Rs.  72  crores  and  that  the  exemption
 limit  of  tax  had  been  raised  te
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 Rs.  10,000/-.  All  these  are  good.  I
 therefore  do  not  want  to  say  anything
 about  them.  I  do  not  want  to  :ndulge
 in  the  jugglery  of  arithmetics  with
 regard  io  the  economic  _  statistics.
 These  things  would  not  lead  us  any-
 where.  Look  at  the  past  thirty  years.
 The  only  beneficiaries  were  the  ucban
 people  and,  to  a  certain  extent,  th¢
 industrialists  and  the  capitalists.  Now
 the  time  has  come  to  make  a  break-
 through  in  the  rural  sector.  I  do  not
 know  whether  we  will  succeed  in  this
 or  not.  The  conceptual  idea  of  the
 planning  and  deveiopment  has  even
 failed  as  it  is.  How  to  tackle  the
 mas.ive  problems  of  unemployment
 and  poverty  is  now  a  question.

 The  hon.  Finance  Minister  is  not
 here  at  the  present  moment.  I  would
 oak.  ur  honest  »ppeal  to  him  that
 the  lax  increase  in  bitis  should  not
 be  there;  it  is  an  =  anti-janata  tax.
 Biri  is  absolutely  essential  for  our
 commen  people:  our  common  people
 are  almost  living  like  a_  biological
 entity  and  tney  have  no  luxuries.
 And  so,  they  have  no  escape  from
 ‘heir  way  of  life.  And  I  think  biri
 is  absolutely  essential  for  them.  Sy
 T  would  request  the  hon.  Minister  to
 seo  that  extra  duty  on  ऐसा  is  ex-

 emp‘ed  and  he  does  not  touch  that.
 Similarly,  I  want  him  to  exempt  the
 two  wheeler  scooters  and  =  smali
 transisters.  the  value  of  which  is  very
 smal,  from  additional  taxation.  These
 three  items  may  please  be  exempted
 from  extra-tax.

 I  wou'd  now  conclude  by  making
 One  more  remark.  The  future  of  the
 Janata  Party  lies  in  that  and  budget
 is  one  step  in  that  regard.  In  future
 we  will  not  be  able  to  make  an  entry
 into  a  new  vista  unless  of  course  the

 planning  assurved  a  different  dimension
 and  different  character  or  different

 ideology  to  tackle  the  problem  of  un-

 employment  and  poverty.  Otherwise
 the  Janata  Party  will  880  fail  ang  the

 people  will  not  tolerate  even  the
 Janata  Government.  This  is  a  warning
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 to  myself,  to  ourselves  and  to  the
 country  as  a  whole.

 34,38  hrs.

 [Surt  M.  SaTvANARAYAN  RAo  in  the

 Chair]

 SHRI  VASANT  SATHE  (Akola):
 Sir,  let  me,  at  the  outset,  congratulate
 the  Finance  Minister  for  having  given
 us  a  budget  which  is  nothing  but  a
 continuation  of  the  past.  At  least,  he
 has  not,  in  the  name  of  wanting  to  do
 something  dynamic,  receded.

 4

 Sir  this  hudert,  as  someone,  pro-
 bab!y  fre“  the  Janata  side  himself
 Ce-cribed,  was  a  body  of  the  Congress,
 cosmetic  of  the  Janata  and  lollipop  of
 the  cociali-ts.  I  think  that  this  is  8

 very  good  description.

 SHR]  DINEN  BHATTACHARYA
 (Serempore):  You  elaborate  that.

 SURI  VASANT  SATHE:  That  is
 wivat  I  intend  to  do.

 Sir,  we  had  hop7d  that  the  Finance

 Minister,  We  Enew  that,  would  not
 bo  able  7  produce  a  mirac’c.  And

 always  this  excure  is  given:  We  had
 three  months;  I  did  not  have  the  ad-

 vantage  of  Plenning  Commission's
 consultation;  I  did  not  have  the  ad-

 vantage  of  States’  consultation  and,
 thorefore,  within  those  constraints  and
 within  that  framcwork  I  had  to  pre-
 cent  and  I  presenied  the  best  smiling
 face  that  I  could.  That  is  understood,

 Wien  he  said  that  we  are  trying
 to  be  true  to  the  promises  given  in

 the  manifesto  by  the  Janata  Party
 that  i:  what  I  was  trying  to  look,
 at  least  the  direction,  in  the  budget.
 I  must  say-—I  am  sorry  to  say—that
 in  this  budget  a‘  least,  apart  from

 some  words,  words  paying  compli-
 ment,  praise  and  lip  sympathy  to  the

 agricultural  sector,  to  the  rural  indus-

 try,  to  handloom,  to  powerloom,  to

 handicrafts,  let  us  see  what  are  the

 facts.  What  has  he  provided  for

 handloom  and  handicrafts?  Let  me

 take  up  this  point  just  now.  He  has

 provided  only  Rs.  34  crores  and  he
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 himself  says  that  it  will  give  employ-
 ment  at  least  to  25  lakh  people.  Now,
 imagine  the  magnitude  of  this  pro-
 blem.  There  are  a  minimum  of  4
 crore  unemployed  people  and  4  crore
 under-employed  people  and  you  are
 not  able  to  touch  the  fringe  of  this
 problem.  I  am  not  going  to  take,
 Sir,  this  discussion  on  budget  as  a
 partisan  issue.  I  am  not  poins  to
 discuss  it  as  an  issue  of  Congress
 versus  Janata  party  and  I  am  not
 going  to  waste  my  time  in  comparing
 what  we  did  and  what  you  have  done
 in  three  months.

 Sir,  a  good  thing  has  happened,
 namely  8  two-party  system  has
 emerged,  Let  us  tovether  decide  in
 this  country  how  we  can  serve  the
 people  of  this  country  best.  That  is
 more  important.  If  that  is  important,
 ihen  let  us  see  the  direction.  In  spite
 of  all  the  constraints,  you  have  not
 shown  gq  new.  direction  and  I
 beg  to  submit  that  you  cannot
 show  a  new  direction  unless  some  of
 vour  leaders  have  the  courage  of  say-
 ing  and  unless  vou  make  a  complete
 break-away  from  the  system.  May  be
 if  we  are  really  true  to  Gandhian  con-
 cept—because  everybody  takes  Gan_
 dhiji’s  name  these  days  and  talks  of
 Gandhian  socialism  also—then  instead
 of  discussing  nomes  of  some  persons
 Jet  us  see  what  we  are  trying  to  do.

 In  spite  of  all  that  has  been  done  in
 the  past,  the  fact  remains  that,  Sir,
 in  our  country  we  have  two  economies
 running,  namely,  the  economy  of  a
 ‘mini-India’  and  the  economy  of  ‘maxi-
 India’  or  the  economy  of  two  crore  of
 people  and  the  economy  of  the  re-
 maining  sixty  crore  people.

 It  is  true  that  in  the  world,  today
 India  stands  third  in  technological
 knowhow  anq_  expertise  personnel.
 This  is  being  the  case,  practically  to-
 day  we  are  self-sufficient  in  every
 basic  industry.  It  is  a  good  thing.
 But  that  has  nothing  to  do  with  the
 economy  of  60  crore  population  of
 our  country.  I  had  a  quarrel  even
 with  the  previous  Minister  over  the.
 budget  proposal.  I  wae  critical  earlier
 also.  Right  in  my  first  speech  in
 Parliament,  I  said  that  we  should
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 pursue  a  system  which  will  help  in
 the  growth  of  the  people  as  a  whole.
 The  fault  is  not  with  the  jndividual
 the  fault  is  with  the  system,  a  system
 where  capital  formation  takes  place
 in  the  hands  of  a  few  for  the  benefit
 of  the  few.  Such  a  system  can  never
 be  good.  Today  what  is  the  percen-
 tage  of  purchasing  power  in  the
 market?  It  is  2.l  per  cent  of  our
 population.  I  had  once  asked  the
 Planning  Commission  to  give  me  the
 figures  in  regard  to  the  earnings  of
 the  various  income-groups.  Those
 people  who  earned  between  R-.  200
 and  Rs.  000  in  this  country,  consti-
 tute  .7  per  cent  and  those  people  who
 earn  more  than  Rs.  3000  per  month,
 constitute  0.4  per  cent  of  our  popula-
 tion.  The  total  percentage  of  these
 two  incomeé-groups  comes  to  21  per
 cent.  This  means  that  they  constitute
 1,00,26,000  or  something  like  that  of
 our  population.  These  are  the  main
 people  who  have  the  purchasing  power
 in  the  markets.  So,  the  private  sector
 which  controls  the  entire  consumer
 goods  industries,  has  the  market  for
 their  goods.  You  are  going  tv
 encourage  them  in  the  name  of  con-
 cession.  You  are  going  to  encourage
 this  corporate  sector.  When  you  say
 that  you  want  to  encourage  the  con~
 sumer  goods  industries,  it  is  clear
 that  these  consumer  goods  industries
 are  benefited  because  they  are  getting
 the  profits  and  the  margin  of  profit
 is  higher  since  these  industries  will
 control  the  purchasing  power  of  the
 people.  Are  we  going  to  change  this
 picture?  If  you  really  want  to  change
 this  picture  then  the  rural  class  must
 get  the  purchasing  power  and  there
 must  be  goods  which  should  be  pro-
 duced  in  the  rural]  sector  so  that  they
 can  buy  those  goods.  Now,  no  goods
 could  be  produced  in  the  rural  areas.
 When  you  say  that  you  are  going  to
 encourage  the  handloom  and  handi-
 crafts,  I  doubt  very  much  whether
 Government  will  take  immediate
 action  in  this  direction.  All  this  lip
 sympathy  and  platitudes  have  been
 said  even  before.  Nothing  happened.
 In  a  rural  area,  a  young  m&an  who  is
 a  matriculate  with  some  knowledge
 of  chemistry  cannot  produce  even  a-
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 soap,  although  production  of  soap  is
 so  easy.  This  is  the  Gandhian  eccno-
 mics  presented.  Edible  ०)  must  be
 produced  in  the  rural  areas  in  the
 villages  so  that  the  villages  an
 become  self-sufficient.  But  could  he
 do  it  today  under  your  economy?  He
 could  not  produce  a  soap  because  that

 soap  will  not  sell  because  it  cannot
 stand  competition  with  Lever  Brothers
 and  Tatas  and  others  who,  day  in  and
 day  out  advertise.  Unless  you  cnange
 the  system  of  economy,  nothing
 happens,  whethc.  it  is  our  govern-
 ment  or  your  government.  I  am
 taking  a  nationa!  view  of  this.  Yestec-
 cav  the  hon.  Agricultural  Minister
 also  said  that  they  were  going  to  do
 something  for  the  rura]  areas.  ]  am
 glad  of  that.  But  what  can  you  do?
 The  soap  will  not  sell  because  Lever
 brothers  advertise  that  Lux  alone  w:!l
 make  vour  comp-‘exion  better  and  it
 is  Hemizmalin:  who  says  this  accvord-
 ing  to  that  advertisement.  On  rzdio
 and  television  .his  is  .aid.  I  a  rural
 damse:  is  00  that  her  campiexion
 will  improve  only  by  using  Lux  or
 Hamam  becuui.e  Hemamalini  does  su,
 how  will  she  buy  the  other  soap?  So
 tis  soap  will  not  sell.  Harndleom
 product  witl  not  sell,  unless  you  put
 restrictions  on  the  others.  Murketing
 will  have  to  be  taken  charge.  That
 is  what  I  have  been  saving  even
 earlier.  Let  us  take  one  major  step:
 abolish  the  tw.  sectors,  public  sector
 and  private  cecstor.  There  should  be
 ently  one  sector.  the  national  sector.
 Why  have  dyarchv?  Private  traders
 and  wholesalers  and  retailers  ex’).  it
 poople.  Let  there  be  one  marketing
 e2tency  for  the  country.  You  do  it:
 ye  hav-  rot  heen  able  tz  do  i*  be.ause
 we  were  slave‘,  in  spite  of  all  that  we
 caid  of  socialism,  to  a  capitalist
 system.  Our  bureaucracy  is  party  to
 it.  Our  whole  system  is  a  party  io  it.
 We  are  so  much  प्राय  the  burden  of
 Rs.  20,000  crores  of  black  meney.  My
 friend  Patel  and  I  were  in  the  com-
 mittee  to  unearth  black  money  and
 find  out  how  much  of  it  wag  there.
 We  found  that  it  was  something  more
 than  Rs.  20,000  crores  and  we  could
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 not  devise  ways  and  means  to  un-
 earth  it.  You  cannot  do  it  till  you
 go  to  the  root  of  the  system.  Pay-
 ing  lip  sympathy  to  socialism,
 Gandhian  or  catherwise,  will  not  solv?
 the  problem.  I  found  my  friend  Sub-
 ramaniam  Swamy  advocating  free
 enterprise  and  saying  that  the  public
 sector  must  be  handed  over  to  the
 private  sector.  I  am  amazed.  I
 thought  that  he  would  make  some
 valid  cortribution.  I  think  he  was
 probably  cuiled  upon  to  speak  today
 without  being  ready  and  he  made  a
 speech  most  of  the  time  talking  of
 Mrs.  Indira  Gandhi  shifting  her  house
 from  one  place  to  another  ang  what
 hanpened  ‘nq  that  connection.  What
 has  it  to  do  with  the  budget  I  do  not
 know.  YT  should  sav  that  this  is  a
 hania  budget.  just  accounting.  You
 play  the  safest  role  being  an  expeni-
 enced  bureaucrat  yourself;  just  put
 the  ६४४७७  together  and  then  say  sO.
 You  have  been  left  a  very  good  base
 on  which  to  work—enough  foodgruains.
 enouth  fo-cign  exchenge  and  so  on
 and  you  can  work  out  that  budget
 with  that  position.

 You  know  fully  well  that  bidi  tax
 has  heen  introduced,  to  be  withdrawn
 ultimately.  This  is  the  famous  Par-
 kinson's  theory,  In  a  Roard  meeting
 when  vou  have  a  major  point,  every-
 body  spends  52  minutes  a:  minor

 points  with  the  resu4~  there  is  no
 time  for  discussing  major  points.
 Similarly  here.  the  concessions  given
 to  corporate  <cector  is  Jost  sight  of
 concessions  given  to  holding  com-

 panies  that  5  lost  sight  of.  Tt  is  in-

 dircetly  encouraging  capitalism  —  to
 grow,  private  sector  to  grow  further
 at  the  cost  of  the  people.  That  is  the

 objective  of  the  budget.  That  is

 going  to  be  the  result  of  the  budget.
 With  ull  your  platitude  to  the  agri-
 cultura]  secfor,  there  it  is  thirty
 crores  and  here  it  is  six  hundred
 crores  and  this  will  go  for  the  benefit
 of  the  private  sector.  No  one  will
 discuss  about  that  because  we  will

 not  have  time  to  discuss  these  things.
 Now  that  every  one  including  Shri
 Samar  Guha‘has  said  that  bidi  is  a
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 necessity  of  the  common  man,  the

 only  luxury  for  the  poor  man,  the

 Finance  Minister  will  say  “I  am

 withdrawing  the  taxes  on  bidi”’.  I

 know  he  is  going  to  say  that.  There-

 fore,  I  am  not  going  to  waste  time

 on  that.

 Where  ts  tha  direction  in  sour
 budget  which  will  convert  our  eco-
 nomy  into  an  economy  of  60  crores.
 You  can  say  “What  did  you  do  for
 thirty  years?”  We  accept  we  did
 nothing  if  that  makes  you  happy.
 But  evorvbody  knows  that  we  had
 at  least  left  some  base  on  which  to
 work,  How  are  vou  going  to  make
 it  productive  economy?  How  are  you
 HOoing  ‘o  give  productive  work  to  30
 crores  work-worthy  people  of  this
 countrys?  Out  of  the  pcpulation  of
 eo  crores  at  Toost,  39  crores  are  work-
 worthy.  How  much  wealth  can  we
 produce  in  this  countrys?  Your  coun-
 try.  a  |  ssid  is  an  economy  of  two
 crores.  With  seven  mil'ion  ton  steel,
 vou  start  per-piring.  A  4-crore  nation
 Japan  produces  20  million  tons  of
 steel  ond  wot  she  sav:  she  is  short
 of  -tesl  Are  vou  an  cconomy  of
 60)  crores?  When  you  produce  a
 little  more  cement.  vou  say  we  have
 surrdis.  With  a  littl:  more  milk
 produced  vot  soy  we  must  export
 milk,  Tho  is  what  ore  of  the  minis-
 fers  hax  said.  Is  there  any  direction
 37)  *  con  budge¢  to  make  the  30  crore
 peonie  nroductive?  You  must  say
 that  all  the  goods  produced  will  be
 sold  by  vou.  You  must  take  the
 responsibility  of  selling  them  and  not
 leave  it  to  the  traders.  Have  you
 shown  some  such  direction?  If  there
 is  no  such  direction,  what  is  the  use
 of  talking  sociatism,  Gandhian  or
 otherwise?  So  platitudes  apart,
 shibboleths  apart,  your  budget  is

 essentially  a  capitalist  exploitative
 budget.  Of  course  it  will  encourage
 black-marketeers  also,  Good  or  bad
 whatever  it  was,  in  the  emergency
 period  with  all  its  evils,  there  was
 at  least  some  constraint  on  the  black-
 marketeers.  hoarders  and  others.

 ‘

 5.00  hrs.

 But  now  right  from  the  Prime  Mi-
 nister,  everybody  is  making  appeals
 after  appeals  to  the  traders,  but  no-
 body  seems  to  be  listening.  Please
 do  not  make  appeals,  because  more
 you  appeal  more  the  prices  rise,  You
 say,  MISA  is  not  necessary  and  you
 can  deal  with  it  under  the  common
 law.  Do  it.  Who  is  stopping  you
 from  doing  it?  With  the  stock  of  20
 million  tonnes  of  foodgrains  and  with
 so  much  foreign  exchange  reserves
 which  can  be  used  for  importing
 edible  oils,  the  price  Jine  can  be
 held.  What  is  there  to  stop  you  from
 doing  it?  But  these  things  do  not
 scem  to  be  possible.  Again  you  will
 talk  of  constraints.  The  constraints
 are  capitalist  constraints;  let  us  be
 honest.  This  government  with  peo-
 ple  having  diametrica'ly  onposite
 views,  with  reople  who  have  sym-
 pathy  for  the  vested  interests,  who
 are  champions  of  the  exploiter  class
 Whe  my  friend  Dr,  Subramaniam
 Sweor  who  is  present  here—I  would
 have  named  99५७  others  but  they
 are  not  here—with  such  persons  in
 the  Janata  Government,  I  do  not
 know  how  much  influence  my  other
 friends  who  are  socialists  like  Shri-
 mati  Mrinal  Gore  and  others  will
 keve.  7  wish  you  God  speed  and  luck.
 Of  all  the  persons,  the  most  import-
 ant  are  the  news  converted  Gandhi-
 ans.  They  have  gone  to  Rajghat  and
 sworn  by  Gandhiii’s  name  and  ideo-
 logy.  Tf  that  is  all  true,  I  wou'd  iike
 to  see  that  direction  in  the  budget
 ang  in  the  government’s  policies.  But
 unfortunately,  it  is  not  there.  [  only
 see  this  in  some  of  the  speeches  made
 by  Mr.  Charan  Singh  outside.  Why
 is  he  not  able  to  influence  the  Cabi-
 net  and  the  Finance  Minister?  I  do
 now  think  the  great  Gandhian  I  see
 before  me—Dr.  Sushila  Nayar—seems
 to  have  any  influence,  excepting  lip
 sympathy  to  Gandhian  economics.
 This  budget  has  nothing  Gandhian
 or  socialist  about  it.  This  is  a  plain
 and  simple  capitalist  budget  and  I  do
 not  expect  anything  better  from  Mr.

 Patel,  with  the  constraints  he  has.
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 Next  time  at  least  I  hope  he  will  do
 something  better.

 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Sir,  I  have  been  hear-
 ing  with  rapt  attention  the  speeches
 made  here  both  by  the  Congress
 leaders  as  well  as  by  those  from  the
 ruling  party.  I  am  very  much  pained
 to  state  that  व  am  also  disappointed
 with  the  budget  that  has  been  pre-
 sented.  At  the  conclusion  of  his
 budget  speech,  the  Finance  Minister
 has  said.

 “Large-scale  poverty  and  unem-
 ployment  degrade  those  who  have
 to  suffer  them  and  debase  those
 who  tolerate  them.  But  there  cun
 be  no  doubt  about  our  commitment
 to  our  goa's  and  ideals.  I  believe
 we  are  On  the  right  course,  and
 this  budget  represents  the  first
 Step,  however  small,  in  that  qirec-
 tion.”

 I  would  have  been  verv  hajowv  if
 these  aspects  had  been  taken  care  of
 in  the  Budget  presented  by  him  to
 this  House.  The  overwhclming  ma-
 jority  of  the  people  who  voted  dur-
 ing  the  parliamentary  elections  and
 afterwards  in  the  State  legislatures
 expected  that  at  least  they  will  get
 some  relief  from  the  crushing  burden
 of  taxation  though  we  did  not  expect
 any  miracle  in  the  first  Budget  of  this
 type.  After  the  restoration  of  some
 democratic  norms  since  the  with-
 drawal  of  Emergency,  the  people
 were  expecting  that  some  positive
 steps  should  be  taken  to  curb  the
 vested  interests  that  were  nursed  by
 the  former  Congress  Government.  I
 am  extremely  sorry  to  note  that  these
 expectations  have  been  belied  by  this
 Budget.  The  Finance  Minister  tried
 to  explain  that  for  want  of  time  he
 could  not  recast  the  Budget  and  there

 may  be  some  lacuna  in  it,  I  wish
 he  would  have  got  ample  time  if  he
 had  not  taken  the  journey  to  USA,
 for  what  purpose  I  do  not  know.
 But  from  the  statement  he  has  made,
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 I  say  he  has  disappointed  us.  I  do
 not  know  what  is  the  reaction  of  the
 other  members  of  the  Janata  Party.
 The  Finance  Minister  has  pointed  out
 the  need  for  building  an  equalitarian
 society  and  he  considered  the  budget
 an  instrument  to  build  such  a  society.
 It  is  an  accepted  principle  that  an
 agalitariayn  society  can  be  built  only
 by  distributing  the  national  income
 in  such  a  manner  that  more.  and
 more  money  will  be  diverted  fron:
 the  pockets  of  handful  of  rich  into
 the  pockets  of  the  mass  of  the  people
 who  are  below  the  poverty  line.  In
 this  Budget.  however,  he  did  not  take
 any  ster,  even  8  small  step  in  this
 direction.  Just  to  quote  one  exam-
 ple,  the  former  Congress  Government
 has  always  been  relying  on  the  in-
 direct  taxation  the  burde)  of  which
 ultimate'y  falls  on  the  common  man
 and  less  on  direct  taxation  which
 falls  on  the  richer  strata.  he  nre-
 sent  Budget  clearly  reflects  the  same
 old  approaeh  of  the  non-egalitarian
 covernment  under  the  Congress  re-
 gime.  During  1968-69  out  of  Rs.
 2,509.84  crores  of  total  tax  revenue,
 only  Rs.  705.44  crores  were  raised
 through  direct  taxation.  It  works  to
 only  28.l  per  cent  of  the  total  taxa-
 tion.  In  the  present  Budget  the  in-
 cidence  has  further  fallen  to  27.5  por
 cent  which  shows  that  the  taxation
 policy  of  the  Government  as  reflected
 through  this  Budget  is  to  tax  more
 and  more  common  people  and  less  and
 less  people  in  the  upper  strata.  Even
 in  this  Budget  the  burden  of  direct
 taxation  essentially  falls  on  the  poor:
 people  while  the  wealthier  sections
 do  not  get  the  burden  which  they
 can  bear  without  much  difficulty.  The
 essential  commodities  still  form  the
 major  source  of  tax  revenue.  The
 commodities  like  sugar  earn  over  Rs.
 240  crores,  Cloth  about  Rs  500  crores,
 kerosene  oil  gbout  Rs.  05  crores.  tea
 Rs.  65  crores,  vegetable  oil  Rs.  23
 crores.  I  am  just  giving  some  of
 these  examples  to  show  how  this:
 high  taxation  on  essential  cor.modi-
 ties  essentially  hits  the  poorer  sec--
 tions  of  the  society.  The  Budget
 shows  that  the  capitalists  and  wealthy
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 people  who  heve  accumulated  huge
 _fimancial  resoureeg  resulting  in  the

 concentration  of  economic  power  in
 the  hands  of  a  few  wealthy  families
 are  not  taxed  heavily.  Though  the
 wealth  tax  has  been  increased  by  3
 per  cent  it  does  not  really  hit  the
 wealthy  people  because  the  bulk  of
 the  wealth  is  effectively  concealed
 by  the  manipulation  and  utilisation
 of  some  loopholes  in  the  Wealth  Tax
 Act  itself.  It  appears,  therefore,  that
 the  total  wealth  tax  comes  to  only
 about  Rs.  56  crores,  which  is  much
 below  the  total]  tax  on  the  excise
 duty  of  cotton  yearn,  viz.  Rs.  77.50
 crores,  Thus  the  excise  duty  on
 cotton  yarn  i.  ९.  the  poor  handloom
 weavers  and  powerloom  owners  give
 more  than  what  the  persons  with
 huge  accumulated  wealth  give.

 The  budget  has  also  given  conces-
 sions  to  industrialists,  by  reducing
 the  period  of  payment  for  Capital
 Gains  Tax  from  60  months  to  only
 36  months.  There  is  a  danger  that
 these  concessions  may  be  used  by
 several]  concerns  to  transfer  funds
 from  one  factory  to  the  other,  and
 for  making  huge  profits.  By  increas-
 ing  the  mobility  of  resources  of
 many  companies,  they  may  resort  to
 several  malpractices  and  add  to  their
 profits.  Therefore,  I  feel  that  there
 was  absolutely  no  need  for  giving
 these  concessions  to  the  capitalist
 classes.

 Further  concessions  have  been
 given  in  respect  of  capital  gains  in
 regard  to  the  sale  of  assets  such  as
 jewellery  and  shares.  These  con-
 cessions  are  totally  unjustified,  in
 view  of  the  present  economic  condi-
 tions  of  the  people.  IF  am  referring
 to  the  information  given  in  the  Ex-
 planatory  Memorandum  supplied  to
 us  by  the  Finance  Minister.  Instead
 of  the  take-over  of  sick  units  by
 government,  the  budget  provides  for
 their  take-over  by  other  companies
 through  amalgamation  of  sick  units
 with  profit-making,  big  companies.
 This  wilt  only  strengthen  the  tendenev
 towards  concentration  of  economic
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 power  and  growth  of  monopoly.
 Therefore,  I  consider  this  provision
 as  harmful  to  the  Indian  economy.
 The  Finance  Minister  has  said  noth-
 ing  about  what  he  is  going  to  do
 with  the  huge,  accumulated  black
 money  which  has  been  referreq  to
 by  Mr.  Sathe,  ie.  to  the  tune  of
 more  than  Rs.  20,000  crores.  The
 Finance  Minister  has  not  clarified  the
 stand  of  the  present  government  viz.
 how  they  will  check  this  parallel
 econumy  run  by  the  black-money-
 holders.  If  government  takes  firm
 steps  to  unearth  black  money  and
 black  wealth,  several  crores  of  rupees
 will  be  available  for  giving  relief  to
 the  poor  people.  Even  with  the
 shortage  of  time,  it  was  not  difficult
 for  the  Minister  to  devote  some
 attention  to  this.  Instead,  the  bidi
 users  have  been  taxeq  very  heavily.
 But  those  smoking  away  crores  of
 rupees  of  the  people’s  money  have
 not  been  touched.

 The  Janata  party’s  manifesto  as-
 sured  the  people  that  it  would  era-
 dicate  unemployment  in  a  period  of
 l0  years.  We  expected  some  measure
 by  which  at  least  one-tenths  of  the
 total  unemployment  would  be  solved.
 There  is  nota  single  item  in  the
 budget  to  make  us  feel  convinced
 that  a  real  and  sincere  effort  has
 been  taken  by  this  government
 through  this  budget  to  tackle  this
 problem,  or  at  least  to  minimize  the

 proportions  of  this  ever-growing
 problem.  I  can  cite  here  one  ex-
 ample.  The  unemployment  figure  in
 972  in  West  Bengal  when  the  Con-
 gress  regime  was  set  up  there,  was
 8  lakhs.  Now  in  the  beginning  of
 1977,  according  to  the  live  registers
 of  the  employment  exchanges,  the

 figure  is  45  lakhs.  It  is  a  fact  that
 the  unemployment  has  increased  by
 ¥Yeaps  and  bounds,  not  only  among
 the  educated  classes  but  in  all  walks
 of  life.  Hf  you  go  to  any  village,  you
 will  see  that  the  agricultural  labour-
 er  and  the  poor  peasants  get  work

 only  for  six  months  in  a@  year  at  the
 most.  For  the  rest  of  the  year  they
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 remain  idle,  they  have  no  employ-
 ment.  They  have  to  pass  through
 such  a  critical  economic  condition
 that  it  is  beyond  our  imagination.

 The  Finance  Minister  claims  to
 have  given  emphasis  to  the  rural
 sector.  He  shoulq  have,  however,
 taken  into  account  the  fate  of  the
 money  injected  by  the  four  Plans
 into  the  rural  economy,  the  rural
 sector.  Even  the  reports  of  |  the

 Planning  Commission  make  it  clear
 that  all  the  money  that  has  been
 spent  in  the  rural  areas  by  the  Con-
 gress  Government  have  been  miSap-
 propriated  by  the  rural  rich  to  in-
 crease  their  assets.  anq  the  poorer
 strata  in  the  villages,  including  the
 agricultural  workers,  have  not  reap-
 ed  any  benefits  from  the  process  of

 planning.  Even  the  employment
 guarantee  scheme  formulateq  by  the
 Congress  Government  has  not  created
 genuine  employment,  but  benefited
 only  8  handful  of  Congressmen,
 through  whom  the  scheme  was  ad-
 ministered.

 In  the  absence  of  a  genuine  imple-
 mentation  of  land  reforms  and  dras-
 tic  steps  against  the  landed  inter-
 ests,  no  rural  scheme  will  be  able  to
 benefit  the  rural  poor,  I  have  a  fear
 that  the  new  agricultura]  emphasis
 stated  by  the  Minister  may  benefit
 only  the  upper  strata  in  the  rural
 areas.  I  am  saying  this  from  my  ex-
 perience.  The  taxation  measures  in
 the  budget  do  not  touch  them.  The
 budget  gives  them  only  concessions.
 I  would  request  him  to  ponder  over
 this  aspect  so  that  there  will  be  some
 genuine  creation  of  employment
 opportunities  in  the  rural  areas.

 The  Finance  Minister  did  not  say
 anything  about  the  steps  going  to  be
 taken  by  the  Government  to  reopen
 the  closed  mills.  Sir,  you  come  from
 West  Bengal.  You  know  how  many
 mills  are  still  closed.  What  steps  are
 being  taken  by  the  Government  to
 open  them?  They  have  announced
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 that  they  are  not  going  to  take  over
 those  mills.  To  whom  are  they  going
 to  give  them?  It  is  being  mentioned
 here  that  other  mills,  which  are  in
 a  better  condition,  will  take  the  res-
 ponsibility  of  running  the  sick  mills.
 I  say  it  is  a  hoax.  Nothing’  will
 happen,  Neither  the  economy,  nor
 the  people  who  were  working  in  the
 mills,  would  be  benefited.  I  would
 say  that  they  are  giving  ample  scope
 to  the  big  owners  of  the  industry  to
 swallow  the  small  and  medium  fac-
 tories,  which  are  facing  serious  eco-
 nomic  and  other  kinds  of  troubles.

 Then,  what  about  lay-off  and  re-
 duction  in  the  proper  utilisation  of
 the  full  capacity  of  the  industry?
 Nothing  has  been  spelt  out  here.  If
 you  go  to  any  factory  of  any  indus-
 try  you  will  find  that  full  production
 capacity  is  not  utilised.  In  most  of
 the  jute  mills  even  50  per  cent  of  the
 production  capacity  is  not  utilized.
 In  the  engineering  industries  bet-
 ween  40  to  50  per  cent  of  the  pro-
 duction  capacity  is  not  utilized.  When
 this  is  the  position,  how  can  employ-
 ment  be  generated?  By  giving  con-
 cessions  to  the  big  industrialists  you
 cannot  save  our  economy  from  the
 morass  into  which  it  has  been  put  by
 the  Congress  Government  through
 its  30-year  rule.

 SHRI  JAGANNATHA  RAO  (Ber-
 hampore):  You  lift  it  up.

 SHRI  DINEN  BHATTACHARYA:
 I  expect  it  woud  be  lifted  up  in

 proper  time,  But  I  have  no  hesita-
 tion  to  confess  here  that  I  have  heen

 disappointed  to  see  the  provisions
 contained  in  the  budget.

 While  talking  about  abolishing  un-

 employment,  Government  does  not

 say  anything  as  to  how  it  is  going  to
 tackle  the  immediate  fate  of  the  un-

 employed.  Several  lakhs  of  workers
 in  the  medium  and  small  scale  indus-
 tries  are  being  laid  off.  Government
 has  permitted  the  LIC,  Reserve  Bank
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 Cpal  India  Ltd.,  SAIL  and  several
 public  undertakings  to  use  electronic
 computers.  This  will  further  aggra-
 vate  the  employment  situation.  Gov-
 ernment  has  also  permitted  the  ma-
 nufacture  of  electronic  computers  in
 the  country.  This  will  open  the  flood-
 gates  of  unemployment  in  the  coun-
 try.  Coal  India  Ltd.  has  planned  to
 introduce  mechanisation  in  coal
 mines.  This  will  lead  to  unemploy-
 ment  of  about  one  lakh  workers  in
 the  next  five  years.  Fresh  recruit-
 ment  has  virtually  been  stopped  in
 several  public  and  private  sector
 undertakings,  The  Economic  Sur-
 vey  shows  that  during  973—76  there
 has  been  actually  a  decline  in  em-
 ployment  by  the  private  sector.  This
 House  deserves  a  Satisfactory  expla-
 nation  from  Government  on  the  con-
 crete  steps  that  they  propose  to  take
 to  increase  employment  opportuni-
 ties  in  the  country.

 The  Finance  Minister  continues
 the  policy  of  the  former  Congress
 Government  of  providing  more  mo-
 ney  for  the  police  than  for  educa-
 tion.  Some  time  back,  the  Education
 Minister,  Dr.  Chunder,  very  politely
 ‘suggested  that  more  money  should
 be  sanctioned  for  education,  but
 from  the  figures  it  appears  that  less
 money  will  be  spent  on  education
 than  on  the  police.  The  Janata  party
 leaders  and  workers  were  themselves
 the  victims  of  the  police  terror  of
 the  Congress  Government,  which  was
 emphasizing  expenditure  on  organisa-
 tions  like  the  CRP  CIS  and  the
 ‘BSF,  but  now  more  money  is  to  be
 spent  on  them.

 I  have  not  seen  anything  in  the
 Explanatory  Memorandum  as  to  what
 they  will  do  with  regard  to  RAW
 which  was  the  source  of  all  kinds  of
 terror  jet  loose  by  the  previous  Gov-
 ernment.  Why  not  wind  it  up?  What
 is  the  purpose  of  continuing  it?  How
 does  it  help  our  country  or  our  eco-
 nomy?  That  has  not  been  spelt  out.
 So,  I  would  phumbly  suggest  to  the
 Finance  Minister  to  look  into  this
 ‘matter.  Education  must  be  given
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 preference  and  more  money  _  should
 be  allocated  to  education.’

 Medica]  services  continue  to  receive
 the  same  neglect  by  the  Government
 which  has  provided  only:  Rs,  47
 crores  for  it,  Housing  also  gets  only
 Rs.  5  crores.  This  highlights  the
 difference  between  their  professions
 and  actual  practice.

 Of  course,  I  welcome  the  step
 taken  by  the  Finance  Minister  and
 this  Janata  Government  to  reduce
 defence  expenditure.  It  is  a  good  de-
 parture  from  the  practice  of  the  pre-
 vious  Government  which  was  always
 spending  more  on  defence.  While  we
 wish  that  our  country  should  te  fully
 equ.pped  to  meet  all  the  defence  re-
 quirements,  we  should  do  everything
 to  see  that  our  relations  with  the
 neighbouring  countries,  are  improved
 to  a  considerable  extent,  so  that  part
 of  the  defence  expenditure  can  be

 utiliseq  for  creation  of  more  employ-
 ment  opportunities  in  the  rural  and
 urban  sectors.

 While  we  also  welcome  the  income
 tax  exemption  being  raised  so  that
 the  middle  class  people  are  not  aff-

 ected,  the  increase  in  surcharge,  we
 feel,  will  adversely  affect  a  large
 number  of  middle  class  people.  If  I
 get  an  income  of  over  Rs.  10,000,  tax
 will  be  calculated  giving  me  an  ex-

 emption  of  only  Rs.  8,000  and  not
 Rs.  10,000.  I  do  not  know  on  what  basis
 this  calculation  has  been  done.  The
 Finance  Minister  has  not  made  any
 announcement  regarding  the  bonus  to
 be  paid  to  industrial  workers.  I

 would  like  to  bring  to  the  notice  of
 the  Finance  Minister  that  the  pati-
 ence  of  the  workers  is  reaching  its
 limit.  The  industrial  outburst  may
 take  place  if  the  decision  on  bonus  is
 not  taken  in  time.  Now,  you  are
 committed  to  amend  the  Bonus  Act
 so  that  the  workers  may  get  at  least
 8.33  per  cent  bonus  after  one  year
 of  hard  labour.  That  aspect  you
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 must  take,  into  consideration  so  that
 there  may  not  be  any  ground  for
 agitation  by  the  industrial  workers,
 the  railway-men,  postal  employees
 and  other  public  sector  employees
 both  under  the  Centre  and  the  States.
 These  employees  must  be  given  bo-
 Mus  as  per  your  assurance.

 AN  HON.  MEMBER:  Do  you  think
 the  P&T  workers  should  get  bonus?

 SHRI  DINEN  BHATTACHARYA:
 Why  not?  The  Janata  Party  is  com-
 mitted  to  treat  bonus  as  deferred  wage.

 SHRI  5.  R.  DAMANI:  All  Central
 Government  employees  should  get
 bonus.  Even  MPs  should  get  bonus.

 SHRI  DINEN  BHATTACHARYA:
 It  is  the  people  like  you  who  have
 deprived  the  workers  of  more  bonus.

 The  Budget  is  also  silent  about  pay-
 ment  of  additional  intalment  of  dear-
 ness  allowance  to  its  employees.  Why
 are  you  keeping  mum  on  it?  It  is
 already  due  to  them.  If  you  do  not
 pay  it,  the  State  Governments  will
 also  not  pay  and  the  local  boards  will
 also  not  pay.  So,  I  would  humbly
 request  you  to  consider  payment  of
 further  instalment  of  DA  to  the
 Central  Government  employees  whic
 is  due  to  them.

 I  would  like  to  draw  the  attention
 of  the  Government  to  the  growing
 debt  services  on  account  of  foreign
 loans.  During  1976-77,  the  total  debt
 servicing  liability  is  as  high  as  Rs.
 76.7  crores.  The  total  external  as-
 sistance  during  1975-76  reached  a  high
 figure  of  Rs.  839  crores  as  given  in
 the  Economic  Survey.  In  the  current
 year,  the  proposed  external  assistance
 is  expected  to  be  of  the  order  of  one
 thousand  crore  of  rupees.  This  ever-
 dependence  on  foreign  money  will
 make  our  country  more  dependent
 economically  on  foreign  countries.
 On  this  score,  I  am_  sorry  to  state
 here  that  the  Janata  Party  has  not
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 departed  even  an  inch  from  the  path
 pursued  by  the  Congress  Govern-
 ment.

 In  this  respect,  I  am  of  the  same
 opinion  as  Mr.  Vasant  Sathe  is,  a
 Member  of  the  Congress  Party,  who.
 said,  ‘He  does  not  fing  any  change  in
 the  budget  and  this  is  the  same  budget
 which  was  placed  last  year  before  the
 House  by  Mr.  Subramaniam.”  Here,
 you  have  not  budged  an  inch  from  the

 policy  and  the  path  followed  by  the

 Congress  Government.  The  present
 economic  difficulties  will,  therefore,  be
 further  accentuateq  as  a  result  of

 this  policy,

 I  give  a  warning  to  this  Janta  Gov-
 ernment  about  it.  The  people  had
 voted  the  Janata  Party  as  well  as  us
 us  to  power.  We  are  the  allies  of  the
 Janata  Government,  But,  quring  the
 elections  as  well  as  after  that,  we  had
 announced  that  in  case  the  Janata
 Government  would  do  anything  for  the
 welfare  of  the  country  and  the  pelople,
 we  will  be  with  them,  but  in  case  they
 would  do  anything  which  would  be
 against  the  interest  of  the  country  and
 the  pcople.  we  will  oppose  the  Janata
 Party  not  only  in  Parliament  but  also
 outside,

 AN.  HON.  MEMBER:  You  are  beat-

 ing  the  dead  horse.

 SHRI  DINEN  BHATTACHARYA:  I
 arr,  not  after  the  dead  horse.  Rous-

 ing  aspirations  of  the  people,
 their  desire  on  self-reliant  economy,
 their  hopes  on  growing  employment
 opportunities  and  improving  their  liv-

 ing  standard  do  not  find  expression  in

 this  budget.  As  far  as  the  business

 community  is  concerned,  they  are  very

 happy.  Even  the  big  jndustrialists  are

 also  happy.  The  mult-national  or  cor-

 porations  are  also  happy  about  the

 economic  policies.  reflected  in  the  bud-

 get,

 May  I  hope,  before  I  conclude,  that

 the  Janata  Party  Government  will  at

 least  give  a  serious  consideration  to  the
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 aspirations  of  the  people  and  see  that
 ‘tthe  economic  policies  of  the  Govern-
 ment  meet  the  requirements  of  m:!-
 lions  of  our  starving  people.  With
 ‘these  words,  I  conclude  and  I  thank
 you.

 डा०  खसुशोीला  नम्यर  (  झांसी  )
 सभापति  महोदय,  वित्त  मंत्री  जी  ने

 जो  बजट  पेश  किया  है,  मैं  उसका  समयंन

 करने  के  लिए  खड़ी  हुई  हूं  ।  सबसे  पहले

 मैं  इस  देश  की  जनता  को  बधाई  देना

 चाहती  हूं  जिस  ने  इस  देश  में  से  गुलामी
 की  काली  रात  समाप्त  की,  फिर  से

 प्रजातन्त्र  को  इस  देश  में  चलने  का  मौका

 दिया  और  दस  देश  की  जनता  को  मौका

 दिया  कि  वह  भाजादी  से  अपना  सिर

 ऊंचा  करके  चल  सके,  बात  कर  सके  द्रौर

 अपने  मन  को  बात  कह  सकें।

 श्रीमन  मैं  साठे  जी  की  बातों  को,

 उनकी  टीका  को  बहुत  ध्यान  से  सुन  रही

 थी,  लेकिन  उस  20  महीने  की  काली

 रात  के  दौरान  साठे  जी  की  जुबान  से

 एक  बार  भी  आपातकालीन  स्थिति  के

 खिलाफ  टीका  नहीं  निकली  |  उस  वक्त

 तो  सामने  बैठे  सब  ने  उस  को  स्वीकार  कर

 लिया  था,  इतना  ही  नहीं  साठ  जी  जा

 कर  बंचारे  ब॒द्ध  विनोबा  से  लिखवा  लाए

 कि  एमर्जन्सी  श्रनुशासन  पर्व  है  |  जब  उनसे

 पूछा  गया  तो  उन्होंने  कहा  कि  यह  गलत

 बात  है,  मैंने  ऐसा  नहीं  कहा  था।  हमने

 उनसे  कहा  कि  इसका  क  टराॉडटिक्शन  होना

 चाहिए  उन्होंने  कहा  कि  मैं  कन्ट्राडिक्शन

 को  भी  नहीं  मानता,  मैं  कहां  तक

 क  ट्रोवर्सी  में  पड़

 को  बसंत  साठे  :  माफ  कोजिए,  मैं

 एक  बात  साफ  कर  दूं,  क्‍योंकि  बार-बार

 इसके  बारे  में  कहा  जाता  है।  विनोबा  जी

 ने  अपने  हाथ  से  लिख  कर  दिया  था।

 उस  समय ने  भौम  में  थे

 Zio  quiver  लायर  :  साठे  जी,

 इस  बात  को  आप  भी  जानते  हैं  भ्रौर  हम
 सब  भी  जानते  हैं।  प्राउट  आफ  कंमंटेबस्ट

 कोई  बात  कही  जाती  है  तो  ग्रर्थ  बदल

 जाता  है।

 श्री  बसन्त  साठे  :  मैं  उसी  कांटेबस्ट

 में  खुलासा  करना  चाहता  हूं  और  उसके

 लिए  यही  ठीक  मौका  है।  मैं  आपातकालीन

 स्थिति  लागू  होने  के  बाद  उन  से  मिलने

 गया  था  और  उन  से  मैंने  पूछा  तो  उन्होंने
 लिख  कर  दिया  अनुशासन  पर्व  ;  उन

 दिनों  वे  मौन  में  थे,  मुंह  से  नहीं  बोलते

 थे,  लिखते  थे।  पर्व  शब्द  जिस  तरह  से

 वे  लिखते  हैं,  वह  मुझे  समझ  में  नहीं
 झ्राया  क्योंकि  बे  हलन्त  लगा  कर  लिखते

 हैं।  मैंने  उनसे  पूछा  कि  इस  का  बर्थ

 क्या  है,  मुझे  समझ  नहीं  झाया  तो  उन्होंने
 देवनागरी  में  लिखा  “एमर्जेसी”  |  वह  कागज

 श्राज  भी  उनके  यहां  मौजूद  है--आाप
 देख  लीजिए,  हाथ  कंगन  को  श्रार्सी  क्‍या

 इममें  खुलासा  करने  की  बात  भी  नहीं  है!

 ड1०  सुशीला  नायर  :  श्रीमान  जी,
 मैं  सब  देख  चुकी  हूं,  विनोबा  जी  से  बात

 कर  चुकी  हूं।  उसके  पहले  क्‍या  बात

 हुई,  पीछे  क्या  बात  हुई,  उस  सब  के

 निकाल  कर  एक  टुकड़ा  निकाल  कर  ये

 अपनी  बात  सिद्ध  कर  रहे  हैं।  हम  ने  झाप

 को  शान्ति  से  सुना  है,  कृपया  आप  हमें
 भी  शान्ति  से  सुनिए।

 श्री  बसन्त  साठे :  =  (भकोसा)
 श्राप  झूठ  तो  मत  बोलिए  कि  विनोबा  जी

 ने  ऐसा  कहा  है।

 Blo  gute  नायर  :  झूठ  बोलने

 की  बात  यह  कैसे  करते  हैं।  इन  को

 अपना  शब्द  वापस  लेना  चाहिए।
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 THE  MINISTER  OF  FINANCE
 AND  REVENUE  AND  BANKING

 (SHRI  H,  M.  PATEL):  Yes,  he  should
 withdraw  them:  they  are  not  Parlia-
 mentary.

 SHRI  VASANT  SATHE:  It  is  abso-

 lutely  Parliamentary.  ‘Jhoot’  means
 false.  Is  ‘false’  an  unparliamentary
 word?  (Interruptions).

 MR.  CHAIRMAN:  Please  take  your
 seat.  Yes,  you  may  please  carry  on.

 sit  waar  até  :  सत्य  है,  संस्कृत

 में  प्रगर  भ्रच्छा  लगता  हो  ।  (व्यवधान )

 डा०  सुशोला  नायर  में  कहना

 चाहती  हूं  कितव  किसी  की  जबान  से

 सरकार  के  खिलाफ  कोई  शब्द  नहीं

 निकला  ।  जब  देश  में  इतना  जुल्म  हो

 रहा  था,  :तना  भ्रष्टाचार  हो  रहा  था,  इतने

 लोगों  का  गला  दबाया  जा  रहा  था

 मजदूरों,  कृषकों,  सर्वंसामान्य  गवर्नमेंट

 सर्वेन्ट्स  और  ऊताम  जनता  पर  जुल्म  किया

 जा  रहाथा,  तबर  ये  बिल्कुल  शान्त  बैठे

 थे।  श्राज  इनको  भी  जबान  मिली  है,

 इसके  लिए  इनको  भी  जनता  पार्टी  को

 घन्यवाद  देना  चाहिए।  आज  ये  कहते  हैं

 कि  गांधी  जी  खाली  जनता  पार्टी  वालों

 के  ही  नहीं  है,  हमारे  भी  हैं।  हां  भाई

 ये  श्राप  के  भी  गांधी  जी  हैं,  लेकिन

 दुर्भाग्य  से  तुम  महात्मा  गांधी  को  भूल  गये

 श्रौर इन्दिरा  गांधी  और  संजय  गांधी  को

 ही  तुमने  गांधी  जी  मान  लिया।  इस

 देश  की  जनता  महात्मा  गांधी  को  ही

 मांघी  मानती  है,  दूसरे  को  गांधी  नहीं
 मानती  है।  हममें  और  झाप  में  इतना  ही

 फर्क  है।  श्रीमन  महात्मा  गांधी  के  देश  ने

 जिस  शान्ति  से  इस  देश  में  राजनीतिक

 परिवतंन  किया  और  फिर  से  प्रजातन्त  की

 स्थापना  की,  उससे  सारी  दुनिया  में

 भारत  की  इज्जत  बढ़ी  है।
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 श्रोमन,  मैं  प्रापको  याद  बिलाना

 चाहती  हूं  कि  जब  i966  %  श्री  सी ०

 सुत्रहमग्पम,  भारत  सरकार  में  मंत्री  थे

 झोर  इंडस्ट्रीज  के  इन्वार्ज  थे,  उस  वक्‍त

 इन्होंने  बड़े  जोरों  से  अपने  अमेरिका  के

 मालिकों  को  सिफारिशों  पर  रुपए  का

 झवमल्यन  कराया  था  और  एंमर्जन्सी  में

 श्र  सो०  सुद्रहमण्यम  शौर  कांग्रेस  बें  चेज

 के  लोगों  ने  सारे  राष्ट्र  का  अवम्‌ल्यन
 करवा  दिया  ।  20  महीने  में  इन्होंने  हमारी

 इज्जत  का  डी-वेल्युएशन  करवा  दिया।

 ग्राज  देश  के  पुनउं  त्थान  श्रौर  आजादी  की

 पुनर्स्थापना  के  लिए  परिश्रम  हो  रहा  है,

 महनत  हो  रहो  है।..  (व्यवधान)

 मैं  एक  बात  याद  दिलाना  चाहती  हूं
 कि  जब  श्र  सी०  सुब्रहमण्यम  वित्त  मंत्री

 थे,  तब  क्‍या  हालत  थो  उप  जमाने  में

 इन  मंत्री  लोगों  को  भो  क्‍या  हालत  थी।

 उतको  पूछता  कौन  था  स्वयं  यहां  पर

 यह  स्वीकार  किया  गया  है  कि  जेब

 इमजेन्सी  डेकलेयर  को  गई,  तो  किसी  मंत्री

 से  पूछा  भी  नहीं  गया  |  तो  सुब्रहमण्यम  जी

 किस  तरह  से  वित्त  मंत्रों  का  कार्य  ठीक  ढंग

 से  कर  सकते  थे  जब  उन  के  पास

 व  किंग  नहों  था,  रेवेन्यू  इंटेलोजेंस  नहीं  था,

 यह  भो  आश्चर्य  की  बात  है।  उन्होंने  बजट

 बना  कर  जरूर  पेश  किया।  जाप  समझ

 सकते  हैं  किजिस  के  पास  वैंकिंग  नहीं,
 जिसके  पास  रेवेन्यू  इटेलिजेंस  नहीं  वह  किस

 प्रकार  वित्त  मंत्री  का  कार्य  ठीक  तरह
 करता  होगा।  श्राज  सुब्रहमण्यम  साहब

 बहुत  जोरों  से  स्व॒तन्त्र  पार्टो  को  टीका

 करते  हैं  लेकिन  उनको  यह  शोभा  नहीं  देता

 है  कि  वें  हमरे  वित्त  मंत्री  को  ताना  दें

 उनके  पुराने  स्वतन्त्र  पार्टी  के  सम्बन्धों  को

 ले  कर  क्योंकि  उन  को  याद  रखना  चाहिए
 कि  90  परसेन्ट  मक्सीमम  ट्क्स  को

 घटा  कर  63  परसेट  टैक्स  किसने

 कियाथा  ?  श्री  सुब्रहमण्यम  ने  ही  यह
 किया  था।  उस  का  फायद्रा  किस  को.
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 हुआ  था?  कर्पटेलिस्टों  को  ही  हुभा
 था  और  श्राम  जनता  को  उस  का  फायदा

 नहीं  हुआ  था।  इस  तरह  से  स्वतन्त्र

 पार्टी  का  काम  वे  उस  समय  स्वयं  कर  रहे
 थे  और  झाज  वे  वित्त  मंत्री  को  ताना

 देते  हैं।  जब  उनके  गुरु  राजा  जी  जिन्दा

 थे  तब  तो  उनकी  जबान  से  स्वतन्त्र

 पार्टी  की  निन्‍्दा  के  शब्द  नहीं  निकलते

 थे।  आझ्राज  वे  बड़ी  जोरों  से  ये  सब  बातें

 कह  रहे  हैं,  यह  कहां  तक  उचित  है।
 उनको  भूलना  नहीं  चाहिए  कि  हमारे  जो

 वित्त  मंत्री  हैं  वे  टी०  टी०  के०  प्रमुख
 सहायक  रहे  हैं।  टो०  टी०  के०  बड़े
 योग्य  वित्त  मंत्री  थे  और  जनता  तथा  श्राम

 लोगों  के  साथ  सहानुभूति  रखने  वाले

 व्यक्ति  थे।  दोनों  ने  कई  (एस  प्रकार  के

 कदम  उठाए  थे  जिससे  ग्राम  जनता  को

 फायदा  पहुंच  |  जो  कदम  उन्होंने  उस  समय

 उठाए  थे  उनमें  मैं  उस  समय  जाना

 नहीं  चा३गी  |  मगर  इसी  तरीके  से  मिडिल

 क्लास  के  लोगों  को  राहत  देने  के  लिए

 हमारे  वित्त  मंत्री  ने  शब  कदम  उठाए  हैं।

 हमारे  वित्त  मंत्री  ने  इनकम  टैक्स  का

 स्ट्रक्चर  बदला  हैं  श्रौर  0,000  तक  इन्कम

 टैक्स  की  लिमिट  बढ़ा  दी  है।  यह  ठीक

 है  कि  इकम  टैक्स  में  राहत  से  कुछ
 थोड़े  से  लोगों  को  ही  फायदा  पहुचगा  ।  हमें
 यह  भी  नहीं  भूलना  =  पहिए.  कि  :  कम  टेक्‍्स

 देन  बाते  होते  कितने  लोग  है  {  कुछ  मुट्ी
 भर  लोग  ही  इनकम  टैक्स  देते

 है।  हम  तो  अन्त्योदय  की  फिलासफी

 लेकर  चले  हैं।  हम  पिछड़े  से  पिछड़े  लोगों

 का  जीवन  स्‍तर  उठाना  चाहते  ह  |

 इसलिए  हमें  बहुत  शर  कदम  उठाने  होंगे  ।

 मगर  वह  सही  कदम  होने  चाहिए।  धोखे

 की  बात  नहीं  होनी  चाहिए  1

 अध्यक्ष  महोदय,  श्रभी  माननीय  सदस्य

 ने  कहा  कि  हमने  हरिजनों  को  जमीनें

 दी।  गांव  गांव  में  लोग  मेरे  पास  कागज

 लेकर  पाते  हैं भौर  कहते  हैं  कि  यह  जमीन

 का  पट्टा  तो  हमारे  हाथ  में  झा  गया  है

 लेकिन  जमीन  का  कब्जा  श्र्भी  तक  मिला

 नहीं  ।  यहां  तक  कि  जमीन के  पट्टे  के  कारण

 लगान  उनसे  वसूल  किया  जा  रहा  है।
 जमीन  श्रौर  लोग  जोत  रहे  हैं,  उपज  ले  रहें  हैं

 हम  इस  प्रकार  का  धोखे  का  काम  नहां
 करना  च्हहते  हैं।  हम  लोग  स्माल  स्केल

 इंडस्ट्रीज  से  25  लाख  लोगों  को  रोजगार

 देंगे  इसकी  शिकायत  करते  हैं  सामने  वाले।

 यह  कम  है  कहते  हैं  7  तुमने  क्‍या  किया?

 क्या  तुम  लोगों  ने  एम्प्लायमेंट  बढ़ाया  ?

 श्रभी  मैं  सुन  रही  थी  कि  खाली  बंगाल  में

 972  में  i5  लाख  लोग  बेरोजगार  थे,

 श्व  45  लाख  लोग  बेरोजगार  हैं।
 ग्रभी  चार  करोड़  ग्रनएम्प्लाएड  हैं  और

 4  करोड़  अण्डर  एम्प्लाएड  हैं  ऐसा
 साठ  जी  ने  कहा  है।  मैं  साठे  साहब  से

 पूछना  चाहती  हूं  कि  आप  जिनके  साथ

 बैठते  रहे  हैं  कया  यह  उन  की  गलत

 नीतियों  का  नतीजा  नहीं  है?  यह  देश

 गांधी  का  देश  है।  इस  गांधी  के  देश  में

 इतनी  जान  है,  इतनी  हिम्मत  है  कि  जिस

 तरह  से  एक  बार  हमने  अंग्रेजों  को  इस

 देश  से  हटाया,  अभी  तानाशाही  को  हटाया

 उसी  प्रकार  से  हम  शान्ति  के  रास्ते  से  सामा-

 जिक  श्रौर  अ्राधिक  परिवर्तत  करने  जा  रहे

 हैं  और  अप  देखेंगे  और  मंजूर  करेंगे  कि

 देश  में  परिवर्तन  हुआ  है  ।  मैं  इतना

 कबूल  करती  हूं  कि  इतने  थोड़े

 से  समय  में  हम  उतना  कुछ  नहीं  कर

 सके  कि  एक  अंधे  को  भी  दिखायी  दे  जाए

 कि  सुधार  हुआ  है  |  लेकिन  में  आशा  करती

 ज  कि  वह  समय  दूर  नहीं  जब  आपको

 मंजूर  करना  पड़ेगा  कि  देश  में  आर्थिक

 बौर  सामाजिक  परिवतंन  हुआ  हैं  और  सही

 दिशा  में  हुश्ा है  ।  गरीब  के  हित  में  हुआ  हैं  ।

 श्री  सुब्रह्मण्यम  साहब  कहते  हैं  कि  हमने

 एग्रीकल्चर  को  माडरेनाइज  किया  1  इसको

 हम  स्वीकार  करते  हैं  ।  लेकिन  क्‍या

 गांव  की  हालत  सुधरी,  लोगों  के  जीवन  में

 गन्दगी  कम  हुई?  क्‍या  लोगों  को  पीने  का



 303  Genl,  Budget,  1OTY-78—  JUNE  20,  1977  Genl.  Budget,  1971-78  5०4
 Genl.  Disc.

 [s  »  qatar  नायर  ]

 शुद्ध  पानी  मिल  गया  ?  झाम  लोगों  को  पीने

 का  पानी  नहीं  मिला  I  यहां  बेठ,  कर  पग्राप

 लोग  बड़े  बड़े  भाषण  करते  हैं  कि  लोगों

 को  शुद्ध  शराब  मिलनी  चहिए,  मंदी  शराब

 से  दें  विमार  हो  जाएंगे  -  श्राप  लोग  उन्हें

 शुद्ध  पानी  तो  नहीं  दे  सके  झौर  झाज

 उनके  लिए  अाप  शुद्ध  शराब  की  बात

 करते  हू  -  यह  झापकी  कथनो  झौर

 करनी  के  झझन्तर  का  नमूना  है  -  बात  करना

 समाजवाद  की,  काम  करना  पूंजीवाद  का  I

 श्रीमन  गव  के  लोग  खाना  पैदा  करते

 हैं  लेकिन  वे  खा  नहीं  सकते  हैं  -  वे  लोग

 दूध  पैदा  करते  हैं  लेकिन  उनके  बच्चों

 को  दूध  नहीं  मिलता।  इस  परिस्थिति

 को  खत्म  करना  होगा  ।  साठे  साहबकहते

 हैं  श्राज  के  युग  में  टाटा,  लिविर  ब्रदर्स

 साबुन  बनाते  हैं  ग्रौर  भाषण  करते  हुए  उनको

 हेमा  मालिनी  की  याद  शा  गई  और

 उसको  उन्होंने  साबुन  के  साथ  जोड़  दिया।

 वह  कहते  हैं  किगांधी  जी  के  तरीके  से

 आज  गांवों  का  नव  निर्माण  नहीं  ही
 सकता  है।  मैं  मानती  हूं  कि  श्रब  तक  नहीं

 हुआ  है,  लेकिन  में  यह  नहीं  मान  सकती

 हैं  कि  वह  हो  नहीं  सकता  है,  इसको  मानने

 के  लिए  मैं  बिल्कुल  तैयार  नहीं  हूं।
 चोन  में  मैं  गई  थी।  मैंने  देखा कि  मात्ो

 ध.  तग  वहां  पर  गांघी  जी  के  विचार  को

 ज्यादा  अमली  जामा  पहना  रहे  थे।  हमारे
 देश  में शरीर  हमारी  सरकार  के  मुकाबले  में

 जो  एग्रो  इंडस्ट्रीज  हैं,  छोटे  छोटे  उद्योग

 हैं  जहां  उत्पादन  होता  है  गांवों  में  वही
 छोटे  उद्योगों  हारा  उसका  प्रासेप्तिग  भी

 वहां  करके,  सही  मूल्य  पर  अगर  वह  चीजें

 उपलब्ध  कराई  जाएं  तो  उका  फायदा

 गांव  के  लोगों  को  हो  सकता  है।
 रोजगार  कौ  व्यवस्था  हो  सकती  है  उनकी
 जञायथिक  स्थिति  सुधर  सकती  है।  इस
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 चीज  को  हम  ब्धों  नहीं  कर  सकते  हैं  ?

 कर  सकते  हैं  भोर  इसको  हमें  करना  है  ।

 छोटे  छोटे  उद्योग  धनन्‍्धों  से  गांवों  की

 झावश्यकताओं  को  पूरा  किया  जाए

 दुतना  ही  काफी  नहीं  है।  एँक  नया  वल्यू
 सिस्टम  क्रियेट  करना  होगा  मूल्य  परिवर्तन

 करनो  होगा  जिससे  कि  हाथ  की  बनी

 हुई  चीज  की  अधिक  कीमत  हो  |  शहर
 वाला  ज्यादा  कीमत  पर  उसे  खुशी  से

 ले  ले  दूसरे  विकसित  देशों  में  हाथ  की

 बनी  चीज  की  कीमत  है।  वे  कई  चीजें

 हाथ  की  बनी  हुई  ले  रहे  हैं।  लेकिन  और

 ज्यादा  में  इसको  हमें  देखना  होगा  और

 इसका  प्रयास  करना  होगा।  पश्चिम  में

 ऐसा  होता  है  कि  हाथ  की  बनी  हुई  चीज

 की  बहुत  कद्र  होती  है  उसके  दाम  ल

 बहुत  ज्यादा  होते  हैं  शौर  लोग  बड़े

 शौक  से  उनको  खरीदते  हैं  ।  इस  तरह  की

 भावना  हमको  अपने  देश  में  भी  लाती

 होगी,  लोगों  को  हाथ  की  बनी  चीजों  को

 लेने  के  लिए  प्रेरित  करना  होगा।  गांवों

 में  बने  सामान  की  बिक्री  से  गांव  की

 धिक  स्थिति  सुधर  सकती  है  श्रौर

 साथ  साथ  राष्ट्र  की  झ्राथिक  स्थिति  भी

 सुधर  सकती  है।

 सामने  बलि  लोगों  ने  बड़ा  गाता

 गाया  कि  हतने  बहुत  बड़ा  बफर  स्टाक

 अनाज  का  दिया  है।  ठीक  वात  है।

 उन्होंने  बड़ा  बफर  स्टाक  दिया  है  लेकिन

 यह  कंसे  हुआ  ?  पहली  बात  तो  यह  हैं

 कि  हमारे  लोगों  में  परचेजिंग  कंपेसीटी

 नहीं  है।  श्राज  भी  देश  की  शआाधी  आबादी

 भूखे  पेट  सोतो  है।  प्रगर  सथ  लोग  पेट

 भर  कर  सोएं,  तो  इतना  बफर  स्टाक

 बचने  वाला  नहीं  था  t  दूसरी  बात  यह  हैं

 कि  जो  इन्होंने  इकट्ठा  किया  उसको

 रखने  की  संतोषजनक  व्यक्वस्था  नहीं  की  I

 श्राप  कहीं  जाकर  देख  लें  धनाज  बाहुर

 खुले  में  पढ़ा  है।  मैं  प्रण्मी  ललितपुर  गई
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 थी  t  चौधरी  चरण  सिंह  कहां  आने  वाले

 थे।  वह  हवाई  जहाज  से  प्रा  रहे  थे

 लेकिंग  बह  यहां  उतर  नहीं  सके,  उनका

 हवाई  जहाज  उतर  नहीं  सका,  क्योंकि

 एयर  स्ट्र्पि  पर  श्रनाज  पड़ा  हुआ  था  श्रौर

 उसके  ऊपर  तरपालिन  डाली  हुई  थीं।

 खुले  में  इस  तरह  से  कई  जगहों  पर  अनाज

 रखा  हुआ  है।  पानी  बरसा  तो  वह  उसके

 ऊपर  जाकर  पड़ेगा।  किनारे  से  श्रन्दर

 जाएगा  और  अनाज  खराब  होगा  -  आज

 तक  क्‍या  होता  रहा  है?  जो  गेहूं  भीग

 जाता  था  उसको  सुखा  कर  सं,  और  सड़े
 गले  श्रनाज  काझाटा  बना  कर  लोगों  को

 दिया  जाता  था।  मैं  झाशा  करती  हूं
 कि  हमारी  सरकार  ऐसा  नहीं  करेगी  और

 झगर  करेगी  तो  उसके  साथ  भी  हमें  झगड़ा

 करना  पड़ेगा,  लड़ाई  करनी  पड़ेंगी।

 सड़ा  गला  अ्रनाज  जनता  को  देने  का  जो

 भी  प्रंयत्त  करेगा  उसको  हम  बरदाश्त

 करने  वाले  नहीं  हैं।  सरकार  स्टोरेज  की

 व्यवस्था  ठीक  करे  ।  उसको  बढ़ाना  हो  तो

 बढ़ाएं  ।  लेकिन  बारिश  से  अनाज  भीग

 जाए ,  सड़  जाए  और  फिर  उसका

 ग्राटा  बना  कर  लोगों  को  बेंच  जाए

 यह  बरदाग्त  होने  वाला  नहीं  है।  पुरानी
 सरकार  ने  वह  गुनाह  किया  है,  नई  सरकार

 ऐसा  गुनाह  करने  वाली  नहीं  है  और  न  ही

 हम  उनसे  ऐसी  आशा  करते  हैं,  झपेक्षा  करते  हैं  ।

 मगर  ऐसा  किया  तो  इसको  हम  बरदाःत  नहीं
 करेंगे  ।

 श्री  सुब्र  धण्यम  साहब  ने  ताना  दिया

 कि  दक्षिण  में  जनता  पार्टी  हार  गई।

 यह  ठीक  है  कि  हम  हारे  हैं।  हम  इससे

 इन्कार  नहीं  कर  सकते  हैं।  सुब्रद्वाण्यम

 साहब  ने  भी  स्वयं  वहां  जा  कर  साउथ

 नाथे  का  गाना  गाया,  नारा  लगाया,  हि  दी

 झोर  एंटी  हिन्दी  की  बात  कही,  गलत

 प्रचांर  किया  '  लेकिन  यह  सब  करने

 के  बावजूद  कांग्रेस  की  हालंत  कुछ  हमसे
 झच्छीं  नहीं  हैं,  खराब  ही  है,  यह  उनको

 स्वीकार  करना  पड़ेगा  |  यह  समझने  की

 बात  है।  ये  लोग  स्वयं  गलत  चीज  लोगों

 के  गले  उतारने  की  कोशिश  करते  हैं
 श्रौर  फिर  हमको  ताना  देते  हैं।  इससे

 कोई  फायदा  होने  वाला  नहीं  है।

 दाम  बड़े  हैं  सही  बात  है।  मग

 क्यों  बड़े  हैं  इसपर  किसी  ने  विचार  किया

 है  क्‍या  ?  चुनाव  से  पहले  च्चन्दे  किसने

 लिए  थे,  कयड़े  के  व्यापारियों  से,  चीनी  के

 व्यापारियों  से,  चाय  वालों  से,  द्व  =  गलों

 छराना  वालों  से,  cm  एक  त्रकार  क  व्यापारी

 संघों  स  किसने  चनन्‍्दे  लिए  और  कितने  लिए  ।

 एक  और  सबसे  बड़ी  बात  है।  माचं

 में  नई  सरकार  बनने  वाली  थी।  इनको

 झ्राशा  थी  कि  यही  आएंग  पावर  में।

 इस  वास्ते  फरवरी  के  महीने  में  इन्होंने
 570  करोड़  के  झायल  इम्पोर्ट  के  लाइसेंस

 दिए  मैं  जानना  चाहती  हूं  कि  क्‍यों

 फरवरी  में  इसकी  आवश्यकता  अनुभव
 की  गई  ?  फरवरी  में  लाइसेंस  दिए  जाएं

 यह  क्‍यों  तय  हुआ  ।  लाइसेंस  दिए  गए

 इस  वास्ते  कि  पैसा  मिले  और  पैसा  लिया

 गया।  सीधी  सी  बात  है।  लाइसेंस

 जिन्हें  दिए  गए  उनसे  चन्दा  लिया  गया ।

 और  दुनिया  में  उसका  प्रचार  कि!  गया

 कि  हम  570  करोड़  रुपए  के  लाइसेंस

 दे  रहे  हैं।  परिणाम  स्वरूप  दुनिया  में

 तेल  का  दाम  बढ़ा  और  जिन  को  ला [सेंस

 दिय  थे  वह  30  करोंड़  का  तेल  देश  में  लाये

 झ्रौर  200,  300  करोड़  रू०  का  तेल  बाहर
 विदेशों  में  ही  बेच  कर  दुगुना  मुनाफा

 उन्होंने  कमाया।  किसने  फायदा  पहुंचाया
 कैपिटिलिस्टस  को  ?  जनता  सरकार  ने

 या  सामने  बैठने  वाले  सोशिलिज्म  का

 नारा  लगाने  वालों  ने?  बातें  करने  से

 काम  नहीं  चलता  |  जनता  बहुत  होशियार

 हो  गई  है।  कयनी  और  करनी  का  फक॑

 वह  देख  सकती  है  और  वह  देख  रही

 है
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 डा?  सशीला  ना  र  }

 बहुत  कहा  जा  रहा  है  कि  हम  प्राइवेट  सैक्टर

 को  बढ़ा  रहें  हु,  पब्लिक  सैक्टर

 को  नहीं  बढ़ा  रहे  हैं।  में  कहना  चाहती

 हूं  कि  प्रा;वट  सैक्टर  को  इतना  बड़ा  दम

 दिया  पिछले  3,  4  साल  में  कि  बिड़ला,

 टाटा  सब  गाना  गाने  लगे  इमरजेंसी  और

 कांग्रेस  सरकार  का  |  यह  क्या  दुनिया  और

 देश  की  जनता  भूल  जायगी  यह  नाम

 लते  ह  सोशलिज्म  का  और  काम  करते

 हे  कंपिटलिज्म  का  ।  से  कहना  चाहती  हूँ  कि

 झगर  भाप  को  एम्प्लायमेंट  बहाना  है

 तो  छोटे.  छोट.  उद्योग.  लगाने

 होंगे  _  भनएम्प्लायड  इंजीनियर

 और  पढ़े  लिखे  बेकार  लाखों  नवयुवक  हैं,

 वह  छोटे  छोटे  उद्योग  जगह  जगह  जाकर

 लगाएंगे  |  तो  आप  को  क्‍या  तकलीफ  है  ?

 इसके  लिए  अगर  उनको  कुछ  टैक्स  रिलोफ

 दिया  गया  है  तो  क्‍यों  परेशानी  होनी

 चाहिए  |

 फिर  फौरेन  फर्म्स  में  जिनको.  नौकरी

 मिलती  हैं  उनकी  50  परसेंट  इनकम

 टैक्स  से  मुक्ति  होती  है  ।  हमारी

 हिन्दुस्तानी  फर्म्स  भी  अगर  हमारे  लोगों

 का  एम्प्लाय  करें  बाहर  विदेश  में  तो

 उनका  भी  50  परसेंट  टैक्‍स  छोद  दिया।

 वित्त  मंत्री  ने  यह  बहुत  गुनाह  किया

 ऐसा  सामने  वाले  कहते  हैं  ।  क्यों  ?  क्‍योंकि

 इनका  कहना  हैं  कि  यह  हि दुस्तानी  फर्मे

 अपने  भाई  भतीजों  को  नौकरी  दगी ।

 हां  ठीक  बात  है  i  जो  विदेशी  फर्म  हैं

 वह  मंत्रियों  के  भाई  भतीजों  को  नौकरी

 देती  रही  है  ।  और  जो  हि  दुस्तानी
 फम्सं  हैं,  हो  सकता  है  कि  वह  श्रपने

 लोगों  को  नौकरी  दे  और  मंत्रियों  के

 भाई  भतीजों  को  न  दें,  तो  इसमें  श्रापकों

 कोई  शिकायत  नहीं  होनी  चाहिए  1

 हां  यह  जरूर  देखा  जा  सकता  है  कि

 योग्य  व्यक्ति  हो  नौकरियों  में  देश  से
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 बाहर  जायें  झौर  जब  बाहर  जाने  की

 इजाजत  दी  जाती  है  तो  इसकी

 छानबीन  होनी  चाहिए  कि  कौन  नोकरी

 के  लिए  कौन  बाहर  जा  रहा  है,  झौर

 किस  प्रकार  का  उसका  काम  बाहर  जाकर

 होगा  ।  डाक्टरों  के  बारे  में  तो  यह  किया

 जाता  है,  श्रौरों  के  बारे  में  भी  होता

 होगा,  ऐसा  मैं  मानती  हूं  1

 फिर  कहते  हैं  कि  भाप  हँैडलूम  बगैरह
 को  बिलकुल  सकल  नहीं  बना  सकते

 क्योंकि  कोई  उनका  माल  लेगा  नहीं,
 खरीदेगा  नहीं ।  अापकों  मालूम  होना

 चाहिए,  खासकार  माननीय  साठे  जी  को,  कि.

 हमने  यह  सिद्धान्त  स्वीकार  किया  हैं  कि

 डिमार्कशन  श्राफ  सफीयर्स  किया  जाएगा  और

 माननीय  चरण  सिंह  जी  ने  ग्राज  भी  कहा  हैं
 कि  बड़  बड़  जो  उत्पादक  यूनिट  हैं  वह

 एक्सपोर्ट  के  लिए  उद.पादन  करें  ।  अपने

 देश  की  भ्रधिक  से  अ्रधिक  आवश्यकताएं

 छोटे  छोटे  उद्योगों  से  पूरी  की  जाएँ  तो  फिर

 कोई  कारण  नहीं  है  कि  हमारे  ये  प्रयास

 सफल  न  हों।

 एक  बात  श्रौर  है,  श्गर  कोई  यह  मानता

 हैं  कि  श्रौद्योगिक  सफलता  बड़ी  यूनिट  को  ही
 मिलती  है,  छोट  को  नहीं  मिलती  हैं,  तो वह  भी

 गलत  बात  है  1  डाक्टर  होने  के  नाते,  दवा

 बनाने  वालों  के  बारे  में  जानती  हूं  T  छोटे

 छोटे  दवा  बनाने  वाले  जो  उ पादक  हैं,
 उनकी  दवाओं  का  दाम  कम  होता  है।
 क्वालिटी  कंट्रोल  तो  हम  रखते  ही  हैं  1

 उनका  ओवर  हैड  ऐक्सपेंडिचर  कम  होता  है
 शर  प्रौफिट  भी  कम  लेते  हैं।  फससे

 दाम  कम  होते  हैं  -  बडी-बड़ी  फम्स

 का  श्रगर  हिसाब  देखा  जाय  तो

 अपने  मुनाफ  में  से  उन्होंने  अपना  कितना

 ऐम्पायर  बढ़ाया  है  यह  देखकर  भ्राश्चर्य  होगा  ।

 ग्रौर  कितना  नफा  वह  बाहर  भी  लेकर

 गए  हैं,  वह  एक  आश्चयंजनक  चीज  है।
 तो  छोटा  उद्योग,  छोटा  खत,  छोटा  उत्पादक.
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 यूनिट,  श्रसफल  होगा,  यह  मानना

 बिल्कुल  गलत  धारणा  है।

 जापान  में  2,2  श्रौर  3,3  एकड़  का

 खेत  इतना  उत्पादक  है,  जिसकी  कोई

 हद  नहीं  ।  इसी  तरह  से  हम  मानते

 हैं  कि  हैंडलूम  शौर  पावरलूम  को  सफल

 बनाना  है  भ्रोर  प्समें  एम्प्लाय मैंट  को  बहा  कर

 अ्रधिक  से  गप्रधिक  लोगों  तक  उसका  लाभ

 पहुंचाना  है।  यह  दुःख  की  बात  हैं
 कि  बड़े  बड़  लोग  उसको  कंद्रोल  करें

 उनका  माल  लें,  सस्ता  खरीदकर  अपना

 लेबल  लगाकर  महंगा  बेच  दें।  यह  चीज

 नहीं  चल  सकती  है,  इसको  दुरुस्त  करना

 होगा  ।  लेकिन  इसका  मतलब  यह  नहीं  हैं
 कि  छोट  उत्पादकों  को  एक  तरफ  कर

 दिया  जाए,  उनकी  तरफ  तवज्जह  और

 ध्यान  न  दिया  जाए।

 बड़े-बड़े  नारे  लगाए  गए  कि  यह
 बनिया  बजट  है,  यह  कैपिटलिस्ट  बजट

 है,  उससे  काम  नहीं  चलेगा  t  यह  गलत  बात  है

 ट्रेडस  से  श्रपील  करना  यह  भी  सामने  वालों

 को  नापसन्द  है,  लेकिन  यह  बात

 समझनी  होगी  कि  श्गर  इस  देश  में

 फिर  से  ईमासदारी,  मेहतत,  समानता

 मर  न्याय  का  वातावरण  लाना  हैं
 श्रौर  जोर  जबदंस्ती  और  डंडे  से  काम

 लेने  की  कोशिश  इन्दिरा  जी  की  हुकूमत
 ने  की  थी,  जो  फल  हो  गयी,  उत्तको  हमेशा

 हमेशा  के  लिए  निकाल  इतना  हैं,  तो  हमें  अपने

 देश  में  हुक  र्गकों  अपनी  जवाबदारी

 समझने  के  लिए  तैयार  होता  होगा  1

 मैं  यह  कहना  चाहती  हूं  कि  हम
 उनमें  से  नहीं  हैं  जो  यह  कहते  हैं  कि

 एक  वर्ग  सब  च्च्छा  है  श्रौर  एक  बर्ग

 सब  खराब  है।  हम  राजनीति  में  बैठे

 हुए  लोग  भी  मिश्रित  तरह  के  हैं,  भले

 भी  हैं,  मामूली  भी  हैं  श्रौर  बुरे  भी  हैं

 इसी  प्रकार  व्यापारी  वर्ग,  हर  सरकारी

 नौकरों  झौर  ट्रेड  यूनियनों  में  भी  प्रकार

 के  लोग  हरेक  वर्ग  में  मौजूद  हैं।  सभी
 लोगों  को  सही  सिद्धान्त  पर  चलने  के

 लिए  भ्रघिक  से  भ्रधिक  प्रोत्साहन  देकर
 भ्रागे  लाना  है,  उनकी  जो  शभ्रच्छाइयां  हैं,
 उनको  पनपने  का  श्रवसर  देना  है  ताकि

 वह  स्वेच्छा  से  सही  काम  कर  सकें ।
 वरना  चौकीदार  पर  चौकीदार  हम  कितने
 रखते  जाएंगें  ?  लोगों  की  बेईमानी  हटाने
 के  लिए  पुलिस  रखी  गई,  पुलिस  में

 करप्शन  हो  गई  तो  फिर  उस  पर
 सी०  बी०  आई०  आई  ।  अब  सी०
 बी०  श्राई०  भी  खराब  हो  जाएगी  तो

 किस  को  लायेंगें।  यह  सब  सोचने  की

 बात  हैं।

 कहने  का  अर्थ  यह  है  कि  अगर:

 00  4  से  0  गन्दे  लोग  हैं,  90  अच्छे

 हैं  तो  श्रापकी  पुलिस  i0  को  पकड़ :
 सकती  है,  लेकिन  इन  मेरे  भाईयों  ने

 पिछले  तीन  चार  वर्षों  में  ऐसा  कर  दिया

 है  कि  so  खराब  और  10,  20  भले

 80  को  पुलिस  नहीं  पकड़  सकती  |  उनके

 विचारों  में  परिवर्तत  करके,  उनको  सही
 रास्ता  दिखाकर,  उनका  दिल  और  दिमाग

 साथ  लेकर  हमको  आगे  बढ़ना  होगा  और

 नसे  ही  प्रयत्न  हमारे  प्रधान  मंत्री  कर  रहे

 हैं।  अपील  भी  कर  रहे  हैं  और  उसके

 साथ-साथ  डंडा  भी  है।  श्रगर  शांति  के

 साथ  समझाकर  सही  रास्ते  पर  लाया  जा

 सकता  है  तो  लायेगें,  नहीं  तो  यदि  डंडा

 भी  इस्तेमाल  करना  पड़े गा  तो  करेंगें ।

 अभी  00  समगलसं  ले०  पी०  के:

 पास  सरैंडर  हुए,  ठीक  हुआ।  मैं  उन

 लोगों  में  से  हूं  जिसने  रूब  पहले  डाकुओं  से

 सरैंडर  करवाया  था  ।  भिड,  मुरैना  में

 मैंने  29,  30  डाकुओं  को  विनोद  जी

 के  पास  सरेंडर  करवाया  था  |  उसके  बाद

 350  डाकू  जे  पी०  के  पास  सरेडर  हुए,.
 झौर  भी  सरैंडर  हो  सकते  हैं।  यह  देखने,

 की  बात  है  कि  जो  एक  बार  गलत  काम.
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 करता  है,  क्या  वहेँ  हमेशा  के  लिए

 सुनहगार  हीं  गया,  उसको  कोई  चांस

 सुघरने  के  लिए  नहीं  चिल  सकता  ?

 यह  गलत  मनोंवसि  है।  गांधी  जी  कहते
 थे  कि  जेलखाने  को  किमिंनल्स  को  सुधारने
 के  दवाखाने  होने  चाहिंएं

 36.08  hrs.

 हमारे  प्रधान  मंत्री  ने  व्यापारियों  से

 झपील  की,  और  उन  की  अपील  का  असर

 भी  हुझा  ।  व्यापारियों  ने  कहा  कि  हम  दाम

 नहीं  बढ़ने  देंगे  ।  प्रधान  मंत्री  ने  कहा  कि

 इस  से  काम  नहीं  चलेगा,  जो  दाम  उन  लोगों

 ने  पहले  बढ़ा  लिये  हैं,  उन  को  भी  कम  करना

 होगा

 962  में  चीन  का  पग्राक्रमण  हुभा,  रुपये

 का  झवउयूत्पत  हु  झा,  लेकित  हम  हसक  वावजुद
 हम  ने  दवाओं  का  दाम  एक  पैसा  भी  नहों  बढ़ने
 दिया  |  चोन  के  हमले  के  बाद  थोहे  में  दाम  बढ़े
 लेकिन  हम  ने  स्थिति  को  तुरन्त  नियंत्रण

 में  कर  लिया,  दाम  कम्र  करायी  |  हम  ने

 सब  से  बातचीत  की  |  हम  उन  को  सही

 रास्ता  भी  बताते  थे  और  उन  को  डांटले  भी

 थे  |  उन  के  साथ  दोस्ती  भी  रही  बौर  हम  ने

 किसी  को  परेशान  भी  नहीं  किया,  क्योंकि

 हम  किसी  से  चन्दा  बसूल  नहीं  करते  थे  |

 जनता  को  ठीक  दाम  पर  दवाएं  मिलें,  यही

 हमारा  उद्देश्य  था  ।  इस  की  तुलना  में  ये

 लोग  दिखाव  के  लिए  ढंढा  चलाते  थे  झौर

 अन्दर  ही  अन्दर  उन  से  सांठ-गांठ  करते  थे  झोर

 चन्दा  बसूल  करते  थे  ।  वह  काम  जनता  पार्टी

 को  नहीं  करना  है  1

 श्री  सुशब्रह्मण्यम  से  कहा  कि  कृषि  भोर

 'खाद्य-उत्वांदन  पर  मौसम  का  त  असर

 होता  है  ।मैं
 इस  से  इन्कार  नहीं  करती  हूं  ।

 'लेकिन मैं  कहना  चाहती:हूं  कि  इस'देश  मेंहर
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 साल  फ्लड  और  ड्राउड  से  500  करोड़  शपये

 का  नुक्सान  होता  है।  झगर  हम  अपने  वाटर

 रीस्ोसिज  को  हारनेस  करें,  तो  हम  फ्लड

 से  भी  बच  जायेंगे  शौर  हमें  पानी  भी  सिंचाई
 के  लिये  मिल  जायेगा  ।  लेकिन  बनिये  की

 तरह  झलग  झलग  विभागों  में  पैसा  बांटने  से

 काम  नहीं  होगा  ।  एक  काम  पर  कानसेन्ट्रेट
 कर  के  उस  को  पूरा  करना  चाहिए  झौर  थोड़े

 समय  के  लिए  दूसरे  सैक्टर  को  स्टार्व  करने

 के  लिए  भी  तैयार  होना  चाहिए  ।  हमें  शाशा

 है  कि  जागे  चल  कर  हमारी  सरकार  इसी

 नीति  पर  चलेगी  ।

 श्री  साठे,  4,  | कसी  और  माननीय  सदस्य

 ने  कहा  था  कि  यह  कहना  कितनी  बाहियात
 बात  है  कि  पांच  साल  में  प्रन  एम्पलायमेंट  कम

 हो  जायेगी  ग्रौर  दम  गाल  में  गरीबी  कम  हो

 जायेगी  प्रधान  मंत्री  ने  यह  तो  नहीं  कहा  है

 कि  इतने  समय  में  झन  एम्पलायमेंट  और

 गरीबी  दोनों  सर्वथा  खत्म  हो  जायेंगे  ।  लेकिन

 जो  काम  करना  चाहता  है,  उस  को  कुछ  न  कुछ
 रोजगार  मिले,  यह  काम  हमें  दस  साल  में

 करना  है  |  माननीय  सदस्य  ने  कहा  कि  अगर

 यह  काम  25,  30  या  50  साल  में  भी  कर  दें,

 नो  बहुत  बड़ी  बात  होगी  श्रगर  उन  का

 यही  विश्वास  है,  तो  उन्होंने  97  में  देश

 को  घोखा  क्‍यों  दिया  झौर  “गरीबी  हटाओ

 का  नारा  लगा  कर  बोट  क्‍यों  मांग  ?  अगर

 श्ाज  हम  कहते  हैं  कि  हम  दस  साल  में

 बे  रोजगारी  निकालने  का  काम  करेंग,  तो  थे

 इस  का  मजाक  उडाते  हैं  -  यह  विचित्र  लगता

 =!

 यह  करना  भअ्रमम्भव  नहीं  है-शक्‍्य  है।  हमें
 देखना  चाहिये  कि  सिमापुर  और  हांग  कांग

 ने  किस  तरह  इतनी  तेजी  से  प्राथिक  प्र  गति

 की  ।  पब्लिक  सैक्टर  हो  या  प्राईवेंट  “सैक्टर

 हो,  सब  नैशनल  सैक्टर  हैं  ।  हमें  ऐसी  नीति

 भपनानी  चाहिए  कि  जिस  से  उत्फदन  थे,

 झोर  'एक्बलावमेंट  के  साधन  पैदा  हों,  उस  का

 इस्तेमाल  किया  जाये  ।  ये  रोजगारी!  मिठाने



 313  Geni.  Budget,  JYAISTHA  30,  899  (SAKA)  977-78—Genl.  Disc.  3I4-

 के  लिये  वीक  का  एक्सप्लायटेशन  स्ट्रांग
 न  करे,  यह  देखना  सरकार  का  काम  है  ।

 उत्पादन  को  बढ़ाना  और  एम्पलायमेंट  की

 भ्रापरचुनिटीज  पैदा  करना  श्नत्यत्त  श्रावश्यक

 है  ।  यही  इस  बजट  का  ध्येय  है  ।

 मैं  पब्लिक  सैक्टर  की  बहुत  हामी  हूं,
 लेकिन  मैं  कहना  चाहती  हूं  कि  हम  ने  सेवा-

 ग्राम  में  महात्मा  गांधी  इंस्टीट्यट  आफ

 मेडिकल  साइंसेज  की  बिल्डिंग  पब्लिक

 सैक्टर  की  एक  सं'था,  एन०  बी०  सी०  सी,

 से  बनवाई  |  उस  ने  इतना  खराब  काम  किया

 है  और  इतना  घटिया  सामान  लगाया  है
 कि  क्‍झभी  फाइनल  बिल  नहों  आया  है,  मगर

 चीजे  ट्टने  श्मीर  गिरने  लगी  हैं  -  जब  हम
 उस  को  डिफेक्ट्स  को  दुरुस्त  करने  के  लिए

 कहते  हैं,  तो  वे  लोग  करने  नहीं  श्ाते  हैं  ।

 हम  ने  इस  बारे  में  मिनिस्टर  साहब  को  भी

 चिट॒ठी  लिखी  है  |  पब्लिक  सैक्टर  का  यह
 श्  नहीं  हैं  कि  वह  इनएफिशेंट  हो  ।

 पब्लिक  सैक्टर  का  यह  अर्थ  नहीं  कि  वह
 घाटे  का  सौदा  हो  ।  अ्रभी  सुब्रह्मण्यम  स्वामी

 ने  बताया  कि  स्टील,  कोल,  फटिलाइजर

 सब  में  घाटे  हुए  हैं  n  मामूली  श्रादमी  दस

 हजार  की  पंजी  से  दुकान  खोलता  है  तो  उस

 से  सारे  परिवार  को  पालता  है  I  यहां  2

 करोड़  की  पजी  लगा  कर  सुपर  बाजार

 खोला  गया  शर  उस  में  घाटा  होता  है
 क्यों?  क्योंकि  चोरी  होती  है  1  श्रगर  कोई

 व्यक्ति  अपना  प्राइबेट  व्यापार  करता  है

 शौर  उस  में  ऐसी  स्थिति  आती  है  तो  वह
 या  तो  उस  बदलेगा  या  बन्द  करेगा  |  लेकिन

 यहां  तो  पब्लिक  के  टैक्सेज  से  घाटों  प्रा

 >होता
 जाता  है  और  वह  घाटे  का  सौदा  चलता

 हो  जाता  है  1  इस  प्रकार  का  पब्लिक  सेक्टर

 पब्लिक  के  हित  में  नहीं  है,  जनता  के  हित  में

 नहीं  है  ।  हम  को  ऐसा  पब्लिक  सेव्टरचाहिए
 जिस  में  एफिश्येंसी  भी  हो  और  प्राफि-

 टेविलिटी  भी  हो  t  पब्लिक  सेक्टर  की

 फिलास्फी  यह  है  कि  एक  व्यक्ति  उस  का

 फाबदा  न  उठाए  बल्कि  उस  की  जगह  पर

 सारा  उस  का  प्राफिट  राष्ट्र  क ेकाम  आए
 श्रौर  टैक्सेज  कम  लगाने  पड़े  ।  लेकिन  यहां
 तो  उलदे  और  टैक्सेज  लगाने  पडते  हैं  ।

 घाटा  पूरा  करने  के  लिये  |  तो  यह  गलत

 तरीका  हैं  |  इसको  दुरुस्त  करना  ही  होगा  ।

 अभी  रेल  मंत्री  ने  कुछ  सही  कदम  उठाए  हैं
 जिस  से  कि  वर्कर्स  पुरे  दिल  से  कांम  करने

 लगे  हैं ब्रौर  उत्पादन  बढ़ा  रहे  हैं  ।  इसी  प्रकार
 से  हरएक  पब्लिक  सैक्टर  में  यह  स्पिरिट
 लानी  होगी  ।  जिस  से  यह  घाटे  का  सौदा  न

 रहे,  प्राफिट  का  सोदा  हो  और  सचमुच  देश  को
 ग्रौर  देश  की  जनता  को  उस  से  फायदा  हो  ।

 एक  ओर  चीज  कहना  चाहती  हं  1
 बजट  में  कहा  मया  है  कि  इंडियन  नो  हाउ
 जो  इस्तेमाल  करेगा  उस  को  हम  कुछ  कंसशन
 देंगे।  इस  में  क्या  बुराई  है  ?  मैं  जानती  हूं
 कि  इंडियन  नो  हाउ  की  कितनी  उपेक्षा  हुई
 है  ।  मैं

 सी  एस  भाई  आर  की  कितनी  हो
 लेबोरेटरीज  में  घमी  हूं  ।  कई  अच्छी  चीजें

 उन्होंने  त््ढी  हैं  लेकिन  हम  अपने  नो  हाउ
 को  इस्तेमाल  नहीं  करेंगे,  बिलायती  नी

 हाउ  लायेंगे  ।  कितना  अच्छा  कुरियन  का
 काम  है  अ्रानन्द  में  आनन्द  डेयरी  फा्म  सफलता
 से  चल  रहा  है  |  कितना  सुन्दर  प्रयोग  है?
 लेकिन  उस  को  काम  में  न  ला  कर  ग्लैक्सों
 को  उत्पादन  बढ़ाने  का  लाइसेंस  सामने  बैठे
 लोगों  ने  दिया  था  ।  ।  इस  किस्म  के  कोई
 गलत  काम  हुए  हैं  -  तो  इंडियन  नो  हाउ
 इस्तेमाल  करने  बाले  कोकसे  5.,  मिलता  है.  तो

 यह  तो  अ्रच्छी  बात  है  ।

 कहते  हैं  लूपहोल्स  रह  जाएंगे  |

 लूपहोल्स  से  जो  जीवन  ही  भरा  हुआ  है
 तो  लपहोल्स  को  रोकने  की  कोशिश  करनी

 चाहिए  ।  लेकिन  लूपहोल्स  के  डर  से  काम

 ही  न  हो  यह  तो  नहीं  होना  चाहिए  ।  ऐसा
 करेंगे  तो बहुत  गलत  काम  हो  जाएया  |

 इ  होंने  एक  चीज  और  कही  ।  इन्होंने
 कहा  कि  कन्सेशन्स  की  एक  सोक  स्क्रीन.
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 बना  लेंगे  ।  कपीटलिस्ट  झौर  उस  के  पीछे

 लत  काम  होंगे  ।  मैं  झपने  बन्धुप्नों  को

 बताना  चाहती  हूं.  कि  हमें  म  स्मोक  स्क्रीन

 चाहिए,  न  आयरन  स्क्रीन  चाहिए,  न॒बाम्ब्‌
 स्क्रीन  चाहिए  ।  हम  तो  1.1 ह  स्क्रीन  हटा  कर

 जिजकुल  खुल  में  काम  करना  चाहते  है  धौर

 हम  यह  कहना  चाहते  हैं  कि  हम  ने  इस

 थोड़े  स ेसमय  में  देश  को  जो  दिया  है  वह  कोई

 छोटी  चीज  नहीं  है  |  जहां  बिल्कुल  घुटन

 हो  रही  थी,  कोई  सांम  नहीं  ले  सकता  था,

 वहां  भ्राज  सब  आजादी  की  सांस  ले  रहे  हैं  1

 मजदूरों  ने  और  कुलियों  ने  दिल्‍ली  के

 स्टेशन  पर  शांतिभषण  जी  से  जो  बात  कही

 वह  बता  कर  मैं  समाप्त  कर  रही  हूं  ।  शांति

 भूषण  जी  रिश्तेदारों  को  लेने  स्टेशन  गये

 हुए  थे  कुलियों  मे  बात  करने  लगे।  देन
 लेट  थी  ।  उन्होंने  कहा  जनता  पार्टी

 सरकार  जो  बनी  उस  के  बारे  हमें  क्या  सोचते

 हो  ?  तो  बे  बोले  बाब  जीहन  वहत  खुश

 हैं  शान्ती  भूषण  जी  ने  कहा-क्या  वात  है

 क्यों  खुश  हो  ?  तो  कुलियों  ने  कहा  झ्राजादी

 की  सांस  आज  लेते  हैं,  सखर  की  नींद  सोते

 हैं,  पहले  तो  पता  ही  नहीं  होता  था  कि  कल

 क्या  होने  वाला  है।  शान्ति  भूषण  जी  ने  कहा

 जो  दाम  बढ़े  हैं  इन  के  बारे  में  क्या

 ख्याल  है
 ?  तो  कुली  वोले-झरे  बाज  जी,  इव

 को  आए  अभी  दिन  ही  कितने  हुए  है  ?  रोड़ा

 सा  वक्‍त  तो  दें  इन  को  ।  तो  कुली  तो  यह  सब

 सो  3  सकता  है  समझ  सकता  है,  लेकिन  हमारे

 सामने  #3  हुए  लोग  नहीं  सोच  शौर  समझ

 सकते  ।  मैं  यह  कहना  चाहती  हूं  कि  युग
 परिवर्तन  हो  चुका  है  |  जोर  जुल्म  श्र

 जबर्दस्ती  का  जमाना  समाप्त  हो  गया  है।

 & (६ 2  स्वतंत्रता  का  युग  श्रारम्भ  हु  है  ।

 स्वतंत्रता  के  साथ  अपने  स्वधर्म  का  भी  पालन

 करने  की  भावना  बढ़ानी  होगी  |  हम  अपने

 में  यह  भावना  बढ़ायेंगे  तो  शरों  में  भी  बढ़ाने

 की  शक्ति  आएगी  ।  श्रब  इल  भझाजादी  के
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 वातावरण  में  जो  हमारा  सोशियो  एकोना-
 मिक  डांचा  है,  जो  हमारा  भाथिक  झर

 सामाजिक  ढांचा  है  इस  में  परिवर्तन  कर  के

 नयी  समाज  रचना  करनी  है,  शोषण  रहित
 समाज  की  और  वर्गहीन  समाज  को  रचना

 करनी  है  |  सर्वेथा  वर्गहीन  नहीं  ।  सर्वथा

 समानता  भी  सहीं  झगर  कम  से  कम  हाथ
 की  बाख  ऊंगलियों  जैसी  तो  समानता  हो
 ताकि  हाथ  की  पांचों  ऊंगलियों  मिल  कर

 काम  तो  कर  सके  ।  ऐसा  नहीं  हो  कि  एक

 ऊंगली  दो  फूट  लम्बी  हो  बयो  कि  फिर

 वह  सब  के  साथ  काम  नहीं  कर  सकती  ।

 इस  नपे  समाज  में  हर  एक  वर्ग  को  पूरा
 मौका  मिलेगा  झपना  विकास  करने  का

 लेकिन  किसी  दूसरे  की  कीमत  पर  नहीं,  दूसरे  के

 शोबण  पर  नहीं  ।  इस  दिशा  में  हमारी

 सरकार  बढ़  रही  है  शौर  इम  दिशा  में  एक

 छोटा  सा  कदम  यह  बजट  है।  भुझे  झाशा  है
 कि  झ्रगला  नबट  इस  में  भी  ज्यादा  तेजी  से

 देश  को  गांधी  णी  के  ममाजबाद  की  झोर

 झागे  ले  जाने  वाला  होगा  I

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Mr.  Chairman,  Sir,  you  will
 excuse  me  if  I  cannot  put  forward  all

 my  economic  arguments  before  you
 because,  Mr,  Chairman,  J]  have  forgot-
 ten  all  the  economic  arguments  I  have
 to  produce  before  you  after  hearing
 the  long-winded  speeches  of  Dr.
 Nayyar,  former  Minister  of  Health  who
 spoke  about  everything  excepting  on
 the  budget  and  the  state  of  economy.
 Of  course,  Dr.  Nayyar  may  be  think-
 ing  of  retaining  her  old  gays-of  Minis-
 terial  days  where—she  was  supposed
 to  speak  something  on  nothing  and  that
 ig  what  she  has  very  aptly  done.  But
 still  as  I  rise  to  oppose  this  budget,  I
 wish  to  put  forward  certain  points
 before  you.  I  do  not  want  to  go  on

 refuting  the  various  points  meade  by
 the  Janata  Party  Members,  many  of
 whom  have  only  found  a  few  ideas  of
 Mahatma  Gandhi.  When  Mr.  Nehru
 was  the  Prime  Minister  Mr.  Desai,
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 Dr.  Nayyar,  Mr.  Charan  Singh,  all  of

 ‘them  were  Members  of  the  Cabinet

 enjoying  all  the  privileges  that  went

 with  it.  But  suddenly  today  they  find
 that  all  priorities  in  Nehru  time  were

 wrong,  Like  Tagore,  they  are  now  say-

 ing  ‘8ive  us  back  our  forest  and  take

 our  city”.
 e

 I  for  one  want  to  say  this  with

 emphasis  that  Mr.  Nehru  was  the

 builder  of  modern  India.  Whatever

 there  is  jn  India,  today,  has  been  pos-
 sible  because  of  the  thought  process

 of  Jawaharlal  Nehru  who  built  in  this

 country  an  infrastructure  of  heavy  in-

 dustry,  who  built  in  this  country  a

 public  sector  to  initiate  the  process  of

 planning  jn  this  country,  who  for  the

 first  time  took  the  Indian  nation  to-

 wards  the  goal  of  self-reliance.  I  know

 that  these  people  are  talking  about

 Mahatma  Gandhi.  You  see  there  is  4

 quotation  by  Mahatma  Gandhi  which
 the  capitalists  in  our  country  and  _in
 other  countries  are  very  often  using.

 In  some  of  his  writings  Gandhiji  had

 once  spoken  about  the  trusteeship  of

 industries.  Now.  the  capitalists  find
 this  word  very  attractive.  If  all  these

 industries  are  put  under  trusteeship

 they  would  be  so  happy.  They  talk
 of  so  much  about  Gandhiji  and_  his

 leadership.  Al)  that  I  want  to  say  is

 that  India  is  firmly  set  on  the  path  of

 planned  economic  development.  But

 not  all  are  lovers  of  Gandhiji  wano

 have  suddenly  become  lovers  of

 Gandhiji  like  Mr.  Charn  Singh,  who

 after  20  years  of  his  remaining  as  a

 Minister  under  Congress  Government

 and  after  30  years  of  independence,
 has  discovered  that  in  30  years  every-

 thing  done  in  thi,  country  is  wrong.
 I  do  not  want  to  dialate  on  this  point,
 but,  Sir,  this  budget  reminds  me  of

 one  thing,  that  is,  about  the  glossy
 covered  books  kept  in  the  air-port
 ‘book  stall.  While  the  aircraft  stops  at
 the  air-port  for  refuelling,  You  come
 out  of  the  aircraft  and  go  round  the
 book-stall  looking  for  a  good  book
 with  which  you  can  spend  time.  And
 when  you  will  find  these  books  with
 alluring  covers—almost  obscene  covers
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 they  may  cost  Rs.  20  or  Rs.  30  each—-

 you  buy  this  book  and  after  5  minutes
 when  the  aircraft  had  already  con-
 tinued  its  flight,  when  you  open  this

 alluring-cover  book,  you  will  find

 nothing  in  it,  Like  that,  the  speeches
 of  the  Finance  Minister  goes  not  coin-
 cide  in  any  way  with  the  substance  of
 the  budget.  Now,  if  I  point  out  the
 Salient  feature,  of  the  speech  of  the
 Finance  Minister,  I  shall  be  able  to

 prove  my  point  on  what  are  the  main
 features  of  this  budget.  So  much  has
 been  said  about  giving  primacy  to
 agriculture  in  the  Indian  economy.
 They  speak  as  if  nothing  has  been
 done  for  agriculture  before,  a  point
 which  has  been  aptly  put  forward  by
 Shri  Subramaniam  who  spoke  before
 me.  After  saying  all  this  about  uplift
 of  the  rural  poor  and  mentioning  the
 name  of  Gandhiji,  we  find  that  the
 total  outlay  on  agriculture  is  Rs.  3024
 crores  which  is  less  than  the  outlay
 for  the  last  year.  This  is  supposed  to
 be  a  price  neutral  budget  which  will
 not  cause  further  inflation,  a  budget
 in  which  there  is  no  deficit  financing.
 It  is  true  there  hag  been  a  cut  in  de-
 fence  expenditure  to  the  tune  of  Rs.  56
 crores.  How  much  of  this  is  warrant-
 ed  is  for  us  to  find  out,  with  Pakistan
 on  our  borders  arming  itself  to  its
 teeth  and  increasing  its  defence  ex-
 penditure,  with  Americans  building
 the  base  in  Diego  Garcia.  I  do  not
 know  how  much  of  this  cut  is  political
 in  the  stature  of  the  defence  ministry
 and  how  much  of  this  reflects  the
 internal  situation  within  the  Janata
 Party.  I  do  not  want  to  comment  on
 that.  I  say.  that  this  deficit  financing
 of  Rs.  72  crores  is  a  hoax  perpetrated
 on  the  people;  it  is  an  accounting
 fraud  because  they  themselves  say  that
 there  will  be  a  market  loan  of  Rs.  000
 crores  and  there  will  be  withdrawal
 of  Rs.  800  crores  from  ‘foreign  ex-
 change  reserves,  as  if  this  will  not  add
 to  the  inflationary  spiral.  The  Janata
 Government  is  taking  a  dangerous  line
 towards  import  policy.  They  are  not
 declaring  what  articles  they  want  to
 import.  They  say  they  want  to  with-
 draw  money  from  foreign  exchange
 reserves.  But  they  have  not.  said
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 whether  they  will  import  cosmetics  or

 luxury  items  or  other  items  which  will
 stiffe  the  industry  in  our  country.
 They  are  not  explicit.  Still  they  say
 that  the  deficit  financing  is  controlled.
 The  Janata  Government  had  a  won-
 derful  chance  of  making  this  budget
 an  instrument  for  accelerating  the  pro-
 cess  of  economic  growth  in  the  country
 and  also  ensuring  better  distributive
 justice  to  the  millions  of  poor  in  the
 country.  It  has  sadly  missed  the  bus.
 The  former  bureaucrat  turned  Swa-
 tantrite  changed  Janata  Finance  Min-
 ister  has  done  a  pedantic  exercise  on
 the  budget.  Possibly  the  speech  is
 written  by  somebody  else  because  there
 are  no  allocations  to  support  the  state-
 ments  made  in  the  budget.  There  are
 no  new  plans,  there  is  nothing  which
 can  inspire  the  people;  there  is  no
 programme,  there  is  tall  talk  and
 gibberish.

 Now  let  me  point  out  the  salient
 features  of  the  Indian  economy  just
 before  the  Janta  Government  toox
 over.  1976-77  was  a  mixed  year  for  the
 Indian  economy.  In  that  year  we  had
 partial  crop  failure  due  to  which  there
 was  shortfall  in  the  production  of
 khariff  crops.  There  is  shortfall  also
 in  the  production  of  oil  seeds.  The
 price  index  which  has  come  down  by
 ll.6  per  cent  between  September
 1974  and  March  976  showed  a
 rise  of  11.9  per  cent  by  March  26,

 97°.  This  government  inherited
 a  stock  of  78  million  tonnes  of
 fcodgrains  from  our  government  as  also
 an  all  time  high  record  foreign  ex-

 change  reserves  of  Over  3000  crc~>s.
 Last  year  was  the  best  year  in  indus-
 trial  production  since  Independence
 when  industrial  production  showed  a
 rise  of  0.6  per  cent.  This  was  the

 year  to  consolidate  the  gains  of  last

 year  and  to  tackle  the  economy
 in  the  right  way.  But  what  has  this
 budget  done?  This  budget  is  an  ex-
 ercise  in  transfer  of  revenue  from  the

 public  sector  to  the  corporate  sector.

 This  budget  is  an  exercise  ip  giving
 concession  to  the  rich,  to  the  monopoly
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 houses,  to  the  multi-nationals.  You
 find  that  the  so-called  closely  held
 industrial  companies  are  exempted
 from  compulsory  distribution  of  divi-
 dends,  investment  allowance  is  in-
 creased  upto  35  per  cent  for  companies
 using  indigenous  know-how.  For
 amalgamation  of  sick  industries  a
 further  concession  is  called  for.  There
 if  no  concession  to  the  common  man.
 Yes,  there  is  a  small  concession  in  rais-
 ing  the  income  tax  limit  to  Rs.  10,000.
 But  what  about  other  concessions?  No
 concessions  are  given  to  a  common
 man.  At  the  same  time  more  and
 more  concessions  are  given  to  the
 corporate  sector  in  order  to  inflate
 the  pockets  of  the  rich  of  this  country.
 The  public  sector  has  been  neglected
 in  this  budget.  Mr.  Patel  has  stiffied
 the  growth  of  the  public  sector.  There
 is  not  a  Single  rupee  of  investment  in
 the  public  sector.  Do  you  know  its
 disastrous  consequences?  Apart  from

 oil  exploration,  no  money  is  put  into
 the  public  sector.  What  will  happen
 after  five  years?  For  whom  will  your
 Heavy  Engineering  Corporation  manu-
 facture  goods?  What  is  the  Janata
 Government  trying  to  do?  It  is  trying
 to  stifle  the  life  of  the  public  sector
 because  it  goes  againg  their  philo-
 sophy  because  in  the  last  few  years,
 the  public  sector  has  over-come  its
 bad  name  and  has  come  to  stay  in  the
 Indian  economy.  They  are  planning
 to  hand  it  over  to  the  private  sector.
 Today  4  heard  members  from.  the
 treasury  benches  mentioning  Japan,
 Taiwen  and  Singapore.  I  am  surprised
 how  one  can  compare  India  with  coun-
 tries  like  Singapore  or  Taiwan,  coun-
 tries  which  are  small  pockets,  which
 are  only  as  big  as  our  towns  and
 which  are  penetrated  by  American
 capital.  That  is  the  comparison  the
 Janata  Party  members  are  making.
 The  public  sector  is  a  giant  and  that
 is  going  to  be  neglected  by  this  Gov-
 ernment.  What  I  want  to  say  is  that
 the  public  sector  has  come  to  stay  in
 this  copntry  and  will  have  to  stay.
 This  is  the  bulwark  of  our  country.
 The  Janata  Government  is  saying  that
 it  will  give  concessions  to  industrial
 unity  which  will  amalgamate  sick
 units.  How  does  a  unit  become  sick?
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 They  become  sick  becau  e  resources
 are  pumped  out  from  the  healthy  com-
 panies  when  it  is  found  that  they  are
 not  profitable.  What  happens  in  tex-
 tite  mills  that  are  owned  by  monopoly
 houses?  When  it  is  found  that  produc-
 ing  standard  cloth  is  less  profitable
 than  producing  synthetic  fibres,  money
 is  pumped  out  of  the  textile  mills  and
 put  into  these  companies.  Instead  of
 saying  this,  could  not  the  Janata  Gov-
 ernment  say  that  if  any  company
 belonging  to  a  group  of  companies
 falls  sick,  while  taking  over  that  sick
 unit,  the  Government  will  take  over
 the  profit}  making  companies  also.
 That  would  have  solved  the  prcblem.
 But  they  are  not  going  to  do  so.  In-
 stead  they  are  going  to  say  “Ycs,
 monopolists,  here  vou  have  a  chance,
 moeke  uso  of  it.  take  over  a  sick  unit,
 make  use  of  a  leakage  in  the  taxes
 Structure,  get  through  it.”  That  js
 what  these  p2ople  are  doing.  You

 know  in  my  state,  West  Bengal,  one
 after  another,  sixty  tea  gardens  hav2
 become  sick.  The  last  Government
 has  formed  a  Tea  Trading  Corporaticn
 to  take  over  the  sick  tea  gardens.
 It  happened  because  Birlas  and
 Goenka;  took  away  the  funds  from
 the  tea  gardens  in  the  Darjeeling  hill
 areas  and  invested  them  in  more  pro-
 fitable  industries  like  Gwaljor  Rayons.
 We  are  again  giving  consessions  ६०
 them.  I  agree  with  Shri  Mohan
 Dharia  that  after  all  the  Government
 cannot  become  a  hospital  for  sick  in-
 dustries.  Let  him  not  be  a  nurse  to
 the  sick  industries.  But  he  can  be
 father  of  healthy  children,  which  he
 is  not  prepared  to  do.  Today  the
 public  sector  has  become  the  unwant-
 ed  child  to  the  Janata  Government
 and  the  private  sector  has  become
 the  dear  child.  It  is  the  ‘unwanted’
 child  which  stood  by  the  nation  in
 times  of  crisis.

 There  is  lot  of  talk  in  the  budget
 about  rural  bias.  It  has  also  been
 said  that  unemployment  cannot  be
 solved  unless  there  is  a  genuine
 development  of  the  countryside.  But
 I  find  no  adequate  matching  alloca-
 tions  in  the  budget  for  this  purpose.
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 In  the  name  of  primacy  of  agriculture
 an  attempt  is  again  being  made  to
 pump  money  into  the  countryside
 where  it  will  not  trickle  down  to  the
 battem.  That  is  our  experience  with
 the  money  spent  on  agriculture  and
 irriration  in  the  five  year  vlans.  In
 West  Bengal.  in  a  survey  in  the  dis-
 trict  of  Bankura  it  was  found  that  ०
 landless  labourer  earns  9  paise  per
 dav.  The  writer  ended  with  the  quip,
 “We  do  not  know  how  they  manage
 to  survive  on  that!”  In  these  month3
 of  June.  Ju'y  and  August,  the  agri-
 cultura]  Jahourers  in  my  State  have
 nothing  to  eat.  They  tie  wet  towels
 on  their  waist.  drink  mahua  and  live
 on  herbs  and  roots!  Giving  more
 money  to  agriculture  does  not  mea
 *mnrovine  the  lot  of  there  people.
 What  is  to  be  done  is,  the  predatory
 system  jin  the  countryside  should  end,

 Land  must  go  to  the  tiller.  This
 budget  makes  no  mention  of  land
 reforms.  We  admit  that  in  the  23
 years  of  our.  reign,  we  could  not
 enforce  land  reforms  totally.  But  we
 did  make  a  beginning  in  making  land
 reforms  effective.  But  Mr.  Pate]  doe:
 not  think  that  land  reform  is  impor-
 tant  and  his  long  speech  does  not
 contain  a  single  word  about  it.  It
 does  not  contain  a  word  about  the
 plight  of  agricultural  Jabour  or  the
 rural  poor.  There  is  only  reference
 to  primary  to  agriculture,  to  help  the
 kulak  class  We  have  become  great
 followers  of  Mahatma  Gandhi  and  in
 the  name  of  giving  something  to  the
 rual  sector,  we  want  to  inflate  the
 pocket:  of  the  rural  rich.  In  Punjab,
 the  Green  Revolution  has  been  accom-
 panied  by  an  increasing  pauperisa-
 tion  of  the  rural  masses.  More  and
 more  people  have  become  IJandless
 Simp'y  by  making  better  irrigation
 facilities  or  pump  sets  available  easily,
 you  cannot  solve  the  problem.  You
 have  got  to  have  land  reforms.  You
 have  got  to  make  structural  changes
 in  the  countryside  and  changes  in  the
 property  relations.  Without  that.  all
 talk  about  primacy  to  agriculture  only
 becomes  talk  for  helping  the  rural
 rich.
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 This  budget  talks  of  unemployment.
 Mr.  Dinen  Bhattacharya  wrongly  put
 it.  The  actual  number  of  unemljoyed
 people  on  the  live  register  in  my
 State  is  7  lakhs  today,  not  includ-

 ing  the  rural  under-employed,
 and  out  of  these  7  lakhs,  6  lakts
 veople  are  Matriculates.  What  is  there
 in  this  Budget  about  these  educated
 unemployed?  The  Finance  Minister
 made  a  half-hearted  siatement  by  say-
 ing  that  they  have  arranged  money  as
 seed  money  {rom  the  banks.  This  has
 Seen  happening  for  the  last  5  years
 when  Mr.  Mohan  Dharia  was  the
 Planning  Minister  in  the  Congress
 Government.  He  initiated  this  addi-
 tiona])  employment  programme.  There
 is  no  mention  of  additional  employ-
 ment  scheme  or  special  employment
 Programme  for  the  educated  un-
 employed  in  this  Budget.  What  can
 this  poor  unemployed  educated  people
 expect  from  the  Janata  Government,  I
 want  to  know,  Sir.

 Thirdly,  this  Government  has  said
 in  the  last  paragraph  of  the  Budget
 speech,  and  there  is  a  lot  of  talk  about
 checking  the  rise  in  prices.  I  am  sorry
 that  Shr.mati  Mrinal  Gore  from  the
 Socialist  Party  is  not  here.  ]  admired
 her  contribution  to  the  effort  for  check-
 ing  prices  when  she  used  to  gharao  the
 Maharashtra  Ministers  every  day.
 Where  is  this  Socialist  lady  now?
 Why  can't  she  come  and  gharao  Mr.
 H.  M.  Patel  today?  Today  there  is  an
 unprecedented  rise  in  prices.  In  snite
 of  import  of  oilseeds  the  price  of  edible
 oils  is  going  up.  What  is  the  pro-
 gramme,  Sf:  in  th's  Budget  for  a
 beiter  distribution  system?  Has  any
 money  been  allotted  in  this  Budget  for
 evolving  a  better  distribi:tion  system?
 So.  Sir.  today  I  want  to  sav  this  that
 this  Budget  not  only  has  failed  to  give
 distributive  justice  to  the  people  of
 India.  but  jit  has  also  failed  as
 an  effort  te  mop  up  resources.  Sir.
 if  I  may  remind  you  as  one  of  the
 basic  laws  of  economy  there  are  three
 ways  to  mop  up  resources:  (i)  taxa-
 tion,  direct  and  indirect,  (ii)  savings,

 Genl.  Dise.

 and  (iii)  profits  from  public  sector
 undertakings.  in  the  whole  Budget  no
 incentive  has  been  given  to  savings.
 There  is  no  increase  in  interest  rates
 for  savings  as  an  incentive.  There  is
 no  effort  to  increase  savings  in  a  way
 which  does  not  create  innationary
 pressures  and  to  public  sector  under-
 takings  the  Janata  Government  has
 given  a  go-bye.  As  long  as  they  stay,
 something  has  to  be  done  about  them,
 but  nothing  has  been  mentioned  about
 better  management  of  public  sector
 undertakings  so  that  profits  on  public
 sector  undertakings  accrue  and  they
 fill  in  the  coffers  of  the  government.
 On  the  other  hand,  all  the  big  talk  of
 the  Janata  Government  about  giving
 primacy  to  agriculture,  regarding  solu-
 tion  of  the  unemployment  problem  has
 come  to  nothing.  It  is  indeed  in  a

 mere  slogan.

 Sir,  if  I  may  Say  so,  this  Budget  has
 been  prepared  unsupported  by  any

 programme  or  proper  resources  allot-
 ment.  Whoever  wrote  it  for  Mr.

 Patel,  he  wrote  it  well.  The  English
 is  fine,  but  the  contents  are  zero.

 Sir,  in  the  end  I  want  to  say  that

 today  in  the  papers—our  hon.  Member
 Shri  Hitendra  Desai  was  just  reeding
 the  Times  of  India—the  main  headline
 was  a  thesis  by  the  Home  Minister  of

 India.  He  is  a  neo-Gandhian  econo-
 mist  if  I  put  it  that  way,  the  new

 exponent  of  Gandhian  economy.  He

 has  put  forward  a  thesis.  a_  thesis

 which  I  find  has  left  its  mark  on  the

 Budget.  He  says  that  all  consumer

 goors  will  have  to  be  produced  by  the

 small-scale  sector  in  the  villages.  So

 fer  so  good.  If  you  produce  all  the
 consumer  goods  in  the  small-scale  sec-
 tor  and  if  von  can  solve  the  unemploy-
 ment  problem  that  way,  nobody
 wouta  he  horpier  than  me.  But  what

 abot  the  encting  in  the  small  scale
 sector?  A  riere  of  snap  is  within  the
 reach  af  the  pnor  man.  Can  you  make
 it  ovailab’e  thus,  unltss  vou  produce
 jt  on  a  mnes  basie®?  Js  the  Jenata
 gnve-nment—and  some  of  the  Minis-
 ters  of  the  Janata  government—trving
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 to  put  the  clock  back  on  the  Indian
 civilization  i.e,  on  all  the  progress
 that  we  have  made  during  the  last  30
 years?  I  remind  you  about  the  ex-
 perience  with  Khadi,  As  a  Congress-
 man,  I  am  a  habitual  wearer  of  Khicdi;
 unlike  many  Gandhians  on  the  other
 side,  I  wear  Khadi  always.  But  Khadi
 is  more  costly  than  the  ordinary  mill
 cloth.  If  you  go  to  the  poor  man  and
 ask  him  why  he  wears  mill  cloth,  he
 will  say  that  it  is  so  because  it  is
 cheaper.  Jf  you  ask  the  factory
 worker  why  he  wears  terylene,  he  will
 say  that  he  does  so,  not  tecause  he  is
 having  a  lot  of  money,  but  because
 terylene  is  ultimately  cheaper.  But
 Khadi  with  all  the  subsidy  that  is
 Ziven,  cannot  compete  with  mill-made
 cloth.  [  can  understand  if  the  Home
 Minister  says  that  government  will
 take  over  production  ang  distribution
 of  all  consumer  items.  But  to  say  that
 all  the  consumer  goods_  will  be  pro-
 duced  in  the  small  sector  shows  a  lack

 of  grasp  of  the  basics  of  our
 economy.  which  J]  find  very  surprising
 in  a  Minister.  These  are  very  ele-
 mentary,  economic  points  which  have
 left  their  mark  on  the  budget.  Left  to
 himself.  Mr.  Patel,  the  bureaucrat.
 would  at  Icast  have  given  us  a  good
 account  cf  the  economy:  but  left  to
 the  pressures  of  (he  neo-Gandhians,  he
 has  produced  a  jumble  which  means
 nothing  to  the  Indian  pernle  at  all.

 To  end  my  spztech,  I  say  that  the
 Janata  Government  has  recently  re-
 ceived  a  mandate  from  the  people.
 This  mandate  has  been  reveated  in
 the  Assembly  elections.  People  are
 still  having  high  hopes  about  the
 Janata  party  governrent:  but  Patels
 and  Charan  Singhs  will  not  be  able  to
 satisfy  those  high  hones.  Renresent-
 inv  the  classes  that  they  do,  they  can
 only  fu  fil  the  aspirations  of  those
 classes,

 Here  I  address  my  apreal  to  al}
 those  in  the  Janata  party  benches.  I
 know  that  the  Janata  Partv  President
 who  has  reiterated  his  belief  in  the
 rublic  sector  anc’  in  the  heavy  indus-
 try.  though  uncer  pressure  of  circums-
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 tances  possibly,  he  has  called  thig  bud-
 get  a  good,  good  budget.  There  many
 others  in  the  Janata  party  benches
 who  are  genuine  followers  of  Dr.
 Lohia,  the  only  person  who  said  that
 the  income  in  this  country  should  be
 limited  to  Rs,  1,000/-.  Does  this
 budget  smack  of  that,  or  of  the  new
 system  in  which  the  incomes  of  those

 already  getting  Rs.  2  lakhs  will  go  up
 to  Rs.  5  lakhs?  [  appeal  to.  their
 conscience.  They  will  not  ४९  able  to
 come  to  the  Congress  to-day.  But
 what  is  possible  in  this  country  is
 this:  let  there  be  a  new  dividing  line.
 Let  those  who  are  for  the  poor  stand
 up  as  one;  let  those  who  are  for  the
 rich  stand  up  as  one.  Let  those  who
 are  for  the  peasant  and  workers  stand
 up  as  one;  and  let  those  who  are  for
 the  rural  rich.  kulaks,  monopolists,
 black-marketeers,  capitalists  and  smug-
 glers  stand  up  as  one.  Let  the  pre-
 sent  artificial  distinctions  go.  so  that
 the  countrymen  may  recognize  b-h'nd
 all  thie  smoke-screen  those  who  are
 really  for  the  people  and  those  who  are
 not.

 श्री  रामधारी  शास्त्री,  (पदरोना)  :

 मान्यवर,  इसके  पहले  कि  मैं  वित्त  मंत्री

 जी  को  कम  से*कम  घाटे  का  वजट

 प्रस्तुत  करने  के  लिए  धन्यवाद  दू',  मैं  विपक्ष

 में  बैठे  हुए  अपने  मित्रों  क ेसहास  की  दाद

 देना  चाहता  हूं  कि  जनता  द्वारा  इतनी

 बड़ी  पिटाई  के  बाद  भी  उनमें  यह  कहने
 की  हिम्मत  है  कि  बहुत  बड़ी  चीजें  उनहींने

 हमें  विरासत  में  दी  हैं।  वह  झ्नी  पीठ

 प्रपने  आप  थपथपाते  हुंए  कहते  हैं  कि  बहुत
 बडी  धनराशि  श्रौर  ग्रनाज  का  स्टाक

 उन्होंने  हमें  विरासत  में  दिया  है।  लेकिन

 श्रापके  माध्यम  से  मैं  उन्हें  यह  याद  दिलाना

 चाहता  हे  कि  इस  देश  में  जो  बहुत  बड़ी
 गरीबी  है,  वह  भी  हमें  उनसे  विरासत  में

 मिली  है।  अज  साठे  साहथ  के  कहने
 के  अ्रनुसार  10,  72  करोड़  लोग  जो

 बेकार  हो  गए  हैं,  वह  भी  हमें  कांग्रेस  की

 शोर  से  विरासत  में  मिले  हैं,  इस  ण्ह
 याद  दिलाने  की  जर  प्त  i?
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 जित  जनपद,  से  बिहार  शौर  नेपाल

 के राइेर्से  मैं  ऑझाता  हूं,  मैं  बताना  चाहता

 हैं  कि  वहां  के  लोग्रों  की  द्वेशस्चित  क्या

 है।  उतकी है  सिथत यह  नहीं  है  कि  एक  रुपया

 रोज  भ  वह  कला  सकें  उनकी  झाभदनी

 प्रति  ध्यवित  दो  रुपए  से  कम  हैं।  बहुत
 से  लोग  मुश्किल  से  4  महीने  रोजगार

 पाते  हैं  शौर  बाकी  के  8  महीने  बेकार

 रहते  el  क्‍या  यह  भी  कहना  कि  यह
 भी  उनसे  'चिशसत  में  मिला  है,  झनुचित

 होगा,  यह  मन  चोजें  भा  हमें  उससे  ही
 बिदययसत  में  भिली  हैं।

 उनकी  एक  बात  की  परेशानी  जरूर

 है,  जो  मैं  महसूस  कर  रहा  हूं  ।  वह

 यह  है  ि  जनता  पार्टी  के  लोगों  ने  या

 खपता  सरकार  ने  इस  बंत  का

 ऐलान  कर  दिया  है  कि  वह  बड़े  बड़े
 झयागों  को  नहीं  चलाना  चाहते,  उनकी

 इथे-यर  थ।  कृषि  पर  अधारित  है।

 यह  बात  उनको  परेशाना  में  डाले  हुए

 है,  क्‍योंकि  जिस  बिरला  शौर  टाटा  के

 इशारे  प यह  30  बरसों  तक  झपनी

 कार  को  नचाते  रहे  हैं  केवल  दो  ही
 नाम  ये  लेते  हे  हैं।  महात्मा  गांधी  का

 नाम  लेने  में  द्न्हे  चिढ़  लथती  थी  ये

 लोग  ४  दिला  ade  और  संजव  गांधी  का  नाम

 रटते  थे  ।  इस  मुल्क  के  लोगों  ने  उन  दोनों  के

 ही  नामों  को  रह  कर  दिया  है।  उनको

 झाज  खुद  में  साहस  नहों  है  कि  वे

 इंदिरा  जी  के  नाम  प  वाट  मांग  सकें

 या  संजब  ater  के  नाम  पर  अपील  कः

 सके  |  उनके  बाद  भी  कहते  हैं  कि  इस

 सरकार  का  मेलजोल  पजीपतियों  के  साथ

 है,  यह  िनोगेजन  लगाते  हैं।

 इन्हींने  कृषि  की  बात  कही  और

 बहुत  तेजी  के  साथ  पह  बात  कहीं
 कि  क्‍या  पहली  सरकार  ने  कृथि  के  विकास

 की  शोर  ध्यान  नहीं  दिया ?  मैं  यह  तो

 नहीं  कहता  कि  ध्यान  नहीं  दिया  है  लेकिन
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 चिछने  सीते  वर्षों  में  जो  ध्कान  दधि  है

 तका  नतीज।  यह  है  कि  झाज  भी  देहात

 के  कि तानों  के  पास  बैलभार्डी  नहों  है।.

 हमरी  इच्नार्म  बहुत  अच्छी  नहीं  है,

 पह  कहूँ  तो  कोई  नतीजा  नहीों  होगा

 इनके  रिछले  30  बरों  के  i  ब  में  क्या  यह

 संभव  हुआ  कि  हमारे  गांवों  में  किसान  का

 नौजजान  बेटा  पढ़ा  लिया  हूँ  भोर  वह  एक

 सइकेल  भी  ले  सके  1  30  वर्बो  में  जा

 प्रबं-व्यवस्था  रही  है  उसमें  यह  संभव

 नहों  हुभ।  है  कि  हरेक  परिवार  में  एक

 साइकिल  भी  हो।  उसके  बाद  ची

 ये  झपनी  पीठ  प्रपते  ाप  थरथवाति  हैं,

 इन्हें  शर्न  नहीं  जाती  है।

 हरिजनों  की  बहुत  बात  की  जाती  है।

 मैं  पूर्वी  उत्तर  प्रदेश  का  रहने  बाला  हूँ

 लेकिन  बिहार  के  कुछ  डिलों  को  भी

 जानता  हूं  -  हमारे  गांव  में  एक  जाति

 होती  है,  उनको  « ण्डाल  कहते  हैं  -  लगभग

 5  गांव  में  एक  वशिर  उत्तक  होगा  जो

 श्ाज  भी  झूठ  इकट्  कर  के  खाता  है

 लोग  जब  खाकर  फेंक  देते  हैं,  भौर  वतंन

 में  जो  जूठझन  रह  जाती  है,  उसमें  स ेएक-एक

 दाना  यह  निचोड़  लेता  है  श्रौर  उसे

 खाता  है।  इस  देश  में  पिछले  30  वर्षो

 में  अरबों,  झरबों  रुपया  खर्च  हुआ,  क्या

 इस  सरकार  ने  कोई  एसा  नियम  बना

 रखा  था  कि  हरिजन  परिवार  को  भरपेट

 खाना  मिल  भके  ।  मैं  यह  भी  याद  दिलाना

 चाहता  हूं  कि  क्या  यह  सही  नहीं  है  कि

 उस  चाण्डाल  का  परिवार  साधारण  कुए

 से  पानों  नहीं  पी  सकता  ?  इतना  पैसा

 खर्च  किया  गया,  लेकिन  इन  तरह  का

 कोई  निवम  नहीं  कि  किता  को  मजबूर

 किया  जा  सके  कि  हरिजन  पारेवार  के

 लिए  स्त्रच्छ  पानी  का  नल  भी  लगाया

 जा  सके ।

 मनुष्य  के  लिए  भोजन,  दवा  उततके

 स्वास्थ्य  के  लिए  बहुत  जरुरी  है।  इस
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 दिल्ली  में  स्लम  एरिथा  है।  इस  दिल्ली  के

 बाहर  गांव  में  नर  किसी  विधवा  का

 इकलौता  बेटा  टाइफाइड  से  परेशान  हो
 3  क्या  कांग्रेल  के  शासन  में  कोई  इस  त<ह

 का  कानून  था  कि  किर्ता  सरकारं।  डाक्टर

 को  मजनू  किया  ज  सके  कि  वह  उस

 शानला  के  इकलौते  का  जाकर  देखे  शौर

 उनको  जिन्दगों  को  बच।  सके  ।  इस  तरह
 की  नाती  पर  ध ह  तक  कोई  ध्यान  नहीं
 दिया  मवा ।  त  के  बाद  भी  यह  कहा
 जता  है  के  जनता  पार्टी  की  सरकर

 गरोन  लोगों  को  सनवर  नहीं  है।  तो  इस

 तरह  को  3  -व्यवस्था  उन्होंने  पैदा  की  ।

 शसिआा  के  सिवरतित  में  मैं  कहना  चाहता

 हें  ;  शहरों  में  जो  frat  दी  गई,  उतके

 े  भ॑  मुझे  कुछ  नहीं  कहना  है।  गांव

 के  ला,  जिसके  लिए  बड़ी  पीठ  ठोंको

 जातो  है,  मश्किल  से  15,  6  प्रतिगत  लोग

 matt  El  tie  भा  गांव  में  जितने

 वियल4  हैं.  वहाँ  बैठा  तक  की  उचित

 व्यवस्था  नहीं  है,  कि।.  के  पास  कोई

 हट नारत  नहों  है।  vic  बाद  ह  कहा
 जात  है  के  इत्त  देश  में  बहुत  विकास

 2ui  है।  हमारे  प्त्ति  मंत्री  जी  ने  ठीक

 कटा  है  कि  अद्यसत  में  गरीबी  उनको

 मिले  है।

 जैसा  कि  eto  सुशीला  नायर  ने

 कहा  है  जनता  सरकार  के  सामने  सब

 से  बड़ी  कठिनाई  यह  थे  कि  यह  सारा

 देश  एक  जेलखाने  के  शक्ल  में  भा  --

 इन्स।न  बाहर  था,  लेकिन  उसके  हाथों  में

 हथकड़ी  ओर  पैरों  में  बेडियां  कों,  काई  बाल

 नहों  सकता  था,  कोई  लिख  नहीं

 सकता  था  जनता  पार्टी  की  सरकार  ने

 कम  से  कम  यह  खम्भ  कर  दिया  है  कि

 लोग  स्वतन्खता  पूर्वक  जपनी  बात  कह  सके  t

 ये  जो  न्मेंग  are  इस  ६... ह  में  बोल  रहे

 हैं  ।  पिछले  साल ये  aw  eet  मुकवर्शक  ये  ।

 मेरे  एक  मित्र  ने  इतर  रि  में  कुछ
 पंक्तियां  लिये  हैं:

 चेहरे  से  सब  प्रथा  है,  मच  बोजा  नहीं,

 ताले  जुब  पे  अपनी  लभाए  हुए  हैं  लोग  ।

 खाने  को  गम  मिला  तो  कहों  द््ह  पी  लिया,

 कांघे  पे  लाश  पनी  उठाए  हुए  हैं  लोग  I

 ऐसा  नहीं  हैं  कि  सन  के  सनी  जानते  नहीं,

 फिर  भी  नि  ह  भ्रन्‍नी  बच!ए  हुए  हैं  लोग  1

 क्या  स्वयं  कांग्रेस  के  मबर  इग्नेस  के

 दौरान  श्रोभर्ती  इच्दिटा  Wal  और  संजब

 गांधी  के  खिलाफ  कुछ  कह  सकते  थे?

 कुछ  नहीं।

 कांप्रेनन  i  सदस्य  कहते  हैं  कि  उन्‍होंने
 पब्लिक  सैकटर  का  बड़ा  भारी  विकास

 किया ।  मैं  उन्हें  याद  दिलाना  चाहता  हूं
 कि  पलक  सैक्टर  के  नाम  पर  मार

 लिमिटेड  का  विकास  हुआ,  जितमें  कितने

 हजार  लोगों  का  शोषण  हुआ |  ग्रौर  लाखों

 रुपर  का  घोजा  घड़ो  हुईं।  जनता  पाटो  की

 सटतार  को  इस  बारे  में  जाच  कर;  के

 लिए  कवीशत  बिठाना  पड़ा  है।  जो  लाभ

 पब्लिक  सैक्टर  का  विकात  करते

 थे,  उप को यह  हालत  हुई  कि  वे  (स॒  मुल्क
 से  बाहर  भागता  चाहते  7,  बस  लिए
 सरकार  को  उतके  पाली  जब्त  कप्ते

 पड़े  ।  ताज  से  चार  महीव  पहने  जो  दस

 देश  के  भाग्य  सनिर्वाता  ब  हुए  थे,
 जित  पर  लाखों  रुउर  ख  किए  जाते  थे

 आज  वे  भझदालतों  में  जन/तत  के  लिए

 दौड़  रहे  हैं  1  क.प्रेस  के  सर्प  ड्  ब।त  को

 दुहाई  देते  हैं  कि  उनकी  सरकार  से

 स्मथलरों  के  खिलाफ  कड़ी  कार्यवाह।  की

 लेकित  यह  जनता  पार्टी  ने  ह्  कर  दिखाया

 है  कि  जो  व्यक्ति  झषने  श्राप  को  शहस्शाह
 या  |... अ  भी  बड़ा  खसझसता  था,  बढाज  बह
 जमानत  के  लिए  हाई  कोर्ट  के  दरवाजे

 लटलटा  चस्ह्ा  है।  कांग्रेस  सरकार  ने
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 [जी  रामधारी  शा  तनी]

 किसी  स्मगलर  के  खिलाफ  कमीशन

 बिठाने  की  हिम्मत  नहीं  की  1

 जहां  तक  न्याय  पालिका  का  सम्बन्ध

 है  जनता  पार्टी  ने  उतर  की  गारेमा  को

 फिर  से  स्थापित  किया  है।  उत्तने  यह
 व्यवस्था  की  हैं  कि  प्रत्येक  व्यक्ति  झाजादी

 से  रह  सके  शौर  अपने  विचार  प्रकट  कर

 सके  ।

 हम  लोगों  ने  जनता  से  कुछ  बादें

 किए  हैं।  बेरोजगारी  दूर  करने  का  प्रश्न

 बडा  विकट  है।  इस  बजट  में  इसबारे  में

 स्पष्ट  रुप  से  कोई  संकेत  नहीं  किया  गया  ड
 वित्त  मंत्री  को  उत्तर  देते  समव  साफ  तौर

 पर  यह  बताना  चाहिए  कि  बेरोजगारी  को

 दूर  करने  के  लिए  क्‍या  उपाय  किए

 जाएंगे  '  यह  कोई  साधारण  समस्या

 नहीं  है  यह  कहना  काकी  नहीं  है  कि

 हम  छोटे  उयोगों  के  माध्यम  से

 बेरोजन।राी  को  दूर  करना  चाहते  है।

 इस  बारे  में  मेरा  ।जेंशन  यह  है  कि

 जितने  कल  कारखाने  पावर  से  चलते  हैं

 और  जिनमें  00  से  ज्यादा  मजदूर  काम

 करते  हैं,  उनके  काम  के  घंटे  8  स  घटा  कर

 6  कर  दिए  जाएं।  इसमे  दो  लाभ  होगें  :

 एक  तो  पूर्जीपतियों  का  मुनाफा  कम  होगा

 झर  दूसरे,  ज्यादा  से  ज्यादा  लोगों  को

 काम  मिलेगा--भ्र्थ  शास्त्री  कह  सकते  हैं

 कि  इस  से  कास्ट  श्राफ  प्रोडक्शन  बहुत

 बढ़  जाएगा।  मैं  प्रधिक  विस्तार  में  न

 जाकर  केवल  यह  कहना  चाहता  हूं  कि

 व्हिटले  कमीशन  ने  प्रथम  महायद्ध  के  बाद

 कुछ  सिफारिशें  की  थीं  और  उसके  भ्राधार

 पर  सारे  कारखानों  में  i2  घंटे  से  काम

 के  चंटें  8  किए  गए  शौर  रिजल्ट  लडाई

 के  जमाने  का  बहुत  झझच्छा  था।  प्राइकशन

 पीने  दो  गूना  बढ़  गया।  इसजिए  मेरा

 निबेदन  यह  है  कि  अगर  काम  के  घंटे
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 कम  कि  जाएं  तो  बाज।ए  इस  के  कि

 कास्ट  झाफ  प्रोडक्शन  बड़े,  वह  शझ्ौर  चघटेग।  |

 शिज्ञा  को  तरक  मैं  ध्यान  दिवाना

 चाहुंग।  हैं  ।  यह  सही  हैकि  शिक्षा  के  लिए

 बज  में  प्राविधान  है।  लेकित  जनता  पार्टी

 ने  और  जनता  पार्टी  को  शोर  से  हम
 सनी  लोगों  ने  यह  वादा  किया  था  कि

 शिक्षा  को  एक  नयी  दिग  दी  जायगी।

 इस  बजट  में  इसका  कोई  स्पष्ट  संकेत  नहीं

 है।  मैं  गांव  का  रहने  वालाहूं  7  एक

 किसान  परिवार  का  होन  के  नाते  में  बह

 कहता  चाहता  हूं  कि  शिक्षा  में  दो  तरह  की

 व्यवन्था  नहीं  चल  सकती  |  अप  ने  वादा

 किया  है  ग्रौोन्हम  सत्र  ने  वदा  किया  है।

 प्राइमरी  एजूकेशन  दो  तरह  का  “ने  चलेगा:

 ६ उ  तरह  की  कल  जहां  बड़े  लोतों  के

 लेके  पढ़ेंगें  जौर  दूसरी  तरक  गांव  का

 छोटा  सा  प्राइमर्री  स्कूल  जिस  की  छत  भी

 नहीं  है  अर  जहां  बैठने  के  लिए  टाट  नहीं
 है,  ये  दोनों  व्यवस्थाएं  नहीं  चल  सकती  t

 फबो  स्क्लों  की  व्यवस्था  को  प्रापकों

 समाप्त  करता  पड़ेगा।  लेकिन  उसके  साथ

 ही  सा।  प्राइमरी  शिक्षा  की  पद्धति  की  भी

 शाप  को  तत्काल  दुरूस्त  करना  चाहिए।

 मैं  तो  उर्मीद  करता  था  कि  बजट  में

 इस  तरह  का  प्राविधान  होगा।  मैं  उम्मीद

 श्ब  भी  करता  हुं  कि  वित्त  मंत्री  जी  जब

 धपना  अंतिम  भाषण  देंगे  तो  उसमें

 इस  चीज  के  ऊपर  रोशनी  डालेंगे।

 कृषि  की  बात  की  गई  है।  यह

 सही  है  कि  जनता  सरकार  की  पालिसी

 ऐसी  है  कि  उनकी  श््यं  व्यवस्था  कृषि  पर

 ऑ्राधारित  होगी  ।  मगर  केवल  इतना  कहने
 मात्र  से  काम  नहीं  चलेगा  ।  मैं  यह  समझता

 था  कि  तमाम  कंसेशन  दिए  गए  ता

 कृषि  में  लगने  वाली  वस्तुओं  पर  भी

 कसेशन  दिए  जाएंगे  |  पिछले  सेशन  में  जब

 गेहूं  के  दाम  पर  श््चा  हुई  तो  मुझे
 याद  है  यह  आश्यासन  मिला  था  कि

 खाद  के  दाम  कम  किए  जाएंगें  भोर  कृषि
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 में  लगन  वाली  शौर  चीजों  के  दाम  कभ

 होंगें।  लेकिन  मुझे  झाश्चयं  ह्प्रा  यह  देख

 कर  कि  इसका  कोई  तजकरा  बजट  में

 सहीं  है।  लगता  है  वित्त  मंत्री  जी  शाथद

 भूल  गर  हों,  यह  बात  उन  की  नजर  से

 मुजरी  न  हो।  इस  लिए  मैं  तो  चाहूंगा
 कि  जन  पार्टी  की  wom  कन  से  1: 2.

 किसनों  के  लिए  गारंटो  करें  कांग्रेस

 सरकार  एग्रीकल्चर  की त  करती  रही

 हैं  लेकिन  उल  52  रुपए  पान  बैम  से

 यूरा  को  कीमत  05  रुपए  पर  बैग

 कर  दी  थी।  आज  कल  तो  85  रूपए

 परवेग  है|  जब  हम  चुनाव  ड्ने  ललगे थे  9

 ्य  पर  बैग  था  और  न  85  रुपए

 पर  बैग
 १

 t  लेकिन  काग्रेसी

 णासन  ने  52  रुपए  पर  बैग  से  बढ़ा  कर

 l05  रप  पर  बैग  कर  दिप्ति  था।  मैं

 तो  यह  कहूंगा  कि  अगार  यह  जनता

 सरक।र  कृषि  को  विकसित  करना  चाहती

 है  ता  तीन  साल  के  लित  कम  से  कम

 उसको  गारंटी  करनी  चाहिए  कि  किस।नों  को

 खाद  पानी  और  बिजली  ये  चीजें

 लागत  मूल्य  पर  दी  जाएंगीं  |  हम  सब्सडी

 को  बात  नहीं  करते,  हम  भव  नहीं  मांगते  ।

 लेकिन  हम  सरकार  से  यह  म्नुरोध
 करता  चाहते  हैं  कि  अभर  कृषि

 का  ठीक  थिकास  हम  चाहते  हैं  जैसा  कि

 हमने  अ्रबने  घोषणा  पत्र  में  कहां  है  तो

 निश्चित  रुप  से  लगातार  कभ  से  कम  तीन

 वर्षो  की  गारंटी  होनी  चाहिए  |  केबल  यह

 कहने  से  कि  बिजली  से  चलने  वाले

 पस्पिग  सेट  पर  छूट  दी  जाएगी,  उन  पर

 टैक्स  नहीं  लगेगा,  इससे  कृषि  का  विकास

 सम्यक  रुप  से  नहीं  हो  सकथा।  इस-

 लिए  सरकार  इस  तरफ  ध्यान  दे।

 एक  बात  दामों  के  बढ़ते  हुए  ट्रेन्ड
 के  संबंध  में  कहना  चाहता  हूं।  इस  पर

 बहुत  चर्चा  हुई  |  प्रधान  मंत्री  जी  ने  बड़ी

 अपीलें  कीं  और  सदन  के  सभी  माननीय

 सदस्यों  की  राय  यह  है  फि  जो  दाम

 बई  रहे  हैं,  जो  दामों  के  बड़ने  की  प्रवृत्ति

 है  वह  बहुत  ही  खतरनाक  है।  शमी  कुछ
 दिनों  तक  तो  यह  चीज  चल  जायगी  कि

 हमने  श्रमी  अ्रशासन  सम्भाल है,  कुछ  वक्‍त

 चाहिए,  मनार  थोड़े  दिनों  के  बाद  इससे

 काम  नहीं  चने  वाला  है।  इस  सरकार  की

 दाम  नोति  स्पष्ट  होनी  चाहिए।  अखिर

 सहंग।ई  क  क्‍या  स्तर  होगा  ?  कित  स्तर

 तक  जाने  के भद  उत  पर  ध्यान  दिया

 जाएगा,  कितना  अधक  से  अधिक  उत्पादन

 हो,  उन  पर  अधिक  से  अधिक

 कितना  मुनाफा  हो,  इन  तमाम  बातों  के

 बारे  में  स्पष्ट  मीति  होना  चाहिए।
 नर  दाम  बहेगें  तो  सरक।र  उसके  लिए
 क्या  कदम  उठाएंगे,  स्पष्ट  रुप  से  इस  की

 व्याख्या  बज<  में  होनों  चाहिए  थी।

 मगर  यह  व्याख्या  नहीं  है।  मैं  चाहूंगा  कि

 यह  हो,  सरक  को  इस  मामले  में  स्पष्ट

 सामन  ना  चाहिए  एक  और  निवेदन

 करके  मैं  अपनी  बात  सभाप्त  करूंगा  |

 वह  यह  है  कि  सरकार  भी  कहती  है  कि

 हम  सभता  स्थापित  करना  चाहते  हैं,
 समता  मूल  सभाज  का  निर्माण  करना  चाहते

 है।  और  उस  सरकार  ने  तो  इस  बात  को

 कहते  कहते  अनी  जिन्दगी  ही  समाप्त

 कर  ली।

 थ्रो  एम०  रामगोपाल  रेड्डी  (निजा  -

 बाद) :  झाबे  अपर्की  भी  जि  दगी  समाप्त

 होने  बाली  है।

 श्री  रामधारो  शास्त्री:  वह  जब

 सभाप्त  होवी  तब  देखा  जाएगा ।  जो

 समाप्त  हो  गई  है  उसको  तो  कहा  ही
 जाएगा।  झगर  आपके  ही  पदचि  हों  पर

 यह  सरकार  भी  चलेगी  आर  समाप्त  होगी
 तो  व्यक्तिगत  रुप  से  सुझे  कोई  परेशानी

 नहीं  होगी  ।  हम  प्रापके  साथ  ही  रहना
 पसन्द  करेंगें  |

 झब  झापने  जो  किया  उसको  सुन
 लिजिए  ।  हमारे  उत्तर  प्रदेश  में,  झगर
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 कप  जा  ता  फौजदारं  हे  पड़ेनें  तो  देखेगें  17 8

 जो  पिलेज  चोकोबार  होता  है  वह  सबसे
 छोट।  सरकारा  नौकर  हे  अर  च्रदेश  के

 संबत  बड़े  जनसेबक  राज्ययाल  महोदब  हैं  ।

 ४,  4के  तीत  बर्जो  के  सम|जवारोीं  सावन  े

 झोर  बस  महांने  को  इमजेन्सी  में  जो

 स्पेल  सनाजवाद  झतधा  उतके  अन्‍्तबंत

 विलेज  चौकोदार  दस  रुपए  भहोने  को

 तन बाहू  पाता  है।  चौको</र  को  कोई
 झोर  इमालुमेंट  नहों  मिलते  झोर  ॥  कोई
 घर  मिलता  है।  दूनरो  ओर  र/ज्यवाल

 महंदव  कांय  हजार  महीने  त।ख्वाह  वाले

 है।  'शाज्यपाल  के  बंगले  और  दूसरी

 सुविधाओं  को  सिलाकर  उन  पर  |  लाश

 25  हजार  रुपए  महान  खर्चा  होता  है।
 सो  प्रकर  से  यादि  ाप  बजट  देखें,

 अष्ट्रपति  भवन  में  राष्ट्र  ति  के  ऊपर

 डेड  लाख  रुएए  महंत  का  खर्या  झाएगा ।
 अपने  बहुत  पहले  गरीबी  हटाने  झोर

 समा  अबाद  लाने  का  बांदा  किय।  था  लेकिन

 सनाजगाद  कसे  झ्षाएग।  जब  सबते  छाट

 करनचारों  को  10  रुपए  महाँगा  दिया

 जाएगा  जौन  सबत  बड़े  झादमी  पर  डेढ़
 लन्त्र  रुपए  महांत  खर्च  किया  ज/एगा  ?

 इम  प्रकार  से  सभाजवाद  पाने  वाला  नहीं

 है  ।  सन।जवाद  लाने  के  लिए  कार्फी  शक्ति

 सलगानों  पट़ेगोी।  इसलिए  मैं  अपके

 माध्यम  से  मानन, व  वित्त  मंत्री  जी  से

 कहना  चाहता  हूं  कि  ऐसी  विशरमता  को

 दूर  करने  के  लिए  भी  प्रयास  करें  तभी  नया,
 समाजवाद  ा  सकता  और  एक  नयी

 व्यवत्या  स्थापित  हो  सकेगी

 कांग्रेगव  ने  जो  समाज  और  व्यवस्था

 स्थापित  की  थो  उनमें  कोई  कली  खिल

 नहीं  सकती  थो  शौर  कोई  फूल  मुझ्कर।
 नहीं  सकता  था।  जनता  पार्टी  को  सरकार
 मे  उतकों  सनाप्त  किया  है  और  में  घाशा

 Genl.  Budget,  1977-78  JUNE  2,  977  Genl.  Budget,  977-78—
 Genl.  Dise.  36

 करता  हूं  कि  जनता  पार्टी  की  संरक/र  एक

 नए  ढंग  के  सनजिवाद  क्‌|  निर्भाण  कर

 सकी  ।  इन  शब्दों  क ेसाथ  मैं  इस  बजट

 का  समर्थन  करता  हूं।

 *SHRI  K.  RAMAMURTHI  (Dhar-
 mapuri):  Mr.  Chairman,  Sir,  I  am  glad
 that  }  have  been  given  an  o;portunity
 to  porticipate  in  the  discussion  on
 the  first  General  Budget  that  has
 been  presented  by  the  Janata  Party
 Government  after  taking  over  tha
 reins  of  administration.

 It  is  regrettable  that,  instead  of

 having  a  purposeful  and  meaningful
 discussion  on  the  Budget  provisions,
 the  primary  duty  of  the  Members  be-

 longing  to  the  ruling  party  seems  to
 be  only  harping  on  the  failures  and
 mistakes  of  the  erstwhile  Congress
 Government.  The  peorle  of  the

 country  have  relegated  the  Congress
 Party  to  the  Opposition,  as  they  real-
 ised  that  the  Congress  Party  had  not
 been  able  to  improve  their  lot  and
 had  belied  their  hopes  and  aspira-
 tions.  I  humbly  submit  that  it  does
 not  redound  to  the  credit  of  the  rul-
 ing  Janata  Party  to  go  on  referring
 to  the  deficiencies  ang  drawbacks  of
 the  previous  Government.  If  the  Ja-
 rata  Party  Government  persists  in
 doing  ‘his,  insiead  of  trying  to  do
 something  coustructive  for  the  good
 of  the  people,  the  people  of  the  coun-
 try  wil!  treat  it  in  the  same  manner
 as  they  have  treated  the  Congress
 Party.  The  Government  at  the  Cen-
 tre  must  realise  that  the  needs  of  the
 people  demand  their  entire  attention,
 and  not  merely  the  misdeeds  of  the

 Cor)xress  Government.  It  is  time
 that  the  new  Government  8  the

 Centre  realises  that  the  trust  repos-
 ed  by  the  people  in  the  Janata  Party
 must  not  be  frittered  away  in  frivo-
 lous  mud-slinging,  but  must  make  an
 attempt  to  meet  the  minimum  needa

 The  original  speech  was  delivered  in  Tamit:  TPT
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 ef  the  millions  of  people  who  have
 exercised  their  franchise  in  its  favour.

 I  would  like  to  point  out  that  the

 misdeeds  and  malpractices  are  not

 the  exclusive  prerogative  of  the  Con-

 gress  Party  alone.  The  Janata  Party
 Government  must  take  into  account
 the  fact  that  many  of  its  Members

 were  originally  the  Members  of  the

 Congress  Party.  If  the  Janata  Party
 wants  to  bring  the  criminals  to  book,
 then  it  would  be  proper  to  set  up  an

 Enquiry  Commission  entrusting  _  it

 with  the  duty  of  finding  out  all  the

 misdemeanour  and  misdeeds  7  since

 1947,  since  when  the  Congress  Party

 came  to  power  after  securmg  the

 freedom  for  the  country.  Like  the

 swan  which  leaves  a  tank  when  it

 gets  drieq  up,  some  of  the  Members,
 who  are  today  holding  office  under
 the  Janata  Party  Government,  had
 deserted  the  Congress  Party  after

 sucking  it  dry  and  after  enjoying  the

 fruits  of  office  for  nearly  three  de-
 cades  The  Janata  Party  Govern-
 ment  must  end  this  bickering  and
 start  doing  something  beneficial  to  the

 people  of  the  country.

 Shri  C.  Subramaniam,  former  Mi-
 nister  of  Finance,  made  a_  brilliant

 speech  and  specifically  pointed  out

 the  orientation  of  this  year's  Central

 Budget.  Instead  of  replying  to  the

 arguments  advanced  by  him,  the  rul-

 img  Party  members  are  raking  up  the

 vast.  They  have  nothing  new  to  say,
 but  they  have  everything  to  talk
 about  the  past.

 Shri  Subramaniam  Swanmy  must  te
 femiliar  with  the  puranas  of  our  ha-
 tion.  He  must  be  knowing  that  the

 people  of  Tamil  Nadu  did  net  hesi-

 tate  to  break  into  bits  Vigneswara,
 the  elder  brother  of  Lord  Subrama-

 rdaswamy.  The  people  of  Tamil  Nadu
 would  have  no  compunetion  in  break-

 ing.  into  pieces  all  the  Janataswamis.
 Im  other  wetds,  the  Janate  Party  can
 -sgver  dreem  of  coming  to  power  in
 Tamil  Nadu.

 I  would  now  refer  to  the  assurances
 given  by  the  leading  lights  of  the
 Janata  Party  during  the  recent  elec-
 tions  in  Tamil  Nadu.  Shri  George
 Fernandez  bemoaned  that  the  Janata
 Party  Government  is  not  unfortun-
 nately  in  a  position  to  give  beck  the
 Compulsory  Deposit  money  to  the
 labour  because  the  Congress  Govern-
 ment  had  emptied  the  treasury.  In
 reply,  the  former  Fimance  Minister
 had  issued  a  statement  refuting  this
 calumny  with  facts  and  figures  and
 none  from  the  treasury  benches  was
 able  to  contradict.  The  one-time  so-
 Cialist  also  assured  that  the  Central
 Government  would  give  back  the
 money  the  moment  the  economy  of
 the  country  showed  signs  of  recovery.
 Shri  H.  M.  Patel,  the  Finance  Minis-
 ter,  has  not  put  forth  this  plea  in  his
 Budget  speech.  To  hide  the  fact  of
 its  inability  to  give  back  the  Compul-
 sory  Deposit  money,  the  Janata  Gav-
 ernment  has  taken  shelter  under  this
 excuse  of  blaming  the  previous  Con-
 gress  Government.  This  tantamounts
 to  cheating  the  gullible  people  of  the
 country.

 Shri  Fernandez  stated  that  g  social-
 ist  Budget  would  be  coming  soon  and
 advised  the  people  to  wait  patiently.
 We  are  searching  for  even  a  semb-
 lance  of  socialism  in  this  Budget.
 Even  before  the  start  of  the  discus-
 sion  on  the  General  Budget,  an  hon.
 Member  referred  to  the  factor  of  the
 word  ‘Socialist?  having  been  incorpo-
 rated  in  the  Constitution,  but  it  is  ab-
 sent  in  this  Budget.  Probably  the
 Janata  Party  Government  did  not
 care  for  the  tenents  of  socialism  in  the
 preparation  of  the  Budget  and  re-
 mained  contented  with  the  announce-
 ment  of  Shri  Fernandez.  It  is  highly
 regrettable  that  it  is  in  no  way  peo-
 ple's  Budget.  It  is  abominable  that
 it  shoulg  be  a  rich  man's  Budget,  as
 I  am  sure  that  the  Budget  provisions
 would  definitely  make  the  rich  richer
 and  the  poor  man  poorer.

 @hri  Patel  talked  about  the  con-
 cessions  being  given  through  this
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 Budget.  To  whom  these  concessions
 are  applicable  and  advantageous?
 These  concessions  are  going  to  fatten
 the  capitalists,  the  exploiters,  the
 landlords,  the  smugglers,  the  black-
 marketeers  etc.  These  concessions
 are  of  no  use  to  the  exploited,  to  the
 dumb-driven  cattle—people  in  the  ru-
 ral  areas  of  our  country.  It  is  not  a
 life-giving  Budget  to  the  rural  masses,

 Shri  Patel  pointed  out  the  inordi-
 nate  delays  that  had  taken  place  in
 the  execusion  of  schemes  resulting  in
 avoidable  increase  ip,  capital  invest-
 ment.  Accepting  it  as  true  for  the
 sake  of  argument,  let  us  see  what  has
 been  provided  for  in  this  Budget  for
 certain  schemes  and  whether  it  would
 obviate  such  delays  in  their  execu-
 tion.  For  instance,  for  the  entire  iron
 and  steel  sector,  only  a  sum  of  Rs.
 500  crores  has  been  allocated.  The
 foundation-stone  for  the  Salem  Steel
 Plant  was  laid  in  1971  ang  thousands
 of  agriculturists  inhabiting  40  villa-
 ges  were  dislodged  for  the  purpose  of
 acquiring  land  for  this  plant.  Even
 after  six  vears  of  acquisition  of  vast
 area,  there  is  no  progress  in  the  set-
 ting  up  of  this  steel  plant.  It  is  stat-
 ed  that  a  sum  of  Rs.  530  crores  would
 be  required  for  this  plant.  For  the
 cold-roll  steel  mill  alone  a  sum  of

 Rs,  27  crores  would  be  needed.  But
 only  a  paltry  sum  of  Rs.  3  crores
 has  been  allocateg  in  this  Budget  for
 this  purpose—as  against  the  estimat-
 ed  Rs.  530  crores  only  Rs.  3  crores.
 It  is  natural  there  should  be  inordi-

 nate  delay  in  the  completion  of  this

 project,  in  consequence  of  which  the

 capital  investment  will  go  up  by  leaps
 and  bounds  if  such  a  meagre  sum  of
 Ra.  3  crores  is  going  to  be  provided
 for  g  year.  A  sum  of  Rs.  5  crores
 has  been  provided  in  this  Budget  for
 the  Thermal  Plant  in  Neiveli.  But
 there  is  no  mention  about  the  second

 min-cut  in  Neiveli.  Naturally  the

 people  of  Tamil  Nadu  will  feel  dis-
 tressed  at  this  omission.

 Coming  now  to  the  concessions  in

 the  excise  duty  being  offered  to  the

 Genl.  Disc.

 power-looms,  I  am  amazed  at  the
 ignorance  of  our  Finance  Minister  in
 extending  such  concessions  to  power-
 looms.  So  far  as  Tamil  Nadu  is  con-
 cerned,  2  to  3  lakhs  of  people  are  em-
 tloyed  in  these  power-looms.  There
 is  neither  job  security  for  the  em-
 ployees  nor  any  assured  minimam
 wages  according  to  the  laws  of  the
 land.  They  live  in  filthy  environ-
 ment  and  they  are  being  mercilessly
 exploited  by  the  power-loom  owners.
 Such  exploiters  are  being  given  the
 exemption  from  excise  duty.  Is  it

 only  to  augment  the  income  of  ‘uch
 unscrupulous  exploiters?  They  will

 go  richer  and  richer  at  the  cost  of
 the  labour.  Already  they  are  en-

 croaching  upon  varieties  of  products
 exclusively  reserved  for  handloom
 sector.  This  exemption  from  excise

 duty  for  the  powerloom  owners  will

 only  hasten  the  complete  annihilation
 of  handloom  industry  as  such.

 The  Finance  Minister  talked  about

 creating  job  opportunities  through  his

 Budget  for  the  millions  of  unemploy-
 ed  in  the  rural  areas.  Even  after  im-

 plementation  of  fifth  Five  Year  Plans,
 the  number  of  people  having  an  in-

 come  of  less  than  a  rupee  a  day  has
 gone  up  from  40  per  cent  to  54  per
 cent.  This  Budget  is  not  seeking  io

 improve  the  standard  of  living  of  the

 agricultural  labour,  small  farmers,

 self-employed  workers  and  the  rural

 unemployed.  How  then  I  wonder,
 this  Budget  woulq  create  job  qnport-.
 unities  for  the  millions  of  unem-

 ployed  in  the  rural  areas.

 If  the  Janata  Party  Government
 wants  to  bring  about  basic  transfor-

 mation  in  our  society  then  the  land-
 lordism  must  be  abolished,  capitalism
 must  be  done  away  with.  Then  only
 socialism  can  be  brought’  about.  By

 extending  concessions  after  conces-

 sions  to  the  capitalists,  this  Govern-
 ment  cannot  usher  in  an  era  of  equa-
 lity  and  a  socialist  society  in  the

 country.  Only  the  private  sector  is

 being  given  the  concessions  and  not
 the  public  sector.  It  appears  that
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 this  is  only  an  attempt  to  make  ithe
 public  sector  disappear  bv  the  time
 the  next  Budget  is  presented  by  this
 Government.  I  have  no  hesitation  in
 saying  that  this  Budget  is  not  for  the
 pavement-dwellers,  slum-dwellers  and
 the  down-trodden;  jit  is  not  people’s
 budget;  it  is  the  Budget  of  the  Tatas
 and  Birlas.

 With  thes  words,  I  concludt  my
 speech.

 at  उम्रतेव  (देवरि हा)  :  माननीव

 चेयरमैंन  साहब,  मा  नीय  वित्त

 मंत्र  जी  ने  इस  आदरणीब  सदन  में

 1977-78  का  जो  बजट  पेश  किया  है......

 श्री  एम०  रामगोपाल  रेड्डी:  बेदम  बैन

 साहब  नहों,  समापति  जी  बोलिए  |

 श्री  उप्रसेन  :  मैं  अपने  शब्द  वापस

 लेता  हैं  ।  घन्यवाद  ।

 सभावति  जी,  बनी  मैं  दोलीन  घण्टे

 से  बैठा  हुआ  माननीय  सुत्रहमण्यम  साहब

 श्रौर  अपने  मित्र  बंगाल  के  नौजवान  सदस्य

 श्री  राय  का  लम्बा  चौड़ा  भाषण  सुन

 रहा  था।  उनका  भाषण  सुन  कर  मुझे

 उन  दिनों  की  याद  श्रा  गर्था  जब  मैं  कांग्रेस

 में  था।  मैंने  i948  में  बम्बई  में  कांग्रेस

 को  छोड़ा  था  |  तब  से  लेकर  झआज  तक  मैं

 बड़े  जबर्दस्त  भाषण  करता  रहा  हूं  t

 मैं  3  वर्ष  उत्तर  प्रदेश  की  विधान  सभा

 में  भी  रहा  हूं  ।  सभापति  ज॑।  मैं  दो  तीन

 बातें  ही  कहूंगा,  ज्यादा  बातें  नहीं  कहूँग।

 क्योंकि  मैं  इसमें'  विश्वास  नहीं  करता  कि

 हमारी  मोहतरमा  ने,  हिन्दुस्तान  की  मल्काए

 झाजन  ने,  इस  देश  में  क्या  ब्रे  काम

 किए,  क्या  लूट  पाट  कीं,  क्‍या  क्या  भ्रष्टावार

 की,  इसके  कारे  में  कहूं  ।  सभापति  जी  मुझे

 एक  शेर  याद  झा  गथा,  इनके  भाषणों  को

 सुन  कर  जो  प्रतिक्रिया  मुझ  पर  हुई,  उस

 पर  एक  शेर  है

 “कौम  के  गभ  में  डिनर  खाते  हैं  हुक्काम
 के  साथ

 प्ररे  लीडरों  का  रंज  है बहुत  श्राराम  के

 साथ ।'

 यहां  पर  भ्रच्छ-अच्छे  लच्छेदार  भाषण

 हुए।  राय  साहब  ने  मेरे  गुर  डा०

 लोहिया  का  नाम  लिया।  मैं  मौजूद  था

 इस  सदन  में  जब  मेरे  गुरु  डा०  लोहिया

 ने,  जिनको  जनता  ने  चुन  कर  इस  आादर-

 णीव  सदन  में  भेजा  था,  कहा  था

 उस  समय  पंडित  जवाहर  लाल  नेहरु
 प्रधान  मंत्री  पद  पर  अ्रासीन  थे।  उन्होंने
 उस  समय  जो  कहा  था  उसे  आप  लोग

 फिर  से  पड़े  लें।  उन्होंने  कहा  था  कि

 इस  27  की  27  करोड़  जनता  साढ़े  तीन

 अराना  रोज  पर  गुजर  करती  है।  ये

 आंकड़े  उन्होंने  रखे  थे  जो  कि  इस  देश

 के  अ्रखबारों  में  ही  नहीं,  सारी  दुनियां  के

 अग्रखब।रों  में  छपे  थे।  ये  ऑ्राकड़े  जब  इस

 देश  की  साठ  करोड़  जनता  के  सामने  न

 ग्रायें,  इन्हें  अबब।र  वाले  भी  न  छापें  तो

 कैसे  इस  देश  के  लोग  उन्‍हें  समझ  सकते

 हैं  -  मान्यवर,  मैं  श्रापको  बतलाऊं  मैं  जिस

 इलाके  से  झ्ाता  हूं  देवरिया.  गोरखपुर,
 बस्ती  इलाहाबाद,  बस्ती,  बहराइच,  आजम-

 गढ़,  जौनपुर,  सुल्तानपुर,  गौण्डा,  व।राणसी

 कानपुर  के  लोग  झझब  भी  साढ़े  तीन  झाने

 क्या,  पीने  तीन  झ्ाने  रोज  पर  गुजर  करते

 हैँ  |

 27  करोड़  लोग  साढ़े  तीन  झाने

 रोज  पर  गुजर  करते  थे।  पूर्वाचाल  के

 बहुत  से  इसमें  इलाके  हैं,  मध्य  प्रदेश  के,

 तेलेंगाना  के,  झसम  के  पिछड़े  हुए,  बिहार
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 raft  उद्रसेन]

 के  झादिवासों  इलाके,  उड़ोंत।  के  बिल्कुल

 पिछड़े  हुए  इल।के  थे  जहां  के  लोग  साढ़े  तीन

 झाते  रोज  पर  गुजरा  करते  थे।  उस

 बड़े  बड़ें  मह।रर्थी  उस  तरफ  बैठा  करते  थे

 जवाहर  लाल  जो  बंठा  करते  थे,

 श्री  गुलजारी  लाल  नन्दा  जेठा  करते  थे

 झौर  बह  बोजना  मंत्री  थे।  उन्होंने  यह
 माना  था  कि  साढे  तोन  जाने  तो  नहीं
 लेकि  '

 साई  Ss:  wa  में  27  करोड़  लोग

 गुज।रा  करते  हैं,  इस  ब।त  से  इन्कार  नहीं
 किया  जा  सकता  है।  सोलह  करोड़  लोग

 एक  & है (: 12  रोज  में  गुज।र/  किया  करते

 थे । े  बातें  उन  दिनों  क ेसन।जवादों  नेताथों

 ने  कहो  थीं,  जय  प्रकाश  जो  ने,  आच।य॑

 नरेन्द्र  देव  ने,  असिक  झलो  ने,  तथा

 इनके  दूसर  पूवंजों  ले  कहो  थीं  ।  उन्होंने

 कहां  था  कि  27  करीह  लोग  साढ़े  तीन

 झाने  रोज  में  मजर  करते  हैं  ।  सोलह

 करोड़  एक  हय  रोज  पर  अपना  गुजरा
 चलाते  हैं  पचास  लाख  लोग  इसके  वियरीत

 उन  दिनों  34  रुपया  रोज  से  लेकर  तीन

 लाख  रुउ  रोज  तक  खर्च  किया  करत  थे,

 उन  पर  गुजर  करते  थे  -  उन  दिनों

 उतर  प्रदेश  के  मंत्री  सो  सौ  हुपथा

 पर  गुजर  किया  करते  बा  यह  सतरह  साल

 पहले  की  बात  है।  यहां  के  मंत्री  पांच

 सौ  झइपया  रोज  पर  गुजारा  किया  करते

 थे।  बिडला  परिवार  की  एक  दिन  को

 झामदनी  खन  दिनों  ढढ  लाख  रुपया  थी,

 टाटा  की  दो  ढाई  लाख  थीं,  तीन  लोन

 लाख  उनकी  थी  जिनको  मौगोपली

 हाससित  कहा  जाता  है,  आईं  वी  पी,

 कालटैक्स,  सस्‍्टैडइडं,  वर्मा  शैल  भादि  कीं

 एक  दिन  की  झ।मदगी  एक-एक  लाख

 ब्पया  हुआ  करती  थी।  पंडित  जब  साल

 नेहूरं  पर  एक  दिन  में  पर्चीस  हथआार
 £  अर्थ  होता  था।  उन  दिनों  मेरे

 इसके  में  पश्चिंग  चट  चोर  हजार  दफ

 में  किचंता  था  इसका  अर्थ  यह  ह. 2
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 छः:  छः  पम्पिगं  सैट्स  का पनी  प्रधान  मंत्री

 जी  रोज  पी  जाते  से  शौर  डकार  भी

 नहीं  लेसे  थे  साढ़े  तीन  आने  या  यौने  तीन

 झाने  जो  उनकी  श्रामदर्नी  थी  तक  लिए

 कोन  जिम्मेबार  हैं?  क्‍या  हम  लोग

 जिम्मेब।र  हैं,  या  पटेल  साहब  जिंध्मेडार

 हैं,  या  जनता  पार्टी  जिन्मेवार  है  जो  तीन

 महीन  पहले  ही  सत्तारुढ  हुई  है,  श्री

 मोर।४जी  देसाई  जिम्मेदार  हैं  I

 मेरे  हाथ  में  यह  प्राथिक  समीक्षा

 किताब  हैं  जो  हमारे  ti  विरीधी  दल  वालों

 ने  छपवाई  थी।  श्री  मोरारजी  देसाई  के

 झदिश  पर  शौर  उनके  हुकम  से  यह

 छपाई  नहीं  गई  धी  इनकी  छ ई  हुई

 यह  किताब  है।  इसमें  भांकड़े  दिए  गए  हैं

 1969-70  से  लेकर  1976-77  तक  के

 झांकई  दिए  गए  हैं।  पहले  पेज  पर  ही

 ये  दिए  हुए  हैं।  इनके  जो  कार्य  कलाप

 एमरजेंसी  में  रहे,  जो  उरलम्धियां  रहों

 उनके  भी  प्रांकड़ें  इसमें  दिए  हुए  हैं।

 जब  यह  कहा  जाता  था  कि  कड़ा  नुशासन

 पक्का  इरादा,  दूर  दृष्टि  ही  किसी  राष्ट्र

 को  झांगे  ले  जा  सकती  है  भौर  इन  तमाम

 नारों  के  पोस्टर  हर  जगह  लगाए  गए  थे,

 उस  समय  की  उपलब्धि  इममें  दी  गई  है

 सकल  राष्ट्रीय  उनपाद  जो  कि  1969-70

 में  6.4  था वह  1976-774  1,5-2.08¢ है।

 रह  गया।  कृषि  उत्पादन  को  ाप  लें।

 6.7  से  घट  कर  5.6-6.0  रह  गया

 खांसान  उत्पादन  को  बाप लें  |  1975-76

 में  जहां  यह  21.0  था  यहां  यह  976—-77

 में  8.  रह  गया।  ये  झाक ई  भ्रापकी

 उपलब्धियां  हैं  ;  अधिक  समीक्षा  के

 पहले  ही  वेज  में  दिए  हुए  हैं।  श्राप  कहते

 हैंकि  मुद्रा  स्फीति  की
 झापने  बहुत

 कंदोल  किया  ।  1975-76  में  हू  2.5

 थी  जोकि  1976-77  में  बढ़  कर  7«.2

 हो  गई।  मुद्रा  स्फीति  का  मतलब  ghar

 है  छि-यह  अगर | स्पा्दी |  ज्यादी  हों
 कि तो  कीमतें  surat बढ़  जाती  हैं।  नियत
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 का  बहुत  ढिढ़ोरा  पीटा  जता  है।
 वड्लिक  सैक्टर  का  नाम  भी  लिया  जाता

 है।  यह  कहाजाता  है  कि  बड़ा  काम

 किया  पब्लिक  सैक्टर  ने  और  बहुत  कायदा

 करके  दिखाया,  बड़ा  सामान  पैदाकिया  |

 निर्यात  को  श्राप  लें  -  जहां  यह  973-74

 में  28.0  था  वहां  यह  1976-77  4

 चट  कर  23.2  रह  सवा  ।इतना  ग्रच्छा

 सामान  बनाया  |

 मैं  विधाम  सभा  में  सदस्य  था।

 बलवन्त  राय  मेहता  कमेटी  की  रिपोर्ट

 झाई  थी।  सुत्रहमण्यम  साहब  तो  उनको

 भ्रच्छी  तरह  से  जानते  हैं,  उनके  नाम  से

 भ्रज्छी  तरह  वाकिफ  हैं।  उन्होंने  नियोजन

 के  बारे  में  जो  फंडमेंटल  बात  कही  थी

 उसको  प्राप  देखें  ।  उन्होंने  कहा  था  कि

 नियोजन  में  तात्विक  गुण  क्‍या  होता  चाहिये

 किस  शझाधार  पर  देशकी  साठ  करोड़

 जनता  के  भाग्य  का  निर्णय  नियोजन  के  द्वारा

 होना  चाहिए।  एक  मोटी  मी  सिफारिश

 उन्होंने  यह  की  थी  1954-55  में

 कि  योजना  जो  बने  उसमें  पीवल्ज

 पाटिसिपेशन  होना  चाहिए।  जिस  में

 जनता  सर्प  रूप  से  भाग  ले  सके

 इस  लिए  इसको  पीपुल्स  पाटिसिपेशन

 वाली  योजना  बनाइये  ;  उसके  बाद

 दूसरी,  तीसरी,  चौथी,  पांचवीं  योजना

 श्ायी  लेकिन  उसे  प्जैसे  सुरसा  बदन

 बड़ावा  योजना  खर्च  भी  उसी  तरह  बढ़ता

 गया  |  मगर  बनवन्त  राय  मेहता  कमेटी

 की  रिपोर्ट  जिले  के  नियोजन  श्रधिकारी

 श्नौर  नियोजन  कामण्नर  भले  ही  पढें  हों,

 परन्तु  मंत्रियों  को  उस  रिपोर्ट  को  पड़ने

 की  फ्र्सत  नहीं  थी।  मंत्री  लोग  कांग्रेस  के

 जमाने  में  क्‍या  करते  थे  ?  सुबह  से  शाम

 तक  चपरासीं  से  ले  कर  जज  बताया

 करते  थे,  बुनियादी  बातों  को  पढ़ने  का

 उनको  समय  नहीं  था।  मेरे  कहने  का

 मतलब  यहँ  है  कि  कांग्रेस  सरकार  ने,

 गांधी  के  चेलों  ने  इस  गही  पर  बैठ  कर
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 देश  में  ऐसा  नियोजन  चलाया  'खिसमें  गरीब

 गरीब  होता  चला  गया  और  धनी  घनी

 होता  चला  गया।  जिस  की  प्रंग्रेजी  राज्य

 में  |  र्०  रोज  की  आमदनी  थी  छसकी

 झामदनी  कांग्रेंस  के  समय  में  घट

 कर  साढ़े  तीन  श्ाने  पर  चली  आयी ।

 5  झगस्त,  947 4T  बिंडला  परिवार

 की  पूरी  हैलियत  48  करोड़  थी,  आज  वह

 880  करोड़  का  मालिक  बन  गया।

 किसने  बनाया  ?  कांग्रेस  सरकार  श्रौर  (नके

 पुरखों  ने  बनाया  |  इसके  जिम्मेदार  कांग्रेस

 वाले  हैं।  यह  ठीक  है  कि  मोरारजी

 भांई  उस  समय  केन्द्रीय  मंत्री  थे,  लेकिन

 प्रधान  मंत्री  ही  सारे  शसिन  को  कंट्रोल
 करता  है।  880  करोड़  का  आदमी

 बिडला  को  किसने  बताया  ?  झापने

 बताया  हमने  नहीं  |  मैं  जब  बम्बई  में

 सिवड़ी  में  रहता  था,  i945-46  हे

 नेवी  रिवलियस  के  बाद  तो  मफतलाल

 उन  दिनों  बम्बई  का  47वें  नम्बर  का

 धनी  था,  मैं  उस  न्यू  चाइना  मिल  में

 यूनियन  में  काम  करता  था,  वही  मफत

 लाल  झ्ाज  ण्बे  या  11वें  नम्बर  का

 धनी  हो  गया  ।  किसने  बनाया  ?  जनता

 पार्टी  ने  बनाया  ?  हमने  जब  संविद

 सरकारें  बनायीं  थीं  उन  दिनों  कांग्रेसी

 मंत्रियों  ने  ऐसा  झोंका  मारा  कि  ताश  के

 महल  की  तरह  हम  गिर  गए।  हमारे

 लोहिया  जी  कहते  थे  श्रे  तुम  लोग  पट-

 वारी  को  बदलने  के  चक्कर  में  क्‍या  हो,

 कलक्टर  को  बदलों।  आज  धन्यवाद  है

 देश  की  जनता  को  जिसने  कांग्रेसी

 कलेक्टर  को  हटा  दिया।  इब्तदाये  इश्क

 है  रोता  है  क्‍या,  श्रागे  आगे  देखिये  होता  है

 क्या  |

 वित्त  संत्री  ने कहा  है  कि  गरीबी  हटाने

 के  लिए,  रोजगार  के  अवसरों  को  बढ़ाने

 के  लिए,  ध्रावश्यक  वस्तुओं  की  कीमत

 घटाने  केलिए  घरेलू  बाजार  मार्केटिंग

 सिस्टम  को  बढ़ाने  के  लिए,  हम  यह
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 att  उसेन|

 योजना  दे  रहे  हैं।  इसके  लिए  जो  हमने
 कदम  उठाए  हैं  उसकी  आप  इ  कार  नहीं  कर

 सकते  हैं।  हमारे  तमिलनाड  के  एक  माननीय

 सदस्य  कह  रहे  थे  कि  पावर  लूम  के  झगर

 सेंटिव  देगें  वो  उतमें  काम  करने  वाले

 मजदूरों  की  न्यूनतम  मजदूरी  कम  हो

 जाएगी  तो  कोई  वित्त  संत्री  ने  चिठी

 नहीं  लिखी  है  कि  क्‍योंकि  हम  आपको

 पैसा  दे  रहे  हैं  बावर  लूम  खड़ा  करने

 5५  लिए  देश  में  सस्ता  कपड़ा  लोगों  को

 देने  के  लिए  इसलिए  श्राप  अपने  मजदूरों
 का  पेट  जरूर  काटिए  ।  मैंने  तो

 बिंडल।  के  कारखानों  में  हडताल  कराई  है

 और  हमारे  यहां  चीनी  मिलो  में  रोज

 हडताल  होती  है,और  एक  लीनी  मिल

 मालिक  है,  प्रदीयव  नारग  बस्ती  जिले  में,

 बड़े  मियां  तो  बड़े  मियां,  छोटे  सियां

 सुबहानप्रत्लाह।'  मैंने  श्भी  विध्रान  सभा

 चुनाव  में  देखा  कि  उत  प८  47  लाख

 रूपय।  गन्ना  किवानों  का  बकाया  है  दो,

 तीन  साल  का  प्रीर  आज  तके  वह  पैसा

 नहों  दिया।  मजदूर  बेचारे  रो  रहे  हैं।

 और प्रदोष  नारंग'  झवता  सारा  माल

 कलकत्ते  के  बाजार  में  बेंच  कर  यहां

 कांग्रेस  का  मेता  बना  हुर  है।  द दी  बार

 हमने  कहा।क  चौतनी  मिलो  का  राष्ट्रीव-
 करण  करो  एक  दिन  हमें  एक  नेता  जी

 मित्र  गए  जिल्हें  य्  पो  की  चीनी  मिलों

 के  र/प्ट्रीवकरण  की  जम्मेदारी  दी  गई  थी

 उन्होंने  कहा  जब  नारायण.  दत्त

 तिवारी  पिट  गए  चुनाव  में  तो  अब

 उन्होंने  एक  चिड़ी  लिख  भेजी  है  केन्द्रीय

 सरकार  को  अब  उत्तर  प्रदेश  की  चीनी

 मिलो.  का  राष्ट्रीकरण  हो.  जाय

 तो  हमें  कोई  इन्कार  नहीं  है।  तो  जिप

 तबाही  में  यह  देश  जा  रहा  है  उस  की

 पूरी  जिम्मेदारी  कांग्रेस  सरकार  पर  है।
 जिस  निजाम  की  ६2६ 3  हम  कोशिश  कर

 कर  रहे  हैं  वित्त  मंत्री  न  उसक  लिए
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 एक  झच्छा  रास्ता  बतापाहै  जित  पर

 चल  कर  हम  गराबों  की  शावण  पद्धति

 से  झागे  बढ़  सकते  हैं।  उलकी  सारी

 जिम्मेदारं।  ाप  पर  है,  कितता  भी  गम

 भाषण  झप  करें  उत्तत  कुछ  नहीं  हों

 सकता  ।

 पयिजनाओं  को  बात  भी  वह

 करने  हैं।  मंत्रा  जा  ने  अपने  बजट  भावण

 में  जा  कहा  हैं.  वह  मैंन  पढ़ा  है।  255

 करोड़  के  8  पररेंवोजनाएं  पब्लिक

 इन्स्वेटवैंट  बोर्ड  द्वाद  स्वीकृत  की  गई  हैं  1

 इन्होंने  उन  सन  धन  नहों  दिया,  योजनाएं

 सन  के  अन्दर  लागू  नहीं  को  गई।

 पूरं।  नहीं  को  भई।  नतोजा  यह  हुआ
 कि  उनकी  कोनव  बइकर  555  करोड

 हो  गई।  &. द  कोत  इसका  जिभ्मेदार  है  ?

 हमार  इलाके  में  दा

 एक  के  नाम  घाघ।  है घ्रीन  दूसरी  का

 नाम  पप्नी 1  घाषरा  में  3.59  लाख

 क्यसेक  प  सेकिड  पानी  शता  था  जौर

 राप्तो  में  डेढ़  लाख  क्यूसेक  प  सैकिड

 हिन्दुस्तान  में  यहाँ  दा  नदियां  अ्मागो  हैं

 पिजनिवर  पिखछते  30  वर्बों  में  एक  ध्ध्  भी

 तटों  स्चाय ा  गा  |  इनकी  योजनाओं  का

 काम  30  साल  में  नहीं  हु  Cea  को

 योजना  का  सत  1958-59  द:  सर्वेक्षण

 हु  था।  उन  मनन  हमने  विधान  सभा

 में  सबान  उठावा  था  उस  ममव  35

 करोड  की  योजना  थी ।  श  वह  7

 किलोमीटर  दूर  माल गाव  में  बतर्ग।।

 श्  उनका नेवल  के  उच।पन्ट  बोड़  में

 प्रंत्रक्षण  होगा  ब्ौन  उन  पर  200,  225

 करोड़  केा  खर्चा  होगा।  कदवाली  की

 योजना  भी  उसे  मन  बनाई  मई  थी ।

 उन  पर  खन  समय  55.  60  करोड़  का

 खर्चा  होता  च  मनप  उतर  प्रदेश  की

 सरकार  ने  केन्द्र  सेघत  मांग।  तीसरी

 पचेश्वन  की  थी।  इनमे  उधर  के  इलाके

 की  किस्मत  बदल  जाती  1  जो  योजना  उस
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 Wi  योजना  vi  सनत  35,  40  करोड़
 में  बनती  & थ  खच  पर  50  करोड़  का

 खब  गाता  है । हन  लोगों  ने  हलना  मचाया,
 मनन  हनारी  कोई  सुनाई  नहों  हुई  ।  उत्त

 सन4  के  मंत्री  महोंदव  कहते  थे  कि  दिल्‍ली  की

 सरकार  हमकी  धन  नहीं  देती  दिल्ली

 सबकार  कहती  थो  कि  बड़ी  बड़ी  योजनाएं

 हैं, इन पर  काम  कने  होना  |  हम  पूछता
 सहने  हैं  कि  & 1 ल  कंसे  होगा?

 ह... ह ह  ये  िन्नाते  है  कि  यहयोजवा  परी
 क्यों  नहीं  का  जाती  |  उन  समय  यह

 योजनाएं  सिर्फ  कॉगग  पर  हीरख  दी  गई  ।

 इन्होंने  बड़ा  बडी  योजनाएं  कागज  पर

 बनाई  थीं,  बन  जनता  में  जाकर  ये

 भाषण  करते  थे  कि  आपकी  योजनाएं

 लागू  हो  जाएंगों,  नदी  देन  हो  ज. एगी,
 पतना  का  ॥०छा  उपयोग  कर  लिया  ज।एगा।

 के० एल०  वि  साहब  बड़े  माहिर  थे,

 घूम  चूमकर  कहते  थ  कि  पार्ना  का  सही

 इस्लेमाल  किधा  आएगा  ।  काबेर  के  पानो

 के  अरे  में  अ4  जवड़ा  क्त  हैं  कि  कर्नाटक

 को  पानो  नहीं  सिलता,  तमिलताडु  को

 नहीं  लिलता  नर  यह  योजना  पूरी  हो
 जाती  तो  कर्नाटक  आर  तमिलनाडु  का

 झगड़ा  हमेल  हमेग।  के  लिए  खत्म  हो
 जाता  1

 रोजवर  के  मने  में  4  बारोड

 लोगों  को  आज  राजवारश  चाहिए  1  इनके

 दफ्तरों  में  अर्थ,  70.  80  आर  97  लाख

 लोग  हो  राज  टूर  ज्ञ  इसने  भा  50  लाख

 से  कम  पडे  लिव  नहों  होगें।  चौधरं।

 चननसिंह  जो  ने  जो  सुझाव  दिया  है,

 उलका  भी  हमारे  मिरी  ने  भजाके  उड़ाया

 है।  बहुत  बाढ़वा  उनका  सुझाव  है  कि

 जो  बड़ा  बड़ों  डँवो  इंडस्ट्रीज  हैं,  कंबड़े

 की  मिले  हैं,  जो  माल  बह  बनाएं  तकों

 फारत  में  एक्लवोर्ट  करों  शौर  फारत

 एक्सचज  कापाय्रों  |  -  देश  की  कंजन्पशतन  का

 सारा  सामान  देश  में  उद्योव  धंधों  से

 बनाया  जाए।  इस  देश  में  4  करोड़

 भूमि  हीन  हैं,  इनको  सबतीडियरी  इंडस्ट्रीज
 में लघाया  ज।एगा  और  रोजमार  आसानी

 से  मिल  सकेगा  i  अब  ये  हल्ला  करते  हैं
 कि  बड़ी  बड़ी  इंडस्ट्रीज,  हँवी  इंडस्ट्राज
 खडा  करके  ये  लग  काम  नहीं  कर  सकते  |

 अरब ये  पब्लिक  सैक्टर  के  बड़े  हामी  हैं  t

 पब्लिक  सैक्टर  में  मिलाई  खुल।,  रू  हमारे
 साथ  था।  जब  हमारे  गर  श्री  लोहिया
 जी  उत्त  देखन  wa  तो  उन्होंन  हमें  बताथा

 कि  रूप  का  इंजानवर  काम  करता हैं
 शर  उसकी  0  गुना  ज्यादा  पैसा  मिलता

 है,  झट  जो  हमारे  लोग  काम  करने  हैं
 उनको  उनका  दमत्ा भान  भी  नहीं  मिलता

 है

 रूख  का  सनाजवाद  मैंने  देखा  है,  खूब

 पढ़ा  है।  पब्लिक  सैक्ट८  में  जब  हल्ला
 करते  थे  कि  आज  मंत्र  जी  ने  राऊरकेल!  में

 एक  भट्टी  का  उद्घाटन  किया  है  जौन

 तान  महीने  बाद  पता  लभता

 था  कि  वह  भट्टी  बैठ  गई  हैं  ।  श्नर

 पब्लिक  सैक्टर  प्रगति  करे  ज्

 उसकी  आमदनी  में  वृद्धि  हो,  तो  देश  की

 पर  कैपिटा  इनकम  बढ़ानी  हिए।

 लेकिन  पब्लिक  सैक्टर  ने  यह  केम  नहों

 किया  ॥ ह  wa  में  सिके  यह  ह्भो  कि  बड़े

 बड़े  लोगों  के  सत्र  ब्तेदार  आवारा

 बन  UT  |  योजनओों  पर  अरबों  रुपया

 खर्च  किया  गया,  मच  उनक  परिणाम  क्या

 निकला?  1960-61  में  पर  कैपिटा  इनकम

 305.6  रुपए  थे!  और  965-66  में

 झगबों  रुपए  खर्च  करने  के  बाद--वह  3

 रूपए  हो  गई,  अर्थात  केवल  छ:  रुपए

 की  वृद्धि  हुई  ।  केवल  डेढ़  दो  परसेंट

 की  वृद्धि  हुई।  वित्त  मंत्री  ने  इशारा  क्रिया

 है  कि  हर  क्षेत्र  में  सामान्य  वद्धि  कम  से  कम

 चार  पांच  परसेंट  होनी  चाहिए।  उनका

 तात्पयं  है  कि  जनता  पार्टी  की  सक।'  Fz

 वृद्धि  प्राप्त  करन  की  दिशा  में  काम  करेगे

 डे
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 जी  उपसेन,

 जहां  तक  जनीन  के  बंटबररे  का

 प्रश्न  है,  देश  में  ह क  करोड़  भूमिहीन

 हैं।  4).  50  लाख  एकड़  जमीन  लेने  की

 बात  थी,  लेकिन  केबल  i8  लब  एकड़

 जनोन  प्राप्त  हुई।  भूमिहीनों  को  दस  पांव

 बिस्वा  भी  नहीं  मिला  ।  लोकतायक

 श्र  जपप्रकासम  नारायण  ने  बहुत  दुखी

 होकर  इस  बारे  में  बिदारबासियों  को

 एक  खत  लिखा  था।  उतर  प्रदेश  में

 हरिजनं।  को  बहकाया  जाता  हैं  कि  उन्हें
 जमीन  दी  गई  हैं।  लेकिन  वाध्तव  में

 जर्मीन  केबल  कागज  पर  हूं  दी  मई  है।

 मैं  चित  मंत्री  से  निवेदन  कतना

 चाहता  2  कि  5  हें  मजदूरों  की  हालत  पर

 शौर  करना  चाहिए  उन्हें  पुनन  बोनस

 एक्ट  को  पुनर्जोबित  करना  चाह  ।

 दूसरे,  क  इंडस्ट्री  में  एक  यूनियन  होने

 चाहिए  और  तीतरें,  कारब्बानं  के  प्रबन्ध

 में मजदूरों  की  सक्रिय  भागीदार  होनी

 चहिए  श्  नन्दा  ने  अहमदाबाद  में

 मजदूर  महाजन  बनाया  था  ध:  कहा  था

 कि  उनके  प्रतिनिधियों  को  भागीदार

 मिलेगी,  लेकिन  ऐसा  नहीं  हुआ  t  पब्लिक

 सगन  का  सं  क रन्ानों  में  मजदूरों  की

 भागीदार  होनो  चाहिए

 मैं  पुत:  इस  «जद  के  मनबन  करने

 हुए  जन्पीद  करता  हूं  चि  वित्त  मंत्री

 पिछड़े  in  इलाकों  की  तन्फ  ध्यान  देंगे

 श्रौन  लोन  पिछले  पांच  हजार  थ््ग्स

 से  लॉक-मपा,  लोक-वेंगभूष।  स्रौर  लोक

 आोजन  =  विहीन  हैं,  उन  को  आगे  बढ़त

 का  विगप  सवबतन  दंगे  I

 st  गरो  शाकर  रय  (गर्जापुर)

 समापति,  महँदय,  बजट  किर्ना  भी  देश

 या  प्रदेश  के  अधिक  या  सामाजिक

 परिवतेन  का  यंत्र,  और  साथ  ही  ह ल  का
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 fea  wi,  होता  %,  जित  से  परिलक्षत

 होता  है  कि  यह  देश  या  प्रदेश  क्‍या  करने

 बाला  है।  से  उधर  बैठने  वाले  मिलों

 के  भाषणों  से  ऐसा  लगा  कि  उन्होंने  कह.
 झपेक्षा  की  थी  कि  इस  बजट  में  धामूल-

 चल  परिवतंन  होभा।  जिस  परिस्थिति

 में,  हिस  परिप्रेक्ष्य  में  हस  काम  पाथते

 हैं,  उत  में  यह  सम्भव  नहीं  ह  सकता  a
 किर्सी  से  भा  सम्भव  नहीं  हो  रूफता  है।

 यह  भ्रव्यावहांरक  है  |

 हमारे  मित्रों  ने  जो  सान  खाई  है,

 उत्तकी  प्रतिक्रिया  में,--गुस्से  शौर  निराना  में--

 उन्होंने  जो  ४।ले  कहाँ  है,  उनसे  त्सा  लगता  है
 किं  य  उनका  संहुलन  दीना  नहीं  हाँ

 है।  भर  सुब्रहमण्यम  की  बातों  से  ऐसा

 लगा  कि  मानो  वह  धाल्गेविक  मूबमेंट  के

 लीडर  हैं ब्र।र  उन  का  बा शोविजम  श्री

 एच  एम  पटेल  के  इतंत्राइट  पालि.व्क्स

 के  कारण  झलफल  हो  गया  |  उनके  इनुस ९
 बह  समाजदवार्दी  हैं  1 हील  श्व  पटेल  पृजी-
 बाद  हैं।  जिम  सस्मे  तर्क  से  न्होंने

 समाजवाद  Wi  पंजीवाद  की  व्याख्या  के:  है,

 उनने  लगता  है  कि  या  तो  बट  गर्न्भ।र-

 तापूवंक  नहीं  बोलते  हैं,  या  दुनिया  में

 मनाजवाद  के  सम्बन्ध  में  जो  पारकातपना

 रही  है,  वह  उनका  म जावा  उड़ने  हैं  I

 स्पप्ट  हैकि  यह  सनाजवादी  बट  नहीं

 है।  हमने  समाजवादरर्क।  व्याख्या  झीर

 ससे  बारे  में  चिल्लाना  इतने  जं*  से

 नहीं  किया  है।  दाज  तो  बेअल  यह  म्म्भव

 है  कि  ;स  बजट  में  बरीवलाये-प्रायर्टीज,  फ  जिग

 जौन  प्रेफरेंसिज  को  बदल  ह  ज.ए।

 पूरा  बजट  हैँ।  पारवर्तित  हैं।  जाए,  ऐसी

 परिकल्पना  लोगों  ने  नहीं  की  Gt

 लेकिन  आज  कहने  के  लिए  कह  “हे  हैं,
 क्योकि  इन्होंने  हम  लोगों  के  पुनन  भ षणों

 को  सुना  है,  जब  हम  विरोध  में

 थे।  उत्ती  को  ये  इस  समय  दोह-  रहे

 हैं  |  8
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 मैं  विरोध  पक्ष  की  आचलोना  न  करके

 कुछ  ब्‌नियादी  चीजों  की  तरफ  वित्त  मंत्री

 का  ध्यान  दिलाना  चाहता  हूं  ।  हमारे  कांग्रेस

 के  मित्रों  को  और  पुराने  वित्त  मंत्री  को

 बड़ा  सन्‍्तोष  हैकि  जो  उन्होंने  पिछले

 तीस  वर्षों  में  किया  है,  उससे  देश  की  बहुत
 प्रगति  हुई  है।  उस  प्रगति  से  बे  तुष्ट

 हैं।  मैं  यह  नहीं  कहता कि  पिछले  तीस

 सालों  में  कुछ  नहीं  हुआ,  कुछ  तो  हुश्रा

 ही  है।  सारी  दुनिया  श्राम  बढ़ी  है।
 जब  दुनिया  में  हवाई  जहाज  बन  गए,
 तो  श्राप  क्‍या  चाहते  हैं  कि  रेल  पर  ही

 रहें  t  अंग्रेजों  न  भी  रेल  लगाई  थी,  आप

 ने  भी  कुछ  किया,  लेकिन  वह  करने  के

 बाद  श्राप  तुप्ट  हैं,  मरें  ख्याल  से  आपको

 तुष्ट  होने  की  ग्रावश्यकता  नहीं  है।

 मैं  बड़ी  बातें  नहीं  करता,  शुरू  से  समाज-

 बादी  कार्यकर्ता  रहा  हूं,  लेकिन  इस  वक्‍त

 समाजवाद  के  परिवेक्ष्य  में  बात  न  कर  के

 गांधी  के  इस  विदेश  में  श्राप  से  यह  कहना

 चाहता  हूं,  वित्त  मंत्री  जी  इस  बात  पर

 विचार  करें।  तीस  वर्षों  के  इस  शासन  के

 बाद  इम  देश  में  लोगों  के  पास  पीने  के

 जल  का  अभाव  है।  मैं  नहीं  कहता  कि

 बड़ी  भारी  योजनाएं  कहां  गई,  क्‍या  हुमा,
 मैं  सारे  स्टेटिध  टक्‍्स  नहीं  देना  चाहता,  क्योंकि

 यहां  स्टेटिस्टिक्स  सुन  कर  उन  से  कुछ

 दुराव  होता  है।  तीस  वर्षों  में  पीने  का

 पानी  हमारे  देश  को  नहीं  मिल  पाया  है।

 हमारे  भाई  उम्रसेन  जी  भी  प्रभी  बोल

 रहे  थे,  मैं  भी  उत्तर  प्रदेश  के  पूर्वाचल  के

 उसी  इलाके  से  झ्ाया हूं  ।  जिस  जिले  से

 मैं  लोक  सभा  के  लिए  ग्राया  हूं,  उस  जिले

 के  200  गावों  में  इस  वर्ष  पीने  के

 पानी  का  श्रभाव  है।  इस  समय  जब  मैं

 बोल  रहा  हुं  तो  वहां  1200  गांबों  में

 पीने  के  पानी  का  अभाव  है  श्रीर  600  में

 झकाल  है।  200  गांवों  में  स्केग्रनरसिटी

 कंडीशन  है  भौर  600  गांवों  में  फैमीन

 कण्डीशन  है।  तो  ऐसी  हालत  में  कोई

 योजना  इस  देश  में  कसे  चल  सकती

 है  ।  जब  तक  झाप  गढ़े  को  पाटिमेंगा  नहीं,
 तब  तक  झागे  शौर  क्‍या  करियेगा।  इस

 दृष्टि  से  देखना  चाहिए  किश्नौर  सारी

 योजनाएं  चलें  न  चलें,  श्राग  चलें  पीछे

 चलें,  लेकिन  मनुष्य  की  एक  प्रारम्भिक

 झ्रावश्यकता  है,  श्न्न  से  भी  पहले,  जल  की

 आवश्यकता  है-  उस  जल  की  आझावश्यकता

 की  भी  पूर्ति  नहीं  हुई  हैं।  इस  दृष्टि  से

 योजना  की  तरफ  देखना  चाहिए  योजना

 बनावटी  बातों  से  और  ग्रन्थों  सेथोड़ा  हट
 कर  व्यावहारिक  जीवन  पर  श्रौर  असलियत

 पर  भ्राधारित  हो--इस  की  श्रावश्यकता  है  ।

 दिल्‍ली  के  भवनों  के  अलावा  गांवों  की  तरफ

 देख  कर  योजना  बनाई  जानी  चाहिए।

 पूर्जाचल  के  उस  क्षेत्र  में  जहां  से  मैं  झाता

 हैँ  दस  मील  चलने  के  बाद  पक्की  सड़क

 पर  ग्राते  हैं  .  बाढ़  के  दिनों  में  25  मील

 जाने  के  बाद  पक्‍की  सड़क  पर  पहुंच
 पाते  हैं।  अगर  कोई  बीमार  हो  जाय  तो

 भ्रस्पताल  जाने  के  लिए  सड़क  पर  पहुंचने
 के  पहले  ही  उस  की  मृत्यु  हो  जाती  हैं।

 अ्रगर  कोई  गर्भवती  स्त्री  है,  उस  को  जच्चा-

 बच्चा  केन्द्र  पर  ले  जाना  है  तो  निश्चित

 रूप  से  वहां  तक  नहीं  जा  सकती--यह
 स्थिति  जिस  देश  में  है,  वहां  मैं  श्र  बड़ी

 बातों  की  तरफ  नहीं  जाना  चाहता,  मैं

 बिल्कुल  छोटी  बात  कहना  चाहता  हूं  ।

 यही  बात  है  जिस  की  तरफ  वित्त  मंत्री

 का  ध्यान  होना  चाहिए  ।  उसके  बाद  श्रौर

 योजनाएं  बने  पहले  हम  जमीन  पर,

 धरातल  पर  रायें,  उसके  बाद  प्रगति  के

 पथ  पर  अग्रसर  हो  सकते  हैं।  जहां  सड़क

 नहीं  है,  कोई  इन्फ्रा-स्ट्क्चर  नहीं  है,

 वहां  और  प्रगति  श्राप  कैसे  करेंगें।  बिना

 इन्फ्रा-स्ट्क्चर  के  कौनसो  योजना  बनायेगें  ।

 इसलिए  प्राज  जो  प्रायरटीज  वरीयतायें  हैं,  जो

 इनकी  फेजिग्ज  हैं  उनके  संबंध  में  यह

 दृष्टिकोण  सामने  झाना  चाहिए  |



 355  Geni.  Budget,  977-78—  JUNE  20,  977  Genl.  Budget,  977-28—  356
 Genl.  Disc.

 [श्री  गौरी  शंकर  राय]

 मेरा  भपना  विश्वास  है  भीतर  से

 झौर  मैं  इस  बात  को झपने  पिछले  सार्वजनिक

 जीवन  में  विधान  मंडल  में  बार  बार  कहता

 रहा  हूं  भौर  श्राज  फिर  कहता  हूं.  सख्त

 बात  कहने  की  मेरी  भ्रादत  नहीं  है,

 लेकिन  मैं  यह  कहना  चाहता  हं  कि  झ्ाज  तीस

 वर्षों  से  किसान  विरोधी  सरकार  इस

 देश  में  दिल्ली  से  हुकूमत  करती  रही  है  t  जो

 भी  दिल्ली के  शासन  में  रहा है,  मैं  किसी  को

 झपवाद  नहीं  करता  हूं,  उस  की  पूरी  नीति

 किसान  विरोधी  रही  है  |  वें  यह  सोच  कर

 काम  नहीं  करते  थे  कि  इस  देश  में  किसान

 भी  रहते  हैं  ।  मैं  माकसंवादी  सिद्धाग्तों  की

 चर्चा  नहीं  करना  चाहता  भौर  न  ही

 अ्रनावश्यक  रूप  से  माओ  और  दूसरे  लोगों

 की  एग्रीकल्चर  प्रायोरिटीज  की  चर्चा  करना

 चाहता  हूं  लेकिन  यह  कहना  चाहता

 हूं  कि  इतने  पिछड़े  हुए  देश  में  जहां  85

 फीसदी  लोग  खेती  पर  निर्भर  करते  हैं  शौर

 जहां  की  50  फी  सदी  झामदनी  खेती  से  हाती  है

 वहां  किसानों  की  तरख्की  नहीं  हुई  तो

 झौर  तरक्की  कैसे  होगी।  मैं  इधर  बंठने  वाले

 शौर  उधर  बंठने  वाले  दोनों  तरफ़  के  सदस्यों

 से  कहना  चाहता  हूं  कि  किसानों  को  85

 फीसदी  भाग  ऐसा  है  जो  छोटे  किसान

 हैं,  प्रनाभकर  जोत  वाले  हैं  ।  प्ब

 तक  इस  देश  में  छोटे  किसानों  के  लिये

 कोई  योजना  नहीं  बनी  ।  छोटे  किसान

 के  किये  न  ट्रैक्टर  है,  न  ट्यूबवेल्ज

 हैं,  5  एकड़े  का  किसान  टयूब-्वेल

 नहीं  लगा  सकता  ।  ट्रैक्टर  का  प्रयोग

 नहीं  कर  सकता  ।  जापान  में  शरीर

 पूर्वी  द्वीप  समूह  के  देशों  में  छोटे-छोटे  फार्म

 कारपोरेशन्ज़  हैं।  समय  ज्यादा  नहीं  है,

 वरना  मैं  इस  की  व्याख्या  करता  ।  हम

 ने  लोगों  से  इसकी  जानकारी  ली,  उनकी

 मार्केटिंग  को  देखा,  उनकी  बेकिंग  को
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 देखा,  एक-एक,  भ्राधे-झाधे  एकड़  के  किसानों

 की  जो  व्यवस्था  वहां  की  गई  है  वह

 सराहनीय  है  ।  प्रगर  यहां  85  प्रतिशत

 झलाभकर  जोतवाले  कसानों  की  दशा  में

 परिवतंन  नहीं  हुआ  तो  जो  इस  के  बिना

 भारत  के  परिवर्तन  की  कल्पना  करदा  चाहत

 है,  मैं  उन  की  झ्रालोचना  नहीं  करना  चाहता,

 परन्तु  उन  की  बुद्धि  पर  दया  ज़रूर  प्राती  है।
 मैं  छोटे  किसान  का  बेटा  हूं  ,  हमारा  दुर्भाग्य  है,
 जो  छोटे  किसान  के  बेटे  यहां  पर  ग्राते  हैं,  वे

 ताप  नियंत्रण  के  बीच  बेठ  कर  गांव  की  बातों  की

 भूल  जाते  हैं  |  मैं  माननीय  वित्त  मंत्री  जी

 को  धन्यवाद  देना  चाहता  हूं  कि  उन्होंने

 पहली  बार  किसानों  की  बात  कही  है  |

 में  चाहता  हं--माननीय  वित्त  मंत्री  भ्रौर

 उधर  के  हमारे  मित्र  भी  देखें  कि  50  फीसदी

 अ्रामदनी  खती  से  होती  है  ।  लेकिन  उस

 पर  एक्सपेन्डिचर  क्‍या  होता  है  ?

 झ्राप  दूसरे  देशों  के  आंकड़ों  को  संकलित

 कीजिये  तो  देखेंगे  कि जहां  कृषि  को  वरीयता

 होती  है,  वहां  बजट  का  कोन  सा  हिस्सा  कृषि

 पर  खचं  होता  है  t  परन्तु  हमारे  देश  में  बजट

 का  जो  हिस्सा  खेती  के  लिए  खच  होता  है,

 वह  नामिनल-एक्सपेन्डिचर  होता  है,  नहीं
 के  बराबर  है  ।  झाज  बढ़ोतरी  की  बात

 भी  ,  जो  मौजूदा  परिस्थितियां  है,  उन  में

 कम  है  ।  पुराने  वित्त  मंत्री  जी  ने  कहा  था

 वह  शर्तों  क ेसाथ  कहा  था,  लेकिन  हमारे

 नये  वित्त  मंत्री  ने  शर्तों  क ेसाथ  कुछ  नहीं  कहा

 है,  बहुत  सफ़ाई  के  साथ  भ्रपनी  बात  कही  है  ।

 मैं  चाहता  हूं-छोटी  खेती  को  बढ़ाने  के  लिए

 कोई  एक  व्यवस्था  होनी  चाहिए,  चाहे  उसका

 नाम  फाम्ज  कारपोरेशन  हो  या  कोई  दूसरा
 नाम  हो,  जिस  के  ज़रिये  5एकड़  का  किसान

 भी  ट्यूब-बेल  लगा  सके,  उस  के  खेत  के

 लिये  पानी  की  व्यवस्था  हो  सके  भौर  उस

 की  खेती  भी  मैकेनाइज़  हो  सके  ।

 रीजनल  हम्बेलसेज  के  बारे  में  भी  कहा
 गया  है  कि  क्षेत्रीय  प्रसामनता  दूर  होनी

 चाहिये  ।  मैं,  श्रीमन्‌,  पूर्वांचल  से  झाता  हं  ।
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 पटेल  कर्मशन  i964%  बना  था।  उस  ने

 पूर्वी  उत्तर  प्रदेश  की  दरिद्रता  [श्रौर  ग्रशिक्षा

 का  जो  चित्र  खोंचा  है--मैं  समयाभाव  के

 कारण  उस  की  डीटेल  में  नहीं  जाना  चाहता

 हूं,  लेकिन  पूर्वी  उत्तर  प्रदेश  बहुत  ही  दरिद्र

 प्रदेश  है  |  यहां से  उस  समय  do  नेह 5
 की  प्रेरणा  से  पटेल  कमीशन  बना  था  ।  सन्‌
 l964%  वहां  स्टडी-प्रूप  गया  था।  उस  पर

 काय॑  प्रारम्भ  हुआ,  लेकिन  एक  साल  के

 बाद  केन्द्रीय  सरकार  ने  बजट  में  पैसा  देना

 बन्द  कर  दिया  ।  जो  उस  का  फौलो-

 ग्रप-एक्शन  था,  वह  बन्द  हो  गया,  जो

 पहले  काम  हो  चुका  था,  उस  को  गति  देने

 के  लिये  जो  काम  होना  चाहिये  था,  वह

 नहीं  हुआ  ।  वह  बहुत  पिछडा  हुमा
 इलाका  है,  और  भी  इस  प्रकार  के  पिछड़े

 हुए  इलाके  हैं।  जहां  ऑ्ापने  क्षेत्रीय  प्रस-

 मानताओं  को  दूर  करने  की  बात  कही  है,
 पटेल  कमीशन  की  रिकक्‍्मेन्डेशन्ज़  उन  को  पूरा

 करने  के  लिये  प्रगति  की  मागे-दर्शक  है  ।

 श्रमो तो  केवल  कार्य  उारम्भ  होने  की  बात

 है,  गति  तो  बहुत  देर  में  मिलेगी।

 श्रीमन्‌  ,  जहां  तक  बिजली  की  बात  है

 वह  हमारी  ज़िन्दगी  है।  बिजली  के

 संबंध  में  ,  माननीय  वित्त  मंत्री  जी  से,  दो  बष  के

 लिये  नहीं,  बल्कि  दस  वर्षों  के  लिए
 प्लानिंग  करने  का  अनुरोध  है  ।  उन

 को  देखना  चाहिये  कि  दस  वर्ष  में  क्‍या

 झावश्यकता  है,  कितने  हाइडल  की  झाव-

 श्यकता  होगी,  कितने  थर्मल  की  ग्राव-

 श्यकता  होगी  आर  उस  के  लिए  एक  वैज्ञानिक

 दृष्टि  कोण  भ्रपना  कर  योजना  बनानी

 चाहिये  ।  हाइडल  प्राजेक्ट  पर  भ्रभी  कार्य

 रम्भ  हो  कर  चार  छः  साल  में  योजना  बनेगी

 श्रौर  जो  कार्य  श्राज  प्रारम्भ  होगा  वह  दस

 साल  में  पूरा  होगा  इसी  सम्बन्ध  में  मैं

 निवेदन  करना  जाहता  हूं  कि  उत्तर

 प्रदेश  का  इलैक्ट्रेसिटी  बोर्ड  जो  है,  वह

 तीसरे  नम्बर  की  पब्लिक  भ्रण्डरटेकिंग  है।  उस

 की  व्याख्या  करने  लगूं  तो  बड़ा  दुखद  गर्णन

 होगा  ।  इसी  के  साथ  मैं  नेवेली  के  बारे  में
 भी  माननीय  वित्त  मंत्री  जी  से  कुछ  कहना
 चाहता  ह  सारे  देश  में  बिजली  बनाने
 की  व्यवस्था  में  [एक  रूपता  होनी  चाहिये  ।

 इलैक्ट्रिसिटी  बोड  बनाते  हैं  तो  सब  जगह

 इलक्ट्रिसिटी  बोर्ड  बनाने  चाहियें।  नेवेली  में

 सैन्ट्लू  गवनंमेंट  का  एक  कारपोरेशन

 है  ।  तमिलनाडु  से  मेरा  कोई  विरोध  नहीं  है,
 लेकिन  सैंन्ट्रल  गवर्नमेंट  उस  को  परमा-
 नैन्टली  सब्सिडाइज़  करती  है  ।  मैं
 उस  को  देखने  के  लिए  गया  था  --साढ़े
 सात  पैसे  यूनिट  में  कारपोरेशन  बिजली

 बनाती  थी,  साढ़े  सात  पैसे  में  ही  तमिल-

 नाडु  गवनंमेंट  को  बचती  थी  और

 तमिल  नाडू  गवनंमेंट  अधिक  पैसा  लेकर

 केरल  को  बिजली  बेचती  थी  ।  नेवेली

 में  000  मंगावाट  की  कल्पना  है  ।

 हमारे  ऊर्जा  मंत्री  तमिलनाड्‌  के  हैं  --

 2000  मंगावाट  की  क्षमता  बनायें  ,  लेकिन

 कारपोरेशन  के  ज़रिये  न  बनायें,  इलै-

 क्ट्रेसिटी  बोड़  के  ज़रिये  बनायें  t  सब्सिडी

 की  जहां  तक  बात  है,  बिजली  की

 योजना  सारे  देश  के  लिए  एक  प्रकार  की

 होनी  चाहिए  ।  आशिक  सहायता  देने  की

 बात  भी  एक  प्रकार  की  होनी  चाहिए
 और  उस  का  एक  ही  तरीका  होना  चाहिये  t

 जहां  तक  पब्लिक  सेक्टर  का  सम्बन्ध

 है,  मैं  ,  श्रीमन्‌,  उसका  बड़ा  हामी  हुं,
 लेकिन  मुझे  दुख  के  साथ  कहना  पड़ता  है

 कि  उस  तरफ़  बैठने  वाले  लोग  जो  पहले  शासन

 में  थे,  उन्होंने  पब्लिक  सैक्टर  को  बहुत  बदनाम

 कर  दिया  है।  इतना  बदनाम  किया  है

 कि  देश  की  निगाह  में  पब्लिक  सैक्टर  काफ़ी

 गिर  गया  है  ।  उस  को  हमेशा  घाटे  में

 रखा  है  ताकि  समाजवाद  में  जो  लोगों  की

 ग्रास्था  है,  वह  बदल  जाय  t  हमेशा  पब्लिक

 सेक्टर  केजसाथ  पश्रन्याय  हुआ  है  |  श्रमर

 यही  स्थिति  पब्लिक  सैक्टर  की  बनी  रही,

 उस  में  फायाा  न  हो  और  हम  हमेशा

 रेवेन्यू  से  उस  की  भावश्यकता  की  पूति
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 करते  रहे  तो  हमारी  इकानामी  को  झा

 कोई  रास्ता  मिलने  बाला  नीं  है

 इस  देश  में  एक्सपेन्डिचर  टैक्स  लगना

 चाहिये  ।  हमारे  मंत्री  जी  झाय  की  सीमा  को

 बांधना  चाहते  हैं  --यह  बुरी  द्ात  नहीं  है,

 लेकिन  खच की की  भी  कोई  सीमा  होनी  चाहिये।

 झाज  बहुत  से  लोगों  के  पास  नम्बर  ?  का  पसा

 है,  वे खूब  खच  करते  हैं,  लेकिन  प्रगर  हम

 एक्सपेन्डिचर  पर  कछ  रोक  लगा  सकें,

 एक्सपेन्डिचर  को  लिमिट

 कर  सकें,  उस  पर  टैक्स  लगा

 सके  तो  इस  से  भ्रच्छा  लाभ  हो सकता  है  |

 हमारे  मंत्री  जी  वित्त  और  दूसरे  विषयों  के

 विशेषज्ञ  हैं।  वेवल  भ्राय  पर  टैक्स  लगाने

 से  हमारी  समाजवादी  व्यवस्था  में  कोई

 परिवर्तन  आने  वाला  नहीं  है,  इस-

 लिये  मैं  चाहता  हूं  कि  एक्सपेन्डिचर  पर

 टैक्स  लगाथा  जाय  |

 am  ने  बीडी  पर  टैक्स  लगाया  है

 इस  पर  थोड़ी  कृपा  कीजिये।  यह  कामन-मैन

 की  चेज़  है,  इससे  बहुत  पैसा  भी

 शाप  को  मिलने  वाला  नहीं  है  ॥  हमारे
 विरोधी  दल  में  बेठने  वाले  मित्रों  को  इस  पर

 टैक्स  लगाने  की  चर्चा  का  एक  विषय  मिल

 गया  है,  दूसरी  चीजों  को  भूल  कर  उन्होंने
 झपना  ध्यान  सिर्फ  इस  की  तरफ़  ही
 केन्द्रि  कर  दिया  है  ।  इसलिये  ष््गप

 इस  टक्‍्स  के  बारे  में  थोडी  कृपा  कीजिये।

 मैंइस  समय  बहुत  सी  बातों  की  चर्चा

 करना  चाहता  था,  स्टेट  बजट  के

 एलोकेशन  के  बारे  में,  हमारे  यहां  की  टै  कक्‍्स-

 टाइल  और  शुगर  इण्डस्ट्री  के  बारे  में

 तथा  दूसरे  विषयों  के  बारे  में  कहना  चाहता
 था,  लेकिन  समय  को  सीमा  है।
 फिर  भी  समय  मिला  तो  उन
 की  चर्चा  करूमा  या  लिखकर  भी  इन

 बातों  को  भेजा  जासकता  -  है  ।  लेकिन
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 इतना  जरूर  जानना  चाहता  हूँ--पिछली'ः
 सरकार  ने  समाजवाद  के  सस्‍लोगन  के.

 झआाधार  पर  झक्ल से  बाहर  जाकर  जो:

 काम  किया  --झ्राप  कम  से  कम  रियलिस्टिक

 बनने  की  कोशिश  करें  शौर  हमारे  सामने

 श्राज  जो समस्याय  हैं  उन  को  नीचे  से

 देखने  का  प्रयास  करें,  ऊपर  से  प्लानिंग

 न  हो,  वास्तविकता  को  सामने  रख  कर

 काम  करने  का  प्रयास  करें  ॥

 झन्तिम  बात  मैं  यह  कहना  चाहता  हूँ

 कि  हमारे  प्लानिंग  में  कोई  कोग्राउनेशन  नहीं

 है--  न  प्लानिंग  कमीशन  भीर  केन्द्रीय

 सरकार  में  कोप्राइिनेशन  है,  न  से  टर

 शौर  स्टेट  में  कोझ्मा  इनिशन  है  शोर  न

 स्टेट  और  उस  के  डिपार्टमेंटस  में  कोझा-

 डिवशन  है  1  प्रगर  इन  के  भअ्रन्दर  परस्पर

 सहयोग  पुनर्जागुत  नहीं  किया  जायगा

 तो  जो  पैसा  खर्च  होगा  उस  का  ठीक

 से  सदुपयोग  नहीं  हो  सकेगा  ।

 इन  शब्दों  के साथ  हमारे  वित्त  मंत्री

 जी  नेजोबजट  प्रस्तुत  किया  है  मैं  उस

 का  समर्थन  करता  हूं  ।

 SHRI  BEDABRATA  BARUA
 (Kaliabor):  Mr.  Chairman,  Sir,  I

 am  surprised  that  the  last  speaker,
 Mr.  Gauri  Shankar  Rei,  has  dis-

 covered  a  lot  of  progressive  impulse
 in  the  present  budget.  I  am  surpris-
 ed  not  because  of  his  criticism  about

 my  party.  My  party  had  a  policy  of

 developing  the  public  sector  and  to

 the  extent  the  public  sector  could  not
 make  up  the  growth  of  the  country,
 there  was  some  resort  to  the  private
 sector  and  the  frivate  sector  did

 grow.  There  were  differences  in  my
 party.  But  my  party  had  a  definite
 orientation  towards  the  public  sector.
 What  has  happened  today  is  that
 that  orientation  has  been  lost.  I
 shall  try  to  explain  that  in  the  very
 short  time  at.my  disposal.

 I  do  not  know  whether  anybody
 can  deny  that  there  has  been  a  com-
 plete.  go-by  (०  the  development  of  the
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 public  sector  today  in  this  budget
 and  also  in  the  pronouncements  that
 have  been  made.  Only  a  week  ago,
 there  was  an  announcement  by  the
 Minister  of  Industries  that  the  prefe-
 rence  of  10  per  cent  commission  which
 the  public  sector  was  enjoying  in  seil-
 ing  to  the  Government  is  now  gone.
 This  has  got  all  the  implications.  I
 have  no  time  to  dilate  upon  that  now.
 But  the  point  is  that  when  the  private
 sector  are  selling  goods  to  the  Govern-
 ment,  they  could  pay  commission  and
 al]  that.  The  public  sector  cannot
 pay.  Now  even  the  small  facility  of
 0  per  cent  which  obliges  the  govern-
 ment  officials  or  Ministers  to  order
 with  the  public  sector  has  been  done

 away  with.  The  hon.  Member,  who

 has  just  spoken,  has  said  that  the

 public  sector  has  been  brought  to  dis-

 repute,  and  it  is  also  not  true.  Per-

 haps  he  does  not  know  the  develop-
 ments  during  the  last  three  years.
 During  the  last  three  years,
 particularly  the  last  two  years.  the

 public  sector  units  have  become  pro-
 fitable  and  productive.  This  is  not

 discrediting  at  all.  Even  the  prota-
 gonists  of  the  private  sector  cennot

 say  that  the  public  sector  has  been

 brought  into  disrepute  in  976  or  1977,
 It  has  proved  its  worth.  Even  the
 sick  BHEL  made  a  profit  of  Rs.  48
 crores  last  year.

 There  are  some  welcome  features
 no  doubt  in  the  budget  speech,  though
 they  do  not  form  part  of  the  tudget,
 like  the  emphasis  on  rural  _  sector.
 But  only  lip  svmpathy  has  been  paid
 to  agriculture  by  the  Janata  Govern-
 ment.  I  also  welcome  proposals  for
 rationalisation  of  direct  tax  laws.
 There  is  a  good  case  for  rationalisa-
 tion  of  tax  laws.  They  have  become
 a  jungle  and  every  time  a  budget  is

 presented.  jt  becomes  more  compli-
 cated,  It  is  a  lawyers’  paradise.  If

 something  can  be  done  to  simplify  it.
 it  will  be  good  for  everybody  and  it
 will  benefit  the  income-tax  payers
 also.  Income-tax  forms  only  a  small
 part  of  the  total  revenue  of  the  gov-
 ernment.  There  are  rich  people  in
 the  country  who  know  the  ways  of

 evading  the  tax  laws.  There  is  a

 JYAISTHA  30, 1889.  (SAKA)  977-78—Genl,  Dise.  362

 whole  institution  of  benami  recugnis-
 ed  in  the  country.  Nobody  who  has
 huge  wealth  pays  income-tax  or
 wealth  tax.  That  is  why  the  share
 of  income-tax  is  so  low  in’  the  total
 revenue  of  the  government.

 This  budget  has  been  hailed  as
 realistic  by  big  business.  Previously
 whenever  some.  provision  was  made
 to  benefit  them,  they  used  to  call  it
 pragmatic.  Now  they  have  said  this
 is  realistic.  The  idealism  about  vil-
 lage  industries  has  been  there  on
 paper.  What  is  the  reality?  If  we
 want  to  develop  agriculture  really,  we
 must  divert  resources  to  agriculture.
 That  is  the  crux  of  the  point  made
 by  all  members  of  my  party.  The
 government  has  [riled  to  provide
 adequate  resources  for  agriculture.
 Both  rata':ly  and  in  quantum,  less
 money  has  been  providej  to  agricul-
 ture  this  year,  although  there  has
 heen  more  money  in  the  budget  this
 time.  There  is  a  huge  amount  of
 foreign  exchange  res2rves.  They  have
 taken  credit  for  larger  quantum  of
 foreign  aid.  Out  of  the  foreign  ex-
 change  serves  of  more  than  Rs.  3000
 crores,  there  is  a  proposal  to  borrow
 straightway  Rs.  800  crores.  It  is  to-
 be  used  for  consumption.  What  type
 of  consumption?  Wrist  watches  are
 going  to  be  imported.  Customs  duty
 on  wrist  watches  has  been  reduced
 from  Rs.  20  to  Rs.  50.  Instead  of
 providing  Rs.  800  crores,  it  would
 have  been’  easier  to  provide  Rs.  5
 crores  to  HMT  to  import  the  machi-
 nery  to  produce’  wrist  watches.  I
 know  it  for  a  fact  that  HMT  has  the
 technical]  knowhow  even  for  making
 cheap  watches  for  Rs.  60  a  piece.
 Why  not  import  the  capital  goods  for
 this  machinery  instead  of  allowing  the
 multinationals  to  supply  wrist  watches
 to  us?  I!  feel  the  foreign  exchange
 will  be  frittered  away.  There  is  a
 proposal  {o  economise  on  the  expen-
 diture.  Even  the  defence  tudget  is
 going  to  be  economised  to  the  extent
 of  Rs.  40  crores.

 Customs  duties  have  been  increased.
 Branded  bidi  is  going  to  be  taxed
 heavily.  50  per  cent  of  the  customs
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 duty  will  be  realiseq  from  branded
 bidi  to  yield  Rs,  45  crores.  Money
 pours  into  the  budget  from  all  direc-
 tions,  but  public  sector  is  being  guillo-
 tined.  Only  on-going  projects  will  be
 maintained.

 Now  the  projects  that  have  been
 Started  will  go  by  the  board.  They
 have  not  been  mentioned.  Only  in  off-
 shore  and  on-shore  exploration  of  oi!
 the  public  sector  will  be  financed.
 Now,  Sir,  where  is  the  money  gving?
 As  Mr.  Subramaniam  said,  the  money
 is  going  to  the  private’  sector.  One
 definite  provision  has  keen  made.  My
 Party  has  been  accused,  J  would  not
 plead  guilty  to  this.  But  jt  happened
 at  certain  stages  in  Ivdia's  develop-
 ment  that  the  big  tusiness  houses
 came  into  the  private  sector,  the  tex-
 tile  industry.  They  made  it  sick  and
 then  they  went  over  to  have  other
 sophisticated  industries.  Now,  all
 these  losses  are  to  be  set  off  against
 profits  of  the  new  companies  where
 they  have  to  pay  tax.  Suppose  a

 company  gets  a  profit  of  Rs.  4  crores,
 the  Government  gets  more  than
 Rs.  2.20  crores  as  corporate  tax.  Now,
 at  one  stroke  that  big  house  which  has
 made  the  industry  sick  20  years  ago
 will  purchase  that  industry  and  all  its

 profit,  will  go  untaxed—the  tax  due  tn
 the  Government  of  India.  That  is  how

 the  money  is  going.  The  money  will

 go  to  the  bie  business  houses  when  the
 small  industry  is  amalgamated.  And
 later  on  once  it  is  amalgamated.  I
 know  what  will  happen.  The  sick
 company  can.  disavpear.  Evervthing
 could  be  sold  out  as  funk.  So  this

 could  be  a  verv  disastrous  propos>l
 and  this  is  4  pronosal  which  itself  will
 hand  over  I  don’t  know  how  mvch
 amount.  becauce  after  all  when  they
 take  over  the  industry  they  have  to

 reqlies  the  taxec  and  that  money
 should  be  available.

 Gir  in  thie  wav  the  invectment  al-

 lnwance  of  which  mention  has  been
 made.  has  teen  given  to  all  the  indus-

 tries.  If  all  the  industries  except  the
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 very  low  priority  ones  like  cigarettes
 and  chocolates  are  given  investment
 allowance,  how  much  will  be  going  to
 the  private  sector  ang  how  much  is  the
 sacrifice  out  of  Government  revenue
 for  the  private  sector?  And  if  that
 happens,  what  happens  to  the  public
 sector?  The  public  sector  is  held  in
 check.  It  is  not  allowed  to  grow.  It
 will  compete.  If  we  really  want
 village  industries.  then  we  have  to
 think  in  terms  of  resources.  All  the
 bank  finances  and  everything  will  flow.
 Once  the  private  industry  is  allowed
 to  grow.  the  IDBI,  IFC  and  all  institu-
 tions  of  the  public  will  have  to  go  and
 finance  these  private  sector  industries.
 And  where  is  the  money  available  for
 village  industries?  I  don't  gee  any
 possibility  of  village  industries  coming
 at  Jeast  for  one  year.  Out  of  five
 years  they  said  they  would  achieve
 something  and  in  these  five  years  there
 is  going  to  be  no  production  for  the
 village  industries.  All  the  money
 would  be  available  now  to  the  private
 sector  and  import  of  capital  goods  is
 going  to  be  allowed  without  reference

 to  the  indigenous  angle.  That  js  the
 thrust  of  the  Finance  Minister’s  speech.
 Now.  why  capital  goods?  Because
 they  have  the  foreign  exchange
 reserve.  When  the  indigenous  capital
 goods  are  available,  why  should  some
 capital  goods  be  allowed  to  be  import-
 ed  from  the  foreign  countries?  There
 ic  no  logic  in  this,  except  that  they
 may  be  more  sophisticated  ones.  The
 vroduction  of  sophisticated  goods  is
 the  enemy  to  all  private  enterprise  in

 the  villages.  small-scale  jndustries  and
 cottage  industries.

 Regarding  powerlooms,  the  incentive
 to  powerlooms  is  going  to  hit  the
 handloom  industry.  It  {fs  going  to
 wide  out  the  industry  where  millions
 of  reonle  are  engaged.  In  this  manner
 after  allowing  for  foreign  competition.
 now  {+  is  proposed  to  tell  the  others  to
 meet  ft.

 Now,  Sir.  to  make  it  short,  the  whole
 imvact  hag  been  to  help  the  private
 sector.
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 About  agricultural  development,  the
 Minister  said  that  the  modernising  im.

 pact  has  been  limited.  This  is  because
 the  land  reforms  have  taken  place.  So
 far  as  land  reforms  are  concerned,
 the  Congress  Government  are  proud  of
 their  record  of  lang  reforms,  They
 did  try  against  heavy  odds.

 You  know  the  incidents  that  occur.
 red  in  Bihar,  and  the  type  of  things
 that  were  done  in  Uttar  Pradesh
 against  Harijans  ang  people  belonging
 to  backward  classes.  In  the  face  of
 these  things,  the  Congress  party  did
 do  something  and  it  got  their  support;
 and  did  try,  at  least  recently,  to  bring
 about  certain  changes  in  the  land
 tenure  systems.  I  am  surprised  that
 neither  in  the  President's  Address  nor
 in  the  budget  is  therc  any  mention
 about  the  lang  tenure  system.  How  is
 it  possible  to  modernize  agriculture
 without,  first  of  all,  changing  the  land
 tenure  system?

 8.00  hrs.

 Mention  has  been  made  about  Japan.
 With  all  the  criticism  that  Japan  is
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 subjected  to,  it  is  a  land  of  small
 farmers.  In  their  own  context  of
 overall  development  of  Japan,  they
 have  developed  a  technology  which  is
 suitable  to  the  small  farmers.  That
 requires  a  new  type  of  industrial
 development.  If  you  are  very  anxious
 to  have  village  industries,  you  will
 have  to  decide  as  to  what  type  of
 industries  should  be  located  there.
 You  can  have  power-driven  industries,
 ang  industries  for  making  the  small
 plough  and  for  making  rubber  tyres
 for  bullock-carts,  since  you  were  say-
 ing  that  the  bullock-cart  was  the
 biggest  means  of  transport.

 MR.  CHAIRMAN:  You  can  continue
 your  speech  tomorrow.  The  House
 now  stands  adjourned,  and  _  will  re-
 assemble  {omorrow  at  1  a.m.

 8.0]  hrs.

 The  Lok  Sabha  then  adjourned  till *
 Eleven  of  the  Clock  on  Tuesday,  June
 21,  977  Jyaistha  31,  899  (Saka).


